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LOK SABHA

Tuesday, April 25, 1961 /Vaisakha 5, 
1883 (Saka)

T he Lok Sabha met at Eleven of 
the Clock.

[M r . S peaker  in the Chair] 

ORAL ANSWERS TO QUESTIONS

rn w m  

f  t i t  \ m  viin

w r  f iw jf  t f r  * r* t» fr*rc3T,
^ °  % m rvtfy-T ^  »»o 5 %
•̂ rTT % ir m
fv  :

( v )  a?5T «r rnr>T>rr
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fsnrfiF-rnr 'p r  / r  TFT ^  n m
¥11 Tpft ft ;

(n )  % fa*rfw tt «f«r frpm
■ * r  w ro  m  <ft i m w  ft ; iff7

(* )  f r* H  % P w
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ftrwif
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� f.Afar it �6;:f\' �lT iflfT � � t 
� lfiif oifi q tu�) � ? 

'" � :  � � �) �{t t. �� 
� � � � qat � t c:R cf.Tlf 
'4ft' � t I \9 r.; Jlramf lti"Tlf �) ,IJT l 
. !Im: �� � �,l) ij �� �) 
� I  

1ft """ m : �� ffi it; Rlrior 
t m it r�� qt;f � "�1 � .rm�a
� � t. � ar);f it rm�� �� lfiTIJ 
it m ff'( tft I il "fl.f.ff � I flfi ip:n 

�'If � �  t. f.f; �� � � 

� lf\1lf � � t, �� ;;n �'fl{ {if� 
� f.:Nffur Ri'fl' irin t, � � 
� �T �) �m � i:tR � o) ffi 
� � � ltiT Sflwf flf>'fl' �m ? 

lft � :  �� q'R � � � ffi  
� �lfi,l � �� � ttxt-\o � 
,. fili'f!' '1'lfT t � � m,n olfi � 
�� �) �T I 

1ft wm 1m: ffl"Jft : ffl il ;.rr,:r 
�ffl � Ai �� �q�,n � f� � 
f� "R -urn f.r,ra- <tT l'ft tft � � 
� �� � f1tio-f'T q-,ruf� olflf i) �� . .. 

t ?  

Shrt Hathl: For 1959-60, R!!. 25 
lakhs were sanctioned and for 1960-61, 
Rs. 93 lakhs were sanctioned.• 

'" lffll m : sr� ifi' "11' � 
if;' �� it il'ffllfT tTlfT � Ai {� � if 
� � � Ai� ��a-r � <ft If"( 
t I it· "'1'-f•lT � t flfi ��� �� if 
� � ... � t :Jfr ��)� cmn t � 
q -a-� � � � �l!Tffi i, m 
lflfT � � {ff ft;i� � rn � 
� � �ro m � ;;i-� �  
�r l«<l>l � lfir � lfiOTT ? 

'" p 'fflJ � : ' {q �q�,n � 

f�-a-�m��RmT�� 
"" lfT1T lflfT � � � � ir"{ q\" 
� m ...,. trt '-fr ffi f1'i� � 
� lfT1T � tr'{ '-fr � A,� �Tt@T 
�,rq � � rn �11'iR f1'ilfT t ? 

.rt � : gr� WflT � if; 

� ��«T ... � �'r ;;i-@'t �. � 
sn�� if;' ft;f(t �it 1ft � t 1 �� 
f� � � � �n:r,n��T trt �  

1ft""". : irT-t'.ftlf rift ;;ft � 
��T ! flfi �i:r ��TlfaT � m 

� � tt if{ ! I Ji. ;.rr.r,ll � t 
fcti fctiwft' �'l"i'f l:l'�ITT tt ir( t ,;in
� Sf�� irom: � if/fl Ill: ilffi'll'T t 
flfi m � flfirn ��ITT ir.r �<riirtr 

{� lf.A � � flfiin mn �' Im: f.f.a-rr 
�" {� f� {cf,{ ..,.,,. 'ft ! ? 

Shrl Halhl: As I explained, for the 
year to year Plan, the general re
sources of the States are taken into 
consideration and the exptndituni 
during that period is taken into ac
count. The lump sum is provided for· 
the State as a whole and not for any 
irrigation sector or power sector or 
anything like that. 

Shri Bhakt Darshan: What i. ,  that 
iump sum? 

Shri Hathi: I do not know that. 

Lel'islation reprdinl' Private Nursinr: 
Homes and Clinics 

•ntz. Shri Ram Krlsban Gupt:i: 
'Nill the Minister of Health be pJca;
ed to state at what stage is the pr('· 
po99l for introduction of legislation t� 

·-------·-----.. - --- - -·-··- - -- ·- -- -· 
•These figures were subsequently corrected by the Deputy Minister vide 

Cols. 13512-13. 

' 
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regulate private nursing homes and 
clinics?

The Minister of Health (Shri 
Karmarkar): A model draft bill to 
regulate private nursing homes and 
clinics is being prepared and will, 
when finalised, be commended to 
State Governments for enactment by 
their legislatures.

Shri Ram Krishan Gupta: May I
know whether the views of represen
tative organisations of private medi
cal practitioners are also ascertained 
in this regard?

Shri Karmarkar: Yes, Sir; for inst
ance, there is the Indian Medical 
Association which does not agree 
with the proposal but has no objec
tion to the regulation of nursing 
homes.

Shri Thirumala Rao: When does the 
hon. Minister expect to place this 
measure on the statute-book? Will 
it be done within this year 1961-62?

Shri Karmarkar: It all depends. 
We are having a model legislation 
prepared and we shall send it to the 
State Governments. It is for them to 
take steps. It is difficult for me to 
say whether they will enact the legis
lation in time.

Shri C. R. Pattabhi Raman; May I
know whether, by this legislation, the 
Government would take steps to en
sure the minimum standards in these 
institutions?

Shri Karmarkar: That is the very
object of the Bill. We have no 
powers to prescribe minimum stand
ards for the private nursing homes. 
There is the Central Council of 
Health which consists of the Health 
Ministers of all the States, and it 
twice recommended this proposal; the 
latest recommendation is that we 
should prepare a model draft Bill and 
circulate it to the State Governments.

Shri Thinimala Rao: Are there any 
rules and regulations for licensing 
the nursing homes, insisting on cer
tain minimum standards in regard to 
hygiene and accommodation, etc ?

Shri Karmarkar So far as the pri
vate nursing homes are concerned, 
the municipality may insist on hygi
enic rules and regulations if ii has 
any such rules. We have none, ex
cept that the doctor should be a 
qualified doctor.

Shri Shree Narayan Das: May I
know whether the various State Gov
ernments have agreed to the princi
ple of the Bill and, if so, how many 
of them have agreed?

Shri Karmarkar: I find that five 
States and one Administration, that is, 
Union territory, have agreed to this. 
They are: Andhra Pradesh, Kerala, 
Punjab. U ttar Pradesh, Madhya 
Pradesh, and Tripura. The proposal 
is acceptable to them. The others are 
non-committal; they have not been 
able to make up their minds.

Gandak Project

•1714. Shri Bibhuti Mishra: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the 
progress in Gandak Project (in Bihar) 
is very slow;

(b) if so, whether it is a fact that 
requisite exchange required for 
Gandak Project is not available; and

(c) to what extent Centre has given 
its assistance and the period within 
which the completion of the Project 
is envisaged?

The Deputy Minister of Irrigation 
and Power (Shri Haihi): (a) No, Sir. 
The preliminary and preparatory 
works e.g. surveys, construction of 
roads and buildings etc. are well 
under way and some completed ox 
nearing completion. Besides, the 
work of canal excavation *ias also 
been started. All these works are 
progressing satisfactorily.

(b) No, Sir. Steps are being taken 
by the Government of India to 
arrange for the foreign exchange re
quired for the Project.

(c) No separate earmarked atsjpt- 
ance is being given from the Centre
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for this project. The project is ex
pected to be completed by 1968-69.

: snft
3ft % S9TTT ^  TT PiH?ul +'I*i

T ^ T  I  I 5FT^r %  ^ T F f t ^  T O  3 T ff fa? 
t^ 3 T  |ft»TT, ? T f T  <ft»T ^TPT f(t *T^
I ,  «nft t o  >ft ^  ^  |  I
i f '  3TFTCT ^TfpTT f  f%  TO T g X V R  ^  sfftf 

SPTrT f*T O T 1 1%  3T?*t ??rif s P T f a ^ t  ?

«ft $r«ft : TOra % u
3[?JTf # f? F T  f O T  I ^ r r f ^ 'T

* > f * m  % ^ f t u r  t f ? P T  \ ¥. ^ T $  U ^ o  
* r t  f a n  1 ^ * r %  ' T f r  s ft f g ;  «p n r f * r r  ^ t«rr 

* r m  ^ t  ^ tir r  i f^ t fr -T  s r r fo ?

%  3f t  * r n r  § ? tt ^  u  ^ * t t |  u ^ < >
|? t t  1

« f t  f a * r : f  s t p h t  
5  ?*r if %<rm TO^nfe ^  m  t o  
t o t  * r ? m r  s r ? H  * t  |  ?

« f t  i m f t  : 4 t h  « t + t < %  » m
^rnrr *rr ^  ifr  t o t  

q i f t i R ’ ?> t o t  |  1

« f t  f a j f t f  f * W  : #  ^ T R 'T r  ^ T T  f
f a  s r r f r e  ^  * r o f f c ? f a  i f ,  ? *  ^ ? n i

KS® ^ft f f ,  t o  *t m  TO
%qrsr » m r n :  % «jfrr * f f  tf? T im r  ?V
|  rfffa 5 H ^  *TFT *5 *t£  ?

«ft |jm t : 3ft *TfTWT "ft,
|  I ^  ^  % fa?T 5FTO

*p ^  * f  g f a m  ^  |  I

Shri Shree Narayan Das; May I
know what is the nature of the ad
ministration of this project? Is there 
any committee which has been consti
tuted, consisting of representatives of 
the Governments of Bihar and Uttar 
Pradesh and the Government of 
Nepal?

Shri Hathi: Not yet; we are con
sidering the appointment of a control 
Board

« f t  J U T O  W *T  w r w ft  : T O T  4  3TPT 
T O f l T  g  %  S *T » f T O  T f w t 3 R T  %  1% $  

"Ti<_a t t i « p K  s f a  ^ h h  * r m x  3ft  
flW hrr g?rr |  fa<rc s r fw r  5rnr
%<TK ^ t  ?>TT tftT  faTO srfmRT
5IT>T 5>TT? TOT f»T

*r ^ t f  ^tfir »rf |  ?

^  ? T *n r r  ^
Hl<a ^ T M ? f t r 5 ^ T T  i f  ? f T W
?>»rr 1 % q TH  Jr ?• ? r m
?f^T5TJT f m ,  fg r ? R  i f  ? T M
^+"?  ?f?rr5r<T ^ n i  r -dri <. st^ t

i f  \9 ■ ? X. WT ? rT T f5 H  ?>»rT I

« f t  >W 3 5 5 H  : jf'?af' H ^ t  3̂t TT
^  f ? f n :  ^?t <ftHT t t  |  

t o t  j t ^ t  w r  « ft  ? *r
T f n i t 3 H T  %  ’ T ^ ^ r  i f  T < m  R TO T T O T  

? rh : TO T ^TT € ? # T  f*R T  T ^ T  |  ?

v t  :  ^ t T T  ST%JfT f f W R  H  >fV
f^ r  T f T q t ^ r ^ r  ^fr P w t i  t o t t  |  ^  

%  ?rm  t r m  f%<rr t o t  1 1

ft w r  : TO T flr?t |
>T̂ > ^rr t 'ln  ^  3ftT % 'Ttflf ^

T O fft?  » f ^  * r k  v t f f t  %  f i r a
?fhc TO T T O R  r^TT 

|  ft? n~sm ^ T  n s f ¥ ' t f f r t  w  
ar^rnrr srm ?fVr Tm  6> f  % m m to t 

3ITO ?

« f t  i r m t : J r r  t o t ?t %  3ft %
n r y f *T p T ? ^ T  ^  % > fs +  %  ^ s f * i r » i ^ c < .

^  |  i 3?r ^'t tTfpnfr^*!
t  ^ ^ n r  ^rsajr *f t ?t |  i

Re. S.Q. 1711

The Deputy Minister of Irrigation 
and Power (Shri Hatbi): With your 
permission, I want to make a c o r re c 
tion. In reply to a supplementary on 
the question on Ram Ganga P ro je c t,  
by mistake I gave a wrong figure 
about the provision about the Ham
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Ganga Project. The total amount 
provided in the second Five Year 
Plan is Rs. 179 lakhs. I gave a 
wrong figure by mistake.

“Teller System” in G.P.O., New Delhi

+
(" Shri A jit Singh Sarhadi:

*1715. ^ Shri Bibhuti Mishra:
L Shri P. C. Borooah:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether experiment of teller 
system of working in the Post Office 
Savings Bank introduced in New Delhi 
G.P.O. is going to be tried in other 
big towns in the country; and

(b) if so, what is the scheme for 
the next two years?

The Minister of Transport and Cora- 
Munications (Dr. P. Subbarayan): (a)
Yes, if the system proves popular.

(b) The programme will be diawn 
up only after the result of the ex
periment is known.

Shri Ajit Singh Sarhadi: May I
know if the experiment in New Delhi 
has been successful?

Dr. P. Subbarayan: It is being
watched; I cannot say whether it is 
successful or not.

Shri Bibhuti Mishra: May I know
by what time the hon. Minister wants 
that this thing should be introduced 
all over India in all the towns?

Dr. P. Subbarayan: When the ex
periment proves successful, we will 
think of other towns.

Shri P. C. Borooah: May I know
whether it will involve any duplica
tion of workers and if so, what extra 
expenditure is likely to be incurred?

Dr. P. Subbarayan: That has not
been worked out yet. It is now being 
done by the staff in the post office 
itself.

Shri Ajit Singh Sarhadi: May I
know for how long the experiment 
will go on before reaching a decision?

Dr. P. Subbarayan: I cannot say
definitely.

Shri Bhakt Darshan: Will the
hon. Minister throw some light as to 
what is exactly this teller system?

Dr. P. Subbarayan: I am myself
very ignorant as to what this teller 
system is. But what I have been told
by the authorities is that it is a sys
tem by which the work could be less 
and the savings bank can be operated 
a little more easily.

Shri Bibhuti Mishra: Up till now
from the experience gained by the de
partment, what is the prospect?

Dr. P. Subbarayan: As I said, we
will have to wait and watch.

Civil Pilots for African Countries

*1710. Shri Braj Raj Singh: Will
the Minister of Transport and Commu
nications be pleased to state:

(a) whether a demand for civil 
pilots was received by Government 
from certain African countries for u ti
lising their services in their respec
tive countries;

(b) if so, from which countries and 
what was the number of the civil 
pilots demand-ed by each country sepa
rately;

(c) whether the demand has been 
considered; and

(d) if so, with what result?

The Deputy Minister of Civil
Aviation (Shri Mohluddin): (a) Yes,
Sir.

(b) The Embassy of United Arab 
Republic in India had asked for the 
services of six Captains and six Co
Pilots for Viscount planes of the Misr 
Airlines.

(c) Yes, Sir.

(d) The Embassy of the U.A.R, have 
been informed that Indian Viscount 
pilots and co-pilots with requisite 
Flying experience are available. We 
are awaiting their reply before we 
call for volunteers.



Shri BraJ Raj Singh: May I know 
w hether the recruitm ent of pilots to 
be sent to UAR would be made out of 
the people who are unemployed in the 
country?

Shri Mohiuddin: These are pilots
for Viscounts. I am emphasising 
the word Viscounts, because un
employed pilots are not even pilots for 
Dakotas.

Shri BraJ Raj Singh: Last time, in 
reply to my query with regard to em
ployment of civilian pilots, the hon. 
M inister said that he had w ritten to 
the Defence Minisitry for employing 
these pilots in the IAF. May I know 
w hether the reply of the Defence 
M inistry has been received and if so, 
are they prepared to employ these 
pilots in the IAF?

Shri Mohiuddin: Unemployed pilots 
have nothing to do w ith this question.

Mr. Speaker: This is a different
subject altogether.

Shri T. B. Vittal Rao: May I know 
if w e have got surplus Vicount pilots, 
because we are sending away six?

Shri Mohiuddin: We will try to help 
a friendly country. I cannot say that 
tha t we are surplus, but still we are 
training more and more pilots.

Shri T. B. Vittal Rao: May I know 
how many are under training for 
flying Viscounts?

Shri Mohiuddin: It is a continuous
process; I cannot say how many are 
trained.

Shri M. R. Krishna: May I know
Whether any request has been receiv
ed from countries which are purchas
ing the aircraft manufactured in our 
country for pilots?

Shri Mohiuddin: Misr Airlines had 
sent us a request.

Shri BraJ Raj Singh: From the
time when the Minister gave answers 
to my queries last time, may I know 
w hether any more civilian pilots have 
been employed in India?
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Shri Mohiuddin: I have no know
ledge, about it, because this is not con
nected with this question.

Shri Narayanankutty Menon: Is it
a fact that there are a large number 
of surplus unemployed pilots in India 
and it takes only seven days to train 
pilot for flying a Viscount and if so, 
may I know whether any facility will 
be offered by the IAC to give short
term training to these pilots for flying 
Viscounts?

Shri Mohiudddin: If necessary, it
will be considered.

Diesel Locos from Germany

*1719. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
state:

(a) w hether Indian Railways have 
contracted with a West German firm 
for procuring seven diesel locomo
tives;

(b) if so, at what cost; and

(c) whether the supply has already 
commenced?

The Deputy Minister of Railways 
(Shri Shahnawaz K han): (a) Yes,
Sir.

(b) The cost of the seven diesel 
locomotives delivered F.O.B. Port of 
shipment is about Rs. 31-68 lakhs.

(c) Yes.

Shri P. C. Borooah: May I know
whether these locomotives have been 
fitted with the new Suri system of 
transmission and if so, whether the 
German firm has paid any royalty to 
the inventor of this system?

Shri Shahnawaz Khan: The very
intention of placing the order on this 
firm was to have Suri transmission fit
ted to these locomotives. One of these 
has already been received and the 
others will be received during the 
course of the next th ree or four 
months. They will all be fitted with 
Suri transmission. We will try  to see 
how it works in actual practice before 
introducing it in other locomotives.
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Shri P. C. Borooah: May I know
w hether any royalty has been paid to 
the inventor of the Suri transmission 
by  the West German firm?

Shri Shahnawaz Khan: The inven
to r  is Shri Suri himself. With this 
.firm we have entered into an agree
m ent for the exploitation of the Suri 
transmission system. It will be put 
on seven locomotives in the begin
ning. We will study the result and 
thereafter further steps will be taken.

Shri Basappa: May I know the
to tal requirements of diesel locomo
tive engines and how far they are 
m et?

Shri Shahnawaz Khan: During the
th ird  Plan, the requirements of diesel 
locomotives will be of the order of 
435—all types.

Shri Damani: May I know how
many diesel locomotives with Suri 
transform er have been ordered and 
how the price of Suri transformer 
compares with that of the other trans
formers?

Shri Shahnawaz Khan: We have
placed orders for 7 locomotives. The 
price per locomotive comes to Rs. 
4*526 lakhs.

Mr. Speaker: How does the price
of the Suri transform er compare with 
the non-Suri transformer?

Shri Shahnawaz Khan: I would re
quire notice separately.

Shri C. R. Pattabhi Raman: May I
know how many of these are for the 
m etre gauge and how many for the 
broad gauge?

Shri Shahnawaz Khan: These are
all for the broad gauge.

Shri Thirumala Rao: May I know
who owns this new invention? Is it 
owned by the inventor or the Govern
m ent of India?

Shri Shahnawaz Khan: The patent 
^as been made out in the name of the 
President of India.

Shri Narasimhan: In reply to a sup
plementary question the hon. Deputy 
Minister gave the total requirements 
of locomotives. May I know whether 
they include diesel electric locomo
tives? If they are not included, may 
I know whether they are considering 
the question of having diesel electric 
locomotives?

Shri Shahnawaz Khan: The figure 
I gave—435—is for the diesel locomo
tives.

Mr. Speaker: Does it include elec
tric locomotives?

Shri Shahnawaz Khan: No, Sir.

Mr. Speaker: Diesel means oil.

Shri D. C. Sharma: May I know
if this firm was given the contract as 
a result of global tenders or the firm 
was contacted directly? If the firm 
was contacted directly, may I know 
what was the reason foir contacting 
this firm?

Shri Shahnawaz Khan: Global ten
ders were called. There was another 
tender for a larger number of diesel 
shunter locomotives, and the price 
quoted by this firm compared favour
ably with the global tenders for the 
other shunters. This firm is very 
well kno*m and it is renowned for 
the manufacture of diesel locomotives. 
They have been displaying consider
able interest in this invention. Thai 
is why we selected them.

Shri Heda: The Railways seem to
have a very fairly big plan for pur
chase of these diesel locomotives. May 
I know whether the Government have 
taken into consideration the fact that 
we are short of diesel oil and, rather, 
the balance between petrol and diesel 
is not proper in our country already 
at present?

Shri Shahnawaz Khan: All these
factors have been considered by the 
Railway Ministry and the Planning 
Commission. The hon. Member must 
be aware that it has already been 
decided to manufacture diesel loco
motives in the public sector. The re
port by the expert committee has been
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submitted and that report is befor the 
Planning Commission.

Shri T. B. Vittal Rao: May I know 
w hat fype of locomotive is this, in 
view of the fact that the Deputy 
M inister has stated that the cost of 
this is only Rs. 4:25 lakhs while the 
diesel locomotives we are purchasing 
from America cost Rs. 9 75 lakhs each?

Shri Shahnawaz Khan: These are
shunter locomotives of 650 H.P.,
whereas the other diesel locomotives 
for which we pay a higher price are 
of 2500 to 3000 H.P.

Shri T. B. Vittal Rao: Last year
we purchased shunter diesel locomo
tives from the same firm and it cost 
us only Rs. 3*25 lakhs each. May I 
know why we have now to pay Rs. 1 
lakh more?

Shri Shahnawaz Khan: I might in
form the hon. Member that the firm 
in developing the Suri transmission 
has actually incurred much more ex
penditure than what we actually are 
paying them. Because they are very 
much interested in this invention and 
they would like to exploit that for 
further manufacture in future, the 
firm may have incurred to the order 
of Rs. 1 million to Rs. 2 million extra 
on the development of this invention.

Shri P. C. Borooah: The hon. De
puty Minister said that the patent of 
the invention has been made out in 
the name of the President of India. 
May I know whether Shri Suri who is 
the actual inventor will get some
thing by way of encouragement or 
he will go unremunerated?

Mr. Speaker: W hat are we taking
up in this House? Are we to go on 
asking about an individual? Are we 
interested in him?

Shri P. C. Borooah: No, Sir.

Shri Thiramala Rao: This is about 
an invention made by an employee of 
the Railways. All that we would like 
to know is whether he is going to have 
any interest in that invention or it is 
going to be owned by Government. 
We are ignorant about it.

Mr. Speaker: It has been said
that it is patented in the name of the 
President of India.

All that I am trying to avoid is, let 
it not appear that we are taking u p  
the case of any particular individual 
and trying to get him something out 
of the Consolidated Fund of India. It 
is our duty here to see that as little  
is spent from the Consolidated Fund 
as possible consistent with efficiency. 
I am gathering the impression tha t 
the hon. Member Shri P. C. Borooah 
who tabled the question has been 
from the very beginning asking as to 
what is the amount to be paid to  
Shri Suri. I allowed one or two sup- 
plementaries. He asked about the 
question of patent also and it was 
said that it has been patented in the 
name of the President. If all that is 
intended to ask the Government why 
they should not pay something to him 
directly or indirectly, I cannot allow 
that. I do not want any hon. Mem
ber or hon. Members of this House to 
be pestered by all the 400 millions, or 
at least some of them as are traders 
and industrialists, to come here and 
put questions asking the Government 
why they should not pay so much. It 
may look to be in the public interest, 
while it may serve more the private 
interest. I do not want that to hap
pen. That is my desire.

Shri Thirumala Rao: May I make
a submission in this connection. The 
Government was good enough to give 
the name of the inventor himself to 
his invention. It is not the intention 
of any hon. Member here—at least as 
far as I am concerned—to advance 
private interests or individual inte
rests. This is an invention that has 
acquired world-wide reputation. As 
such the man who has invented it 
must get some encouragement. That 
is the point. Does he get encourage
ment on a par with other private in
ventors or does he suffer from any 
handicap for being a government ser
vant?

Mr. Speaker: Is he paid any
royalty or any other amount by wmy
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of compensation for the trouble he 
has taken?

Shri D. C. Sharma: Sir, so many
questions have been put on this very 
topic. So many questions have been 
put in the name of that gentleman in 
the last session, this session and before 
tha t also.

Shri Narayanankutty Menon: Sir,
that is an entirely wrong statement. 
The main question was regarding the 
development of the engine and the 
hon. Minister said that over and above 
the original price he had to give such 
and such an amount. This is a subsi
diary point and a very important 
point. An employee of the Railways 
has made this invention. The question 
i>, what incentive has been given by 
the Railways to that particular gent
leman. That also is a m atter which 
concerns the Members of Parliament.

Shri Shahnawaz Khan: The posi
tion is, an order for seven diesel loco
motives has been placed with this 
Suri transmission installed in them. 
These have yet to be proved under 
Indian conditions. After these have 
been proved and perfected, then the 
question of taking it up on a larger 
scale will be considered. That would 
be the appropriate time to consider 
whether any reward or any recogni
tion has to be given to this officer. I 
must say that the mere fact that a 
young railway officer has invented 
such a fine device which has been 
accepted by the whole world is in it
self a great reward for that young 
officer.

Shri Goray: Why not others work 
like that?

Mr. Speaker: Many have worked
like that and won freedom for our 
country. The hon. Member forgets 
that.

Shri Goray: We have heard so
much about efficiency promotions and 
all that. I do not know why a young 
engineer should not get something.

Mr. Speaker: Money is not the
main thing; fame is of greater consi
deration.

Process for refining Sugarcane Juice

Shri Raghunath Singh: 
Shri P. C. Borooah:
Shri Shree Narayan Das: 
Shri Radha Raman:

Will the Minister of Food and Agri
culture be pleased to state

(a) whether Professor D. N. Ghosh 
of Patna University has perfected an 
electrical process for refining sugar 
cane juice without using sulphur; and

(b) if so, whether this process can 
be used on a large scale in sugar fac
tories?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b). Professor D. N. Ghosh has 
developed an electrical process for 
clarification of cane juice without the 
use of sulphur but experiments 
hitherto conducted at the National 
Sugar Institute, Kanpur have led to 
some difficulties and doubts as to whe
ther the process can be used on a large 
scale without further trials.

Shri Raghunath Singh: May I know
whether any enquiry was made by 
Government experts in this respect?

Shri A. M. Thomas: Yes In fact,
we have given very serious considera
tion to this development that has been 
made by Dr. D. N. Ghosh, Professor 
of Chemistry in the Patna University. 
He has developed this process for 
clarification of cane juice without the 
use of lime and sulphur. We conduct
ed two experiments in the National 
Sugar Institute, Kanpur. The first 
experiment indicated that besides poor 
quality of sugar, the high cost of elec
tricity, iron and filter cloth, made the 
commercial application of the process 
a prohibitive proposition. The subse
quent experiment, conducted even in 
the presence of Dr. Ghosh, has indi
cated that it is not an economic pro
position at all and there are several 
defects. But, all the same, experi
ments are being continued.

Shri Shree Narayan Das: What
were the claims made by the Profes
sor with regard to this process?
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Shri A. M. Thomas: He claimed
th a t sugar could be m anufactured by 
the clarification effected by electri
ca l process. Hon. Members know that 
MX present sugar is being m anufactur
e d  by w hat is called the sulphitation 
process. He has claimed that it would 
be possible by the use of electricity to 
effect clarification. Of course, clari
fication can be effected, it has been 
found out; but, as I have already said, 
th e  quality of sugar is very poor and 
th e  cost also appears to be very pro
hibitive.

Shri Shivananjappa: May I know
the reaction of the sugar industry?

Shri A. M. Thomas: It has not
reached such a stage. We are having 
experim ents in the National Sugar 
Institute, Kanpur regarding this. The 
House would also be interested to 
know that the m atter has also been 
referred to the Inventions Promo
tion Board of the Ministry of Com
merce and Industry.

Shifting of D.V.C. Headquarters

* 1 1 2 1  f  s h r i  s h r e c  N a r a y a n  D a s :
’ ^ S h r i  Radha Raman:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the 
W est Bengal Government has refused 
to contribute its snare of expenditure 
involved in shifting of the head-quar- 
ters of Damodar Vt'l'ey Coiporation 
from Calcutta to Maithon as agreed 
to between t:><? participating Govern
ments;

(b) if so, w hether the Bihar Gov
ernment has a~ked the Central Gov
ernm ent to intervene and settle the 
dispute; and

(c) if so, what steps Government 
have taken in this regard?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
West Bengal Government have sug
gested that the shifting of the Head
quarters of the D.V.C. from Calcutta 
to Maithon may be deferred having

regard to the limited resources of the 
State Government which they consi
der, should be utilised for more pro
ductive schemes.

(b) Yes; Sir.

(c) The m atter is under consulta
tion with the West Bengal Govern
ment.

Shri Shree Narayan Das: May I
know when the agreement was arriv 
ed at between the various govern
ments concerned that the head
quarters of the DVC should be shifted 
from Calcutta to Maithon? And why 
is the argument now being put for
ward that resources are not available?

Shri Hathi: The decision was
arrived at long ago but, having re
gard to the expenditure involved, 
which comes to about Rs. 167-60 
lakhs, the West Bengal Government 
have now urged this view.

Shri Shree Narayan Das: May I
know how long it will take for the 
Government of India to decide this 
matter?

Shri Hathi: It is not a question for 
decision by the Government of India; 
it is between the DVC and the State 
Government. The Government of 
India is negotiating with the West 
Bengal Government on this matter.

Shri S. C. Samanta: May I know
whether the economy on the shifting 
of the headquarters from Calcutta to 
Maithon has been calculated by the 
Government of India? May I know 
whether it is not a fact that interest 
on Rs. 1*67 crores will be more than 
the rent we are at present paying in 
Calcutta? Moreover, may I know 
whether Government will not require 
some rented houses at Calcutta even 
If they shift the headquarters from 
Calcutta?

Shri Hathi: Yes, these are all un
der consideration.

Shri Indrajit Gupta: As far as the
question relating to the share of con
tribution towards the expenditure in
volved is concerned, may I know
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where the question of mutual benefit 
comes in? How is the West Bengal 
Government expected to derive any 
.benefit from the shifting of the head
quarters from Calcutta to Maithon?

Shri Hathi: The West Bengal Gov
ernment is not in favour of shifting 
the headquarters. So, the question of 
that Government getting any benefit 
does not arise. But the Bihar Gov- 
eminent says that if the headquarters 
is at the place of operation, it will be 
conducive to efficiency.

Shri Radha Raman: What is the
annual rent which is paid for the 
headquarters which is maintained at 
Calcutta and what is the total amount 
paid so far?

Shri Hathi: I think the annual
ren t and allowances are Rs 6*5 lakhs 
to be paid at Calcutta. This is being 
paid from 1949 onwards.

Shri Radha Raman: May I know
the total payment so far?

Mr. Speaker: From 1949 to 1961 il
comes to 12 years; and at the rate of 
Rs. 6*5 lakhs per year it will come to 
Rs. 78 lakhs.

Shri Achar: Did they not consi
der all these issues before they agre
ed to the shifting of the headquarters 
to the new place in Bihar? How is it 
that these issues have arisen only 
now?

Shri Hathi: These points were con
sidered from the beginning. Calcutta 
being the capital of West Bengal and 
also a port, it was thought better to 
have the headquarters there for the 
time being at least, as then it would 
be easier for the consultants and mate
rials to reach that place. But we de
cided much earlier that the opera
tional staff, the chief engineer and the 
technical people, should be at Maithon. 
So, they are all at Maithon.

Shri Warior: May I know whether 
it is a fact that the Estimates Com
mittee has recommended against the 
shifting of the headquarters? Have 
Government considered that recom
mendation?

Shri Hathi: On the contrary, my
information is that the Estimates Com
mittee recommended that the head
quarters should be transferred to the 
area of operation. That is my recol
lection. I think, Sir, perhaps you 
were the Chairman at that time. I am 
not quite sure, but that is my recollec
tion.

Mr. Speaker: I do not want to com
mit myself before knowing what the 
recommendation was.

Shri Hathi: I also do not want to 
commit myself.

Enquiry into Fire in Dhilwan Railway 
Timber Depot

+
fShri T. B. Vittal Rao:

*1728. J Shri Kunhan:
Shri Ajit Singh Sarhadi:

Will the Minister of Railways be 
pleased to state:

(a) whether the Departmental En
quiry Committee which was appoint
ed to investigate into the causes of 
fire in the Dhilwan Railway timber 
Depot, Northern Railway has since 
submitted its report;

(b) if so, what are the main find
ings; and

(c) whether the Railway Board has 
concluded the examination of the re 
port?

The Deputy Minister of Railways 
(Shri S. V. Ramaawamy): (a) No, Sir.

(b) and (c). Do not arise.

Shri T. B. Vittal Rao: There was a 
press report to the effect that the com
mittee has finalised its report and 
submitted it to the Railway Board. 
In view of the fact that loss to the 
tune of Rs. 1.27 crores was involved, 
may I know why the press report was 
not contradicted by the Railway 
Board?

Shri S. V. , Ramaawamy: It is not
necessary to contradict every press re
port. TTie fact remains that the en
quiry is over and the report is awaited 
by the Railway Board.
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Shri T. B. Vittal Rao: May I know 
when the report is likely to be re
ceived?

Shri S. V. Ramaswamy: It is ex
pected in the first week of May.

Shri Kunhan: May I know whether 
the timber depot was insured against 
fire? If not, why not?

Shri S. V. Ramaswamy: We do not
insure timber. It was not insured.

Shri Tyagi: Is it not a fact that after 
this fire took place another big stock 
of timber was also put to fire some
where else, not in the same line?

Shri S. V. Ramaswamy: I am not
aware of that.

Shri Ajit Singh Sarhadi: Is it a fact 
that police investigation is also going 
on and some people have been in ter
rogated on the spot about this fire 
incident? Has the Ministry got any 
information as to what is the result 
of that investigation?

Shri S. V. Ramaswamy: I have no 
information about that.

Shri Kunhan: Why was such a huge 
quantity of timber stocked in one 
place?

Shri S. V. Ramaswamy: It is a
large area. It is stacked in different 
places, according to the rules, with 
gap in between stocks. It was done 
according to the rules.

Shri Warior: May I know whether 
any case of sabotage is suspected and, 
if so, whether anybody was apprehen
ded?

Shri S. V. Ramaswamy: We have to 
await the report.

Shri BraJ Ra] Singh: Mr. Speaker, 
in this connection, you would remem
ber that the House had shown too 
much of resentment about this fire 
in the timber depot. How is it that 
the enquiry has not so far been com
pleted? The Minister gave an assur
ance that the report may be discussed 
in the House. We shall be adjourn
ing the House on the 5th of May. So, 
may we at least have an assurance

that the report shall be laid on the 
Table of the House before the House 
adjourns?

Shri S. V. Ramaswamy: I may say
that the report shall be placed before 
the House as soon as possible.

Shri Nagi Reddy: What is meant by 
“as soon as possible”?

Mr. Speaker: Will it be laid on the 
Table before the end of the month?

Shri S. V. Ramaswamy: My infor
mation is that it will be ready in the 
first week of May.

Shri Tyagi: May I know whether
any estimate of the loss has been
arrived at?

Mr. Speaker: It was given here al
ready.

Shri S. V. Ramaswamy: The loss is 
about Rs. 1*27 crores.

Mr. Speaker: It was given in ans
wer to Shri Tyagi’s question last time. 

+
^  f  w  :

<TCT 5?

*  rTTT if^ 7 T  5R5T %  '3 tTt  %
i f  «»dl%  ^  $F7T f V

i f  c r r fe f ; %  %
JjfasTTO 3ft
t f a r a  ^  i f  5TS ?PF

w r snrfa f f  t  ?

cTT snrfa JRTTT I  :—

f w  £ to  jft o  V W t f W ,
fc?5 ft i f  GHETTO I

5PT?T H IH o fl %  f a t
sruTPin % ^ r i  wt fjmr>r m n r  
*nrr t  i
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( t )  *toft : f w m  sprfa
<TT |  I

( * )  «i?rTi»Tsr ( b ^ w h )  : <*tpt 
<r«rr i r m ^ n r  ^ t r ? r  f t  1 1 %
^ n ^ r r w  *FT t^ t  |  1

( ? )  Hnn’ftta  ?ttt ( v )  f w r  :
f F T p T ^ T  %  W ^ fS T T  ^ f * T  I^ T  *?t 
3TT T j f t  |  I

(* )  SHTTta: >J-TT TS n
TTTfa % >mm <TT JT^JTT T?T t  I 
SfiT: ifr w sm  f f l f t  ^ JT ?  j i t  5TT

fc I
I shall read it in English also.

The progress made so far is given 
below:—

1.250 beds at the Silver Jubilee T.B. 
Hospital, Delhi.

Construction of the 250 bedded ward 
for advanced cases of T.B. has started.

2.5 T.B. clinics.

(i) Moti Nagar: Construction work 
is in progress.

(ii) Paharganj (Jhandewalan): The 
plans and estimates have been ap
proved. The question of transfer of 
land is being processed.

(iii) Nizamuddin and ( iv ) Roop
Nagar: The land required for the
clinics is being acquired.

(v) Pusa Road: The case regarding 
acquisition of the land in Pusa Road 
is under litigation and an alternative 
site is being located.

I should also like to add that we have 
made a grant of Rs. 2 lakhs for addi
tion of beds to the Mehrauli hospital.

« f t  i r p t f t a  * n f t  t f t
^  f r  frtfr f=r m

fc r e ft  i f  T T ^ P T W T  %  t f t j f f  %

iff stpptt «r ^ 0  <i <̂s
x p n f f  ?

• f t  t w w ?  :  4  % « r * t * « n r  P p t t  
$  P p  i f  f t w P w r  * f t  sn rR r

snpnrr |  ft: % fo-rfsw
frnr % snrfM hr

% frsrfW  % v r
srh ^  f fn rm ^ r  <T*rr f w t

% M  l i f r r  f jR  arn^fV,
?ft + i * i  ftv P T  i *»*i i <tVt  ^ r r  " t r
*? t %  stt^  i f  i f  y w m
^  |  v t r  t o  %  f a #  $ * r f t

t  i

« f t  i r w  s n r m :  w t  i p f t  
sft ^TT^fr far fscfhr <r^iff!T iftjpn  Jf 
f < ^ f t  J T ? r m  ^ ft ?rrqF> %  ^  g m *  
f ^ r r  »rc r «tt f a  J r f ( t 5 f t  i f

?  ;m n wnr, f r o  if n’fafiprt 
w k  *gt % ir f t r f  v t  

w r  snir, ^rf^r t o  *ft wfn?r fcm  
*ptt *rr, t o  tt w r  $ ?

*ft v n rc v c  : f ^ f t  r ^ T r v r r f n  
TTTfrfirt^T % t i?t aft ^»rr «rr, w i
JTTST̂ T W JT To  % ^  ^  I  ?

J n r m :  4  ^ r r ^ r r  
^TfctT f  f=P f<5?ft JTyim ^  ^ t  JT? iftlRT 
T^ft «fr Pf fj?ftJT q^iffJT  jft^RT % 
5F=r<i?r H 0 0  v t  ^ r r %  ^
s r r f t n R , P f j t t  a n #  ^ t r  ^  Jr 
! ( o o  irfhff v t  T*rr arrd, w r  
i t w  ^  t o  ^rr ^trfirg «ft f ^ r  wVr 
w<n: ftwr, m  t o  t t  r n w  w r  $?

• f t  f w w  • a  °  °  ^ T ^ t  jt? 
T̂rT *rft m t r  U sr^t wrefr i fteft^i r̂- 

erffir j f m r  n  rfrfcv  % ftOmf %
i t  3ft f T O  ? K T  « n , T O  ^  T T ^  ir
4  ^  «r»ft < n w  |  i w nr m ^ f t^

V T iR t ?ft « f t f z * r  
f»m^ TT if ^ *JT?TT g I

n m  ^ t r  wrpsft : f*n w=«ar
ITTT5PT % |*T ff«RT if ffll
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*T SPfaT frtTT I  f a  fcwft ? rk  
fo?*ft if ?*r t o  % farcFt TWt 
I  *rtr gx^TT «rtr f̂r ft%
'3Tr I , >f*PTf % f̂ WTS *t 31? 

?RT <T*rW tffrft ?

f W W (  : 'PTfer rft sT̂ f 
« W ,  vnA  sr̂ Tĉ T >̂T ff I
f'jRFTT "t T̂%*TT, ^ ?pft ?R> fpT MAk>i
^  I ^  5T «TfT %
^TTrTT |  I fc p 5 ft %  W R T F T f  i f  3ft * t f t l T
*nft 1 . *  srrcr <fk t t  f^ ? f t  % $
*rnt I , #  3TW % q k  m^rfhr qft 

%, t o  % *mt t  •
fWf̂ rq- srrtft |  i fe^ft %
w w = r  if r̂a irftir <rf̂ % | ,  eft % 
*T? ^  ^ T  5TT *T*kTT f r  WT f e l t  *t 
^  *rT, 5tt?t 3rrot i s*r t̂t ^nrm  
*PT  ̂ % f ^  5TPT5 T O  I ^

t  fsp spt y m r m
*f JT̂ t T̂ T fffa ' gn  Vt
*rk «rkfa ?% vr jhp fo*r sptt 
ft^ T T  srrn i ^ it  % i f  ?nr far^n ^

ft? f c ^ t  i f  ^T?t *P$T T ^ t  | T , f^TST
* t  in  v<rrf *rt & ^ r  ?t,
tft ?*T ŜR v t  ^ t trsRT-̂  5t^ifj w k  
Hit itf^RT t'ff I

«fl JVm  ^  WWlft : %TT ST5H IT? 
«n f a  *r*m*T % **tt f  *r 
if $€5 STFWpft %* *TT JPT?H fsfTJTT |  % 
f*T T O  f ^ f r  Jf errfifT % Ttfrpff *pt 
f̂fJTT fVcnft |  tf tr  fo?r% *Ttm % fa g  

flr^nrr °*Hf<qi ^r% r ft  |  i

Mr. Speaker: Has he got any statis
tics of incidence?

Shri Karmarkar: In the tuberculosis 
survey we found that the incidence of 
tuberculosis in Delhi City was twenty 
per thousand, and four per thousand 
are of the infectious type.

?rre if Yoo JT%f?R STTT % t  I
*TT=Ffor *r*«r tFvnrr ?r»n f  f r

*tto if f^?r% i

That is the estimate, but I may tell 
the House that the number of T.B. 
patients actually treated in T.B. hos
pitals and clinics in 1959 was 18,925.

Shri Radha Raman: In view of the  
fact that T.B. is increasing very fast 
in Delhi and the facilities which are 
now available fall too short of the 
requirements, may I know w hether 
the hon. Minister is contemplating to 
have any scheme by which at least the 
preventive part of it would m ateria
lise quickly?

Shri Karmarkar: The hon. M inister 
had evolved a scheme. We are try 
ing to do our best. I had, therefore, 
appealed to non-official organisations 
and representatives to do their best 
and to form mohalla committees. For 
our part we shall do our best, but 
Government cannot do its best unless 
public cooperation is forthcoming. 
Nowadays, the habit is, if you find a 
T.B. patient, pass him on to the Health 
Minister or the Delhi Administration. 
I appeal to the hon. Member from 
Delhi to form mohalla committees and 
we shall struggle our best to help 
Ihem with free medicines.

Shri C. K. Nalr: May I know whe
ther there is any scheme for the ex
tension of the T.B. Hospital at Meh- 
rauli?

Shri Karmarkar: As I said before, 
we have only a month back made a 
grant of Rs. 2 lakhs to increase the 
number of bed^ by 50—100.

«ft W  : A ^  T̂̂ TTT ^T^TT 
g fa  sft 5n^-^=r i t t ’’ ¥ t  *rf 

TT foijPTT {ft T?T |  <ffT 
WT !R fIT  ^TT qp.'l TT

|  ?

*ft *TT5Frn: F>
flnf TT T?(t w t f r  fc^ ft iryftfH+^9151 
if ^  fTT ;5Tirf( ^ I f^ r  fVcHT 

T̂cTT ?T % M  »



Shri Basappa rose—

Mr. Speaker: What has Mysore to 
do with Delhi T.B.?

Shri Basappa: I want to know whe
ther apart from hospital treatm ent 
there is any domiciliary treatment?

JH im  : T̂T IT? *Tc*T |
f a  i f  %  

f t r  ?fV JTTt^ft 

^  feTT 3TTcTT |  w h  WT T̂i'T- 
ift ^ WTT % ^

^  fPTT |  ?

«ft cTT f̂* *?t ?TrT
|  1 A h  ?nr  ̂ *r w k  >ft * t^ n  
« m  Jit? ^  |  fa  ^r?r
TT ^  5TT%, fft

^  5fa  |  I %fa?T Jl?
>ft I  I

Shri Basappa: May I know whether 
the hon. Minister is aware that in 
Mysore intensive research in domici- 

'liary treatm ent of T.B. is going on 
and whether it is proposed to try such 
domiciliary treatm ent in Delhi?

Shri Karmarkar: Yes. As the House 
might be aware, there is a National 
Tuberculosis Training Institute and 
on its behalf some work is being done 
in this matter. How far this work is 
to be spread it is for the 
State Governments to decide and we 
shall be happy to render as much aid 
as we can.

Mr. Speaker: Where is the State
Government in Delhi?

Shri Karmarkar: I am not speaking 
with regard to Delhi. Bangalore is 
in Mysore State.

Mr. Speaker: He quoted Bangalore 
not with a view to help Bangalore. He 
said that in Bangalore they have 
undertaken domiciliary treatment and 
asked why it should not be tried here.

Shri Karmarkar: I thought it to be 
just the other way. Because I ^aid
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that here in Delhi we are trying free 
medicine, he wanted it to be tried* 
there also.

Shri Basappa: There are some inter
national organisations carrying on re* 
search work in respect of domiciliary 
treatm ent there. May I know whether 
such domiciliary treatm ent will not 
be helpful in Delhi also?

Mr. Speaker: The hon. Member’s
question is so involved that the hon. 
Minister thinks that the head is the 
tail and the tail is the head.

Shri Karmarkar: As you said, it is 
difficult to understand also. What 
they are doing in Bangalore is with 
the help of international organisations 
to have a National Tuberculosis 
Training Institute, not so much of a 
research institute. For domiciliary 
treatm ent no research is required; 
you have to ffnd a patient and give 
him treatment where be is.

Departmental Catering on N. Railway

*1726. Shri Ajit Singh Sarhadi: Will 
the Minister of Railways be pleased
to state:

(a) whether there is any proposal 
under consideration to extend Depart
mental Catering on the Northern 
Railway; and

(b) if so, what Stations are being 
selected for the purpose in 1961-62?

The Deputy Minister of Railways 
(Shri Shahnftwat Kh*ft): (a) and (b). 
The policy is to extend departmental 
catering to all important stations, as 
the need arises. No specific pro
gramme for extension of departmental 
catering to other stations on the 
Northern Railway during 1961-62 has 
been drawn up.

Shri Ajit Singh Sarhadi: What per 
centage of the catering on the North
ern Railway is being done depart
m en ta l^  at present?

Shri SfeaMfcwac Khan: On the Nor
thern Railwly we have only nine 
stations which have departmental 
catering. This is a very small percen
tage of the stations where there are* 
cate ing arrangements.
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Shri Ajit Singh Sarhadi: What does 
the programme envisage? How long 
■will it take to have departmental 
catering in all stations—two years or 
five years?

Shri Shahnawaz Khan: The whole 
intention of departmental catering 
was to set a standard for the other 

^contractors to follow. And we have 
no intention of going in for whole
sale departmental catering.

Removal of Fish-plates near 
Dehra Dun

■+-
*1727 f Shri C* E0*00**1:

' \  Shri Achar:

Will the Minister of Railways be 
pleased to state:

(a) whether the fish-plates on the 
railway line near the Railway Station 
about 23 miles from Dehra Dun were 
found missing on or about the 8th 
April f 1961;

(b) if so, whether sabotage is sus
pected in this affair;

(c) whether investigations have 
been made in the matter; and

(d) if so, wi h what result?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes.

:Sir. The incident was detected on the 
morning of 6-4-1961 when fish p la tes ,  
bolts and nuts were found removed 
from 4 joints of the railway line at a 
distance of about 36.8 Km from Dehra 
Dun.

(b) to (d). The m atter is still under 
po.ice investigation and unless their 
report is received firm conclusions 
•cannot be arrived at.

Shri Basappa: Is it not a fact that 
in the recent accident at Siliguri also 
the fish plates had been removed? I 
feel, Sir, that tK£ removal of fish 
plates in this accident is similar to 
w hat happened in Siliguri very recent
ly. Since these things are happening, 
may I know whether steps are taken 
to see that these fish plates are kept 
intact and some guards are kept to 
•watch them?

Mr. Speaker: Is the same thing sus
pected there also?

Shri S. V. Ramaswamy: This has no
thing to do with the Siliguri accident 
which is under investigation by the 
Government Inspector of Railways. 
As regards guarding of the railway 
track, the gang-mfen are there and 
they are expected to do their duty.

Shri D. C. Sharma: In view of the 
fact that there is suspicion of sabotage 
in this matter, will not Government 
do something to have the report ex
pedited so that there may b t  a w arn
ing for other persons also? Why is it 
being delayed so long?

Shri S. V. Ramaswamy: So far as
this is concerned, the m atter is under 
police investigation. We cannot force 
them to be quick.

Shri Bhakt Darshan: The hon. the 
Deputy Minister said just now that no 
firm conclusions have been arrived at. 
May I know whether any tentative 
conclusions have been arrived at?

Mr. Speaker: It is under investiga
tion.

Shri S. V. Ramaswamy: There is no
thing either firm or loose.

Production of Rice

*1728. Shri Braj Raj Singh: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that rice 
production this year has registered an 
all time high record of 33.7 million 
tons;

(b) if so, whether Government pro
pose to reconsider their policy with 
regard to relaxation of movement of 
rc e  in the country;

(c) whether zonal system of rice 
will be modified immediately;

(d) if so, what will be the changes; 
and

(e) what has been the effect of this 
record production of rice on prices of 
rice in the country?



13537 Oral Answers VAISAKHA 5, 1883 ( SAKA)  Oral Answers 13538

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) Yes, Sir.

(b) to (d). The Government have 
already been pursuing the policy of 
widening the scope of the existing rice 
zones by linking the contiguous defi
c it and surplus States. The form a
tion of the Orissa-West Bengal Rice 
Zone and the introduction of the modi- 
fir i  zonal arrangements for Madhya 
Pradesh have been in pursuance of 
the same policy. It is, however, not 
proposed to make any further far- 
reaching modifications in the existing 
rice zones at this stage.

(e) The prices of rice are lower 
than last year in most of the States.

Shri Braj Raj Singh: May I know
the extent by which the prices are 
lower this year as compared to last 
year?

Shri A. M. Thomas: This year the 
index number of wholesale price of 
rice is 101.1 as compared to 107.8 dur
ing the corresponding period of last 
year.

Shri Braj Raj Singh: In view of the 
continuously easing situation with re
gard to the production of food and the 
availability of food in the country, may 
I know whether the hon. Minister has 
now come to* a definite conclusion 
about the appointment of a price fixa
tion board with regard to agricultural 
commodities?

Shri A. M. Thomas: 1 am surprised 
at the question. All these points were 
raised during the discussion on the 
Demands of the Ministry and the hon. 
M inister also replied to them. This 
point has been raised on a number of 
occasions. I do not think that during 
Question Hour this could again be 
raised.

Shri V. Eacharan: May I know if
the retail price of rice in Kerala is 
higher than what it is expected to be 
outside Kerala?

Shri A. BiL Thomas: That is so, that 
the prices during this period in Kerala 
are higher than they were last year.
376(Ai) LS—2.

It is mainly due to the movement diffi
culty. But the situation is improving.

Shri Indrajit Gupta: May I know to 
what extent this bumper crop of rice 
was due to favourable climatic con
ditions, rainfall and so on, and to what 
extent it was due to better methods of 
cultivation; and therefore, what are 
the prospects for the future crops, next 
year and so on?

Shri A. M. Thomas: It is very diffi
cult to apportion to what extent it has 
been due to favourable weather condi
tions and to what extent it is due to 
improved practices. But all the same, 
as I have said, this has been the 
cumulative effect of favourable wea
ther conditions as well as improved 
agricultural practices.

Shri Indrajit Gupta: What will be 
the prospects for next year? It may 
not be so next year.

Mr. Speaker; Shri Shivananjappa.

Shri Shivananjappa: What are the 
prospects of rice production in the 
deficit States of the South?

Shri A. M. Thomas: The production 
has not gone down, but it is not going 
up to the extent that progress was 
being maintained there in the last few 
years.

Road Transport Corporations in States

*1729. Shri A jit Singh Sarhadi:
Will the Minister of Transport and 
Communications be pleased to state:

(a) whether State Government* 
have given their reactions about the 
proposal to have a Road Transport 
Corporation in each State;

(b) if so, the views of each State; 
and

(c) which States have implemented 
the proposal?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c). A 
statement giving the information 
required is laid on the Table of the 
House.
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S t a t e m e n t

(a), (b) and (c). Road Transport 
Corporations have already been set 
up in Andhra Pradesh, Bihar, Gujarat, 
M aharashtra, Punjab (Pepsu area) 
and West Bengal. The Governments 
of Madhya Pradesh, Mysore and 
Orissa and Tripura Administration 
propose to set up such Corporations 
during the Third Plan period. The 
Governments of Kerala and Rajas
than, who were hitherto not inclined 
to form such Corporations, have also 
agreed to consider this question
afresh. The Andaman and Nicobar
Islands, Himachal Pradesh and Mani
pur, have not been required to set 
up Road Transport Corporations, in 
view of the special conditions prevail
ing in these Union Territories. The 
Governments of Assam, Madras,
Punjab and U.P. are not willing to 
set up Road Transport Corporations. 
Efforts are being made to persuade 
these States to fall in line with the 
policy of the Central Government in 
this behalf.

Shri Ajit Singh Sarhadi: It is men
tioned in the statement that ‘“efforts 
are being made to persuade these 
States”—that is the States which 
have not got Corporations—“to fall in 
line with the policy of the Central 
Government in this behalf”. May I 
know whether the Government pro
pose to await the recommendations 
of the Neogy Committee and come 
to a conclusion about the shape of 
the Transport Corporations in the 
light of the recommendations of the 
Neogy Committee?

Shri Raj Bahadur: The Neogy
Committee has in fact already com
mented upon this subject and expres
sed the opinion that the State trans
port undertakings should be run on 
the basis of Corporations. That has 
also been considered by the Planning 
Commission. I think so far as the 
views of the Neogy Committee on 
this question are concerned, they are 
known. The views of the Planning 
Commission on this are also known. 
And we want that for the sake of 
rail-road co-ordination it is impera

tive that these Corporations come
into being.

Shri Ram Krishan Gupta: From the  
statem ent I find that the Govern
ments of Assam, Madras, Punjab and 
U P. are not willing to set up Road 
Transport Corporations. May I know 
whether these State Governments,, 
especially the Punjab Government, 
have given any reasons for not 
accepting this proposal?

Shri Raj Bahadur: Generally they 
have expressed their unwillingness 
to fall in line with this particular 
policy, because they say that their 
present arrangements are convenient. 
Apart from that, the question is that 
as soon as they convert their under
takings into Corporations they have 
to pay Income-tax to the Central 
Government, and that is also one of 
the considerations.

Shri D. C. S harm a: Has the Gov
ernment got any model Slate Trans
port Corporation or is each Govern
ment asked to make its own model?

Shri Raj Bahadur: There is a Road 
Transport Corporations Act, and the 
organisation of the Corporations is 
largely modelled on the basis of the 
provisions contained in that.

Shri M. R. Krishna: May I know
whether any request has been made 
by the Government of Andhra P ra
desh for expanding their road trans
port system in the Andhra area? 
Since all the roads in Telengana have 
been nationalised, may I know whe
ther, with a view to nationalise all 
the roads in Andhra, any assistance 
has been sought by them?

Shri Raj Bahadur: Such requests 
are received from time to time. I 
remember that some time ago, about 
one or two years ago, we received 
a request about the Krishna District 
Transport. But these are done pro
gressively.

Shri T. B. Vittal Rao: The hon.
Minister stated that for better rail
road co-ordination the Corporation 
should be formed. May I know
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whether this rail-road co-ordination 
cannot be had when it is run depart
mentally; also, w hether it is not a 
fact that the Central Government 
brings pressure on the State Govem-

* ment by not giving any financial 
assistance if they do not form a Cor
poration?

Mr. Speaker: It is a suggestion for 
action. Hon. Members may have 
their own views. We cannot discuss 
them in the Question Hour. The 
hon. Member suggests: why should 
not the whole thing be nationalised 
and directly managed, instead of 
being handed over to a Corporation? 
Has not an Act been passed in this 
respect?

Shri Raj Bahadur: Yes, Sir, an Act 
has been passed. But I would like 
to clarify only one point that the 
hon. Member raised. He asked: why 
can it not be done if the undertaking 
is run departmentally? The answer 
to that is that under the scheme 
envisaged, the Railways participate 
in the capital investment from about 
20 to 25 per cent, and that is one of 
the reasons why they become inter
ested in it.

Special Trains between Delhi and 
Madras

•1730. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
state:

(a) whether special trains are to 
be run between Delhi and Madras 
between April and June, 1961;

(b) if so, how many;

(c) whether traffic on this line is 
expected to rise during the period; 
and

(d) if sof to what extent?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes,
Sir; during April to July, 1961.

(b) 22 special trains are tentatively 
proposed to be run subject to suffi
cient traffic offering 11 from New 
Delhi to Madras during April to

June and 11 from Madras to New
Delhi during June and July, 1961.
Special trains which will actually be 
run will be given requisite publicity 
in advance.

(c) and (d). Arrangements for the 
running of special trains are being
made on the basis of upper class
traffic which offered last year during 
the period April to June from New 
Delhi to Madras and during June 
and July from Madras to New Delhi. 
Last year, during this period as 
against requisitions for 4354 first 
class berths, only 2651 first class
berths could be provided from New
Delhi to Madras. In the reverse 
direction, as against requisitions for 
6156 first class berths, only 4288 first 
class berths could be provided from 
Madras to New Delhi.

Shri P. C. Borooah: May I know
whether the pressure of traffic has
been considered as the highest in this 
section of the railway so as to neces
sitate the introduction of these special 
trains?

Shri Shahnawaz Khan: Yes. Last 
year, we ran special trains, and this 
year, we propose to run 22 special 
trains from Delhi to Madras and 
Madras to Delhi.

Shri P. C. Borooah: May I know
whether similar special trains will be 
run in other parts of the country in 
the same circumstances?

Shri Shahnawaz Khan: It is also
intended to run holiday specials 
from Bombay to Cochin Harbour.

Shri C. R  Pattabhi Raman: In
view of the fact that so many stu
dents are going in these special
trains, may I know whether any
special facilities are being extended 
to these students?

Shri Shahnawaz Khan: Yes, all
possible facilities are being given;
and only recently, I was at Bombay; 
special trains are being run from 
Bombay to South India.

Shri Achmr: In view of the fact 
that last year there wa§ a lot of



Oral Answers APRIL 25, 1961 13544

complaint about catering arrange
ments for these special trains, may 
1 know whether the Department is 
doing anything in this m atter?

Shri Shahnawaz Khan: Yes, we are 
taking lessons from last year, and 
we are making special arrangem ents 
for catering and also for punctual 
running of the trains and other pas
senger facilities which will be avail
able on these special trains.

Shri Subbiah Ambalam: In view 
of the fact that there is always an 
increase in traffic, and a great rush 
in the trains running to the south, 
and especially since there is only 
one train that is run from Delhi to 
the south, which meets the require
ments of all the Southern States, 
may I know w hether Government 
will take suitable action to introduce 
any express or mail train in that 
line?

Shri Shahnawaz Khan: That is a
separate question which will be 
considered at a later stage; but, to 
clear this special rush we run special 
trains and also augment the loads of 
the existing trains.

Shri C. R. Pattabhi Raman: The
hon. Minister ought to be aware that 
queues wait for about five to six 
hours every day during this season. 
May I know whether steps will be 
taken to regularise the running of 
these trains, or at least to run more 
trains?

Shri Shahnawaz Khan: As I said,
we are doing our best.

Shri Tyagi: Was an effort made to 
calculate the profit or loss incurred 
on these trains, and if so, on an 
average, were these trains running 
at a loss or did they make good the 
expenditure incurred on them?

Shri Shahnawaz Khan: On the
whole, I think they paid the rail
ways.

WRITTEN ANSWERS TO QUES
TIONS

Paradip Port

•1713. Shri Pangarkar: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether any foreign private 
firm has expressed its desire to help 
India in the development of Paradip 
Port; and

(b) if so, the steps taken in the 
m atter?

The Minister of State in the Minis
try  of Transport and Communications 
(Shri Raj Bahadur): (a) Two foreign 
firms viz . Dj*. Ing, Giovanni Galante 
& Co. of Italy and the International 
Development Financing Corporation 
of Panama have offered assistance 
for development of Paradip.

(b) The suggestions of the former 
were not found to technically accep
table. Also their financial terms 
were not considered favourable. The 
second ooie is still under considera
tion.
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Silting of River Hooghly

*1718. Shrimati Ila Palchoudhuri:
Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that the Cal
cutta Port Commissioners have re
cently approached the Atomic Energy 
Commission to lend the servioe® of its 
experts to assist research work with 
isotopes in connection with the silting 
and formation of sand bars in the 
river Hooghly;

(b) whether the requecst of the 
Calcutta Port Commissioners has been 
acceded to;

(c) if so, the number of experts 
who will go to Calcutta; and

(d) when the research work is likely 
to be begun?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c).
Arrangements have been made with 
the Atomic Energy Commission to 
obtain the services of one or two of 
their Experts to assist in carrying out 
research work with isotopes to study 
the problem of siltaition on the 
Hooghly. A pilot experiment for the 
purpose has been arranged in the first 
instance.

(d) The pilot experiment is sche
duled to begin on the 26th April 1061 
and end On the 5th May 1961.

Shipping Freight for Foodgrains

*172t. Shri Muhammed Elias: Will 
the Minister of Food and Agriculture 
be pleased to state:

(a) what is the difference in freight 
charges between Indian and the 
U.S.A. ships for carrying foodgrains 
under PJL. 480 agreement from the 
U.S.A. to India; and

(b) if there is any difference, what 
is the reason for this?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) Freight rates for U.S. flag ships 
are generally much higher than those 
for non-U.S. flag ships. The Indian 
ships are paid freights at the pre
vailing rates for non-U^S. flag ships, 
At present the freights for U.S. flag 
ships are about 2£ times those for 
non-U.S. flag ships, but so far as the 
P.L. 480 grains shipped to India in 
U.S. flag ships are concerned, the dif
ference between the two rates is met 
by the U.S. Government from their 
own funds.

(b) The Government of India are 
not in a position to specify the reasons 
for this. However, as already stated 
this difference is not borne by us.

R.M.S. Zones

*1724. Shri Ram Garlb: Will the 
Minister of Transport ftnd Communi
cations be pleased to state:

(a) whether it is a fact that sepa
rate R.M.S. Zones have been created
all over India;

(b) if so, what is the position of 
such Foreign Post Offices which are 
at present the units of R.M.S.;

(c) whether it is a fact that some 
Foreign Post Offices are independent 
units while others are Postal or 
R.M.S. units;

(d) if so, the reason therefor; and

(e) whether there is any proposal 
to bring all the Foreign Poet Offices 
under a separate Zone?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
Three R.M.S. Zones with headquarters 
at Madras, Bombay and Lucknow 
have been set up. The Eastern Zone 
comprising Bihar, West Bengal, Orissa 
and Assam Circles is not covered by 
this scheme.

(b) Foreign Post Offices do not come 
wftntn the purview of the scheme.
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(c) and (d) The Bombay Foreign 
Post Office is an independent unit for 
the purpose of promotion from time 
scale clerks to L.S.G. The one at 
Delhi is considered as one of the 
R.M.S Units of the Delhi Circle. It 
does not perform money order work. 
The other Foreign Post Offices perform 
money order work in addition to mail 
work and are considered as postal 
units. Bombay Foreign Post Office is 
the largest and most important office 
of this category. Hence it is treated 
as a separate unit.

(e) No.

Road Accidents in Delhi

3783.

Shri D. C. Sharma:
Shri Pangarkar:
Shri Ram Krishan Gupta: 
Shri P. C. Borooah: 
Sardar Iqbal Singh:
Shri Rameshwar Tantia:

Will the Minister of Transport and 
Communications bo pleased to state:

(a) total number of road accidents 
in Delhi during 1960-61, month-wise;

(b) number of accidents in which 
D.T.U. buses were involved;

(c) number of persons who were 
Incapacitated or who lost their lives 
as a result of these accidents;

(d) number of cyclists amongst 
those who died in these accidents;

(e) details of the punishments 
awarded to motor drivers responsi
ble for these accidents;

(f) whether the number of acci
dents indicates an upward trend; and

(g) if so, what are the factors main
ly responsible for the increase?

The Minister of State In the M ina
tory of Transport and Communications
(Shri Raj Bahadur):

(a) April, i960 . 394
May, i 960 . 391
June, i960 . 348
July, i960 . 35*
August, i 960 378

September i960 
October i960 
November i960 
December, i960 
January, 1961 
February, 1961 
March, 1961

T otal

377
435
440
443
461

404
420

4,843

(b) 1137.

(c) 1623 persons were incapacitated 
temporarily, 139 incapacitated perma
nently and 159 were killed in the 
accidents.

(d) 38.

(e) 97 persons were convicted 
under Sections 279/337/338 of the 
Indian Penal Code, 22 under Section 
304A of the I.PC. and 131 under Sec
tion 113 of the Motor Vehicles Act, 
1939.

(f) Yes.

(g) The factors mainly responsible 
for the increase in the road accidents 
arc as follows:

(1) Increase in the number of 
motor vehicles and volume of 
vehicular traffic;

(11) Rash and negligent driving by 
drivers.

(iii) Over-speeding by drivers.

(iv) Violation of the traffic laws 
by motorists.

(v) Mixed nature of traffic, i.e. 
cydlea, tongas, bullook-carta, 
hand-carts etc.

Telephone Connection In Chandigarh

3784. Shri Ram Krishan Gupta:
Will the Minister of Trmvport and 
Communications be pleased to state:

(a) tbe total number of applications 
pending in Chandigarh for telephone 
connections at present; and

(b) tbe steps being taken to provide 
telephone connections?
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The Minister of Transport and Com
munications (Dr. P. Subbarayan):
<a) 521 on 28-2-1961.

(b) The existing exchange with a 
capacity of 1200 lines is to be expand
ed by additional 800 lines and fur
ther, a second exchange is also pro
posed to be installed in Secretariat 
building. Both the cases are depen
dent on the availability of accommo
dation, which is being taken up on 
high priority.

Corruption Cases in Bikaner Division, 
Northern Railway

3785. Shri Ram Krishan Gupta: Will 
the Minister of Railways be pleased to 
state the number and nature of cases 
of corruption committed by Railway 
employees during the year 1960-61 in 
the Bikaner division of the Northern 
Railway?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (1) No. of
rases 29.

(2) Nature of cases: —

(a) Accumulation of wealth dis
proportionate to known sour
ces of income,

(b) Acceptance of illegal gratifi
cation,

(c) Cheating,

(d) Misappropriation of Govern
ment money,

(e) Falsification of records,

(f) Misuse of passes and P.T.Os, 
and

(g) Misuse of Railway materials 
and labour.

"Dtaam d C m ta |M near Delhi 
Junction

97M. Shri Ran Krishan Gnpta: Will 
the Minister of Rail ways be pie—ad to 
•tat«;

(a) whether the attention of Gov
ernment has been drawn to the traffic 
difficulties caused by the existence of 
level craning known as Diamond

Crossing' near the Delhi main station; 
and

(b) if so, whether Government have 
any proposal to remove these diffi
culties?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). The Hon’ble Member is pre
sumably referring to traffic difficulties 
caused by the crossing of the broad 
gauge track by the metre gauge line 
near Delhi Main station. Attention of 
the Railway has been drawn to these 
difficulties, and in order to remove 
them, a proposal to provide a new 
Metro Gauge station at New Delhi to 
handle the metre gauge passenger 
trains is under consideration of the 
Government.

Agricultural Development in 
Maharashtra

3787. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state the total amount given 
by the Centre* to the Maharashtra 
State for agricultural development 
during the year 1960-61 so far?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): A statement show
ing the amounts of Central assistance 
given to the Maharashtra State for 
agricultural development during the 
year 1960-61 is laid on the Table. [See 
Appendix VI, annexure No. 8]. The 
amounts sanctioned are provisional 
and are subject to final adjustment 
during the year 1961-62 on the basis of 
the actual expenditure incurred by 
the State Government tor the year
1960-61 as a whole.

Rural Water Supply and Sanitation 
Schemes In Maharashtra

I7W. Shri Pangarkar: Will the
Minister of Health be pleased to state 
the total financial provision for im
plementing the scheme of National 
Rural Water Supply and Sanitation 
in Maharashtra during the Seoond 
Five Tear Plan period?

Th« Minister ef Health (Shri Ear- 
mavfcar): Rs. 190J4 lakhs.
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Drainage Scheme for Kolhapur

3789. Shri Pangarkar: WiJl the
Minister of Health be pleased to state:

(a) whether the Maharashtra Gov
ernm ent have submitted any plan 
and estimate for the construction of 
the drainage scheme for Kolhapur in 
M aharashtra State;

(b) if so, whether Government have 
sanctioned any amount for this pur
pose; and

(c) if so, the amount thereof?

The Minister of Health (Shri Kar
markar): (a) No.

(b) and (c). Do not arise.

P. & T. Offices in Punjab

3790. Shri Hem Raj: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) the number of post offices, sub
offices, telegraph offices and public 
call offices opened during the Second 
Five Year Plan in Punjab, district- 
wise; and

(b) the number of such offices pro
posed to be opened during the Third 
Five Year Plan in Punjab?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
A statement is laid on the Table of 
the Sabha [See Appendix VI annex- 
ure 9].

(b) Post Offices 972
Telegraph offices 26
Public Call Offices 27

P. & T. Offices In Punjab

3791. Shri Hem Raj: Will the
Minister of Transport and Communi
cations be pleased to state the number 
of Branch Post Offices and ex-Depart- 
xnental Post Offices which have been 
upgraded as Departmental Sub-offices 
during the Second Five Year Plan in 
Punjab, District-wise?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): A
statem ent is laid on the Table of the

Sabha. [See Appendix VI, annexure 
No. 101.

Primary Health Centres in Punjab

3792. Shri Hem Raj: Will the Min
ister of Health be pleased to state:

(a) the number of Prim ary Health 
Centres proposed to be opened during 
the year 1961-^2 in Punjalb; and

(b) the number of such centres to 
be opened in the Punjab State Hill 
Areas?

The Minister of Health (Shri K ar
m arkar): (a) 28.

(b) 1 .

Primary Health Centres in Himachal 
Pradesh

3793. Shri Hem Raj: Will the Min
ister of Health be pleased to state the 
number of Prim ary Health Centres to 
be opened in Himachal Pradesh during
1961-62?

The Minister of Health (Shr Kar
markar) : Nil.

Vice-President of LCAJt.

3794. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the criterion adopted 
in apointing the Vice President (Vice
Chairman) of the ICAR; and

(b) whether it is the view of the  
Government of India that the post 
should be filled up only by civilian 
(ICS or I.A.S.) even though he has 
had no background in any of the sub
jects dealt with in the researches?

The Deputy Minister of Agriculture 
(Shri M. V. Krisbnappa): (a) The
Vice-President of Indian Council of 
Agricultural Research is the Principal 
Administrative Officer of the CounciL 
Persons with distinguished adminis
trative experience or those who may 
have specialised in same branch of 
Agriculture are considered for this 
post.
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(b) The functions of the Vice-Pre
dent of the Indian Council of Agri
cultural Research are mainly admi
nistrative. On the technical side, he 
is assisted by the Agricultural Com
missioner and the Animal Husbandry 
Commissioner in the Council, who are 
the top-most experts in their line in 
the country. It is, therefore, not 
necessary that the incumJbent of the 
post of Vice-President must have the 
experience of actual agricultural and 
animal husbandry research work.

Family Planning among Fishermen

3795. Shri V. P. Nayar: Will the
Minister of Health be pleased to state*.

(a) what, if any, are the special 
efforts made by Government of India 
to popularise birth control and family 
planning among the fishermen of 
India; and

(ib) whether Government of India 
have any information about the infant 
m ortality among fishermen and if so, 
w hat are its details?

The Minister of Health (Shri Kar
markar): (a) The family planning
programme is being popularised in 
all sections of society, and not special
ly among fishermen only.

Ob) No, Sir.

Stenographers in P. ft T.

3796. Shri Kumbhar: Will the Min
ister of Transport and Communications
be pleased to state:

(a) whether stenographers attached 
to Directors of P. Sc T, who are heads 
of minor P. Sc T. Circles, have been 
given higher grade as per recommen- 
dationo of the Pay Commission 
(para 41); and

(ib) if not, the reasons therefor?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
The Pay Commission has not made 
&ny such specific recommendation.

(b) Does not arise.

Fertiliser Projects

3797. Shri Rajeshwar Patel: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether industrial licences have 
been granted recently to 3 big ferti
liser projects in the private sector;

(b) how would the products be 
marketed;

(c) whether the present Fertiliser 
Pool would continue;

(d) if so, what is the basis on which 
the price payaible to the private sector 
would be determined;

(e) the basis on which the Pool 
will change prices from farmers; and

(f) whether Fertilizer Pool would 
consider possibilities of exporting cer
tain types of fertilisers found surplus 
in the country?

The Minister of Agriculture, (Dr. 
P. S. Deshmukh): (a) Yes, Licences
under the Industries (Development 
and Regulation) Act, 1951 have beer* 
granted to three private parties for 
the establihsment of nitrogenous ferti
liser factories at Vishakapatnan> 
(Andhra Pradesh), Hanumangarfr 
(Rajasthan) and at a suitable place 
in Madhya Pradesh respectively.

(b) So long as the Central Fertili
ser Pool continues to operate the Pool 
would take over those fertilisers which 
are handled by it and market through 
the usual agencies. The remaining 
fertilisers will be marketed by th* 
Factories themselves.

(c) Yes, so long as the total avail
ability falls short of the demand.

(d) The fertilizers produced in pri
vate factories will be purchased at a 
price which is paid for similar types 
of product to similarly situated pub
lic sector factories.

(e) In addition to the Pool price 
charged from the States, by the Cen
tral Government, the States will add 
a margin to cover distribution charges.

(f) There is no surplus at pressnt 
and the question does not arise.



Dietary Atlas in India

3798. Shri D. C. Sharma: Will the
M inister of Health be pleased to refer 
to the reply given to Unstarred Ques
tion No. 2294 on the 22nd December,
I960 and state:

(a) the progress made so far in con
sideration of the proposal for prepara
tion of a dietary Atlas of India; and

(•b) when it is likely to be ready?

The Minister of Health (Shri Kar
markar): (a) The Special Committee
appointed by the Indian Council of 
Medical Research to work out a 
methodology for the collection of re
quired information is expected to meet 
shortly.

Ob) The Atlas is expected to be 
ready in the course of the Third Plan 
Period.

Mental Hospital in Orissa

3799. Shri Kumbhar; Will the Min
ister of Health be pleased to state:

(a) whether any financial and tech
nical help has been given so far by 
the Centre to Orissa State for estab
lishing Mental Hospital in the State;

Ob) whether Orissa State have 
started or propose to start such pro
ject with the help of the Centre or 
with her own efforts; and

(c) if so, the details thereof?

H ie Minister of Health (Shri Kar
markar): (a) No.
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(b) and (c). The Government of 
Orissa sanctioned a grant-in-aid of 
Rupees seven lakhs during 1960-01 
to the State Red Cross Society for the 
establishment of a Mental Hospital in 
Orissa. The Red Cross Society will 
establish and run  the Hospital. The 
State Government will bear the en
tire recurring expenditure and ninety 
percent of the non-recurring expendi
ture. The Hopital will be opened in 
the Sriram Chandra Bhanj Medical 
College Compound provisionally pend
ing construction of a new building on 
a site to be selected.
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Draft Amendment to D.V.C. Act

<1801  f  Shri Mohammed Elias:
' ^  Shri Ram Krishan Gupta:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Unstarred Question No. 1988 
on the 19th December, 1960 and state;

(a) whether Government have since 
considered the draft amendments to 
the Damodar Valley Corporation Act; 
and

(b) if so, the result thereof?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
draft amendments are still under con
sideration in consultation with the 
participating Governments.

(b) Does not arise.

Greater Calcutta’s Water Supply and 
Drainage

3802. Shri Ram Krishan Gupta: Will 
the Minister of Health be pleased to 
refer to the reply given to Unstarred 
Question No. 1986 on the 19th Decem
ber, 1960 and state:

(a) whether financial implications 
for Greater Calcutta’s water supply 
and drainage sciheme have been work
ed out; and

(b) if so, the details thereof?

The Miniter of Health (Shri Kar- 
markar): (a) Not y et

(b) Does not arise.

Truck Terminal, Delhi

3803. Shri Ram Krishan Gupta: Will 
the Minister of Transport and Com
munications be pleased to refer to the 
reply given to Unstarred Question 
No. 1964 on the 19th December, 1960 
find state:

(a) whether the scheme to establish 
& modern bus and truck terminal in 
Delhi has since been considered and 
finalised; and

(fc) if so, the details thersof?

The Minister of State in the Ministry 
of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). The 
matter is still under consideration. It 
is expected to take some more time to 
come to a decision.
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Sugarcane Crop in Orissa

3807. Shri Chintamoni Panigrahi:
Will the Minister of Food and Agri
culture be pleased to state:

(a) whether the Central Govern
ment had sanctioned any scheme to 
improve sugarcane crop and develop 
factory areas in Orissa during the 
Second Five Year Plan period;

(b) if so, the nature of schemes 
sanctioned;

(c) whether the allotted money was 
utilised by the State Government; and

(d) if so, the amount sanctioned and 
utilised?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) Yes,
Sir.

(b) Two kinds of schemes are in 
operation in Orissa, namely, (i) Sugar
cane Development Schemes and (11) 
Sugarcane Research schemes. Sugar
cane Development Schemes, are 
designed to achieve higher per acre
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yields and sucrose content through 
the followinc measures: 

( i )  Distribution of improved tree 
from disease seeds; 

( i i )  Proper manurinc anri adopting 
other improved cultural prac
tices ; 

( i i i )  Protection of crop 2gai nst 
pests and diseases; 

( iv) Arranging cane competition, 
and offerin, prizes to best 
growers. 

The purposes of the Sugarcane Re
search Schemes are (i) to lnvesti1ate 
the problems of su1arcane cultiva
tion under local conditions and (ii ) to 
study the manufacture and storage of 
IW'. 

( c )  and (d ) .  The details of amountl 
sanctioned and utilised for these 
schemes are civen below : 

(Rs. in lakhs) 

S ugarcane Development Sugarcane Research 

Yc:11r 

Amount Amount Central Amount Amoum Central 
sanct ioned ut ilised Share Hnctioncd uti lised Share 

1 956-!!7 0 · 90 o ·  12 0 · 03 3 ' 74 2 ·  16 o ·  13 

1 9!!7·.58 o · 75 0 · 22 0 · 04 I ' l l  0 · 85 o ·  1 7  

1 9ss -s9 1 · 05 0 · 70 o ·  19 0 · 73 o · 56 o •  18 

1 959-60 0 · 7 2  0 · 77 o · ::8 0 · 74 o ·  56 o ·  18 

1 96 .:,-6 1 0 · 7 1  0 · 66 . o ·  1 7•  0 · 76 o ·  56 o· 11> 
----

4 · 1 3  2 · 47 o · 7 1  7 · o6 4 · 69 0· 85 

•Estimated . 
----- ·-------·- · . .  ____________________ _ 

Export of lr0n Ore to Japan from 
Paradlp Port 

3101. Shri Panprkar : Will the 
Minister of Transport aod Communi
cations be pleased to state the quan 
tity of iron ore exported from the 
1st November, 1 960 to 3 1 st Jan uary, 
H l61 t.hroi.:gh the port of Paradip in 
Orissa to Japan? 

The Minister or SI.ate lo the Mlnls
try of Transport and Comm.anlcatlom 
( Sbrt Baj Bahadar) : No shipment ha5 
be-en made during the,e three months. 

Purchase of B&Uwa1 ae.mremeata 
from Small Beale Ualta 
-

SIii. 8brl AJlt Slap ButuwU: Will 
the Minister ot 11,allwaJ'I be pleased 

lo slate: 

( a )  whether direct ions have beeD 
issued to the different purehas!n1 
Dt·pariments of the Railways to prefer 
purchas(' from small 11cale unita; and 

( b l  it so, the nature of the direcUon 
and total purchuee trom small ac.ale 
unit:, during 1 960-61 ?  

The Deputy M1nhter e f  &allwar• 
(Sbrt Sbahnawu K.ba.n) : (a) Yes. 

( b J  A summary of the diffct..tvea 
is.sued to all Railway Adminiltratlona 
is given In the statement la.id on Ille 
Table of the Howie. rse� Appendhl: 
Vl, annenre No. 1 1 ] .  

The total value of purchuea fl'QID 
Small Scale Unita dartq llltS0-11 fa 
Rs. 1 22  laldw approx.Jmat.r)y. 
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'Package Programme’ for Intensive 
Cultivation of Oil Seeds

8810. Shri Damanl: Will the Minis
ter of Food and Agriculture be pleased 
to state:

(a) whether a ‘package plan’ for in
tensive cultivation of oil seeds has 
been considered by Government; and

(b) if so, the nature of the final 
decision that has been taken in this 
regard?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) and (b). The 
Indian Central Oilseeds Committee at 
its meeting held on the 6th February, 
I960, decided to constitute an ad hoc 
Committee to formulate a scheme for 
intensifying the programme of oil
seeds production in selected areas in 
important oilseeds growing States. 
The recommendations of this Com
mittee have not been finalised so far.

Grape-Vine Yards

3811. Shri Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) w hether any scheme is being 
contemplated by the Central Govern
ment to give financial aid to Agricul
turists for growing Grape-vine yards 
on extensive scale; and

(b) if so, what are the schemes and 
the amount allotted?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) and (b). Under 
the Scheme for Development of Fruit 
Production which was taken up in the 
2nd Plan and is being continued dur
ing the 3rd Plan period, long-term 
loans @ Rs. 300 per acre in the plains 
and Rs. 500 per acre in the hilly areas 
are given to fruit-growers for plant
ing new orchards including grape
vine. The Government of India are, 
however, considering the desirability 
of increasing the rate of Joan assist
ance in the case of grape-vine culti
vation under the above-mentioned 
scheme.

2. The provision made for the grant 
of loans under the Scheme for Deve
lopment of Fruit Production during 
the 2nd and 3rd Plan periods is given 
below:

Name of grape-growing State Provision for grant of loans

During the 2 id During the 3rd 
Plan Plan

(Rs. in Lakhs)

1. Andhra Pradesh • • 31-54 32*00

2. Mysore . . . . . 1 7 ’ 10 25-30

3. Madras . . . . . 6-30 25*00*

4. Himachal Pradesh . . . 13*00 29*00

5. Maharashtra 24*90 35 00*

6. Gujarat

*

’Included in the figure shown 
against Maharashtra for the 
period before bifurcation of 
Bombay State. Post-bifurca- 
cation provision is ‘Nil*. IOOO

'These are amounts agreed to in the Working Group discussions. Final figures of the amounts 
approved by the State Governm ents are awaited.
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Doombur Hydro-Electric Project, 
Tripura

3812. Shri Dasaratha Deb: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) the progres made in the Doom
bur Hydro-Electric Project at Amar- 
pur in Tripura;

(b) the total amount spent so far in 
this connection;

(c) whether this project will be 
undertaken or abandoned;

(d) if the project is to be under
taken, what amount is likely to be 
spent; and

(e) the quantity of electricity ex
pected to be produced?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Field
surveys have been completed, and the 
preparation of designs and estimate is 
in hand.

(b) Rs. 2,35,400.

(c) to (e). The possibility of obtain
ing power for Tripura from Kama- 
fuli Project in East Pakistan is being 
explored. The decision on the im
plementation of the Gumti Project 
(at Doombur falls) is dependent on 
the outcome of the negotiations with 
Pakistan. The anticipated cost of 
the project is about Rs. 250 lakhs. The 
power potentiality of the scheme is 
estimated at 9000 KW at 50 per cent, 
load factor.

Level Crossings

3813. Shri Amjad All: Will the
Minister of Railways be pleased to 
state:

(a) whether any criteria have been 
laid down for sharing the cost of 
building level crossings between tha 
State Governments concerned and the 
Railways; and

(b) if so, what are they?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and

(b). According to the provision of the 
Indian Railways Act, level crossings 
considered necessary at the time of 
construction or within 10 years from 
the date of the opening of a railway 
line, are provided at the cost of the 
Railway; but such facility, if required 
after expiry of 10 years from the date 
of opening of the Railway line, is 
provided wholly a t the cost of the 
concerned Road Authority.

Imported Wheat in Punjab
3814. Shri Ajit Singh Sarhadi: Will 

the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that 
Punjab State Government is making 
a profit out of the imported wheat 
given by the Central Government to 
that State Government; and

(b) if so, the price at which the 
imported wheat is given and the rate 
at which the Punjab Government is 
selling it?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b). Imported wheat was sup
plied to the P3unjab Government only 
up to July, 1960 and the price charged 
was Rs. 14 per maund inclusive of the 
cost of gunny, f.o.r. destination sta
tions. After July, 1960 no imported 
wheat was supplied.

Up to 14th May, 1960 imported 
wheat was issued by the Punjab 
Government to the roller flour mills 
in the State at Rs. 13.50 per maund 
exclusive of the cost of gunny. There
after, the price of imported wheat 
was pooled with that of indigenous 
wheat and both were issued by the 
Punjab Government at 4.he following 
pooled prices:

Period Price per maund ex
clusive of the cost of 

gunny

From 16th May, i960 Rj . 14‘?4 per msuad 
to 16th September, at mill towns and
i960. Rs. 14*54 per

maund at other 
places.
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From 17th September Rs. 15-25 per maund
onwards. at mill towns and

Rs. 14 ‘ 85 per
maund at other
places.

The Punjab Government have indi
cated that they have been trying to 
work the State trading scheme on ‘no 
profit no loss’ basis. In 1959-60 the 
accounts showed a small profit of 
Rs. 2-78 lakhs. The accounts for 
1960-61 have not yet been finalized, 
but indications are that the food 
scheme as a whole will broadly con
form to the principle of ‘no profit no 
loss'.

Development of Fishing in Punjab

3815. Shri Ajit Singh Sarhadi: Will 
the Minister of Food and Agriculture 
be pleased to state:

(a) w hether Punjab State Govern
ment has sought any aid for develop
ment of fishing in that State during 
the Third Five Year Plan;

Ob) if so, the amount demanded and 
the allocation made; and

(c) the schemes sanctioned?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) to (c). 
The allocations for the various agri
cultural schemes of the State Govern
ments under the Third Five Year 
Plan were discussed at meetings of the 
Working Group consisting of repre
sentatives o<f the Planning Commis- 
lion, the Ministry of Food and Agri
culture and the State Government 
concerned from time to time and a 
lum of Ks. 45 lakhs was allocated fo*. 
the fisheries schemes of the Punjab. 
The details of the schemes included in 
the Third Five Year Plan are given 
below:—

1. Development of fish in Bhakra
Reservoir.

2. Fish culture in Chandigarh
Lake.

8. Survey of culturable waters 
and spawning grounds in the 
State.

4. Intensification of stocking with
fish seed of impounded waters 
in the State.

5. Establishment of fidh seed
farms.

6. Establishment of a Research
Station-cum-aquarium and 
museum at Chandigarh.

7. Training of fisheries personnel.
8. Additional staff for the head

quarters office for fisheries 
work.

“Pay While You Earn” Scheme

3816. Shri Ajit Singh Sarhadi: Will 
the Minister of Transport and Com
munications be pleased to state:

(a) w hat progress has been made in 
the “Pay while you earn” scheme for 
purchasing ships during the period of 
its application; and

(b) which companies have availed of 
the concession and from what coun
tries have the purchases been made?

The Minister of State in the Ministry 
of Transport and Communications 
(Shri Raj Bahadur): (a) Under the
“Pay while you earn” scheme, 37 
ships totalling 180,599 G.R.T., have 
so far been acquired, at a total cost 
of Rs. 14*86 crores.

(b) The following are the shipping 
companies who have availed of the 
concession:—

(1) M/s. Scindia Steam Navigation 
Co. Ltd., Bombay.

(2) M/s. India Steamship Co. 
Ltd., Calcutta.

(3) M/s. Great Eastern Shipping 
Co. Ltd., Bombay.

(4) M/s. Eastern Shipping Cor
poration Ltd., Bombay.

(5) M/s. Bharat Line Ltd.t Bom
bay.

(6) M/s. Malabar Steamship Co- 
Ltd., Bombay.

(7) M/s. Apeejay Lines, Bombay.
(8) M/s. Gill Amin & Co. Ltd., 

Bombay.



13569 W ritten Answers VAISAKHA 5, 1883 (S A K A ) Written Answers 13570

(9) M/s. Akoojee Jadw et & Co.
(10) M/s. Asok Line, Ernakulam.
t i l )  M/s. Alagasundaram Chettiar.
( 12) M/s. South East Asia Shipping 

Co. Ltd., Bombay.
(13) M/s. Sardar Bagayat Sahakari 

Shipping Mandal, Bardoli.
114) M/s. Bombay Shipping Co. 

Ltd., Bombay.

The vessels have been acquired main
ly from the United Kingdom, West 
Germany, Norway, Sweden, Holland 
and France.

Beas Control Board

f  Shri Ram Krishan Gupta:
* \S h r i  Rameshwar Tantia:

WjII the Minister of Irrigation and 
Power be pleased to state the nature 
of decisions taken at the first meeting 
of Beas Control Board held at Udai
pur on the 19th March, 1961?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): The impor
tant decisions taken are indicated be
low:—

(1) The rules of procedure and 
business of the Beas Control Board 
were approved.

(2) The distribution of work bet
ween the Board and its Standing Com
mittee was approved. The major 
policy decisions will be taken by the 
Board while the Standing Committee 
will concern itself with the day-to-day 
problems.

(3) There should be a full-time 
Financial Adviser for the Project-

(4) The Master Plan and the loca
tion of the township for housing the 
labour and staff for the Beas Dam 
was considered. The Board requested 
the Irrigation & Power Minister of 
Punjab and the Rajasthan Minister for 
Beas Project to visit the proposed r.ite 
with a representative of the Central 
Government in order to advise on the 
suitability of the site.

(The site was visited on 26th March,
1961 and a decision taken).

(5) In the m atter of recruitment of 
unskilled labour first preference should 
be given to the persons displaced from 
the Talwara township and the area to 
be covered by the Dam. In the case 
of skilled and semi-skilled workmen, 
first preference will be given to the 
personnel retrenched from Bhakra and 
second preference to the oustees. Suit
able educational, medical and other 
facilities will also be provided for the 
oustees.

Tughlakabad Marshalling Yard

3818. Shri Ram Krishan Gupta; Will
the Minister of Railways be pleased
to state:

(a) whether the construction work 
of Tughlakabad Marshalling Yard has 
been completed; and

(b) if not, the approximate time 
by which it will be completed?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No.

(b) The work is expected to be com
pleted in a year’s time.

Recruitment of Claw IV Employees

3819. Shri Eacharan: Will the Min
ister of Railways be pleased to state:

(a) whether the recruitment for 
the 400 class IV vacancies out of 
which 100 were reserved for Sche
duled Castes and Scheduled Tribes on 
the traffic side of the Olavakot Divi
sion, Southern Railway, has been com
pleted;

(b) how many times the applica
tions were invited and the number 0€ 
applications received on each occa
sion;

(c) whether any action has been 
taken on these applications at any 
time; and

(d) if not, the reasons therefor?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No.

376 fAi) LSD—3



(b) Two times, once for filling 100 
vacancies and later for filling 300 
vacancies. In all 60 posts w ere re 
served for Scheduled-Castes and 
Scheduled-Tribes. 554 applications 
w ere received on the first occasion and
11,676 on the next.

(c) No.

(d) Consequent on the drive for 
economy, fresh recruitm ent has been 
stopped except w here it becomes un
avoidable. Most of the vacancies have 
been filled by staff rendered surplus 
elsewhere.

Departmental Examination for P. & T.
Clerical Posts in Madras Circle

3820. Shri Elayaperumal: Will the
M inister of Transport and Communi
cations be pleased to state:

(a) how m any postmen were allow
ed to sit for the departm ental exam i
nation for the clerical posts in Madras 
Circle division-wise, in 1959 and 1960;

Ob) how many Scheduled Caste 
candidates were allowed to appear for 
the above-said exam ination in 1959 
and 1960;

(c) how many Scheduled Caste 
candidates w ere selected;

(d) how many were rejected; and

(e) w hat were the reasons for re
jection?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
to  (e). Two statem ents giving the re 
quired information are placed on the 

'Table of the House. [Placed in Lib
rary. See No. LT-2893/61].

Development of Imphal Town

3821. Shri L. Achaw Singh: Will the 
the M inister of Health be pleased to 
state:

(a) w hether a blue-print of the 
future expansion and development of 
the growing Imphal Town has been 
prepared for its planned and co
ordinated improvement; and
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(b) if so, who has prepared such a
blue-print?

The Minister of Health (Shri Kar
markar): (a) and (b). No. detailed 
survey of Imphal Town has yet been 
made. But the Central Public W orks 
Departm ent are of the opinion th a t the 
only possibility of fu ture  expansion is 
at Lam phalpet for which necessary 
plans have been prepared by the 
C.P.W.D.

T.B. Clinics at Imphal
3822. Shri L. Achaw Singh: Will the 

M inister of Health be pleased to state:

(a) w hether it is a fact that a T.B. 
expert has beenappointed in the T.B. 
Clinic and hospital at Imphal; and

(b) if so, when?

The Minister of Health (Shri 
Karmarkar): (a) and (b). in
1959-60, one MBBS, doctor pos
sessing the D.T.D. qualification was 
appointed in the T.B. Hospital. He is 
now in Delhi and is preparing for the 
M.D. Examination. The B.C.G. Offi
cer, who is a Licentiate in medicine 
and has experience of work in this 
speciality, is now in charge of this 
Hospital.

Land Revenue Arrears in Manipur

3823. Shri L. Achaw Singh: Will the 
M inister of Food and Agriculture be
pleased to state:

(a) w hether any im provement in 
the collection of land revenue a rrears 
in M anipur has been made; and

(b) the amount of arrears so fa r 
collected?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) and (b). 
Necessary information is being collect
ed and will be placed on the Table of 
the Sabha as soon as available.

Right Bank Power House at Bhakra

3824. Shri Ajit Singh Sarhadi: Will 
the M inister of Irrigation and Power
be pleased to state:

(a) w hether it is a fact that th e  
construction of th e Right Bank Pow er

W ritten Answ ers 13572APRIL 25, 1961



13573 W ritten Answers VAISAKHA 5, 1883 ( SAKA)  W ritten Answers 13574

House at Bhakra has been delayed 
due to repairs and work in the Left 
Bank Power House; and

(b) if so, the delay envisaged?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No.

(b) Does not arise.

Warehouses in Punjab

3825. Shri Ajit Singh Sarhadi: Will 
the M inister of Food and Agriculture
be pleased to state:

(a) w hether Central Warehousing 
Corporation has set up any warehouses 
in Punjab;

(b) if so, the location thereof; and

(c) w hether any warehouses have 
been constructed in the State of P un
jab up till now?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
Yes, Sir.

(b) Moga.

(c) No.

Wheat in Punjab

3826. Shri Ajit Singh Sarhadi: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) w hether any stocks of wheat out 
of buffer stock being maintained are 
stored in Punjab; and

(b) if so, the quantity being kept 
there and the location of its storage?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
No, Sir.

(b) Does not arise.

Training of Primary School Teachers

3827. Shri Ram Saran: Will the 
Minister of Community Development 
and Co-operation be pleased to refer 
to the reply given to Unstarred Ques
tion No. 1354 on the 23rd August,
1960 and state the progress made so

far regarding conversion of peripatetic 
camps for training of Prim ary School 
teachers into their regular training 
course?

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Murthy): A scheme has been 
worked out and is under finalisation.

Filar ia

3828. Shri Ram Shankar Lai: Will
the Minister of Health be pleased to 
state:

(a) the areas affected by filaria;

(b) w hether any specific remedy 
has been found for the same;

(c) whether the charts depicting the 
“life cycle of filaria parasites” are be
ing shown; and

(d) what other steps a re being taken 
to combat this disease?

The Minister of Health (Shri Kar- 
markar): (a) Filariasis is prevalent in 
varying degrees in the States of 
Andhra Pradesh, Assam, Bihar, G uja
rat, Kerala, Madras, Madhya Pradesh, 
M aharashtra, Mysore, Orissa, U ttar 
Pradesh, and West Bengal as well as 
in Andaman & Nicobar Islands and 
Laccadive, Minicoy & Amindivi Is
lands.

(b) No.

(c) The documentary life cycle of 
filaria parasites is being finalized by 
the Ministry of Information & Broad
casting and will be distributed there
after.

(b) Anti-parasitic and anti-mos
quito measures are being taken to |f 
combat this disease.

Wind Mill at Roshanpur

3829. Shrimati Maimoona Sultan:
Will the Minister of Community Deve
lopment and Co-operation be pleased 
to state:

(a) whether a Wind Mill at Roshan
pur in the Najafgarh Development 
Block has been lying idle since its 
installation in 1954;
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(b) if so, w hat was the reason for 
the same;

(c) w hether the Delhi A dm inistra
tion is taking steps to put it into ope
ration now; and

(d) if so, the nature thereof?

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Murthy): (a) to (d). The Wind 
Mill was installed in the year 1957-58 
and is lying idle due to mechanical 
defects. Since it is considered beyond 
repair, steps are being taken to remove 
the Wind Mill.

Death oi  an Electrician in Agartala

3830. Shri Bangshi Thakur: Will 
the  M inister of Irrigation and Power
be pleased to state:

(a) w hether it is a fact that when 
engaged in repairing electric wiring, 
In d ra jit Deb Barma, an electric sup
ply w orker of A gartala, Tripura, died;

(b) if so, w hether any enquiry has 
been held to probe into the m atter;

(c) if so, the result thereof;

(d) if not, the reasons therefor; and

(e) w hether his distressed family 
hag boen paid due compensation or 
not?

The Deputy Minister ef Irrigation 
and Power (Shri Hathi): (a) Yes.

(b) Yes.

(c) The accident took place as the 
deceased apparently lost balance 
while working on the pole, and fell 
down. The line was not live, as it 
was under construction.

(d) Does not arise.

(e) The m atter is still under enquiry 
and  w hatever compensation is aw ard
ed by the Commissioner appointed 
under W orkmen’s Compensation Act, 

^will be paid.

Break-down in Power Supply in 
Agartala

3831. Shri Bangshi Thakur: Will the 
M inister of Irrigation and Power be
pleased to state:

(a) w hether it is a fact that of late 
due to failure of electric power supply 
great inconvenience is being felt in 
Hospitals, Telegraph Office, Telephone 
Office etc., in A gartala, Tripura; and

(b) if so, the measures adopted so 
far to remedy this?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes. The 
failures were due to inadequate gene
rating capacity, and some defects in 
the transmission line equipment.

(b) Two new generating sets of 300 
KW each have been installed, and 
are under trial. Defects in the trans
mission line equipment are being 
rectified.

General Survey Operation in Tripura

3832. Shri Dasaratha Deb: Will the 
M inister of Food and Agriculture be
pleased to state:

(a) the total num ber of complaints 
received from the public against su r
vey and settlem ent operation person
nel of T ripura Adm inistration since 
the present general survey operation 
started in Tripura;

(b) the nature of these complaints; 
and

(c) the steps taken to eliminate such 
complaints?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (c). 
The necessary information is being 
collected and will be placed on the 
Table of Sabha as soon as available.

Price of Rice in Tripura

3833. Shri Dasaratha Deb: Will the 
Minister of Fdod and Agriculture be
pleased to state:

(a) the highest and lowest price of 
rice in Tripura during the first part of 
1961;
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(b) w hether the price is on the in 
crease;

(c) the reasons for such high price; 
and

(d) the steps taken to bring down 
the price?

The Deputy M inister of Food and 
A griculture (Shri A. M. Thomas): (a). 
The highest and lowest prices of rice 
in T ripura during the first three 
months of 1961 were Rs. 301 - and Rs. 
15|- per maund respectively.

(b) No, Sir, the average price in T ri
pura is really on the decrease.

(c) The highest prices have been 
largely in A m arpur sub-division w here 
the crops w ere damaged by storm in 
October *60 and also by pests. The in
flux of tribal families from Chittagong 
into this sub-division fu rther aggra
vated the position.

(d) In order in arrest the rise in 
prices and to afford relief to the peo
ple fa ir price shops have been opened 
and rice is being issued to the con
sumers through these shops at Rs. 18|- 
per maund.

Education of Women in Medical 
Sciences

3834. Shrim ati Maimoona Sultan:
Will the M inister of Health be pleased 
to state:

(a) w hether there is any scheme 
under the Third Five Year Plan for 
encouraging education of women in 
medical sciences in order to solve the 
present shortage of medical p racti
tioners and nurses in the country;

(b) if so, how m any women doctors 
and nurses are expected to be trained 
under the scheme; and

(c) w hat are the figures showing the 
requirem ents and availability of these 
personnel in the country a t present?

The Minister of Health (Shri Kar- 
m arkar): (a) There is no separate 
scheme for encouraging medical edu
cation for women as such during the 
T h M  f iv e  Y ear P lan  period. The

allocations made in the Third Plan for 
medical education and training of 
nurses and other ancillary staff will 
be available both for men and women 
candidates. A larger num ber of women 
are now seeking admission to the 
medical colleges and in order to en
courage them  to join medical and 
nursing colleges for under-graduate 
and post-graduate courses, scholar
ships are awarded. In many of the 
medical colleges^ seats have been re 
served for women candidates. The 
num ber of seats reserved for women 
candidates in various colleges varies 
from about 20 per cent to 50 per cent. 
In order to encourage the training of 
nurses in the country, the Governm ent 
of India are offering financial assist
ance to the S tate Governments and 
private institutions for training nurses 
and auxiliary nurse-midwives. The 
following are the schemes which have 
been recommended for inclusion in the 
Third Five Year Plan for the training 
of various categories of nursing per
sonnel :—

(i) Public health integration into 
basic course ift nursing.

(ii) T raining of auxiliary nurse- 
midwivos.

(iii) Development of a field for 
training in public health 
nursing.

(iv) Course in public health nurs
ing in each State.

(v) Course in public health nurs
ing supervision.

(vi) Course in w ard management 
and teaching.

(vii) B.Sc. course for qualified nurs
es.

(viii) Course in paediatric nursing.

(b) and (c). Information about the 
number of female doctors and nurses 
to be trained du ring  the Third P lan  
period, the num ber required and the 
num ber available are still under com
pilation in the Planning Commission. 
It is estimated tha t by the end of the 
Third Five Year Plan, as against the 
requirem ent of 15,000 women doctoft,
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there will be about 10,640 women doc
tors. As regards nurses, it is expected 
that about 20,000 nurses and 30,000 
auxiliary nunrse-midwives will be 
trained during the Third Five Year 
Plan. According to the tentative esti
mates, by the end of the Third Five 
Y ear Plan, 66,000 nurses and 60,000 
auxiliary nurse-midwives will “be re 
quired in the counfry.

Price of Rice and Paddy in Orissa

3835. Shri Chintamoni Panigrahi: 
Will the M inister of Food and Agri
culture be pleased to state:

(a) the present price of rice and 
paddy per maund prevailing in the 
different districts of Orissa;

(b) whether it is a fact that the 
price of paddy has fallen to Rs. 8 per 
maund in comparison to Rs. 12 pre
vailing last year; and

(c) if so, what steps Government 
are now proposing to resist this fall 
in prices of rice and paddy to such a 
low level?

The Deputy Minister orf Food and 
Agriculture (Shri A. M. Thomas): (a)
The price of common rice in Orissa 
now ranges between about Rs. 14 to 
17 per maund and of paddy Rs. 8.50 
to Rs. 11|- per maund.

(b) and (c). Owing to very good rice 
crop in Orissa and West Bengal, the 
prices of rice and paddy have declin
ed this year, but they are not unduly 
low. The Government of India, how
ever, are considering the question of 
purchasing surplus raw rice in Orissa 
which will help in stabilizing the 
prices at suitable levels.

G.T. Express Halt at Vidisha (M.P.)

3836. Shri Birendra Bahadur Singh- 
ji: Will the Minister ef Railways be 
pleased to state:

v’a) whether it is a fact that the halt 
of Grand Trunk Express at Vidisha 
(Madhya Pradesh) has \*een curtailed 
(Madhya Pradesh) has been curtailed 
with effect from the 1st April, 1961;

(b) if so, the reason thereof?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes,
of only No. 16 UP New Delhi-Madras 
Grand Trunk Express.

(b) There have been persistent de
mands from the public for the accele
ration of the Grand Trunk Express 
trains and also for the arrival at and 
the departure from Madras Central at 
convenient timings to enable passen
gers to reach Madras in time for lunch 
and leave Madras after taking lunch. 
This was only possible by deletion of 
some of the halts at stations where the 
traffic dealt with by these trains was 
not heavy. An analysis of the traffic 
dealt with at Vidisha revealed that 
the traffic offering at the station by 
these trains was for short distances 
such as Bhopal etc. for which an 
alternative train is available from 
Vidisha to Bhopal. Stoppage of No. 
16 UP G.T. Express was therefore de
leted from 1-4-1961. The halt of No.
15 Dn. Madras-New Delhi Grand 
Trunk Express at Vidisha has how
ever been retained to enable pas
sengers to enter and leave the dining 
car. Advantage has been taken of 
this to permit booking of passengers.

Central Postal Circle

3837. Shri Birendra Bahadur 
Singh ji: Will the Minister of Transport 
and Communications be pleased to
state:

(a) w hether it is a fact that the 
jurisdiction of the Central Circle of 
the Posts and Telegraphs has been 
extended over a larger area of Madhya 
Pradesh;

(b) how many districts of Madhya 
Pradesh were under the P. & T. Cen
tral Circle before; and

(c) the num ber of new district* 
brought under it now?

The m inister of Transport and Com
munications (Dr. P. Subbarayan): (a)
Yes.

(b) 25.

(c) 18. . ‘ '
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Resignation by Research Officers in 
I.A.R.I.

f  Shri Inder J. Malhotra:
* \  Shri Bahadur Singh:

Will the Minister of Food and Agri
culture be pleased to state:

(a) the number research officers 
who resigned from Indian Agricultural 
Research Institute, New Delhi during 
the last two years; and

(b) what were the reasons for their 
resignations?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) and (b).
One Class II officer resigned due to 
private reasons.

Thirty-nine members of Research 
staff also resigned during the period. 
The reasons in their cases were for 
pursuing higher studies or securing 
jobs elsewhere or for private reasons.

All India Institute of Medical Sciences

f  Shri Inder J. Malhotra:
6 \  Shri Bahadur Singh:
Will the Minister of Health be 

pleased to state:

(a) whether it is a fact that some 
Doctors resigned from the service of 
All India Institute of Medical Scien
ces, New Delhi;

(b) if so, number of such doctors 
who resigned from the Institute dur
ing the last two years; and

(c) the reasons for their resigna
tions?

The Minister of Health (Shri Kar
markar: (a) Yes, Sir.

(b) 23.

(c) (i) For study abroad (10)
(ii) Family circumstances (4)
(iii) Institute’s refusal to forward 

application (1 ).
(iv) to take up jobs elsewhere (4)
(v) for further studies|training (2)

(vi) without assigning any reasons 
(2).

Electricity Department in Orissa

3840. Shri Chimtamoni Panigrahi: 
Will the Minister of Irrigation and
Power be pleased to state:

(a) w hether it is a fact that none 
of the employees now working in the 
electricity departm ent in Orissa has 
been made perm anent so far;

(b) whether it is a fact that the 
electricity departm ent in Orissa has 
been formed for the last seventeen 
years;

(c) the total number of employees
working in the department; and

(d) the total num ber of employees 
who have been made permanent in 
their services in the department so 
far?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (d). 
The information is being collected and
will be laid on the Table of the House 
in due course.

State Electricity Board of Orissa

3841. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether the State Electricity 
Board for Orissa has been formed;

(b) w hether the Chief Engineer of 
the Electricity Department of the State 
has been taken in as a member and
Secretary of this Board;

(c) w hether it is a fact that he has 
shares in the Calcutta Electricity Com
pany, Cuttack Electricity Company 
and Patna Electricity Company; and

(d) if so, the steps proposed to be 
taken in the matter?

The Deputy Minister of Irrigation
and Power (Shri Hath!): (a) Yes.

(b) The Chief Engineer, Electricity, 
Orissa, has been appointed a* a mem
ber of the State Electricity Board, and 
is not its Secretary.
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(c) and (d). The Chief Engineer, 
Electricity, Orissa, has inform ed the 
S tate G overnm ent that he holds 50 
equity shares in the Calcutta Slectric 
Supply Company, and his wife holds 
100 equity shares in the Patna Electric 
Supply Company. This inform ation 
came to the notice of the State Gov
ernm ent only after the constitution of 
the  Board. The State Governm ent 
Engineer from the membership of 
the  Board in accordance with the 
have decided to remove the Chief
provisions of the Electricity (Supply) 
Act, 1948. '
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f^T fa? :

(*P) ^
*j TFT afw w  % *PRnr t
f+'cH P)l U i  <i«i|q *PT ;

(^r) Ppei% % srfVr̂ roT srr r̂
ftpqT ; *rk

(*T) oif Ptd fow«fi g?IT ?

fW ra am  «̂r-
(«ft vo *jfa) : (<p) ^

(w ) U H

(*r) trN' for % ftrfsrt % far* 
5 i w i  v  v w  5r% i

Irrigation in Orissa

3843. Shri Chintamoni Pangrahi: 
Will the M inister of Irrigation and 
Pow er be pleased to state:

(a) w hether the proposed new divi
sions in the irrigation wing have 
been opened in Orissa by now for ex
pediting construction of irrigation pro
jects;

(b) if so, how m any and the places 
w here these new divisions have been 
opened; and

(c) if not, when they are going to  
be opened?

The Deputy M inister of Irrigation 
and Power (Shri H athi): (a) to (c).
The following construction divisions 
are reported to have been opened 
with effect from the dates noted 
against each:
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Name of the Division Date
from
which

opened

1. Salandi Division II, Bhadrak 16 -8 -6 C

2. Salandi Mcchanical Division
Hadgarh . . 23-12-60

3. Bhimkund Irrigation Division,
Anandapur . . 26-12-60

4. Kalahandi Hydro-Power Divi
sion, Bhawani Patna 19-12-60

In addition to the above, the Gov
ernm ent of Orissa propose to open 
Balimela Circle with three divisions 
thereunder including one mechanical 
division during the current financial 
year.
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Eradication of Venereal Diseases

3847. Shri P. C. Borooah: Will the 
M inister of Health be pleased to 
state:

(a) w hether there is a com prehen
sive scheme for the eradication of 
Venereal Diseases (like Syphilis) 
under the Third Five Y ear Plan, tre a t
ing it as a National Health problem;

(b) if so, w hat is the cost of the 
.scheme; and

(c) w hat are the figures showing 
th e  incidence of Venereal Diseases in 
the different States a t the beginning 
and the end of the Second Five Year 
Plan?

The Minister of Health (Shri Kar- 
tnarkar): (a) and (b). Although the 
control of Venereal Diseases has not 
been included in the Third Five Year 
P lan  as a national health  programme, 
most of the State Governments have 
made provision in their Third Five 
P lans for the continuance of the Vene
real Diseases clinics established du r
ing the F irst and Second Plans and 
for the starting of new ones. The ex
act provision made by the various 
State Governments is not known but 
the following figures have been recom
mended by the W orking Groups for 
inclusion in the State Third Five Year 
Plans:

(Rs. in lakhs)

A ndhra Pradesh . . 8.00
M aharashtra .. 10.00
Bihar . . 5.00
Madhya Pradesh . . 10.00
Rajasthan . . 2.00
Punjab  .. 1.00
Jam m u & K ashm ir .. 5.00
K erala • • 10.00
Assam ■ • 1.00
Mysore • • 5.00
Madras • • 5.00
Himachal Pradesh .. 3.30
Delhi . • 4.57
Tripura .. 1.85
Manipur .. 1.00
Pondicherry .. 0.82
Laccadive, Minicoy

lc Amindivi . . 0.80

(c) Reliable statistical inform ation 
is not available about the incidence 
of Venereal Disease's in the various 
States.

Doubling of Yerrupaly am-Vijayawada 
Track

3848. Shri T. B. Vittal Rao: Will 
the M inister of Railways be pleased 
to state:

(a) w hat is the actual amount 
spent by the end of March, 1961 out 
of the sum of Rs. 10 lakhs provided 
in the budget for 1960-61 for works
in connection with the doubling of 
track between Yerrupalyam  and 
Vijayaw ada on Central R ailway; and

(b) the nature of work for which 
the am ount was spent?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Rs.
19-50 l akhs  have  been spent to end of 
March 1961.

(b) For survey and procurem ent of 
m aterials such as perm anent way, and 
construction plants and machinery.

Supply of Electricity to Agriculturists

3849. Shri Braj Raj Singh: Will the 
M inister of Irrigation and Power be
pleased to state:

(a) w hat has been the progress 
w ith  regard to the  supply of electric 
energy to agriculturists at reduced or
concessional rates in the country;

(b) how much energy was supplied 
during the last financial year through
out the country to agriculturists; and

(c) estim ated benefits in money ac
cruing to agriculturists as a result of 
supply of energy at concessional rates?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No
scheme for supply of power at reduc
ed or concessional rates for agricul
tural purposes is in force; but State 
Electricity Boards have fixed compara
tively low rates for supply of power 
for irrigation pumping.

(b) 727 million KW during the year
1959-60. The figures for the year
1960-61 h«ve not so far been compiled.

<c) not arise.
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Irrigated Lands

3850. Shri Braj Raj Singh: Will the 
M inister of Irrigation and Power be
pleased to state:

(a) the estimated total area of irr i
gated land a t the end of the Third Five 
Year Plan;

(b) the total area to be brought 
under cultivation by the end of the 
T hird Five Year Plan;

(c) the estimated area at the end of 
the Third Five Year Plan which could 
a t any time be brought under irriga
tion; and

(d) by w hat time all the cultivated 
areas which could be brought under
irrigation will be brought under irri
gation?

The Deputy M inister of Irrigation 
and Pow er (Shri H athi): (a) and
(b). The net cultivated area in the 
country assessed in 1954-55 was 343 
million acres. At the end of the Third 
Five Year Plan it is anticipated that 
nn area of 45'5 million acres will be 
brought under irrigation from Major 
and Medium Irrigation Projects.

(c) and (d). An additional area of 
13-0 million acres is likely to be 
brought under irrigation from M ajor 
and Medium Irrigation Projects during 
the Third Plan period. For topogra
phical and other reasons, it is not 
possible to bring all the cultivated area 
under irrigation. However by end of 
the 5th Five Year Plan (1975-76), it 
may be possible to bring about 85 to 
90 million acres under irrigation from 
m ajor and medium irrigation projects.

Coal siding near Kishanganj Colony 
Delhi

3851. Shri Rajendra Singh: Will the 
M inister of Railways be pleased to 
state:

(a) w hether a coal siding is locat
ed near the Delhi Kishanganj Rail
way colony on N orthern Railway; 
and

(b) if so, w hether it is in accor
dance w ith the instructions of the 
Railway Board?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) There 
is no specific coal siding here and coal
is unloaded on line num ber 24 which 
is at a distance of about 240 feet from 
the nearest block of staff quarters.

(b) Does not arise.
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(T‘) f î'n-f^T'T

JTTf̂ TT if T>4Ffnr 'jTT^R' 53T '̂4T t ,  ^
*  % ?n «rr? n ; *ftr

(*t)  favrrifm '4 P R ^ ? « r r o t t w i  
ffff % arfa jtt*t f a w  ^ipt 5n?qT 
j r̂fa | f  ?

T m s f t  («ft m ^ram a srf) :
(«r ) s f r r (**).n.:r  sraR  *nu qsr* q? 
W  3nrTT |  I

*»MM

^F f-IT PI irf^TJTr  ̂ s r m  ?n*r ?Tfa 
*FT?PT*TH

\ — f e w f t w t  . ( s j f a)  ) i

^ S f t t /R V W U F Z i— feftspTrTTtT^^mT . * m  ( ^ )  I

3—  H  Tr&tjR  o m  ar«^|—  

v — 3 ^r3?r v  m  nsfiJCTT Jr^r .  .

Examination for Postal Inspectors

3855. Shri Ram Garib: Will Ihe
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that an 
examination for recruitment to the 
posts of Postal Inspectors was held 
in November, I960; and

(b) if so, by when its result is ex
pected?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Yes.

(b) Shortly-

Y,^Yo ^qq' (? jfa )  I 

y . o o ^  (s tp t)  1

Delhi Milk Scheme

3856. Shri Ram Garib: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have re
ceived any representation for starting 
a milk depot to cater to the needs of 
the residents of Rajpur/Under Hill 
Road in the Civil Lines area; and

(b) if so, the decision taken there
on?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) and
(b). The demand for opening of new  
Depots is received from time to time
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from  different parts of the city. It is 
difficult to m eet all such demands 
which have to be regulated in relation 
to the avilable suply of milk. The 
cases of Rajpur Road/Under Hill Road 
areas will be considered along with 
others at the appropriate time.

Advertisement on Railways

*•8*57 S  Ba*la^ur Sinffh:
* \  Shri Inder J. Malhotra:

Will the the Minister of Railways 
be pleased to state:

(a) the income derived from com
mercial advertising on various zonal 
Railways in 1960-61;

(b) whether all the possibilities to 
exploit the R ailw ay media to increase 
this income have been explored;

(c) if so, what steps have been 
taken so far;

(d) whether the scale of the offi
cers in charge of commercial adver
tising in the various zones of the 
Railways have been upgraded;

(e) whether there is any disparity 
in any zonal Railway in the above 
mentioned grades;

(f) if so, the reasons therefor; and

(g) whether there are any proposals 
to bring about uniformity?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The
details of income are given below:

1960-61

1. Western Railway 5,73,182
2. Central Railway 3,68,024
3. Southern Railway c 4,03,803
4. Northern Railway 5’° 3>973
5. North-Eastern Railway 83,881
6. Northeast Frontier Railway 47,600
7. South Eastern Rly. 1,17,258
S. Eastern Railway 2,34,301

T o t a l  23,32,022

(b) Yes Sir. These are being ex
plored; it is a continuous process.

(c) The following steps have been 
taken to develop commercial advertis
ing revenue.

(i) a sustained drive is being 
m aintained by the Railways

to develop commercial adver
tising revenue. Besides ofifer- 

. ing space in railway premises 
for such media as boards, 
posters, neon signs etc., new 
advertising media are also 
being offered to prospective 
advertisers. The new media 
are sides of wagons, back of 
passenger tickets, panels in 
side railway carriages, bottom 
space on parcel and goods in 
voices etc.

(ii) the leading advertising agen
cies and canvassers are being 
encouraged to bring commer
cial advertising business to the 
railways, by offer of attractive 
commission to them on such 
business.

(iii) rates of various media have 
been standardised in the in 
terest of uniformity of p rac t
ice w herever such standardi
sation is possible. At the Rail
way Board’s level, a strict 
watch is being exercised to en
sure that the Railways are 
making all efforts to maximise 
revenue from commercial 
advertising.

(d) Yes Sir. The post of Commer
cial Advertising Officer has been up
graded on certain Railways.

(e) On the Southern and Western 
Railways the Assistant Officer’s post 
has been up-graded to senior scale. 
O n the Eastern, Central and South 
Eastern Railways, separate senior 
scale posts have been sanctioned. On 
the South Eastern Railway, however, 
the post is being operated in junior 
sc a le /c la s s  II grade. On the N orth
Eastern and N orthern Railway the 
posts have been sanctioned in junior 
scale/class II.

On the North-east Frontier Railway 
no post has been sanctioned.

(f) The grades °f these posts were 
determined on consideration of the 
volume of work and degree of res
p o n s ib i l i ty  attaching to them.

(g) No.
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Telephone connections in 
Visakhapatnam

3858. Dr. Vijaya Ananda: Will the 
M inister of Transport and Communi
cations be pleased to state:

(a) how many applications for 
telephone connections were received 
in 1960 and 1961 in Visakhapatnam;

(b) how many telephones were 
installed; and

(c) how many remains to be install
ed?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
150 between January  1960 and March
1961.

(b) 88 .
(c) 62.

Blood Donations

3859. Shrimati Maimoona Sultan:
Will the Minister of Health be pleased 
to state:

(a) the quantity of blood donated in 
the country in each of the years 1958, 
1959 and I960 through Government 
Hospitals; and

(b) how much of it was utilised In 
each year?

The Minister of Health (Shri Kar- 
markar): (a) and (b). The infor
mation is being collected and will, 
when available, be laid on the Table 
of the Sabha.

I.A.C. Freight Charges

3860. Shri Bangshi Thakur: Will the 
M inister of Transport and Communi
cations be pleased to state:

(a) w hether it is a fact that the 
I.A.C. is contemplating to increase the 
freight charges to and from Calcutta - 
A gartala; and

(b) if so, the reasons therefor?

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) and (b). 
The question is under consideration of 
the Corporation.

12:00 hrs.
CALLING ATTENTION TO MATTER 

OF URGENT PUBLIC IMPOR
TANCE

A c c id e n t  in  P o w e r  H o u s e  o f  B i ia k r a  
D a m

Shri P. C. Borooah (Sibsagar): 
Under rule 197 1 beg to call the a tten 
tion of the Minister of Irrigation and 
Power to the following m atter of 
urgent public importance and I re 
quest that he may make a statem ent 
thereon : —

“Recent accident in the Power 
House of Bhakra Dam resulting 
in the death of two workers and 
injuries to many others.”
The Deputy M inister of Irrigation 

and Power (Shri Hathi): There was 
an accident involving a painting tro l
ley in penstock No. 4 at the left Bank 
Power House at Bhakra at about
10 p.m. on 9th April, 1961. The pen
stocks a re steel pipes of 700 ft. 
length and 5 ft. diameter. These are 
laid at a step sleep from the up-stream 
face of the Dam to the Power House 
to take the water to the turbines. The 
penstocks are painted with the help 
of a special trolley which runs up and 
down, on the inside, of the pens'ock 
by means of winchs. Similar trollerys 
have been successfully used in other 
penstocks for quite some time. In 
fact, the painting of three penstocks 
out of the five has since been comple
ted. Two of these penstocks for the 
two units which have been commis
sioned, are already carrying w ater to 
the turbines. The accident is reported 
to have occurred while the trolley 
was being shifted from one position 
to another. The trolley slipped and 
roled down the penstock for a distance 
of about 300 ft. and caused injuries 
on the way to 24 persons working in 
the penstock. Shifting of such tro l
leys, however, is a normal feature and 
is reported to have been resorted to 
time and again in the past. The ac
cident has nothing to do with the 
Power House itself or any structure 
of the Dam.

The injured workmen were rush
ed to the hospital immediately. In 
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juries to two of them proved fatal. 
The condition of one is still serious 
while another has rallied round and 
is considered to be out of danger. The 
remaining persons suffered minor in
juries Of all the injured workmen,
16 have since been discharged from 
the hospital, leaving only six who 
are still undergoing treatm ent.

There is no damage to any structure 
of the Power House or the Dam. 
Painting work is proceeding normal-
iy

A Comittcc consisting of the Direc
tor, Construction and Plant Designs, 
Bhakra Dam and two executive en
gineers is conducting an enquiry into 
the cause of the accident. Compen
sation will be paid to the families of 
the deceased and injured workmen at 
double the amounts admissible under 
the W orkmn’s Compensation Act.

I share with the House our deep 
concern on the unfortunate happen
ing leading to the loss of two lives 
and injuries to others. The General 
Manager, Bhakra Dam, has been asked 
to convey our deep sympathies to the 
persons involved in the accident and 
the breaved families.

12 05 hrs.
PAPERS LAID ON THE TABLE 

A n n u a l  R e p o r t  o f  DVC a n d  A u d i t  
R e p o r t  t h e r e o n  f o r  t h e  y e a r  

1959-60
The Deputy Minister of Irrigation 

and Power (Shri Hathi): On behalf of 
Hafiz Mohammed Ibrahim, I beg to 
lay on the Table a copy of Annual 
Report of the Damodar Valley Corpo
ration and Audit Report thereon for 
the year 1959-60 under sub-section
(5) of section 45 of the Damodar 
Valley Corporation Act, 1948. [Placed 
in Library. See No. LT-2880/61].

N o t if ic a t io n  u n d e r  E m p l o y e e s ' 
P r o v id en t  F u n d s  A ct

The Deputy Minister of Labour 
(Shri A bid All): I beg to lay on the 
Table a copy of Notification No. GSR. 
335 dated the 15th April, 1961, making

Powers) Bill 
certain amendment to Schedule I of 
the Employees’ Provident Funds Act, 
1952, under sub-section (2) of section
7 of the said Act. [placed in Lib
rary, See No. LT-2881/611.

12.06 hrs.
STATEMENT RE : DEMANDS FOR 

EXCESS GRANTS (GENERAL), 
1958-59

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): On behalf
of Shri Jagjivan Ram, I beg to pre
sent a statement showing the Demands 
for Excess Grants in respect of the 
Budget (Railways) for 1958-59.

12.06,5 hrs.
JOINT COMMITTEE ON OFFICES 

OF PROFIT
T hird  R eport

Shri C. R. Pattabhi Raman (Kum- 
bakonam) : I beg to present the 
Third Report of the Joint Committee 
on Offices of Profit.

12.07 hrs.
ORISSA STATE LEGISLATURE 

(DELEGATION OF POWERS) 
BILL

The Minister of State in the Minis
try  of Home Affairs (Shri D atar): I
beg to move :

“That the Bill to confer on the 
President the power of the Legis
lature of the State of Orissa to 
make laws, as passed by Rajya 
Sabha, be taken into considera
tion.”
As the House is aware, the President 

issued a Proclamation on 25th Febru
ary, 1961, under which the adminis
tration of the State of Orissa was 
taken over by the President. As the 
natural corollary to it, the legislative 
powers of the State Legislative As
sembly have been vested in Parlia
ment. Now, oftentimes, questions 
arise either when the Parliam ent is in 
session or when it is not in session, to 
have certain Acts passed as early as
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[Shri Da tar]
possible. It is for this purpose that 
this Bill has been brought forward, to 
delegate the powers of legislation on 
behalf of the Parliament, to the Presi
dent.

In this connection, we have been 
following precedents in a number of 
earlier cases. On four or five oc
casions, whenever the President had 
taken over the adm inistration of 
certain States, the power of delegation 
was given over to him. I may also 
point out in this connection that the 
President generally consults a com
m ittee which has to be formed in this 
respect. Reference has been made 
to such a committee in the proviso to 
clause 3(2) which says:

“Provided that before enacting 
any such Act, the President shall 
whenever he considers it practi
cable to do so, consult a committee 
constituted for the purpose con
sisting of fourteen members of 
the House of the People nomina
ted by the Speaker and seven 
members of the Council of State 
nominated by the Chairm an”. 

Therefore, though normally the pow
ers are delegated to the President, 
still except when the m atter is of a 
very urgent nature, the President 
would consult a consultative com
m ittee as provided for in the above 
proviso. Whenever such Bills are 
passed and the President makes an 
Act after consulting such a committee, 
it is open to Parliam ent to go into the 
m atter, if they so desire. This has 
also been provided for in sub-clause
(4) of clause 3 where it is stated : 

“Either House of Parliam ent 
may, by resolution passed within 
seven days from the date on which 
the Act has been laid before it 
under sub-section (3), direct any 
modifications to be made in the 
Act and if the modifications are 
-agreed to by the other House of 
Parliam ent during the session in 
which the Act has been so laid 
Jbefore it or the session succeeding,

such modifications shall be given 
effect to by the President by enac
ting an amending Act under sub
section (2 ) ”.

You are aware that when the presi
dent had to take over the adm inistra
tion of the Orissa State, there were 
certain Bills pending before the State 
Legislative Assembly. In fact, the 
House is already aw are that the budget 
session of the Orissa Assembly had 
been called, but within four or five 
days, the Ministry there resigned and 
the President had to take over the 
administration. From the information 
at our disposal, there were certain 
Bills that would have been con
sidered by the Assembly had it re 
mained in power and had functioned 
in the normal course. The five Bills, 
to which reference has been made by 
me, w ere the Orissa Zila Parishad 
Amendment Bill 1961, the Orissa 
Merged Territories Petition W riters 
(Continuance of Licences) Amend
ment Bill 1961, the Orissa House Rent 
Control Amendment Bill 1961, the 
Orissa Sales Tax Amendment Bill
1961 and the Orissa Taxation of 
Goods carried by Roads and Inland 
Waterways Bill 1960.

In respect of two of these Bills, as 
the Legislative Assembly was not in 
session, the Government had to issue 
Ordinances. So far as I know, the 
period of these Ordinance has lapsed 
in each case. Therefore, if it be
comes absolutely necessary, the ques
tion will have to be considered w heth
er it would not be advisable to have 
what is known as the President’s Act. 
So these are the matters which will 
have to be considered by the Presi
dent in consultation with the con
sultative committee.

Secondly, when the administration 
is with the President, oftentimes oc
casions arise when certain Acts have 
to be immediately passed. For that 
purpose also, the President has to be 
given the necessary powers. Normal
ly, w hat the President will be doing

25, 1961 State Legislature 13600
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is what he will consult the consulta
tive committee and then after taking 
into account their views, he will have 
a President’s Act. But when it be
come., impracticable to do so, when 
the m atter is highly urgent then as 
an exceptional measure, the Presi
dent might have a President’s Act. But 
in all cases, as per provision already 
made in the Bill, the m atter has to 
be placed before Parliam ent and it 
will be within the right of Parliam ent 
to make such amendments as both 
Houses of Parliam ent desire.

In this connection, as the House 
is aware, the elections are going to 
be held in June 1961 in the State. 
This Bill has been brought forward 
by way of abundant caution. If it be
comes necessary at all in the course 
of the next few weeks, the Presi
dent’s Act will have to be passed in 
the interest, and for the welfare, of 
th e  people of Orissa. Then only 
will necessary action be taken. O ther
wise, let ue hope that after the ele
ctions we shall have a stable govern
ment to carry on the administration 
of the State. As soon as it is possible, 
the President will relinquish charge 
and the State Ministry will take over 
the administration. Therefore, many 
occasions might not arise for having 
a President’s Act. All the same, It is 
not known what particular things 
happen, whether any urgent m atter 
may arise before the President for the 
purpose of having a President’s Act. 
It is only for this purpose that this 
Bill has been brought forward. It has 
been passed by the other House and 
I am confident that this hon. House 
also will give its approval to the pro
visions of this Bill.

My hon. friend. Shri Chintamoni 
Panigarhi, has tabled three amend
ments. May I point out that it is 
very difficult to accept these amend
ments because they are to a large ex
tent impracticable. In his first amend
ment, he suggests that in clause 3(2), 
line 13, for the words *whether P ar
liament is or is not in session* the 
wordc ‘when Parliam ent is in session* 
be substituted. May I point out that 
376 (Ai) BSD—4.

Parliam ent will be rising after about 
two weeks and there would be a con
siderable period when it will not be 
in session. But still an urgent oc
casion might arise for the President 
to have a President’s Act. If, for 
example, the President’s powers are 
to be curbed in the m anner suggested 
by the hon. Member, it would be very 
difficult during the intervening period 
to have a President’s Act, even though 
otherwise on merits such an Act 
would be absolutely necessary and 
advisable. That is the reason why 
this particular amendments does not 
fit in with the present Bill.

The next amendment is, may I say, 
more propagandist in nature. Re
cently we have seen that the party 
to which the hon. Member belongs has 
been bringing forward certain amend
ments almost cast in the same word
ing. In this case, it is interesting to 
note that a similar offer is being made 
to Parliament. Certain catch-words 
are also being used. It says :

“Provided that no such BHl 
shall be enacted as a President’s 
Act as seeks to impose taxes or 
any other levies on the people or 
seeks to restrict, in any manner, 
the civil liberties and democratic 
rights of the citizens/’

So far as these expressions are con
cerned, I have already stated that 
they are more propaganist than having 
any reference to the conditions. The 
President as the constitutional Head 
of the State will certainly not do any
thing that will affect the civil rights 
of the people or the democratic rights 
of the citizens, except what is neces
sary under the Constitution in the 
light of the conditions obtaining. 
Therefore, any such restriction would 
be hardly proper and the expressions 
used unnecessarily create a sense of 
suspicion about the bona fides of the 
adminstration that has to be carried 
on. I, therefore, would not like to 
have such an amendment passed for 
the simple reason that it contains an 
uncalled for insinuation.

Lastly, he wants to have these words 
V henever he consideres it practicable

State Legislature 13602
(Delegation of

Powers) Bill

VAISAKHA 5, 1883 (S A K A )



13603 Orissa APRIL 25, 1961 State Legislature 13604

LShri Datar]
to do so’ dropped altogether. Nor
mally, it will be the duty of the P re
sident to consult a Consultative Com
m ittee appointed under the proviso 
except where there are any difficulties. 
We are taking into account the events 
as they arise suddenly. It may be that 
under some circumstances it becomes 
difficult for the President; it may not 
be practicable for the President to 
call a meeting of the Consultative 
Committee. But, all the same, the 
convention thait we have been follow
ing is that whenever it is possible, 
even, if necessary, at short notice, a 
meeting of the Consultative Commit
tee is called. We consult hon. 
Members regarding the Bills that are 
to be made into law by the Presi
dent. After giving full consideration 
to the views of the committee, the 
Bill is passed into a President’s Act. 
It would not, therefore, be practi
cable to put down any such restric
tions as the hon. Member desires us 
to do. I would submit to the hon. 
House tha t the Bill as it has emerged 
from the other Hou^e might kindly 
be considered by this hon. House.

Incidentally, I might also mention 
tha t when this Bill w:is placed before 
the other House, the original pro
posal was to have a Consultative 
Committee 15 members, 10 mem
bers from this House and 5 members 
from the other House. But, inas
much as the President’s adm inistra
tion is on behalf of the Parliam ent 
and inasmuch as it is quite likely that 
hon. Members from other areas also 
might take interest in the work of the 
Consultative Committee, Govern
ment, of their own accord increased 
the number to 14 from the Lok Sabha 
and 7 from the Rajya Sabha so that 
we shall have a fairly representative 
Consultative Committee which • can 
give us the views not only of Orissa 
but of other areas also, especially 
when they are concerned with it and 
when they take on active interest in 
this matter. Because, as I have stated.
the President’s administration is on 
behalf of the hon. Houses of Parlia

ment.

(Delegation of 
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I commend this Bill to the hon. 
House.
Mr. Speaker: Motion moved:

“That the Bill to confer on the 
President the power of the legis
lature of the State of Orissa to 
make laws, as passed by Rajya 
Sabha, be taken into considera
tion.”
Shri Chintamoni Panigrahi (Puri): 

Mr. Speaker, Sir, I have the following 
amendments:

Page 1, line 13,—
for “whether Parliam ent is or is 

not in session” substitute—“when 
Parliam ent is in session”. (1 ).
Page 1, after line 15, insert—

“Provided that no such Bill shall 
be enacted as a President’s Act as 
seeks to impose taxes or any other 
levies on the people or seeks to 
restrict, in any manner, the civil 
liberties and democratic rights of 
the citizens.” (2 ).
Page 1, line 17,—
omit “ whenever he considers it.
practicable to do so”. (3).
These amendments were not ap

proved by the hon. Minister but I 
hope the House might approve of 
them.

I was listening to the speech made 
by the hon. Minister, Shri Datar. I 
thought when the President took over 
power it meant that Parliament would 
be really asked to exercise its legis
lative power in relation to the State 
of Orissa. But it seems to me that the 
Home Minister and the Home Ministry 
have really acted in a most compla
cent manner so far as Orissa Admin
istration is concerned, since the en
forcement of the President’s rule in 
that State.

In all cases in which President’s 
rule has been promulgated—in 5 or 6 
cases before Orissa, in a similar way 
the measures to delegate powers to 
the President to act on behalf of 
Parliiameint have been brought for
ward before the House. I would re 
quest the hon. Minister to look into 
the time gap in all those cases and
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the time gap in the case of Orissa. 
Here the President’s rule was enforc
ed on 25th February, and now it is 
going to be the end of April. This 
Bill itself was passed by the Rajya 
Sabha in March and till then the hon. 
Minister has not been able to come 
forward with this Bill; nor has the 
advisory committee been formed by 
now.

The hon. Minister just now stated 
that there were 5 important Bills be
fore the Orissa Legislature when it 
was dissolved. In view of that I now 
feel that the Bill which the hon. Min
ister has just placed before the House 
has lost all its importance and neces
sity by now. The hon. Minister him
self has stated that Orissa is going to 
have an election in June—the 2nd of 
June. Even the date has been fixed. 
Was it at all necessary at this moment 
to bring forward this Bill when there 
j‘s hardly one month and the hon. 
Minister himself admits that thnre is 
no necessity and it may not be n ^ e s -  
sary to have any President’s Act? 
When the Minister himself feels that 
this is not necessary, I submit that the 
Minister was quite complacent and 
has moved this Bill in a completely 
half-hearted manner, knowing fully 
well that the Bill has no meaning, 
no substance and it is not necessary. 
This is how he has given importance 
to the democratic right of the people 
which has been invested in Parliament. 
On the other hand, he accuses me 
that I have moved these amendments 
for propaganda. Well, the people of 
the country can judge who is working 
in a more propagandist way—either 
the Minister or myself?

When the Orissa Legislature was go
ing to be dissolved, the Governor, 
while addressing the Lekislature, in
formed the Orissa Legislative 
Assembly that the Orissa Zila Parisnad 
(Amendment) Bill, 1961, the Orissa 
House Rent Control (Amendment) 
Bill, 1961 and the three other impor
tant Bills which the hon. Minister just

now mentioned were to be passed by 
the Orissa * Legislature. There were 
also three other very important Bills 
which the Governor himself indicated 
in his Address. One was the Orissa 
Agricultural University Bill. Also, the 
Irrigation Act had been passed by the 
Orissa Legislature but the rules under 
the Irrigation Act were to be passed 
by the Legislature itself. That is 
very important because under the 
Orissa Irrigation Act, in almost all 
the districts, the State Government 
was going to levy, as already notified 
in the Gazette, a compulsory irrigation 
tax ranging from Rs. 6 per acre to 
Rs. 33 per acre. But the Legislature 
had no time to consider the rules; and 
neither was Parliam ent given an op
portunity to deliberate over this. I 
submit that these two Bills, the Orissa 
Zila Parishad (Amendment) Bill 
and the Orissa House Rent Control 
(Amendment) Bill were necessary lo 
be considered by Parliament. The.' 
Governor promulgated Ordinances for 
these Bills and the Ordinances have 
expired.

The Budget Session of Parliament 
began from February and now it is 
going to sit up to the 5th May. During 
all th ;s long Session of 3 months, there 
was time enough for the Government 
of India to at least bring these two 
Bills and the Orissa Agricultural Uni
versity Bill IrT this House and this 
House had time enough—and also 
opportunity—10 discuss those Bills.

In the Statement of Objects and 
Reasons it has been stated that—

“Such legislative measures as 
may be necessary for the State can 
be taken up by Parliament only 
by postponing its business, and 
even then, it is likely that Parlia
ment may not have the time to 
deal with all legislative measun 
for the State.”

We do not say that the P a r’iar.i nt 
should legislate all the Bills for the 
State of Orissa. Ther * arc some Im
portant Bills such as th«* Orissa Zila 
Parishad (Amendment) Bill. the
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Orissa House Rent Control (Amend
m ent) Bill, Orissa Agricultural Uni
versity Bill and the Land Reforms 
Bill The Planning Commission gave 
certain suggestions to the Orissa coali
tion Ministry in respect of Onssa 
Land Reforms Bill. The coalition 
Ministry however assured the Govern
ment of India, the Planning Commis
sion and the Home Ministry that those 
suggestions would be included in the 
Orissa Land Reforms Bill but they 
were not actually included in the Act. 
But the Home Ministry suggested to 
the President to give assent to that 
Bill and so it became an Act, though 
the recommendations of the Planning 
Commission so vital to the Orissa 
peasantry have not been included. 
Clause 46 of the Land Reforms Act 
has to be amended. If during the last 
three or four months Parliam ent could 
not afford to devote* some time to de
liberate upon important ’egislation 
which vitally affect the people of 
Orissa, then what is the meaning in 
claiming that, the Presidents’ rule is 
democratic, because the President 
will exercise his powers on behalf of 
Parliament? They say that the 
President’s rule is different from the 
Governor’s rule of the old days. From 
the 25th February, 1961 there has 
been the President’s rule and virtual
ly it is the officers who are rulling. 
Parliam ent does not come into the 
picture at all. I do not know whether 
even Shri Datar is consulted: if Shri 
Datar is consulted we may say that 
wc are consulted. From my know
ledge of things done there during 
the last three months, I do not think 
that Shri D atar is consulted at all. 
Even the rates of irrigation tax had 
been notified in the Orissa Gazette. 
It was necessary under the Orissa 
Irrigation Act that complaints if any 
should be heard. Who has complain
ed? We do not know anything about 
it: nor does the Parliam ent know 
anvthing. When the Home Ministry 
decided to have a consultative com
mittee or an advisory committee, it 
was necessary 4hat the committee 
should have been formed by this time, 
if not in February or March. W hat

ever im portant legislation was going 
to be enacted, ait least the advisory 
committee, if not the House, should 
have time to advise. But I think 
there is not so much need now. In 
June there is going to be the election 
and the hon. Minister should not there
fore take the trouble of asking us to 
approve of this Bill. So, it is better 
if the House rejects this Bill. I do not 
know if the hon. Minister thinks that 
the situation in Orissa is such today 
that the Congress or any other 
party will not come in a majority in 
June elections. I do not know whe
ther he has any such report with 
him; otherwise he need not have come 
forward with this Bill. Looking to 
the interest of the people of Orissa and 
the way things were happening dur
ing the last three months, I feel that 
it is not necessary that Parliam ent 
should vest the President with all these 
powers. Therefore, I request the hon. 
Minister to take back this Bill. There 
is no necessity for it now, if you try  
to enforce it and you ask us to 
approve of this Bill, I would request 
you to accept at least my amendments.

Dr. Samantsinhar (Bhubaneshwar): 
Sir, I welcome this Bill, though it 
has come very late. When the Pro - 
clamation of the President regarding 
the Orissa State was consider, d by 
the House, the hon. Home Minister as
sured us that he would very soon b r
ing forward a Bill for the adminis
tration of the Orissa State by the re
presentatives of the people. The Pro
clamation was issued on -he ~“)th 
February and the President took over 
charge of the State. Since then two 
months have passed and I do not 
understand why the Ministry did not 
bring this Bill earlier. However, bet
ter late than n°ver. I welcome ihis 
Bill. I do not know why this r.urnber 
has been fixed at 21. There are 
tw ?n+y members in this House and 7 
in the other House, Rajva Sabh^ from 
Orissa. The number should haye 
been at least thirty so that all these 
representatives from Orissa could 
have been taken in this advisory 
committee. Not only that, the hon.
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Minister has said that other lion. Mem
bers from other States who are in
terested in Orissa would be taken in 
the committee. Hence in view of 
that, the number should have been at 
least 35.

In this connection, I would like to 
draw your kind attention to a con
stitutional anomaly which had been 
created in Orisa. I also gave a Calling 
Attention notice under Rule 197, when 
the hon. Speaker of the Orissa Legis
lative Assembly had been removed 
from his office. Mr. Speaker, you 
were pleased to reject this notice. 
While saying this, I quote the provis
ions of the Constitution. The second 
proviso to article 179 mentions:

“Provided further that, when
ever the Assembly is dissolved, 
the Speaker shall not vacate his 
office until immediately before the 
first meeting of the Assembly 

after the dissolution.”

So, it is a clear directive in the Con
stitution an<i I do not understand how 
the Ministry could advise the Presi
dent to remove the hon. Speaker from 
the office.

Shri Datar: This question does not 
arise out of the present Bill.

Dr Samantsinhar: That is right.

Mr. Speaker: What is the article?

Dr. Samamtsinhar: 179.

Mr. Speaker: But it does not arise 
out of this Bill.

Dr. Samantsinhar This Bill is ac
cording to the Proclamation of the 
President. I am speaking on that. 
However, that question may be con
sidered.

I hope this advisory committee will 
be formed soon and the legislative 
measures that are to be taken would 
be done immediately. We know ac
tually that there is a lot of trouble in 
the bureaucratic form of Government 
and the people are not satisfied. But 
I cannot recommend the amendments

1883 (S A K A ) State Legislature 13 6 10
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moved by Shri Panigrahi. I oppose the 
amendments and in saying so, I fully 
welcome this Bill and I hope the hon. 
House will pass this Bill.

Shri Jaganatha Rao (Koraput): Sir,
I welcome this measure. It is highly 
necessary that Parliam ent should de
legate these powers to legislate to the 
President in an emergency of this 
kind. My hon. friend Shri Panigrahi 
has said that the elections to the Orissa 
State assembly are going to be held 
in the first week of June and so there 
is no necessity for a delegated legis
lation of this nature. Elections may 
take place in the first week of June. 
But a new Government cannot be 
formed earlier than the 1st of July. 
That means there a re two month..— 
May and June. There are some pend
ing pieces of legislation which have to 
be passed by the President. Some 
ordinances were issued by the Gover
nor and they have lapsed, and it is 
for the President to pass the Acts to 
legalise or regularise those matters 
which are the subject-m atter of ordi
nances. I know the Orissa Z’la 
Parishad Ordinance was issued by the 
Governor; it has lapsed. So, unless an 
Act is passed by the President im
mediately, the zila parishads which 
have been constituted all over the 
State of Orissa would become illegal.

Shri Chintamoni Panigrahi: Let the
measure be brought here.

Shri Jaganatha Rao: I will come 
to that. So, there are some similar 
pieces of legislation which havr* to be 
immediately passed. The power has 
to be given to the President to legis
late, whether Parliament is in session 
or otherwise.

It was also said that this measure 
is not democratic or constitutional. T 
would refer my hon. friends to article 
357 of the Constitution which envis
ages a delegation of this kind If the 
President passess an Act, of course th'.- 
life of the Act so passed by the Presi
dent will be one year. So, my hon 
friend, Shri Chintamoni Panigrahi, is 
not correct is saying that there is n^
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necessity or need to pass this legis
lation. As the hon. Minister pointed 
out, there are five important pieces of 
legislation which are pending. Cer- 
taintly, there are some more. One 
piece of legislation was indeed re 
ferred to by my hon. friend, and 
that is the Orissa Land Reforms Act. 
Therefore, when we take into con
sideration all these pending m atters 
which are vital to the interests of the 
people of the State, the President has 
to be clothed with this power so that 
he can pass the necessary legislation 
in time.

My hon. friend Shri Chintamoni 
Panigrahi also said that this Bill has 
lost all its importance. I fail to 
understand his argument. The Bill 
is all the more necessary and im 
portant because of the fact that it is 
going to be there for a minimum of 
two months before the new Orissa 
Legislative Assembly comes into 
existence.

My hon. friend also referred to the 
Objects and Reasons mentioned in the 
3111. He said that it is stated in the 
Objects and Reasons that Parliament 
may not find time to pass legislation 
concerning the State of Orissa but 
that the Government, if it really want
ed to do so, could come forward with 
the necessary Bills to be passed by 
Parliament. My submission is this: as 
we know, we have only a few days ago 
completed the budget demands and 
besides that, there are number of 
pending legislative measures which 
have to be gone through and passed. 
The programme of this House is very 
crowded and this House may not find 
time to go into all those m atters which 
arc pending in respect of Orissa. Of 
course, the House may take up such 
measures if it has time; and the 
President may come forward with 
any measure here and then it is open 
to the House to propose any amend
ment as is provided in the Bill. So, 
the right o* the House to question any 
clause or any provision In regard to 
the legislative measures is not taken 
away.

Then, regarding the advisory com
mittee that is going to be formed, the 
num ber is fixed a t 21. Dr. Samant- 
sinhar said tha t there are 20 Mem
bers from Orissa in this House and 
10 M embers from Orissa in the other 
House. He said tha t all of them 
should be members of this committee. 
I fail to understand his point, and 
I feel that there is no reason in his 
argument. It is not necessary that all 
the Members here representing the 
Orissa State should be members of 
this committee. The committee is not 
going to be a legislature. This com
m ittee is only an advisory committee 
to advise the President on important 
matters or on m atters which may be 
referred to it by the President for 
advice. In fact, some Members from 
other States also can be appointed to 
this committee. For instance, when 
we had an advisory committee for 
Kerala, I was a member of that 
committee. I think that all the Mem
bers from Kerala were not members 
of that committee. So, there is no 
point in saying that representation on 
this committee should be made larger. 
So, there is nothing in the Bill which 
can be opposed. The amendments of 
my hon. friend Shri Chintamoni Pani- 
grahi have really no force, much less 
any reason or logic, behind them. I 
refer especially to amendment No. 2 
which speaks of some democratic 
right and civil liberties 0t  the citizens 
being taken away! It has absolutely 
no meaning because no legislation 
passed by the President or Parliament 
men! would take away the civil rights 
or the democratic rights of the people.

Shri Warior (Trichur): Is the hon. 
Member sure that all the Kerala 
M.Ps. were not On the advisory com
mittee?

Shri Jaganatha Rao: If I remember 
aright, all of them were not members 
of this committee.

Shri Warior: They were members of 
this committee; all of them.

Shri Jaganatha Rao: I referred to
the period 1960.
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Mr. Speaker: What is the harm if 
six or seven more are added? Why 
should any Member feel that there is 
a discrimination made against him?

The Minister of Home Affairs (Shri 
Lai Bahadur Shastri): The only point 
is, the committee will become an un
wieldy body. In these States, it is a 
smaller number. But take, for inst
ance, U tar Pradesh. Of course, I 
hope no President's rule would be in
troduced there. But suppose it 
happens like that, then we will have 
a very big body, a very big commit
tee, if all the Members from that 
State are to be included. So, that 
should not be the precedent But it 
would be better to have as many rep
resentatives as possible. In fact, we 
have increased the number, when the 
Bill was being considered there in the 
Rajya Sabha.

Shri Chintamoni Panigrahi: In res
pect of Kerala, all the Members rep
resenting the State were included.

Shri Jaganatha Rao: I may mention 
that all the Members from all the 
parties need not be represented. Sup
posing we are seven Members from 
the Congress Party in Orissa, all the 
seven need not be represented; all 
the seven need not be members of 
the committee. Members from other 
parties may also be taken; for inst
ance, a Communist Member, Shri 
Chintamoni Panigrahi could be a 
member of the committee; another 
Member from the Ganatantra Pari- 
shad may also be included.

Dr. Samantsinhar: What is the
harm in taking all the Members?

Shri Jaganatha Rao: There is no
harm in omitting one or the other. 
There is no harm either way.

Shri Achar (Mangalore): The com- 
niittee must reflect this House. That 
must be the point of view which 
should be taken into consideration.

Shri Jaganatha Rao: Suppose, 14
m *y be representative in character;

then all the parties could be repre
sented. But I would like to say that 
it is not the numerical strength that 
should matter. It is the representa
tive capacity of this House that is 
more important. So by and large, 
there is nothing controversial in this 
Bill, and I support the Bill whole
heartedly.

Shri Achar: Mr. Speaker, Sir, I sup
port the Bill and oppose the amend
ments from the other side. I would 
like to raise a short but a very im
portant point in regard to the ques
tion of the consultative committee. 
The Bill says that Members from the 
Lok Sabha should be nominated by 
the Speaker to the consultative com
mittee. When I am pointing out this 
aspect, let it not for a moment be 
thought that I am no’t having the 
fullest confidence in the Speaker, or 
in you, Sir, personally. It is not 
from that point of view that I am 
raising this point. But I feel that 
power being given to the Speaker or 
anybody else to nominate members to 
the consultative committee is not in 
consonance with or in accordance with 
the spirit of the Constitution. Once 
the President takes it up, it means 
that this Parliament comcs into the 
picture, and the President only acts 
through the advice of the party in 
power. So, so far as the consulta
tive committee is concerned, as I 
pointed out a few minutes ago while 
Shri Jaganatha Rao was speaking, it 
must completely reflect this House.
It is the Parliament that rules Orissa 
now. If that is so, if the President 
is given the powers, normally it 
means the power of the party which 
is in power. It is the party which 
is governing the whole country now 
that is taking up the administration 
of Orissa also. Thought the Presi
dent is there, constitutionally he acts 
on the advice of the Cabinet. If that 
is so, the consultative committee also, 
which has to be formed now, must 
completely reflect this House. It 
must be the mirror of this House.

It is not a question of having the 
Members from Orissa State or any
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other State, on the committee. As 
it is now, it is not also the Orissa 
Government of old. The whole res
ponsibility is on Parliam ent now. We 
are responsible for it, that is, the 
party in ' power. If that is so, the 
consultative committee also must 
completely reflect this House. So, I 
would submit that nomination would 
not be proper. It must be election.

Of course, so far as I know, the 
Speaker is above any party conten
tions. In fact, the Speaker is above 
all parties and a convention that even 
the election of the Speaker should not 
be contested m ust be followed. I 
hope that such a convention will be 
accepted in due course in this coun
try also. All the same, so far as the 
Speaker is concerned, he is above 
parties. He has no party affiliation 
and it will be very awkward for him— 
I would go to the extent of saying 
it—to nominate Members to any con
sultative committee. It will be also 
against the spirit of the Constitution, 
because, so far as the responsibility 
of the Government is concerned, it is 
the Parliament, reflected by the party 
in power. My submission is that, if 
this House is to be reflected, it must 
be only by election. The consultative 
committee should be elected by this 
House and there should be no nomi
nation. So far as the present Bill is 
concerned, it may not be of much 
practical value, because elections are 
coming in June. During this transi
tion period, some important legisla
tion may or may not come, but as a 
precedent, with all respect I would 
submit, without any reflection on the 
Chair or the Speaker, that the princi
ple of nomination by itself is wrong.

We have plenty of experience of 
nomination under the British Govern
ment in the earlier days. Of course, 
such things do not come in now, but 
I know how it can be abused. You 
know, for example, when a certain 
person was Chief Minister of Madras, 
there were certain nominations to the 
taluk boards and district boards and 

nominations were given because a
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certain sum was donated to the ruling 
party. It was openly mentioned. I 
am just giving this example to show 
how nomination is often abused. 
There is no scope for that so far as 
the Speaker or anybody is concerned. 
But a!l the same, is it proper to have 
nomination in principle?

If we take the Constitution, every
where the spirit is against nomination. 
Of course, I have not sent any amend
ment to this Bill nor do I urge that, 
but I want Government to consider 
this aspect of the question from the 
point of view of setting up a good 
precedent. This may be for 2 months 
only and I do not mind. But this 
principle must be adopted by the 
Government and nomination must be 
avoided everywhere as far as possible.

With these words, I support the 
Bill.

Shri Warior: Nomination itself is 
made from the elected Members.

Mr. Speaker: There is the question 
of choice from among the Members 
here. But because all of them are 
not there, the Speaker has to pick and 
choose from them. Shri Achar’s 
point is, why should it be left to the 
Speaker and why not the House it
self do it on the principle of propor
tional representation?

Shri Warior: The point is, since the 
nomination itself is made from the 
elected Members and not from any
body outside, if this imputation is 
brought in that some elected Members 
can be discriminated against some 
others, I do not think that is proper.

Mr. Speaker: He may or may not 
agree with Shri Achar, but his point 
is, I may just nominate Members only 
from the Congress Party.

Shri Achar: Or entirely from the 
Communist Party.

Shri Chintamoni Panigrahi: I am
the only one Communist Member 
from Orissa and so Shri Achar should 
not be afraid.
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Mr. Speaker: Hon. Members must 
appreciate Shri Achar*s po in t They 
may or may not agree .w ith him. 
They may think it is not necessary, 
but he says committees like the Esti
mates Committee and the Public Ac
counts Committee are all elected by 
the House and the various groups 
have got opportunities in proportion 
to their strength. The whole House 
is reflected if the election takes place 
to the committee on the principle of 
single transferable vote by propor
tional representation.

Shri Lai Bahadur Shastri: There arc 
two or three points. More or less, 
it is an advisory body and the Presi
dent has to function in the light of 
the advice given by this committee. 
So, it is not a statutory body. There
fore, it is not absolutely necessary
that there should be electitfa held in 
this House. Secondly, the interests of 
the various sections of the House are 
entirely safe in your hands and you 
will naturally like to give adequate 
representation to different sections.

Thirdly, since President’s rule has
been introduced in Orissa, it is essen
tial that as many Members of Orissa 
should be represented on ih is com
mittee as possible. If you leave it to 
election, one does not know what will 
happen. Besides Orissa Members,
more Members from other States may 
be elected. Therefore, it is better 
that is left in your hands to give 
more representation to the Members 
of Orissa and of course, to give some 
representation to others also.

I should like to make it clear that 
we do want that not only the Mem
bers from Orissa should be represent
ed on this committee, but Members 
from other States should also be 
nominated. As Shri Achar said, it 
should really reflect this House, the 
Parliament. Therefore, besides the 
Orissa Members, Members from differ
ent States also may be represented. 
You can keep all these things in view 
and constitute the advisory committee. 
Under these circumstances, I hope 
Shri Achar will not like to press his 
objection.
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Shri Achar: I have not given any 

amendment; I only made a suggestion

Mr. Speaker: What about the Mem
bers from the Rajya Sabha? There 
are 7 Members from Rajya Sabha and 
14 Members from here. How many 
Members are there in Rajya Sabha 
from Orissa?

Shri Chintamoni Panigrahi: 10.
Here the number from Orissa is 20.

Mr. Speaker: The proportion is the 
same—14 and 7.

Shri Chintamoni Panigrahi: The
hon. Minister gave the hint that other
Members also can be represented.

Mr. Speaker: Proportionally there
also it will come. Out of 14, you can 
have 10 Members from Orissa and 4 
from other States. It can be likewise 
there also, in the Rajya Sabha. It is 
only a suggestion.

The question is:

“That the Bill to confer on the 
President the power of the legis
lature of the State of Orissa to 
make laws, as passed by Rajya 
Sabha, be taken into considera
tio n ”

The motion was adopted.

Clause 2— (Definition)

Mr. Speaker: There are no amend
ments to clause 2.

The question is:

“That clause 2 stand part of 
the Bill ”

The motion ivas adopted.

Clause 3-^ (Conferment on the Prc- 
sident of the power of the State 
Legislature)

Shri Chintamoni Panigrahi: I move 
ail the three amendment Nos. 1, 2 and 
3, I beg to move:
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Page 1, line 13, for “whether P a r

liament is or is not in session” sub
stitute “when Parliament is in 
session.” (1)

Page 1, after line 15, insert—

“Provided that no such Bill 
shall be enacted as a President's 
Act as seeks to impose taxes or 
any other levies on the people or 
geeks to restrict, in any manner 
the civil liberties a^d democratic 
rights of the citizens.” (2)

Page 1, line 17, omit “whenever he 
considers it practicable to do so”. (3)

1 have explained these amendments 
already in my speech.

Mr. Speaker: I w ill  put all these 
amendments Nos. 1, 2 and 3 to the 
vote of the House.

Auh'thImerit Nos. 1; 2 and 3 10ere
put and lu'outiucd.

Mr. Speaker: The question is:

“That clause 3 stand part of the 
Bill.”

T h e  m otion was adopted.

Chi  u s e  3 unis added to t h e  B i l l .

Claus*' 1, the Enacting Formula and 
th? Ijmg Title were added to the 

Bill.

Shri Datar: I beg to move:

“That the Bill be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was Adopted.
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13 hrs.

MEDICINAL AND TOILET PREPA
RATIONS (EXCISE DUTIES) 
AMENDMENT BILL

The Deputy Minister of Finaae# 
(Shri B. R. Bhagat): Sir, on behalf 
of Shri Morarji Desai, I beg to move:

“that the Bill to amend the 
Medicinal and Toilet Preparations 
(Excise Duties) Act, 1995, be 
taken into consideration.”

Sir, as the hon. Members are aware, 
Parliament enacted a legislation en
titled the Standards of Weights and 
Measures Act, 1956, for establishing 
standards of weights and measures 
based on the metric system. In ac
cordance with the provisions of this 
enactment, the metric units are being 
progressively adopted in the country. 
It is also proposed to extend the pro
visions of the Standards of Weights 
and Measures Act, 1956 to the alcohol 
industry. Consequently, the rates of 
duty prescribed in the existing Sche
dule to the Medicinal and Toilet 
Preparations (Excise Duties) Act, 
1955 in t rms of rupees and annas 
per gallon in respect of medicinal 
and toilet preparations containing al
cohol have to be replaced by rates 
of duty in terms of rupees and naye 
paise per litre, which will be the new 
unit of measurement of alcohol.

It is also proposed to take this 
opportunity to remove certain ano
malies in the rates of duty prescribed 
for toilet preparations containing al
cohol. At present, those toilet pre
parations containing alcohol which 
are capable of being consumed as 
ordinary alcoholic beverages are liable 
to duty at the rate of Rs 17/8 per 
gallon of the strength of London 
proof spirit, and others are subject to 
duty at the rate of Rs. 5 per gallon 
of the strength of London proof 
spirit. There is hardly any justifica
tion for such differential tariff. Apart 
from this, the prevailing rates of duty 
are comparatively low. As hon. 
Members are aware, although Ite
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excise duty on medicinal and toilet 
preparations containing alcohol, 
opium, Indian hemp and other narco
tic drugs and nasrcotics, is levied 
by the Government of India, 
its collection is entrusted to the 
States within which such duty is 
leviable and the proceeds thereof are 
•Iso assigned to the States under the 
provisions of Article 268 of the Cons
titution. The State Governments who 
were accordingly consulted about the 
existing rates of duty on toilet pre
parations containing alcohol have 
expressed the opinion that the duty 
should be enhanced. I t  was, there
fore, proposed in the Bill to levy duty 
at the rate of Rs. 7 per litre of the 
itrength of London proof spirit on all 
toilet preparations containing alcohol.

Now, under the Finance Bill, 1961, 
a 25 per cent, ad valorem  duty has 
been imposed on certain categories of 
cosmetics and toilet preparations. In 
order to have uniformity in the rale 
of duty applicable to various toilet 
preparations, it has been proposed 
through an amendment to change the 
rate from Rs. 7 per litre of the 
^jenfTlh of London proof spirit as 
proposed in the Bill to 25 per cent. 
ad 7'alorem.

T h e  F in a n c e  B ill lP fil a ^ o  :n
troduced a new levy of 10 par toot,
rrf valorem  on patent or proprietary 
medicine? as defined in clause M) of 
Section 3 of the Drujrs Act, 1940. not 
containing alcohol or narcotics. By 
nn amendment, a corresponding new 
tariff item is being introduced in the 
Schedule attached to the Medicinal 
and Toilet Preparations (Excise 
Duties) Act, so that patent or pro
prietary medicines containing alcohol 
or opium, Indian hemp etc. and which 
are not capable of being consumed as 
ordinarily alcoholic beverage* may be 
taxed at the same rate. Subsequent 
to the drawing up of the amended 
tariff, the Drugs (Amendment) Act, 
I960 has been brought into force. As 
a result of this, clause (d) of Sec
tion 3 of the Drugs Act, 1M0 hat be
come clause (h). The reference made 
to patent and proprietary medicines 
•s defined in clause (d) of Section 8 
of the Drugs Act, 1M0 in Kaplanatfoti

1 of the amended Schedule may, there
fore, be read as patent and proprie
tary medicines as defined in clause (h) 
of Section 3 of the Drugs Act, 1940.

In so far as the rates of duty on 
the other items in the Schedule are 
concerned, no change have been made 
except for conversion of the rates 
from rupees and annas per gallon 
into rupees and naye paise per litre, 
and expressing the rate in terms of 
round figures. In the case of Ayur
vedic preparations containing self
generated alcohol which are capable 
of being consumed as alcoholic beve
rages, the rate of duty prescribed in 
the existing Schedule is Rs. 3 per 
gallon. However, in order to provide 
some relief for Ayurvedic prepara
tions, the rate of duty had been re
duced to Rs. 1:75 per bulk gallon by 
a notification issued under Rule 8 of 
the Medicinal and Toilet Preparations 
(Excise Duties) Rules, 1956 with effect 
from the 10th September, 1980. It 
is this reduced rate that has been 
expressed in terms of metric units in 
the Bill.

Mr. Speaker: Motion moved:

“That the B ’J to amend the
Medicinal and Toilet Prcpratjons
(Excise Duties) Act, 1955 be taken
into consideration”

Shri V. P. Nayar (Quilon): Mr.
Speaker. Sir. as I read the Bill and as 
I listened to the speech of the hon 
Deputy Minister. I thought that the 
confusion which 1 had when I read 
the Bill has been considerably increas
ed when I heard the hon Deputy 
Minister. Sir, it may be that this i* a 
measure of a consequential nature, 
consequential in the sen*e that having 
introduced the metric system of 
weights and measure# we weer forced 
to change the rate of duty chargeable 
on certain Itetm. But we find that in 
so far as a new duty i* prescribed—In 
one case it i* an enhanced duty and in 
the ca9c of Ayurvedic preparation* 
there it a reduction fo duty—It is not 
merely a question of levy of duty that 
we have to consider but we have 
neceoartly to consider how far by an
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enactment like this we will be able 
to implement the provisions of this 
Act.

It is not enough in the statute to 
describe what is London proof spirit. 
We must understand that by the levy 
of this duty the net is cast very wide, 
bee a u so we know that there are 
hundreds and thousands of prepara
tions which go by the name of toilet 
preparations, medicinal preparations or 
compounds and ayurvedic prepara
tions. We must* examine here whether 
by a legislation like this it will be 
possible to cover the various articles 
which the Government intends to 
cover. And, when we examine the 
provisions I am convinced that it will 
not at all be* possible with the 
machinery which is today at the dis
posal of the Government.

We must under stand that alcohol 
as is commonly understood is different 
from alcohol as it is understood in 
chemistry. This is a suggestion which 
I want to place before the hon. Minis
ter, because when you enact, especial
ly for the imposition of a duty, the 
intention of the legislature must be 
very clearly defined in the statute. 
You understand alcohol in one sense in 
chemistry—as a group of organic com
pounds. But when you say ‘alcohol’, 
popularly it means only what is called 
ethyl alcohol or ethnol, and anything 
else will not be known as alcohol. It 
is a well known principle of law that 
when a duty is imposed very specific 
definition should be given for the 
article on which the duty is imposed. 
There have been decisions on this sub
ject. It started with the famous 
decision of the Privy Council in Casher 
vs Holmes. There duty was specified 
on “metals". The decision on that 
particular provision is this:

“Duties imposed under the 
general head of 'metals' upon 
‘copper, brass, pewter and tin and 
on all other metals not enumerat
ed* would not include the higher 
metals of gold or silver, which 
are commonly known as precious 
metals.”

So here is a case where when the 
word “metals” was generally used 
and when a certain duty was levied 
on gold, which we known by its-mal
leable and ductile properties is as 
much a metal as any other metal, the 
Privy Council has held that it is not 
right to levy a duty on this because 
the legislature used the word only in 
the popular sense. Therefore, I want 
the hon. Minister to make it clear, 
when he uses the word ‘alcohol’, whe
ther the word ‘alcohol is used with the 
common meaning of the word ‘alcohol* 
a? we understand or w hether the 
intention of the Government is to use 
the word ‘alcohol’ as we understand it 
in Chemistry.

Then, Sir, there is also another 
difficulty, and that difficulty is because 
of the description given to London 
proof spirit. I shall not go into the 
details of the chemistry of alcohol 
because most of us do not know any
thing about it. But we must under
stand what is London proof spirit. 
The duty is to be assessed on the con
tent calculated in terms of London 
proof spirit per gallon. Here in the 
second explanation to the Bill, Gov
ernment have probably borrowed the 
definition from some encyclopaedia; 
I do not know, but Explanation III 
says:

“ ‘London proof spirit’ means 
that mixture of ethyl alcohol and 
distilled water which at the tem
perature of 51 degrees Fahrenheit 
weighs exactly 12/13th parts of an 
equal measure of distilled water 
at the same temperature.”

I want the House to realise how can 
the alcoholic content of hundreds of 
thousands of these preparations, either 
toilet or medicinal, be determined 
before we aness duty on the baau of 
their content per gallon calculated in 
terms of London proof spirit? I fail to 
understand how any State can collect 
the levy the excise duty, by a mere 
surmise. A* we all know, the deter
mination of the alcoholic content In a 
given solution is far more difficult, as
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my .ion. friend, Dr. Sushila Nayar 
would be knowing, than the determi
nation at the w ater content in milk. 
For the latter, an ordinary lactometer 
is enough. The specific gravity of any 
liquid can be easily found by a very 
simple instrument. You can also use 
a Polarimeter and hydrometer in other 
cases. But how can you deter
mine the alcoholic content calculated 
in terms of London proof spirit in any 
given preparation? I want the hon. 
Minister to give me an answer because, 
a* far as I know. . .

Shri B. R. Bhagat: I am not a
technical expert. It is all done by the 
officers concerned.

Shri V. P. Nayar: This is on answer 
a: all. I know that the hon. Minister 
1 only an expert in finance.

We want money. I grant that The 
hon. Minister was pleased to say that 
th; work of levying this duty has been 
given over to the States for imple
mentation and whatever is collected 
by the States will also go to the 
States. I am glad that the States et 
r. But which of the States, I want 
the hon. Minister to consider, has got 
the machinery, or equipment, or 
knowledge, in so far as the officials 
;>re concerned, to find out the per
centage of what is the London proof 
content of a particular alcohol, even 
it we define what alcohol we mean 
b * this, before you assess the duty? 
It is absolutely impossible.

Dr Metkote (Raichun: It is not
very difficult, though it it is not so 
e*-sv. You can find it by double dis
tillation.

Shri V. P. Nayar: If the hon. Mem- 
b* r wants to know, 1 have also rome 
basic knowledge of chemistry, al
though I do net claim any detailed 
knowledge. But it is common know- 
ledg' that the alcoholic content in any 
solution can be found out only by a 
nfractive index and correlating the 
refractive index with the known 
solution Is there any other proccss 
which the hon Member knows? I
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also know that the presence of alcohol 
car be determined by a variety of 
chemicals. I know, for example, 
that sodium hydroxide can be used. I 
know also that gasoline or kerosene 
can be used in aqueous solution to 
determine whether a solution has al
coholic content or not. But to And 
out the exact alcoholic content in a 
solution calculated in terms of London 
proof spirit, you must boil it by 
means of a mixture of ethyl alcohol 
ana distilled water at a temperature 
of 51 degrees of Fahrenheit. Before 
you assess the duty, the State must 
have a machinery by which the sam
ples from the articles on which the 
duty is proposed to be levied should 
be first heated at 51 degree* of 
Fahrenheit and then the sample muat 
be weighed and the weight must be 
equal to exactly 12/13tH parts of an 
equal measure of distilled water at 
the same temperature. I .io not
want to enumerate the difficulties. 
First of all, you must have a labora 
toiy balance; then you must have so 
many other testing apparatus It is 
not at all possible for any State
Government to have them, and list the 
ten;: of thousands of different prepara
tions. It is possible in case the articles
were only one or two. But here
almost every preparation, not only 
Ayurvedic preparation but almost 
every medicine, contains a little 
quantity of alcohol. I was amazed to 
read the other day that even in the 
case of persons who have never 
touched alcohol, an analysis of the 
matter of the brain revealed a trace 
of alcohol. Alcohol is so universal 
in its presence and because of this 
quality alcohol has a variety of usei 
in the preparations of toilet as well as 
medicinal preparations It is used as 
a chemical intermediate It has its 
therapeutic use. It is also one of the 
best known solvents with which they 
extract the active principles or the 
medicinal properties from both animal 
and vegetable matter.

Therefore, alooohoJ U used very 
widely. Whether it is allopathy, 
ayurveda, homeopathy or even unani*
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alocohol has to be used, whether it 
is a compound, whether it is an 
elixir or whether it is anti-septic. In 
most of these matters alcohol has a 
necessary use and we have not yet 
found any substitute.

Therefore, I say that when you 
impose n duty, calculated again in 
terms of the London proof spirit, it 
is absolutely impossible to cover all 
the items which contain alcohol to 
determine their contents of alcohol in 
terms of London proof spirit by 
heating it at a temperature of 51 
degrees Fahrenheit and then assessing 
the duty. Therefore, I say because of 
these restrictions, because of these 
obvious difficulties which we cannot 
surmount.,—m least, by any stretch of 
imagination, I cannot think how any 
State Government can find out the 
exact alcoholic content to determine 
the levy—the provisions of this Bill 
are incapable of implementation.

Mr. Speaker, you will be interested 
to know that in the Schedule to the 
Bill, they have stated:

"Medicinal preparations, con
taining alcohol, which are pre
pared by distillation or to which 
alcohol has been added, and 
which are capable of being con
sumed as ordinary alcoholic 
beverages”.

For that the levy is Rs. 17-8-0 per 
gallon on the strength of London 
proof spirit. You cannot charge any
thing else. Therefore, I say that the 
basis of assessment is something 
which cannot be found out by the 
officials, because we do not have the 
machinery. It is not possible for 
every sample to be sent to a chemical 
laboratory in a State before you 
assess the duty, because it is not a 
matter which can be ordinarily found 
out.

What does it mean? It means that 
the officials will have necessarily to 
resort to certain methods which a r t  
not fair against the producers. It

will give power in the hands of the 
officials to charge duty at random. 
Because, if the manufacturers send a 
sample to assess the duty, without 
subjecting it to a chemical analysis, 
without making a study of the refrac
tive index, without even determining 
the percentage of alcohol by an 
aqueous solution, they will say “All 
right, we will assess 50 per cent” and 
there is no remedy for the manufac
turers. I am not worried about the 
big manufacturers of medicines and 
other preparations, who may have 
very well-equipped laboratories. But 
we know, Sir, that most of the 
manufacturers of pharmaceuticals and 
chemicals in our country have not 
grown up to that si age where they 
can afford the luxury of modern 
laboratories. May be, the Imperial 
Chemical Industries or some other 
big industries may have it. But the 
ordinary firms which manufacture 
certain drugs cannot maintain a 
laboratory to have an analysis, and 
alcohol being such a versatile product 
which is versatile in its use, there is 
hardly any preparation, either medici
nal or toilet, which does not contain 
alcohol. An analysis of the content 
of alcohol may be possible, but on 
that duty cannot be charged. The 
duty becomos chargeable only when 
the London proof spirit content is 
determined. Therefore, I say that it 
is absolutely impossible for me to 
agree with this provision because 
when the net is cast very wide, as 
the hon. Minister wants it to be, it 
becomes impossible for the official to 
collect the taxes.

I was surprised because this is not 
the only item, not the medicinal and 
toilet preparations alone There is 
also an omnibus provision in item 
2 (iii) of the Schedule, and that is 
“All others”. If we mention “All 
others” in a taxation measure and say 
that Rs 5 per gallon on the strength 
of the London proof spirit will be 
charged as excise duty under the new 
Bill, I am unable to find out what it 
means. What will they include? You 
have enumerated the medicinal and
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toilet preparations; then you have 
enumerated the ayurvedic prepara
tions containing self-generated alcohol, 
which are not capable of being con
sumed as ordinary alcoholic bever
ages; you have also enumerated the 
ayurvedic preparations containing self
generated alcohol, which are capable 
of being consumed as ordinary alcoho
lic beverages. After enumerating all 
these items, you say at the end “All 
others”. Therefore, when you use the 
term “All others” after enumerating 
the various items on which the duty 
will be imposed by this legislation, 
the reasonable meaning, the reason
able interpretation of the use of the 
word “alcohol” will be the use of the 
word in the sense in which it is known 
■o students of chemistry and not in 
its popular sense alone.

Then, let us take the question of 
ayurvedic preparations. Here I find 
hat the duty is reduced on ayurvedic 

prepprations W e know that most of 
these ayurvedic preparations are made 
from matter which is of vegetable 
rrigin. We also know that in such 
matters the content of carbo-hydrate 
ir really high. It is the natural 
fermentation of this which results in 
alcohol and it cannot be prevented 
unless you have all the skills and 
tools of modem chemistry. We know 
that A y u r v e d ;c medicine m anufac
turers do not keep such chemical 
laboratories. If you purchase Dasa- 
Tiooiar;.shtn from one manufacturer 
m d if you purchase Dasamoolarishta 
from another manufacturer, I am 
posith e that the alcoholic content, will 
be different between the one and the 
other, just because the process by 
which it is made is not controlled by 
any modem scientific methods. It is 
just the ordinary way of doing it in 
our house.

There are ever so many prepara
tions which have self-genera ted 
alcohols in Ayurveda also. How is it 
possible for you to determine the 
alcoholic content? I understand there 
•re hundreds of thousands of manu
facturers Most of these may be 
making products which are sold in the

same name and style as Drakshasava, 
or Draksharishta, Dasamoolarishta, 
etc., etc. All this will come wfchin 
the category of ayurvedic prepara
tions having self-generated alcohol. 
How do you determine the self
generated alcoholic content? I can 
understand there being a flat rate, 
even if the presence of alcohol is one 
part in hundred parts. But wha* is 
the duty here? Explanation II says:

“Where in respect of any duti
able goods the unit of assessment 
for the purpose of any duty under 
this Act is a litre or the strength 
of London proof spirit, the duty 
shall be increased or reduced etc., 
etc.”

On A yu rv ed ic  preparations containing 
self-generated alcohol, which are 
capable of being consumer as ordinary 
alcohol ir beverages a duty of thirty 
eight nave pa iso per litre is proposed

We know that after the introduction 
of prohibition almost everything for 
oral use. is being taken with impunity. 
Tinctures, only a few minims Of 
which will be prescribed, w c  know 
people taking by ounces and yet going 
strong I know of cases of death 
having resulted from taking medicine* 
for its alcoholic content alone, not for 
the cure of any disease, but for the 
cure of the apetite or thirst for a
drink to which they were used. I am
not going into the controversy as to 
whether there should be prohibition 
or not; but the fact remains that even 
French polish in which there is
alcoho] is being taken, as also pre
parations which are normally sold for 
medicinal purposes, such as certain 
tinctures or syrups, *ay WaterburyVi 
Compound A person in Bombay, for 
instance drank one whole bottle of
Waterbury’* Compound. because, 
Waterbury** Compound ha* 15 or 16 
per cent of alcohol. In order to quench 
his thirst for liqor he is not satisfied 
with taking one ounce, over which no 
doctor proscribe*, but he goes on 
taking one whole bottle *o get, a* it 
were, the pep from the 18 per cent 
of alcohol. We know that Water* 
bury** Compound has certain poisons
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in  small dozes, guicol and creosote. 
Preparations in which the presence 
of alcohol is notified is being consum
e d  in much larger doses than any 
reasonable physician would prescribe, 
Just because of its alcoholic content. 
When even that is difficult to be 
-checked, I cannot for a moment con
sider how it will be possible to check 
misuse of these preparations.

Let uk now come back to the* case 
of self-generated alcohol.

Mr. Speaker. The hon. Member’s 
time is up.

Shri V. P. Nayar: I would only
submit that this legislation as it 
appears in print is so good. We all 
of us want more money to be collect
ed from luxury articles. But I do not 
agrc*e that all the toilet prepara‘ions 
are luxury articles. Alcohol Is also 
used for sonp manufacture. Soap 
today cannot be called a luxury 
article. Some of the hair creams or 
hair oils may be considered to be 
luxury articles Today our position is 
such that most of the ordinary people 
are forced to use some of the toilet 
preparations in their daily use. If 
you say that tooth paste is a luxury, 
I would not agree. Even so. I am 
prepared to agree that the net should 
be cast and the maximum revenue 
should be collected. But how are vou 
fioing to collect it? This is my doubt. 
We agree that some articles on which 
a duty is proposed to be imposed can 
pay the duty, because there is so 
much of profit in their manufacture. 
It is also possble that those people 
who want it for their own consump
tion may be able to pay a little extra 
which will go to Government. Even 
so, the fact remains that it is impossi
ble for any State to cover the excise 
duty from the various preparations, 
jiwt because it is a very highly techni
cal matter and no State is capable of 
finding out adequate machinery for 
the analysis or synthesis of these 
various articles in order to arrive at 
the duty which is fixed primarily on

the quantum of alcohol, calculated in 
terms of London proof spirit.

I would, therefore, request the hon. 
Minister to modiy this Bill and to be 
more precise in the use of the word 
“alcohol” the existence of which forms 
the basis of the increase or decrease 
in duty, because it will avoid all 
complications in future.

It is the right of everyone to go to 
a court and claim a remedy, so long 
as he is able to convince the court 
that the assessment of duty has not 
been fair, or the duty was charged on 
what the legislature did not intend. 
I do not want the country to know 
that this legislature has passed this 
measure without understanding what 
is commonly understood by alcohol as 
distinguished from what is understood 
by the word alcohol in Chemistry. I 
would urge the hon. Minister to con
sider this proportion.

I do not find fault with the hon. 
Deputy Minister. He has a prepared 
brief and he cannot be expected to 
know chemistry. Even the little 
chemistry. Even the little chemistry 
which he might have studied for 
graduation may have been long for
gotten and he may not have the time 
to rvfresh his memory Even then it 
hs for u* to consider whether in this 
context we can leave the provision 
so vague, so that it will form a tool 
in tho h^nds of tax officials for the 
perpeual harassment of the small 
manufacturer. I do not want the 
House to pass this measure because 
there is no possibility of finding out 
the basis of taxation. Tax officials 
will have blanket powers with which 
they cai go and extract money from 
people who live only bv the manufac
ture of these articles.

I am glad that generally on Ayur
vedic preparations the duty has been 
reduced. Evc/i then it is impossible 
to collect the duty on Ayurvedic pre
parations manufactured by hundreds 
of people throughout the country. I 
would request the hon. Minister to
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consider these aspects in detail. If 
he does not mind, he can conduct some 
of his advisers in chemistry also and 
if there is a process which is an easy 
one whereby the London proof spirit 
can be found out, I am all with him 
to collect the duty. Until that is there, 
we should not give an opportunity 
and potential for harassment in the 
hands of tax officials who collect the 
duty.

Therefore, I oppose this Bill as it 
is inadequate, in complete and does 
not specify the exact intentions of this 
House.

w r o  q w h r r  m v r  ( s m f t )  :

t i H o  «io
f t v i t  v  1

Wt want to understand the hon. 
Member.

Dr. SustiUa Nayar: Sir. I And my-
M-lf in wholehearted agreement wjlh 
most of what Shri V. P. Nayar has 
said, with one 01 two exceptions Sir, 
this Bill, I think, has been drafted in 
a hurry and due thought has not been 
given to the various implications of 
it. It is perfectly true that no cal
culate the duty, as i: has beei stated 
in the Bill, in terms of London proof 
spirit, will be almost an impossible 
job, particularly in \ v w  of the fact 
that the streng h of alcohol is not 
uniform in most of the preparations 
in our country.

So far as Ayurvedic preparations 
are concerned, their standardisation 
has been a big bone of contention. 
The percentage of alcohol varies *0 
greatly that unless arrangements are 
made to analyse almont every pre
paration from every manufacturing 
house, and not only that a sample is 
taken out of every batch, it would 
not be possible to say what percent
age of spirit there is.

It seems to be a strange irony that 
Under Shri Morarji Desai as Finance 
Minister these ayurvedic drugs are 
t>*ing practically exempted from 
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excise duty. The duty is so low on 
Ayurvedic drugs. It is a well known 
fact, and Shri Morarji Desai must be 
aware of it, that in the State of 
Bombay, when they introduced pro
hibition rather strictly, the consump
tion of Dhrakshasaua and ArisHfcuave 
went up so considerably that the 
authorities thought it necessary to 
analyse some of these asavas. The 
percentage of alcohol found in them 
was anything from 18 to 20 per cent, 
whereas in the ordinary wines etc., 
the western drinks, I am told the per
centage Is only 5 to 6 and sometimes 
perhaps 8 per cent. Therefore, these 
asavas and other ayurvedic alcoholic 
preparations are the ones that are 
capable of being used for the breach 
of prohibition laws. They are the ones 
that are liable to be used non-medi- 
cinal purposes But the duty thereon 
has been so considerably reduced as 
to make it ridiculous, compared with 
duty charged or ordinary alcoholic the 
medicines

To think in terms of charging such 
a heavy duty on alcoholic medicines 
is, I think, a most unfortunate measure. 
After all, whatever Shri V. P. Nayar 
might have said, it is very rare that 
people will go and drink up tinctures, 
medicinal tinctures, for the simple 
reason that most of these tinctures are 
not tasty, many of them are bitter.
There are very few tinctures like
tincture cardamom which may be 
capable of being used in larger quantl* 
ties .

Shri V. P. Nayar: May I interrupt 
m.v hon friend for a minute? In
one State, which I do not wish to
name, the consumption of tincture 
zingiberis, which is probably a more 
bitter tincture than any other tinc
ture, rose by 140 time* in the course 
the year in which they introduced 
prohibition 

Dr Soahlla Nayar: I do not think
my friend has added anything to what 
I was saying myself. I mentioned 
cardemom; tincture zingiberis if an
other tincture which can be u*ed for 
putting into some kind of cold drink 
and consumed like tha t

VAISAKHA 5, 1883 (SAKA)
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Shri V. P. Nayar: Sixteen ounces.

Dr. Sushia Nayar: What I am try
ing to say is that, by and large*, the 
medicinal tinctures wherein the 
proportion of alcohol is relatively 
speaking more constant, are less liable 
to abuse. But these are the medicines 
that are being heavily taxed, and the 
preparations which are commonly 
abused, which have a much higher 
percentage of alcohol, going by the 
name of ayurvedic preparations, are 
being charged a very very low duty 
in this Bill. I think this is a com
pletely wrong way of thinking.

As a matter of fact, State should 
provide free medicines to the people.
I am one of those who stand for 
socialised medicine. There are many 
people in our country today who 
cannot stand the expenses of purchas
ing medicines. And on top of that 
we want to add to the cost of those 
medicines by levying duties of the type 
that are proposed in this Bill.

I am sorry that it is considered fit 
to lump together cosmetics and 
medicines. What is common between 
them? I can understand the increase 
of duty on cosmetics. I do agree 
that there are certain ordinary items 
that arc used commonly. But even if, 
instead of some of the creams, people 
use some simple things like what our 
grandmothers used to use, it would 
not do any harm to anybody. There
fore, while I can support the levy of 
duty on cosmetics, I find myself 
unable to support the levy of this 
excessive duty on medicinal prepara
tions in which alcohol is used. After 
all, a child may be very seriously ill 
with pneumonia or something, and a 
little bit of stimulant tincture or 
alcoholic medicine may have to be 
given to this child. Why should the 
cost of that little bit of alcoholic medi
cine be increased making it harder on 
the parents to buy that midicine? So 
long as we arc not in a position to 
introduce socialised medicine in this 
country, the least that we can do is to 
low or the cost of medicines to the 
maximum extent possible so as to

make them available to the common 
man, rather than go on introducing 
measures which increase the cost of 
the medicines.

1 entirely with agree with Shri V. P. 
Nayar that the assessment of th e  
alcoholic content is going to be so 
very difficult that it will be just on 
an ad hoc basis that they will assess 
these duties and it is liable to cause 
a considerable amount of harassment 
to the small shop-keepers, chemists* 
druggists and so on.

I therefore suggest to the hon. the 
Deputy Finance Minister to please 
hold over this Bill till the next session.
I have not tabled any motion. I am 
sorry, I did not notice that this Bill 
was coming up today; otherwise I 
might have introduced some amend
ments or perhaps introduced a motion 
for the reference of the Bill to a Select 
Committee. Not having done that 
earliert I am not in a position to do 
it now. But I do commend it to the 
hon the Deputy Finance Minister not 
to rush through this Bill but to give 
consideration to the points that have 
been brought to his attention.

Dr. Melkote: I associate myself
entirely with the expression of views* 
I should say, objections to the intro
duction or the consideration of this 
Bill itself.

First of all, I feel that it does no 
good to anybody. I have to say this 
so strongly for the simple reason that 
Shri V. P. Navar was perfectly correct 
in what he said, namely that the in
numerable number of chemists and 
shop-keepers would be harassed by 
the enactment of this law. It is im
possible, as things stand, and with 
the present arrangements, even in the 
capitals of most of the States to as
sess the percentage of alcohol in many 
of these medicinal preparations. And 
if one has got to test the innumerable 
preparations that are in the market, 
the very object for which this Bill 
has been brought would be defeated, 
es Government would find it very 
difficult to test all these preparations.



|I3637 Medicinal VAISAKHA 5,

This Bill has been introduced pos
sibly with two objectives. One is to 
raise revenue, and the other is in or
der that many of these medicinal pre
parations, which contain a large per
centage of alchol, may not be palmed 
off on the public.

Whilst we weclome any measure of 
taxation which would raise money for 
the exchequer in a proper manner, 
we have also to raise our voice against 
this imposition on actual medical pre
parations which are necessary for the 
common public.

It is not merely a question of taxa
tion. The tax structure may be very 
low. But if there is an imposition of 
fines, many of these people who make 
medicinal preparations that do not 
conform to the specifications will not 
do so, or many of these manufacturers 
will not resort to such underhand 
dealings as they have been doing till 
today. This is one aspect of the ques
tion which has been spoken of in the 
House, and I entirely agree with it.

The second aspect is this, and it 
relates to the term ‘consumption’. That 
consumption, again, does not exactly 
specify whether it is internal or ex
ternal. For instance, as far as tinc
ture of iodine which is almost used 
externally, is concerned, is it ‘con
sumption’? And would you, again, 
find out the percentage? Tincture of 
iodine is prepared with a particular 
percentage. But oftentimes it is not. 
How are you going to assess the tinc
ture of iodine prepared by various 
medical practitioners in their own 
dispensaries? How are you going to 
find it out. and how are you going to 
penalise such a doctor?

These are some of the objectionable 
features which are there. Therefore,
I felt that a reference of this Bill 
to a Select Committee would be most 
welcome. I have not, as Dr. Sushi la 
Nayar has also said, tabled any 
amendment to this effect, and 1 am 
saying it only now. I feel however, 
that either the Bill should be with-

1883 (SAKA) and Toilet 13638 
Preparations (Excise 
Duties) Amendment 

Bill
drawn or it should be referred to a 
Select Committee.

Shri Warior (Trichur): The main
Act has been in operation for some
time now and we have gained some 
experiences as a result of the working 
of the main Act. We had also the 
opportunity to represent certain m at
ters concerning the imposition of the 
excise duty on Ayurvedic preparations. 
There are certain reputed Ayurvedic 
firms in the land, and they have been 
dealing in these preparations. It is 
not only that, but many a patient had 
been taking advantage of these 
Ayurvedic institutions. Now, these in
stitutions are put to such a harass
ment that not only have they lost their 
entiiv business, bul the patients also 
are not able to take advantage of 
them.

We had referred this matter to the 
Health Ministry once, and the officials 
of the Health Ministry told us that 
they were in no way connected with 
the excise duty, and that it was an 
affair of the Finance Ministry.
13 42 hrs

(M r. D e pu t y - S pea ker  in the Chair] 
The Finance Ministry has imposed 
this duty on the alcoholic prepara
tions, as they call them, but actually 
they are not alcoholic preparations.
In the Ayurvedic medicines, especial
ly in the arishta* which are generally 
manufactured even in the homes and 
which arc very common in the Kerala 
State, for instance, alcohol is coming 
out of them indigenously and not by 
mean8 of any external application; 
and they soy that because the content 
of alcohol is such and such a per
centage, therefore, they must come 
within the mischief of this enactment, 
and they cannot exempt them. Ac
tually medicines and health are the 
responsibility of the Health Ministry, 
but that Ministry Is impotent in this 
matter, because the Finance Ministry 
would not allow them any exemption 
at all. If at all they are willing to 
give exemption, it it only in the case 
of ordinary preparations.
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[Shri Warior]
In our homes, we prepare all these 

arishtas, and we do not go to the 
shops to purchase them, because it is 
as if everything lies on the palm of 
one’s hand. Our people know how 
t<> prepare them in their own homes. 
They know how to prepare draksha- 
sava or dashamoolarishta, for instance. 
Dashamoolarishta is taken by people 
for simple cold, without any prescrip
tion; they can just go to an Ayurevdic 
shop, and take an ounce or two of 
dashamoolarishta to get relief from 
cold, and they never get intoxicated 
by that. I have not seen anybody be 
coming intoxicated on account of that. 
If a person is purposely going in for 
an intoxicant, then he can have re
course* to *0 many other things also. 
While in jail, I have seen some addict
ed fellows taking nux vomica. You 
know, Sir, that nux vomica is not a 
sweet thing; I have not taken it, but 
I know that nux vomica is considered 
even to be a poison but the powder of 
nux vomica which is available in allo
pathic shops and in allopathic drugs 
is taken by people. 1 asked those 
fellows how they could take* it because 
it was such a bitter thing. They said 
that something was better than noth
ing. So, the addicted feilows were 
taking that.

I know also, for instance, that in 
some prohibited areas methylated 
spirit is taken with lime juice added 
to it; and addicted people take it 
without knowing whether it will 
actually kill them or kill their health. 
In this way. the addicted fellows have 
recourse to so many things. All these 
things cannot be taken into considera
tion when we are considering genuine 
bona fid? things. Just li ke black- 
market, this is a case of *black drink
ing*. We cannot take any action 
against such things through the ex
cise duty, and we cannot prohibit all 
these maTorfiftfces by the impost!ion 
of the excise duty. There are certain 
necessary enactments to prevent such 
things, and they must take their own 
course.

But, in this particular case, thou
sands of ordinary people who cannot

Amendment Bill

afford to have the highly-priced 
medicines coming from outside have 
only to depend upon the indigenous 
Ayurvedic medicines as far as I know. 
The hon. Minister himself admits that 
he does not know the techniques of 
all these things. Naturally, he can
not be expected to know about them; 
he knows only the technique of econo
my. So, at least, he should seek the 
help of the Health Ministry in this 
matter. Suppose the Health Minis
try says that such and such a medicine 
should be exempted, then the only 
question that the Finance Ministry 
look to is the income; somehow, by 
hook or crook, by fair means or foul 
means, whether there is harassment 
or there is no harassment, the money 
must come; if that is the policy that 
Government adopt then it is impossible 
to argue with them. We do not be
lieve that that is the policy....

Mr. Dcputy-Speaker: No means
are foul when they are to be approv
ed by Shn Warior himself here in this 
Parliament.

Shri Warior: No. Shri V. P. Nayar 
was saving, that the original enact
ment went off without being taken 
much notv  of by Parliament. I do 
not know whether he was present or 
not. Anyhow, at least now, we know 
the implications of the enactrneTTt. In 
the beginning, we do not know the 
rami Heat ions of it or the working of 
it. It is only out of the experience 
that we gain as a result of the imple
mentation of the Act that we know 
whether it is good or bad for the 
people. I am speaking today only 
from that angle.

As far as the alcoholic preparations 
art' concerned, as far as the import of 
alcoholic preparations is concerned, 
and as far as the cosmetics are 
concerned, I have no objection 
to the imposition of the excise duty. 
My submission is only in a limited 
sphere, namely, in regard to the 
Ayurvedic preparations, and even 
there, only in regard to the arishtas 
and a?avas prepared by the reputed.
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they are put to harassment, then what 
shall we do? At least, that much 
portion of the authority must be dele
gated to the Health Ministry. If the 
Health Ministry certifies that such 
and such preparations should be re
moved from the list or be exempted 
from the duty, then the Finance 
Ministry must be kind enough to 
agree to that. Now, not only the 
business is ruined, but the people also 
are suffering.

Besides, sometimes, by seeing the 
label Drakshasava, people may think 
that it is only Drakshasava. but, they 
fill up the bottle actually with alco
hol. Is the imposition of the* excise 
d u ty  a necessary remedy to curb that 
evil? I do not quite know. The 
excise duty is only on genuine alco
holic preparations. But these are 
not at all alcoholic preparations. Of 
course, there is a certain percentage 
of alcohol, in them, but that is not 
extraneous alcohol. It ij? really a case 
of fermentation, just as in the case 
of curd or butter-milk. Just as curd 
or butter-milk ferments, this also fer
ments. But this is not taken just for 
intoxicating purposes. I do not know 
by what stretch of imagination the 
Finance Ministry has extended this 
levy even to these innocent prepara
tions by which thousands and millions 
of people take succour and get relief.

Hence, I plead with the Ministry, in 
all sincerity, that these preparations, 
prepared by reputed and reliable 
firms, certified by the State Govern
ments, must be left out, and the other 
things must be brought within the 
mischief of this enactment.

TTW W.W wnw (^snrr) :
Tnw»w anrt m  firer «pt
***** f , sw *r T t iT p m r  
ff f«W <TT <nT*T *H<I VifcM. <#t,

1PT Wt % *PJT ?>

* t i W w  f ,  fr o  3  « fr
wwr |  ft? f *  * rm  ffeft
| f vr qr **r four |  i
j *  w w f  % f r o m  %
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v q  Prirfmvf fterr
^  fftft
f tr r  % ’Tm h t o  % * ^  f t
smft, w tPf 1
^  £ I * ijft «pt ’TT’TT «PT W
vPT *T Mt'-'fT sf̂ t ftclT I iptt

^  fa r  vt j R  «rrr Pttt jtht at
eft * f t  fc w ffp  ^$£ t

?ft q«ft j f  ft  $ i ift
^ q ff  jts IV f«rr jp t 
i ' T fVrr srni. stt̂  »tft mm «r
TOt JTFTt I

3Tft T f  T-T W l'U K’f  qVrfaJTT TT 

ft f-JT̂T »t TT'T̂  WPT 7 <T
ft 3TTfTT ft, «tt 3*0 JtHt fa-T % *£T

jpT̂ r y jc t tft srr
|  1

x > nrT«w  m r  •
sftfcfaiPnT % srfrg *T <T*% *T ft  

fsTTVsrfir qr *2T tft
i f  % 1

«ft t w  w m  «mw : s t r  %, M tar
TT’T'T m *«TPTT ft  TT'TT, sftfj-
faftiM  *T +1TT sfft w r r  I 
3PTft ^ I

jrf^T A vg  fs r ta r  r w r  f^BIT 
*V R *ffr  r t t  5ft t  arft <nr

I ,  qr T f niftrm  
h W  ft* Plfl WTf ^

am  »mnn »nrr |  f% wft t*- 
r ^ if  writ u f ftft

w rffni t w k v f T ’r r r w v ' t t i #  
f»r t t  **rfaw *fr# f̂ r vnrft * \ n , 
wm v r  fljrt HT? Or»rf̂ T art n m  
«rtt «rfrc? f^Ttn |  "fn rw w ’’ 
"w fm fH c " «nff f*wr ftwr «rr?r 

w*nr wtr «rfrt* %
y>?t f  1 v  vr*fw  *jfX«
¥ t <t vnrhft
fW<rt If 1 tjt m n 4t |
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qmtf t  Pj r t i  njt?

,f v  JFTTT £ I
I^T H ^ 1' ^  tH H  ^RT *id 

T T  £  I r r - j r  7 T > T T ! R

»wnfl' *rtft rft ?*ttt T f^ rn r jft»rr Pr
vfT-TT TPT ^  f t  I ?ft ?*T TT ?*T

^  £ r t t  Prqr ^nrr P r t s r
O P i Ĵ I % p T t*  | fTOTT T ^ T  ^

frpnfe t  ft 1 ^ rr  *nr ^tt =T̂ f T?*r 
s f t  W S T  v ?  fF T T  %  *»T  u j t t

W I  T t  fT*TT ■JTTTT ’  ?«TT T T  ? T r m

T r f s r P T T s f f  jfr»rr * r q * r f f  t >  o t r

scnfx if ilTTTT T*n s-'fTT I 

T'T ^TS?r % 7 1 7  f  -T7  f m - '  TT
i  Pr t?, P r r  t t  t i t  t 7 P m  yr*,,
kfr*  f̂T Prr if f 7  TT Tp-qrpj %7%
O T T f f o r r  w i T p g j f f  t  P * 7  t p r n  

f a n  T n r r  tsrrT i t t t i  ? >  j t h  P t t t t  

* '

•sft ^ftqrrrr,̂  s m : -tp ^-t nrr'T, 
3R *rsj > m  if Hf?Pr-TT rf? n r T j  
fw rr rq -  fr*7 qpr pfTT ’FTT 7 F I  TT-T 
’t t t t ^ t  q -W 'm  t t  T'rf -f.fi
sptkt *m m 1 snr 'term *m  «rr f r  sw
?*r 'TTT m  T-T ?7T T ff7T  sV rfa jf l  V t

t t  ttttt jp-tt fa^Sr
?t 3ITTT $ I **T TT^T TT #3TT T t i*t

<tt «rfr *ttt ’Tirr irr Pr s*t tV 
« r t a f a  i r f  f i m  * r t f  « i t t  t ^ r r o r r  f  ? t  

iff t o i  ir t o  TTPun % P'nr tmT 

* 1 v i  #vf * f m  t i
fVflJJsM fjR T »jt
#>fefw sH  % n rr  7* t t  wtvt 
t t  Pm  *ptt 1 ?ft i?t ttt 1 
w fvr arjst 3T  igfrS ^vt «ffV fitw-rf tt  
a w  ft ?  fr#  stttt p r ^  f<  1 
*rft tflr ^1 if «j?r it #w $>ft 

ÎTTT «TT% t  faR*f WK ^HVt?R 
4ir(t9rRFT^ 1 ^hn v f  *nvfhr 
* T V R ff % i t  t o t  % ( f  f i t n  1

^  a t  m rf 'l% ftx i^ :  VWt %

r* r f^=r r r  m n  n r r  *ftfrr?r |  1 

5*T% ts r f r t  ^  'T ?^  <FT=T % f^T W  n  TT 

5HTH aft O T F ft ^  WFT TT

w H Y ii  f w  3TT f  I 5-Hf̂ Ti 

??. ^*rr j t^ t t  sTift t  P r 4  im r f fv r  
T ^rtfr t t  irr fy.r^ r ?  ifP" ? r

t t t t  t t  f ^ r r  ^  t  m r T  St

TT 3PTTT % T ^ - T f v  % W»T »T if  T'TfTI 

«rr^TT 'T^ITTi ?  f*t PT VP- »TTTT

=n w nfr-T  r w  P r "jtV tp z  H r
T T n - tfv m r r  iR T^ S fsr^nT TPT% 

W T rT ^T T t^ T'TT jft ^TTT ^  T T  T t 5»T 

tt  t  t t ^ t  -•'Tt ^fsTTTTt *rr»fTr 

TTTT ?! I 4' ^  T’CTT :TT?!?r[ |j  

f r  7TT if ^ f |  fTTTT- »  T m , V 0- ^  e

t P t t t t  smr, j- t T'TTui ^7 rrtfm ?f 
*rV ^T  T-TTT T t IfT  ^  ^TTIT 4^  

f  TTn T-1TT *ITH ^^I'l P. I FTpTTT im
nmar ?  P r jft <i w r  % #«r sm ststtt ift 
?n c j S P i r n  wn# trrr
^7T f l  TRT 77 <p- T tf TT T W I T  

3tf:  1 P̂r̂ T ^ rr fc  *rm to *rcrwf <ft 
sjtpt ^  # r r m ,  »t an * t  
T F « n #  jr irr  f t  j t t t t  ^  t i w  t i  

? T7 -TT T O P  f 9  V f  5TITT TT TT 
rT7T »TT?ft $ 1 w  i w  i f f
? m  I ssfTTWiTTJJITTTT^lfr^WT 
t t  •»ft * rr j« |»it t t  f r  isf  ̂W i  r r  
'?Pnn T  Pftr fTl ip" *T W  s m r

|  fft 7 **  « w i  Tt rr%  
wwt ^ ^ t t  w r  xfrr t t t t  r t e m p f f  

TT a w n  T7TT TT»n I i  fljft f a
fipmj frmw ifr <Vr »t »r»ff w - i i  1 ir 
t*T f r r  w t  # jip -  t * * |  ^

^  * 1 «nrr ^ 4  *tWt t t  f j w r
frm w r«f^ t  *nr^- Phtt umpn 

(TT OTlft f f t  TfiRTf ?I»fy I Wf
w » d  |  ft? « t t t t  t t  f r m  t ?
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[eft s f f r i r m

ft: r̂trr rPP t m  f  tt

far JPPTT S P T O  I  frp T O
XTTT jTTcTT |>, ^"T 77

*r ĥ ii-mi srn* 1

T^r^T 5f=T ?>TT I

% *n«r 4' s*r f o r  tt * p rfa
TOT % TT f  f r  *K+H
?*T TT f ^ T 7 T ^rfr f'T 3 ^

^ T 1 TT faffi* ? m  ’TIT ifM+V/1  f c l  

?A -3TPT1 |  VTt ^  'TJTiTT ^  *f|T
m ?  q r^ R  £ m
% ^r ?rt sr? ^r^THT ^  w r r
5^Tm TT ^ 7  # ,  k fa ^  3f[ ^  CPTT%
T7’ !TrrT ^ .~ t  ^-7-5 * -5* q r  

«rr: ^  r  •w t^ t jit't i

Mr. Deputy-Speaker: The hon.
Minister.

Shri V. P. Nayar: May I request 
the hon. Minister through you to 
kindly withdraw the Bill in view of 
the fact that not a single Member 
spoke in support of the Bill? There 
are medical experts in the House who 
have spoken. Members from his own 
Party and from the Opposition have 
been unanimously against the Bill. I 
do not think any other Bill has had 
this fate. This is for the first time 
that this has happened. So in defence 
to the sentiments of the House, I 
would request the hon. Minister to 
withdraw the Bill.

Shri B. R. B h a g a t:  Factually, that 
i8 not correct Shri Radhelal Vyas 
spoke in Hindi. So probably the hon. 
Member did not follow him.

Shri V. P. Nayar: He supported the 
Bill but opposed it.

fthrl Nafi Reddy (Anantapur): He 
tpoke in support of tha Bill in the 
her* th»+ tb* hon. Minister will bring 
forward another Bill after withdraw
ing this B1U.

Shri B. R. Bhagat: I think the hon. 
Member will give me the right to  
reply so that I may convince the 
House that the grounds that have been 
offered against the Bill are based on 
wrong facts or on misconception. So, 
he should wait.

The hon. Member, Shri V. P. Nayar, 
expressed concern at the way the Act 
is being administered. He expressed 
doubts that the administrative machi
nery is not competent to handle this. 
More particularly, he said that it is 
very difficult by chemical analysis to 
determine the alcoholic content, the 
quantum. Both from point of fact 
and from point of chemical analysis, 
it is not true that this cannot be done 
or that this is not being done. The 
Medicinal and Toilet Preparations 
(Excise Duties) Act, 1955 gives the 
definition of alcohol. I am quoting 
from the Act itself.

“ (a) ‘alcohol’ means ethyl 
alcohol of eny strength and purity 
having the chemical composition 
C2H50H;”

This is the chemical formula.

Shri V. P. Nayar: Not C2H60? Ethy 
alcohol is C2H60.

Shri B. R. Bhagat: This is the pre
cise definition of alcohol given here. 
So far as the definite side of alcohol 
is concerned, it is given in the Act 
itself. So far as the quantum or the 
strength or purity is concerned, the 
hon. Member said that it cannot be 
determined or it is not being deter
mined or rather it is difficult to deter
mine. Let me point out that this is 
not that this is not only in this that 
the problem arises.

For example, on the customs side, 
we are faced with problems every day 
when partciular types of alcohol come 
up before us. It is being decided in 
the chemical laboratories and they 
judge the precise alcoholic content. 
That is so far as customs is concern
ed.
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So far as the administrative side is 
concerned, the proceeds go to the State
Governments and each State Govern
ment has its own laboratories in which 
they test these samples. They have 
two methods. One is the hydrometer 
which is for rapid determination. Sup
pose a problem comes as to how much 
is the alcoholic content. Then, they 
apply this method. They determine it 
through the hydrometer. Moreover,
they have a  continuous testing of a11 
the brands or qualities. They main
ta in  the samples and proper noting
is kept. When a new brand comes
they teat it and a note is kept. They
go on having periodical tests and as
certain the alcoholic contents. So. to 
Bay that these things cannot be deter
mined and they go on the whims of 
the tax officials or administrators and 
theŝ * manufacturers are harassed is 
not correct. The House may come to 
its own conclusion. But the facts are 
that administratively we a re  able to 
tackle it because we have been doing 
it for a large number of years. Chemi
cal analysis is becoming more and 
more perfect. I do not mean to say 
that there is no weakness. There are 
weaknesses. There may be, some
times, problems which baffle such ana
lysis. But it is being tackled and it 
is not beyond the pale of our chemi
cal experts to tackle this problem. So, 
it is wrong to base one’s conclusion on 
the presumption that it cannot be 
chemically analysed and there is com
plete anarchy so far as ..........

Shri V. P. Nayar: I never said that.
I said.......

Shri B. R. Bhagat: Let me complete 
it. You have raised so many points. 
Let me answer.

Then, we have a Standing Commit
tee consisting of the chief chemist, the 
Drug Controller and the alcoholic con
tent of all the drugs is being ex
amined.

Hon. Member, Dr. Sushi la Nayar, 
Mid that in Bombay the o««m i  and 

were being used as intoxi
cants. Wa have power tinder tha Act,

1883 (SAK A) and Toilet 13650 
Preparations (Excise 
Duties) Amendment 

BUI
if we find, as a result of chemical 
examination, that the alcoholic con
tents of asavas and arishtas are so 
high that they can be used as intoxi
cants, to put them outside the pale of 
the Act and they may attract the 
higher duty. But the hon. Member, 
Shri Vyas says that these asavas and 
arishtas are different from intoxi
cants and you can drink bottle after 
bottle and you will not get intoxicat
ed. He may be correct; I do not 
know. I have never tasted asavas or 
arishtas any time in my life an3  T do 
not need them. My own SJtttCTTI gene
rates as much vitality. But the fact 
remains that if the preferential treat
ment given to an ayurvedic drug is 
being actually abused, as pointed out 
by the hon. Member, we have powers 
under the Act to put it outside the 
preferential list, so that it will attract 
the higher duty. That point is taken 
care of.

The hon. Member, Dr. Melkote said 
that it is very difficult to determine 
the alcoholic content of the various 
patent medicines coming in the mar
ket and that it is beyond the capacity 
of anybody to test them because so 
many are coming. But he forgets the 
point that under the Drugs Act, and 
Rules which is under the control of 
the Health Ministry, each patent me
dicine has to give a declaration about 
the alcoholic content. It has to be de
cleared how much alcohol each patent 
medicine contains. Our Job is only 
to test it and find whether what they 
have declared is correct. We go on 
having sample tests from time to time.
In a large number of cases, they are 
correct Where they are not correct 
we penalise them. U is not as if that 
the problem is such that we are not 
able to tackle it. Ail these assump
tions on points of fact are baaed on 
absolutely wrong facta. Therefore, 
the conclusion also is wrong.

Shri Vyas said, let the big ayurvedic 
manufacturers be taxed, but not the 
small anas, the cottage industries and 
others. I may inform him that we 
have already a proviso to rule 66
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[Shri B. R. Bhagat] 
under which alcoholic medicinal 
preparations sold by ayurvedic medi
cal practitioners to their own patients 
are exempt. So, any vaid who pre
pares it on a cottage industry scale 
and gives it to his own patients has 
not to pay any duty. This gives the 
benefit to the /bona fide ayi|rvedic 
practitioners. The duty is attracted 
only by large-scale manufacturers.

This is not a new Act. We have 
come in only for an amendment of 
the Act because of certain things. 
The first is we are converting the 
rates in terms of the metric system. 
Secondly, we are taking this oppotu- 
nity, on the demand by most of the 
States because th e y  are the beneficia
ries, of raising the duty on toilet
preparations having alcoholic content 
from Rs. 17!8 to Rs. 32. Thirdly, as 
a result of the Finance Billf wherein 
the Finance Minister has imposed a 
duty on certain categories of consme- 
tics and toilet preparations, an ad 
valorem duty of 25 per cent, for
administrative reasons we have to 
make it consequently 25 per cent, and 
10 per cent, on patent medicines
which the Finance Minister has done 
and which the House has passed. We 
have to apply it to this Act also.
All these three conditions are such 
that they merit careful consideration. 
Some hon. Members ask us to stay 
this Bill or withdraw it. If we 
withdraw it what will be the position? 
The position would be worse. Because 
the prexious Act will remain in force, 
the metric system will not apply. 
Rs. 17.8.0 will apply instead of Rs. 32. 
There is alio the Finance Bill. A 
section of it will attract 25 per cent, 
ad valorem duty on consmetic and 
toilet preparations and ten per cent, 
ad valorem on patent proprietary 
medicines. So, from whatever point 
of view we see, it would not be ad
visable at this time to either post
pone it *r to refer it to a Select Com
mittee* Its some hon. Members said. 
Why should it be referred to a Select

Amendment Bill

Committee? It is only a simple mea
sure, there is no new principle involv
ed. I agree that we have to perfect 
the administrative system with regard 
to the chemical analysis to find out 
and determine the quantum or strength 
of the alcohol. I agree that it should 
be strengthened but it is being done 
every day. AH the fears that have 
been expressed by hin. Members fire 
not based on facts. We are streamlin
ing it and postponing the Bill will 
mean chaos. Certain measures had 
already been passed by the House and 
unless consequential changes are 
made, the position would be worse. 
So, I commend this B ill for passing by 
the House.

Mr. Deputy-Speaker: The question
is:

“That the Bill to amend the
Medicinal and Toi let  Preparations 
(Excise Duties) Act, 1955, be 
taken into considi-mion.*'.

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

‘That Clause 2 stand part of the
Bill."

The motion was adopted. 

Clause 2 was added to the Bill

Ctaoae V (Amendment of Schedule)

Shri B. K. Bhftftt: Sir, we have an 
amendment; it is a lonf one. It haa 
already been circulated. There is a 
imall correction which I would like 
to make in that before it is adopted
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here. It «  said in this amendment 
in the Explanation I—

“Patent or proprietary medicine’ 
has the same meaning as in clause 
(d) of Section 3 ---- ”.

In place of (d), it should be (h). I

explained this amendment while mak
ing the main motion. It is consequen
tial change because we have changed 
the Drugs Act. The principle of thif 
amendment is all explained in the 
Bill and so I need not take the time 
of the House in explaining it further.

Amendment made:

Page 2. -

for lines 3 to 38, substitute— 

‘•THE SCHEDULE 

(St^e Section 3)

Item Description of dutiable goods Rate of duty
No.

Medicinal Preparations

1 Mcdicinal preparations, be ing  patent or proprietary
mcdicines, containing alcohol and which arc nm 
capable of being consum ed as ordinary alcoholic 
beverages . . . . . . .

2 Medicinal preparations, containing alcohol, which
are prepared by distillation or to which alcohol has 
been added, and which are capable of being con
sumed as ordinary* alcoholic beverages.

^  Medicinal preparations, not otherwise specified con
taining alcohol—

(f) Ayurvedic preparations containing sclf-genera- 
ted alcohol, which are not capable of being 
consumed as ordinary alcoholic beverage*.

Ten per cent. aJ valorem.

Rupees three and eighty-five naye 
paisc per litre of the strength 
of London proof spirit.

Nil

(ii) Ayurvedic preparations containing »elf-gcne- Thirty-eight naye paise per litre, 
rated alcohol* which are capable of being con
sumed as ordinary alcoholic beverage*.

(Hi) All o th en  . . Rupee one and ten naye
litre of the strength of 
proof spirit.

Medicinal preparations, being patent or proprietary Ten per ccnt. Ad valorem. 
medicines, not containing alcohol* but containing 
opium, Indian hemp, or other narcotic drug or 
narcotic.

Mcdicinal preparations, (not being patent or proprie
tary Medicines), not containing aicoho), but con
taining opium, Indian hemp, or other narcotic drug 
or narcotic. . . . . . . .

Nil.

Toilet Preparations

^  Toilet cantaininc i k ohol. o r  ooftuni*
Indian  hem p, o r o ther D trootic drug or narcotic. Tw enty-fire per o n e  m i p & ru m .
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Explanation 1.—“Pa/tent or proprie

tary medicine” has the same meaning 
88 in clause (h) of section 3 of the 
Drugs Act, 1940 ( 23 of 1940).

Explanation 11.—Where any article 
is chargeafole with duty at a rate 
dependent on the value of the article, 
such value shall be deemed to be,—

(a) the wholesale cash price for 
which an article of the like 
kind and qualify is sold or is 
capable of being sold at the 
time of the removal of the 
article chargeable with duty 
from the place where the 
duty is leviable thereon in ac
cordance with *he provisions 
of section 3, or if a wholesale 
market does not exist for 
such article at such place, at 
the nearest place when1 suc’h 
market exists; or

(b) where such price is not ascer
tainable, the price at which 
an article of the like kind and 
quality is sold or is capable 
of being sold by the manu
facturer or his agent, at the 
time of the removal of the 
article chargeable with duty 
from the place where the duty 
is leviable thereon in accord
ance with the provisions of 
Section 3, or if such article 
is not sold or is not capable 
of being sold at such place, at 
any other place nearest there
to:

Provided that in determining the 
price of any article under this Ex
planation, no abatement or deduction 
shall be allowed except in respect of 
trade discount and the amount of 
duty payable at the time of the re
moval of such article from the place 
where the duty is so leviable.

Explanation III.—“London proof 
spirit” means that mixture of ethyl 
alcohol and distilled water which at 
the temperature of 51 degrees Fahre
nheit weighs exactly 12/lSth parts of

an equal measure of distilled water 
at the same temperature.

Explanation IV .—Where in respect 
of any dutiable goods the unit of 
assessment for the purpose of any 
duty under this Act is a litre of the 
strength of London proof spirit, the 
duty shall be increased or reduced in 
such proportion as the strength of the 
dutiable goods is greater or less than 
that of the London proof spirit.”

— [Shri B. R. Bhagat].

Shri Shree Narayan Das: The clause,
as amended, may have to be put to 
vote before the Enacting Formula and 
the Til U* are put to vote.

Mr Deputy-Speaker: The question
is;

“That Clause 3, as amended, 
stand pari of the Bill.”

T h e  m o t i o n  w a s  a d o p t e d .

Clause 3, as amended, was added to the 
B ill

Clause 1, Enacting Formula and the 
Long Title were added to the Bill.

Shri B. R Bhapat: Sir, I beg to 
move:

•That the Bill, as amended, be 
passed.”

Mr. Deputy-Speaker: Motion moved:

•That the Bill, as amended, be 
passed.”

Shri V. P. Nayar: Sir, I want to 
refer, in particular, to a misrepresen
tation of fact which the hon. Minister 
was pleased to make in respect of the 
points which I urged. I never for a  
moment said that the presence of al
cohol could not be determined at alL 
I said that there are a number of che
micals for that If the hon. Minister 
wants them, as he claimed to have no 
special knowledge, I am prepared to 
help him with that much knowledge
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of chemistry. There are a number of 
chemicals which can be used to find out 
the presence of a ’cohol in aqueous 
solutions and anhydrous alcohol can 
be detected. I agree that it is possible 
to determine the percentage of al- 
hocol. But the point I urged was 
different The basis of assessment of 
duty is not either the presence of 
alconol or the precentage of alcoho.ic 
content. The duty becomes assessable 
only on the basis of alcoholic content 
calculated in terms of ‘London proof 
sipirit’ for which there is a definition. 
You were not in the Chair, then, Sir. 
‘London proof spirit* is a very technical 
word. It means that mixture of ethyl 
alcohol and distilled water which at 
1 he temperature of 51 degrees Fahren
heit weighs exactly 12/13th parts of an 
equal measure of distilled water at 
th e  same temperature. I want to ask 
the hon. Minis4er; how many samp’es 
have been determined on the *basis of 
this ‘London proof spirit' and then duty 
assessed. He said about the customs. 
If it is a ease of ayurvedic preparation, 
e v itv village ou* of the 500.000 villages 
w:l] manufacture. In the case of 
customs there ar0 only 5-0 or 10—15 
ports; it is easy. The incoming goods 
art there. So, it is not calculated on 
the basis of the ‘London proof spirit* 
or the U.S. proof spirit. There is an
other thing like the U.S. proof spirit.
It s not on the basis of that that the 
duty becomes payable. It is on the 
basis of the presence of alcohol which 
ran be easily determined. As I said at 
the outset, if the hon. Minister had 
beard me, the compilation and compa
rison of the refractive index would 
become necessary in order to deter- 
n* ne the content of aqueous solutions. 
He seems to have had the advantage 
of consurations after I gave this point 
®nd f so let him te ’l us in how many 
cases the duty has been assessed taking 
into account the quantity of alcohol 
calculated in terms of London proof 
spirit. Otherwise. we cannot agree to 
this 1egis1a t;on.

The second point made by him was 
that none of us were here when that 

was passed. But nothing is be

yond Parliament. Although we 
have committed ourselves to the prin
ciples of the Bill, there is no rule or 
law which compels us to adhere to 
it for eternity we can change the law 
when we find it difficult. But he said 
that this had been there and nobody 
has questioned it. I cannot agree 
to it for a moment. I still believe 
and hold that no in one case duty 
would have been assessed on the 
basis on which duty is assessable 
under the Act.

I pointed out a third difficulty also. 
Thh legislature cannot say alcohol 
and leave it to courts to interpret i t  
It will create a number of difficul
ties. As I pointed out, alcohol has 
two meanings. Popularly, alcohol 
moans ethanol. But it also denotes 
in a general sense a group of organic 
compounds of which ethanol happens 
to be one; there are several others..I 
do not want to enumerate them. He 
should not. therefore, leave it vague 
like this because ethanol is not the 
o n ly  n'cohol which goes into toilet 
preparations; there are every so many 
other kinds.

Then, we want to know how much 
has been collected as duty last year 
on account of this. The Act was en
forced already. How much does he 
expect to collect this year?

Shri B. R Bhagat; I must concede 
that fhc knowledge of chemistry of 
the hon Member is several times 
greater than mine. But so far as I 
have been ab> to ascertain, the diffi
culty about the determinan! concept 
in regard to London proof spirit 
which the hon. Member has raised in 
not experienced by as in the depart
ment for the pimple reason that they 
have been assessing the dutie.* on th!« 
method not only under thh Act but 
also previous to this, namely, when 
'he State Excise Act was in opera 
tion. So, for decades, this was our 
experience.

Secondly, so fir  ai our exper it nee 
goes in respect of the determinant 
concept or princ pl*, as far a* I un
derstand, the London proof spirit haj
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1 3 6 5 9  Medicinal
and Toilet Preparations 

(Excise Duties)
Amendment Bill

[Shri B. R. Bhagat]
been defined as the mixture which at
51 degrees Fahrenheit has a ceriain 
weight. Wo have also a standard 
conversion table app^cable in all such 
cases and which has been evolved a3 
a result of experience, just as we 
have the tables in the case of petrol. 
Although referring to the determi
nant concept of principles in regard 
to London proof spirit will be diffi
cult, because of the conversion tables 
it has been easy to determine it. 
So, it is not a problem of the nature 
and dimension which the hon. Mem
ber made out.

Shri V. P. Nayar: The conversion 
table has no legislative sanction. 
Only the Bill is legislative sanction.

Shri B. R. Bhagat: The conversion 
tables are there and they are bc.ng 
operated and they are more or less 
accurate.

Shri V. P. Nayar: If you definitely 
say it in the provisions of the Bill it 
will become law. The conversion 
table is not law.

Shri B. R. Bhagat: It is true, but it 
has been evolved through experience 
Just as in the case of the metric 
system and in the case of petrol, etc., 
we have an exact table ready at 
hand. For instance, if you go any
where, you will see the grocer con
sulting the conversion table in the 
shop to sell the commodities. Simi
larly, we have this conversion table 
and it is easier to operate accorded to 
that.

Then, about the revenue which we 
have got—

Shri V. P, Nayar; In how' many 
case> is this levied?

Shri B. R. Bhagat: We are determi
ning it through thut system. There 
is no other system. It is difficult for 
me to say in how many cases it s 
done. It is being done on that basij,

namely, the conversion table. The 
revenue at present from medicinal 
preparations is Rs. 69 lakhs and from 
toilet preparations Rs. 12 lakhs. The 
total is thus Rs. 81 lakhs The addi
tional revenue by the changes pro
posed in this Bill will be Rs. 15 
lakhs. So, it is not much.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be 
passed”.

The motion was adopted.

ORISSA DEMANDS FOR GRANTS*, 
1961-62

Mr. Deputy-Speaker: The House
will now take up the Demands** for 
Grants for 1961-62 in respect of ihe 
State of Orissa. We have three hours 
for this subject. Need we apportion 
time to different Demands or shall 
we take them as a whole?

Shri Chintamoni Panigrahi (Puri): 
As a whole.

Mr. Deputy-Speaker: Very well.

D e m a n d  N o . 1— E lection  a n d  other 
E x pe n d it u r e  relating  to the H o m e  
D e p a r t m e n t .

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding

Rs. 33,39,074 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of
Election and other expenditure 
relating to the Home Depart
ment*.”

D e m a n d  No. 2—J a i l s

Mr. Deputy-Speaker; Motion moved:
“That a sum not exceeding

Rs. 31.13,171 be granted to the

•Moved with the recommendations of the President
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President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect oi 
‘Jails’.”

D e m a n d  No. 3— P olice 

Mr. Deputy-Speaker: Motion moved:

‘That a sum not exceeding 
Rs. 1,92,35,391 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
‘Police’.”

D e m a n d  N o . 4— E x pe n d it u r e  relating  
to the P l a n n in g  a n d  Co o r d in a t io n  
and  P olitic al  a n d  S ervices D epart 
m e n t s .

Mr. Deputy-Speaker: Motion moved:

‘T hat a sum not exceeding 
Rs. 40,01,867 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
TSxpenditure Re’ating to the 
Planning and Coordination and 
Political and Services Depart
ments’.”

D em a nd  No. 5—C o m m u n it y  Deve
l o p m e n t  P ro jects  etc.

Mr. Deputy-Speaker: Motion moved:

‘That a sum not exceeding 
Hs. 3,67,05,604 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect at 
•Community Development Pro
jects, etc’ "

D em a n d  No. 6— R iver V alley  D eve
l o p m e n t

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding 
Rs. 13,90,807 be granted to the
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment dur'ng 
the year ending on the 31s  ̂ day 
of March, 1962, in respect of
‘River Valley DevelopmentV*

Demand No. 7—E x p e n d i tu re  o n  D is 
p la c e d  P e r s o n s

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,25,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of
‘Expenditure on displaced per
sons’.”

D em a nd  No. 8—S t a m ps

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Bs. 1,50,256 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of
of •Stamps’.”

D em a nd  N o 9— M in is t e r s , C iv il  Sec
retariat and other E x pend itu re
relating  to the F in a n ce  D epa rt-  . 
m e n t .

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 60,33,873 be granted to the 
President, out of the Consolidated 
Fund of the? State of Orissa to 

'Complete the *um necessary to 
defray the charge* which will 
come in course of payment during
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[Mr. Deputy-Speaker] 
the year ending an the 31st day 
of March, 1962. in respect of 
‘Ministers, Civil Secretariat and 
other Expenditure re’ating to the 
Finance Department’.”

D e m a n d  No. 10— P e n s io n s

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 34,53,674 be granted to the 
/•resident, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of
‘Pennons’ .”

Dema o No. 11— E x pe n d it u r e  r ela
t in g  t o  the E d u c a tio n  D e pa r t m e n t

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,55,76,737 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charge-; which will 
come i ; course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of
‘Expenditure relating to the Edu- 
cat on Department’.’’

D em a n d  No. 12— T a x a t io n  

Mr. Deputy-Speaker: Motion moved:

"That a sum not exceeding
Rs. 12,48,105 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31s‘ day 
of M'lrch. 1962, in respect of
Taxation'.”

D e m a n d  No. 13—L and  R evenue

THr. Deputy-Speaker: Motion moved:
“That a sum not exceeding

Rs. 1.54.20,173 be granted to the 
President, out of the Consolidated • 
Fund of the State of Orissa to 

1 Complete the sum necessary to

defray the charges which will
come in course of payment during 
the year ending on the 31st day . 
of March, 1962, in respect of
‘Land Revenue’.”

D e m a n d  No. 14—E x c is e  

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,91,076 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of
‘Excise’.'’

D e m a n d  N o. 15— R e g is t r a t io n  

Mr. Deputy-Speaker: Motion moved:

‘That a sum not exceeding
Rs. 5,08,033 be granted to the
President, out of the Consolidated 
Fund of the Statr of Orissa to 
Complete the sum necessary to 
defray the charges which will
come in course of payment during 
the year ending on the 31st day 
of March, 1062, in respect of
‘Registration*.*’

D e m a n d  N o . 16— D i s t r i c t  A d m i n i s 
t r a t i o n  AND OTHER EXPENDITURE RE
LATING t o  t h e  R e v e n u e  D e p a r t m e n t

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding

Rs. 2.11.34,770 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment dur;ng 
the year ending on the 31s' day 
of March, 1962, in respect of
‘District Administration and other 
expenditure relating to the Re
venue Department’.”

D e m an d  N o . 17—E x p e n d i tu re  r e l a 
tin g  t o  t h e  I ndustries  D e pa r tm en t

Mr. Depaty-Speaker: Motion moved:
“That a sum not exceeding 

Rs. 1.70,06.301 be granted to the
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President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
‘Expenditure relating to the In
dustries Department’.”

D e m a n d  No. 18— C iv i l  a n d  S e s s io n s  
C o u n t  an d  o t h e r  e x p e n d itu r e  r e 
l a t i n g  t o  t h e  L a w  D e p a r t m e n t

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding 
Rs. 23,32.699 be granted to the 
President, out of the Consolidated 
Fund of the Slate of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
'Civ 1 and Sessions Court and 
other expenditure relating to the 
Law Department’.M

D e m a n d  No. 19— S t a t i o n e r y  and
P r in t in g  a n  o t h e r  e x p e n d itu r e  re
l a t i n g  t o  t h e  C o m m e r c e  D e p a r t 
m e n t .

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding 
Rs. 35,29,830 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
‘Stationery and Printing and other 
expenditure relating to the Com
merce Department*/’

D em a n d  No. 20—L abour and E m ig r a 
tio n  and E m pl o y m e n t  O rganisa
t io n .

Mr. Deputy -Speaker: Motion moved:

‘That a sum not exceeding 
Rs. 16,90,311 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
complete the sum necessary to 
defray the charges which w ill

come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
‘Labour and Emigration and Em
ployment Organ'sationV*

D e m a n d  No. 21— T ribal and  R ural 
W elfare D epa r tm en t

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding 

Rs. 1,99,05.457 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
‘Trihnl and Rural Welfare De
partment'.”

D e m a n d  N o . 22— M edical and othbb 
e x p e n d itu r e  r e l a t i n g  to the H ealth  
D epa r t m e n t .

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding 
Rs. 1,48,90,573 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to
complete the sum necessary to
defray the charges which will 
come In course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of
‘Medical and other expenditure 
relating to the Health Depart
ment’.”

D e m a n d  N o . 23— P ublic H ealth

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding

Rs. 66,10,382 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the Sltt day 
of March, 1962, in respect at
-Public Health'."

Demand No. 24—-iMKfciATiosr

Mr. Depety-Speaker: Motion moredt
"That a sum not exceeding

Rs. 6,03,18,146 be granted to tte
376 (Ai) LSD—6.
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[Mr. Deputy Speaker]
President, out of the Consolidated 
Fund of the State of Orissa to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
‘Irrigation*/’

D e m a n d  N o . 25— C i v i l  W o r k s  

Mr. Deputy-Speaker: Motion moved:

‘‘That a sum not exceeding 
Rs. 5,55,19,967 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
‘Civil Works’.”

D e m a n d  N o . 26— State L egislature 

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding 
Rs. 5,50,455 bo granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
‘State Legislature’.”

D em a n d  N o . 27— P u b l ic  W orks
COMMON ESTABLISHMENT AND OTHER 
EXPENDITURE RELATING TO THE WORKS
D epartm ent.

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding 
Rs. 50,54,767 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
completed the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in r&pect of 
•Public Works common establish
ment and other expenditure re
lating to the Works Depart
ment*.*

D e m a n d  No. 28—E lectricity  Sc h e m e s  

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding 
Rs. 2,48,82,786 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
‘Electricity Schemes’.”

D em and No. 29—T ax es  o n  V e h ic le s  

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding
Rs. 11,00,972 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of
Taxes on Vehicles’.”

D em and No. 30—T ra n s p o r t  Schem es 

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding
Rs. 1,00,82,105 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
T ransport schemes*.’*

D e m a n d  No. 31—F o r e s t  

Mr. Deputy-Speaker: Motion moved,

“That a sum not exceeding 
Rs. 11,06,44,197 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
TorestV*
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Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding 
Rs. 24,23,269 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
‘Fisheries’.”

D em and No. 33—C o o p e ra tio n  

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding 
Rs. 37,86,012 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to 
Complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of
‘Cooperation’.”

D e m a n d  N o . 34— C o n t r i b u t i o n  t o  
L o c a l  B o d ie s

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding
Rs. 13,78,196 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to
complete the sum necessary to
defray thu charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of
'Contribution to Local Bodies'.”

D e m a n d  N o . 35— A n i m a l  H u s b a n d r y  

Mr. Deputy-Speaker: Motion moved.

‘T hat a sum not exceeding
Rs. 74,63,952 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to
complete the sum necessary to
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of 
Animal Husbandly'.”

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding 
Rs. 14,52,221 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com
plete the sum necessary to defray 
the charges which will come In 
course of payment d u rjig  the year 
ending on the 31st day of March, 
1962, in respect of ‘Public Rela
tions’.”

D f m a n d  No. 37—A g r i c u l t u r e

Mr. Deputy-Speaker: Motion moved.

a sum not exceeding Rs. 
1,28,40,515 be granted to the Presi
dent, out of the Consolidated Fund 
of the State i f Orissa to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year end
ing on the 31st day of March, 1962, 
in respect of ‘Agr cu ltu re '”

D l m a n p  N o . 38— S u pply  D epa rtm en t

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding Rs.
18,17,400 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Orissa to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
on the 31 si day of March, 1962, in 
rcspecl of ’Supply D epartm ent'"

D e m a n d  N o . 39— H ir a k u d  D a m

P r o je c t

Mr Deputy-Speaker: Mol ion moved.

“That a sum not exceeding Rs. 
f>3.50,000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Orissa to complete 
the sum n<jcessary to defray the 
charges which will come in course 
of payment during the year end
ing on the 31st day < f March, 1962, 
in respect of ‘Hirakud Dam Pro
ject*."
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D em a n d  N o . 40— C o m m u n it y  D e v e lo p 
m e n t  P r o j e c t s

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding Rs. 
22,00,000 bo granted to the Presi
dent, out of the Consolidated Fund 
of the State of Orissa to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
on the 31st day of March, 1962, in 
respect, of ‘Community Develop
ment Projects’.”

D e m a n d  N o . 41— L o a n s  to L ocal 
F u n d s , G o v e r n m e n t  se r v a n ts , etc .

tr
Mr. Deputy-Speaker: Motion moved.

“That a s jm not exceeding Rs. 
1,43,79,924 be granted to the P re
sident, out of the Consolidated 
Fund of the State of Orissa to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending on the 31st day 
of March, 1962, in respect of ‘Loans 
to Local Funds, Government ser
vants, etc.’."

D e m a n d  N o . 42— C o m p e n s a t io n  for 
a b o l it io n  o f  Z a m in d a r y  S y st e m  a nd  
OTHER EXPENDITURE RELATING TO
R ev en u e  D e pa r t m e n t

Mr. Deputy-Speaker: Motion moved.
“That a sum not exceeding Rs.

74,60,000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Orissa to complete 
the sum necessary to defray the 
charges which will come in course 
of payment dur ng the year end
ing on the 31st day of March, 1962, 
in respect of ‘C mpensation for 
abolition of Zamindary System 
and other expenditure relating to 
Revenue Department’.”

D e m a n d  N o . 43— E l e c t r ic it y  s c h e m e s  
o u t s id e  t h e  R e v e n u e  A c c o u n t  a n d

OTHER EXPENDITURE RELATING TO THE
W o r k s  D e p a r t m e n t

Mr. Deputy-Speaker: Motion moved.
•That a sum not exceeding Rs. 

13,14,80,152 be granted to the Pre

sident, out of the Consolidated 
Fund of the State of Orissa to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending on the 31st day of March, 
1962, in respect of ‘Electricity 
schemes outside the Revenue Ac
count and other expenditure relat
ing to the Works Department’.”

D em an d  No. 44—A g r i c u l t u r a l
I m ph o v f m e n t s  a n d  R esearch

Mr. Deputy-Speaker: Motion moved.

“That a sum not. exceeding Rs. 
58,23,931 be gran'ed to the Presi
dent, out of thC onso lidated  Fund 
of the S ta te  of Orissa to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year end ng 
on the 31st day of March, 1962, in 
respect of ‘Agricultural improve
ments and research’.”

D e m a n d  N o . 45— S t a t e  S c h e m e s  o f  
G o v e r n m e n t  T r a d in g

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding Rs. 
2,54,98.870 be granted to the Pre
sident, out of the Consol.dated 
Fund of the State of Orissa to com
plete the sum necessary to defray 
the charges wrhich will come in 
course of payment during the year 
ending on the 31st day of March, 
1962, in respect of ‘State schemes 
of Government Trading*.”

D e m a n d  N o . 46—R o a d  T r a n s p o r t
S c h e m e s

Mr. Deputy-Speaker: Motion moved.
“That a sum not exceeding Rs.

1,67,000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Orissa to complete 
the sum necessary to defray the 
charges which will come in courae 
of payment dur ng the year end
ing on the 31st day of March, 1962, 
in respect of 'Road Transport 
Schemes’."
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D e m a n d  No 47— C a pit a l  O utlay  o n  
P u blic  H ea lth  and  C a pit a l  A ccount  
o f  C iv il  W orks relating  to  H ealth  
(L.S.G.) D e p a r tm en t

Mr. Deputy-Speaker: Motion moved.

‘T hat a sum not exceeding Rs.
28,34,000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Orissa to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
on the 31st day of March, 1962, in 
respect of ‘Capital Outlay 011 Pub
lic Health and Capital Account of 
Civil W rks relat ng to Health 
(L.S.G.) Depart men t \ ”

D e m a n d  No. 48— C a p i t a l  O u t l a y  on  
I n d u s t r i a l  D k ve l o p  m e n t

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding Rs. 
22,63.4(15 be granted 10 the Presi
dent out of the Consolidated Fund 
of the State of Orissa to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
on the 31st day of March, 19(52, in 
respect of ‘Capital outlay on indus
trial development'.”

D e m a n d  No. 49— C a p i t a l  O u t l a y  o n  
Poms (C h a n d b a li)

Mr. Deputy-Speaker: Motion moved.

“That a sum n t exceeding Rs.
84,000 be granted to the President, 
out of th'* Consol, da ted Fund of the 
State 0/ Orissa to complete the 
sum necessary to defray the 
charges which will come in course 
of payment during the year end
ing on the 31st day of March, 1962, 
in respect of *Capital outlay on 
ports (Chandbali ) \"

D e m a n d  N o . 50— C a pita l  O utlay  o n  
P orts ( P a radip)

Mr. Dep«ty-Speaker: Motion moved.

'That a sum not exceeding R*.
68,40,400 be granted to the Prw i- 
dent, out of the Consolidated Fund 
of the State of Oriaca to complete

the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
on the 31st day of March, 1962, in 
respect of ‘Capital outlay on ports 
(Paradip) \ ”

D e m a n d  N o . 51— S ubsidised  I n du stria l  
H o u s in g  S c h e m e

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceed ng Rs.
4,17.000 be granted to the Presi
dent, out of the Cons lidated Fund 
ol :he Stale of Orissa to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Subsidised industrial 
housing scheme’/ ’

D e m a n d  No. 53—C a p i t a l  A c c o u n t  or 
OTHER WORKS RELATING TO HOMB
D e pa r t m e n t

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding Rs. 
3,01,160 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Or ssa to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year end ing  
on the 31st day of March, 1962, in 
lespect of ‘Capital Account of other 
works relating to Home Depart
ment’/ ’

D em a n d  N o . 54—C a pita l  O utlay  on 
F orest

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding Re.
11,04,120 be granted to the Prefi- 
dent, out of the Consolidated Fund 
of the State ci Orissa to complete 
the <um necessary to defray the 
charges which w ill come In ooune 
of payment during the year end* 
ing the 31st day of March, 1962, in 
respect ol "Capital Outlay on 
Few er."
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D em a n d  N o . 55— Ca pit a l  E x pen d itu re  
relating  to  D ev el o pm en t  (C o - o pe 
r a t io n ) D e pa r tm en t

Mr. Deputy-Speaker: Motion m oved

“That a sum not exceeding Rs.
15.63.000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Orissa to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
on the 31st day of March, 1962, in 
respect of ‘Capital expenditure 
relating to Development (Co-ope
ration) Department’.”

D e m a n d  No. 57— C a p i t a l  E x p e n d itu r e  
r e l a t i n g  t o  D e v e lo p m e n t  ( V e t e r i 
n a r y )  D e p a r t m e n t

Mr. Deputy-Speaker: Motion moved.
“That a sum not exceeding Hs.

6.35.000 be granted to the Presi
dent, out of th- Consolidated Fund 
of the State of Orissa to complete 
the sum necessary to defray the 
charges which will cv/me in course 
of payment during the year ending 
on the 31st day of March, 1962, 
in respect of ‘Capital expenditure 
relating to Development (Veteri
nary) Department’.”

D e m a n d  No. 50— C a p i t a l  Account or
OTHEP WOIIKS RELATING TO THF PLAN
NING AND CO-OKDINATION (GRAMA
P anchayat) Dephatment

Mr. Deputy-Speaker: Motion moved.
“That a sum not exceeding Rs.

5,87,000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Orissa to complete 
the sum necessary to defray the 
charges which will c me in course 
of payment during the year ending 
on the 31st day of March, 1902, in 
respect of ’Capital Account of 
other works relating to the Plan
ning and Co-ordination (Grama 
Panchayat) D epartm ent'”

D em and No. 60—C a pita l  A c c o u n t or 
C iv il  W orks

Mr. Deputy-Speaker: Motion moved.
•That a sum not exceeding Rs. 

8,43,79,514 be granted to the Presi

dent, out of the Consolidated Fund 
of the State of Orissa to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
on the 31st day of March, 1962, in 
respect of ‘Capital Account of Civil 
Works’.”

Mr. Deputy-Speaker: Is any hon.
Member moving his cut motions?

Shri Chintamoni Panigrahi: Sir, I 
move all my cut motions—Nos. 1 to 44.

Restoration of payment of allowances 
to the relations of ex-rulers in 
Orissa which were stopped in 1957 
by an unanimous decision of the 
Orissa Assembly

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the 
head Election and other Expendi
ture relating to the H-Jirte Depart
ment be reduced by Rs. 100.” (1)

F a i lu r e  to p u b l ish  the  p u b l ic  fund  
utilisation en q u ir y  c o m m itte e  report

Shri Chintamoni Panigrahi: I beg to
move:

‘‘That the Demand under the 
head Election and other Expendi
ture relating to the Home Depart
ment be reduced by Rs. 100.” (2)

F a i lu r e  to effect arty improvement in 
t h e  salaries of the  village watchmen 
in Orissa

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the 
head Election and other Expendi
ture relating to the Home Depart
ment be reduced by Rs. 100.” (3)

Improper use of secret service money
Shri Chintamoni Panigrahi: I beg to

move:

"That the Demand under the 
head Police be reduced by Rs. 100 *
(4)
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Failure to economise the expenses in 
Government Hospitality Organisa- 
hon *

Shri Chintamoni Panigrahi: I beg to
n.ove:

•
“That the Demand under the 

head Expenditure relating to the 
Planning and Co-ordination and 
Political and Services Departments 
be reduced by Rs. 100." (5)

Grants given to Bharat Sevak Samaj, 
Orissa Branch

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the 
head Expenditure relating to the 
Planning and Co-ordination and 
Political and Services Department 
be reduced by Rs. 100.” (6)

Failure to improve rural w ater  su p p ly  
arrangements in the B lo c k  a iea s

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the 
head Expend it ure relating to the 
Planning and Co-ordination and 
Political and Services Departments 
be reduced by Rs. 100.M (7)

Ina d eq u a te  prot'ision in respc< t of 
im p r o v e m e n t  of  v i l lage  roacitt
schools  and d ispensary b uild ing s

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the 
Mic^d Expenditure relating to the 
Planning and Co-ordination and 
Political and Services Departments 
be reduced by R- 100.” (8)

Unsatisfactory working of the com
munity development and national 
extension rervicc administration in 
the block areas of the State

Shri Chintamoni Panigrahi: I beg to
move:

‘That the Demand under the 
head Expenditure relating to the 
Planning and Co-ordination and 
Political and Services Departments 
be reduced by Rs. 100." (9)
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Failure to prevent blackmarketing fm 
powdered milk supplied to the 
national extension service an4 
Mock areas
Shri Chintamoni Panigrahi: I beg to

move:

“That the Demand under the 
head Expenditure relating to the 
Planning and Co-ordination and 
Political and Services Departments 
be reduced by Rs.” (10)

Failure to check corruption in TahHl 
Offices, in Block Development 
Offices, in Police Department and tot 
Education Department

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the 
head Expenditure relating to the 
Planning and Co-ordinatjon and 
Political and Services Departments 
Le reduced by Rs. 100.” ( i n

Failure to check blackmarketing in the 
sale of powdered milk in the 1 anous 
N.E.S. areas in the State

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the
head Community Development 
Projects, etc. be reduced oy Rv 
100.” (12)

F ailure  to provide  ad equate  funds for 
c h ec k in g  f loods  hi the m ajor  riven  
in Orissa

Shri Chintamoni Panigrahi: 1 beg to
m j  vt:

“That the Demand under the 
head River Valley Development 
be reduced by Rs. TOO” (13)

Failure to improve the drinking water 
t ’.rplV position for the people living 
in the Rourkela Township n^ta

8hri Chintamoni Panigrahi: I beg to
move: "

‘T h at the Demand uniter the 
head River Valley Development be 
reduced by Hi. 100 ” (14)
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Failure in evolving any rational policy 
in  r e sp ect  o f  r e se t t le m e n t  in th e  
li:rakud P e r ip h e r y

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the 
head River Valley Development ba 
reduced by Rs. 100.” (15)

F a i lu r e  in resett l ing  f u l l y  the  d is 
p laced  persons o f  Rou ^ kela

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the 
hear! River Valley Development be 
reduced by Rs. 100.” (1G)

F a i lu r e  to pay com p ensation  for  the  
lands a c q u ired  for  H ira k u d  P r o je c t

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the 
head River Valley Development be 
reduced by Rs. 100.” (17)

F a i lu r e  to r e se t t le  the landless p eo p le  
of  th e  S ta te  and providirig t h e m  
w ith  lands in  D an dakaran ya and  in 
o th e r  areas

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the 
head Expenditure on Displaced 
persons be reduced by Rs. 100”.
(110

Dismissal of more than 300 primary 
teachers in the district of Puri

Shri Chintamoni Panigrahi: I beg to 
move:

“That the Demand under the 
head Expenditure relating to the 
Education Department be reduced 
by Rs. 100.” (19)

Delay in undertaking repair and pro
tection of the Gatiswar temple in 
the district of Puri
Shri Chintamoni Panigrahi: I beg to

move:
“That the Demand under the 

head Expenditure relating lo the 
education Department be reduced 
by Rs. 100.- (20)

Refusal to accord recognition to the 
Subhalo L.P. School in the Baliuntct 
Block area in the district of Puri

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the 
head Expenditure relating lo the 
Education Department be reduced 
by Rs. 100.” (21)

F ailure  to r e - in s ta te  m o r e  tha n  tn r e e  
h u n d r e d  p r im ary  tea ch er s  w h o  w e r e  
dv,m issed in  the  d istr ict  of Puri 
im m e d ia te ly  a fter  t h e  e n fo r c e m e n t  of 
P re s id en t 's  R u l e  in  Orissa

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under tne 
head Expenditure relating to tne 
Education Department be reduced 
by Rs. 100.” (22)

N e e d  to stop fo r c ib le  co l le c t io n  yj loans 
advanced  to the  p ea s a n t•; u n d e r  
G r o w  M ore F ood  S c h e m e  in th e  year  
3945

Shri Chintamoni Panigrahi: I beg lo
move:

“That the Demand under the 
head Land Revenue be reduced by 
Rs. 100.” (23)

Failure to fix rent on the rent free- 
lauds of the ex-Rulers and their 
relations
Shri Chintamoni PanigTahi: I beg to

move:

“That the Demand under the 
head Land Revenue be reduced by 
Rs. 100/’ (24).

be reduced by Rs. 100.” (10)

Progress in the work of the consolida
tion of holdings

Shri Chintamoni Panigrahi: I beg to
move:

"lliat the demand under the 
head District Administration and 
other Expenditure relating to the 
Revenue Department be reduced 
by Rs. 100." ( 28)



Top-heavy administration of the Board 
of Revenue

Shri Chintamoni Panigrahi: I beg
to move:

“That the demand under the 
head District Administration and 
other Expenditure relating to the 
Revenue Department be reduced 
by Rs. 100.” (26)

Grants to Orissa Bhudan Yagna Samiti

Shri Chintamoni Panigrahi: I beg
to move:

“Tnat the demand under the 
head District Administration and 
other Expenditure relating to the 
Revenue Department be reduced 
by Rs. 100.” (27)

Failure tu afford timely and adequate 
relief to victims of fire and cyclone

Shri Chintamoni Panigrahi: 1 beg
to move:

4‘Tliat the demand under the 
head District Administration and 
other Expenditure relating to the 
Revenue Department be reduced 
by Rs. 100.” (28)

Failure to provide adequate relief to 
flood affected people for construction 
of houses

Shri Chintamoni Panigrahi: I beg 
to move: *

“That the demand under the
head District Administration and 
other Expenditure relating to the 
Revenue Department be reduced 
by Rs. 100 ” (29)

Failure to effect any improvement in 
the Government Hospital at Puri

Shri Chintamoni Panigrahi; I beg
to move:

“That the demand under the 
head District Administration and 
other Expenditure relating to the 
Revenue Department be reduced 
b y  Rs. 100.” (30)
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Failure to effect improvement in xhe 
S. C. B. Medical College Hospital, 
Cuttack
Shri Chintamoni Panigrahi: I beg

to move:
“That the demand under the

head Medical and other Expendi
ture relating to the Health Depart
ment be reduced by Rs. 100** (31)

Failure to make provision for setting 
up the third medical college in
Orissa
Shri Chintamoni Panigrahi: I beg

to move:
“Tliat the demand under the

head Medical and other Expendi
ture relating to the Health Depart
ment be reduced by Rs. 100.” (32)

Failure to provide adequate amount of 
financial assistance for proper re
settlement of the people affected by
the Foods in the State
Shri Chintamoni Panigrahi: 1 beg

to move:
“That the demand under the 

head Irrigation be reduced by 
Rs. 100.” (33)

Failure in implementing effective flood 
control measures in the State 

Shri Chintamoni Panigrahi: I beg 
to move:

“That the demand under the 
head Irrigation be reduced by 
Rs. 100.” (34)

Failure in providing adequate funds 
for repairs to roadst bridges and em
bankments damaged by foods 
Shri Chintamoni Panigrahi: I beg 

to move:
‘T hat the demand under the 

head Transport schemes by reduc
ed by Rs. 100.” (35) *

Failure to open the mouth of Chilka 
Lake to sea for increasing the land
ing of fish in Chilka
Shri Chintamoni Panigrahi: I beg

to move:
‘That the demand under the 

head Fisheries be reduced by 
Rs. 100” (36)

1883 {SAKA) Demands for 13682
Grants
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Improper use of the money alloted to 
Public Relations Department
Shri Chintamoni Panigrahi: I beg

to move:

‘T hat the demand under the 
head Public Relations be reduced 
by Rs. 100” (37)

Failure to ensure reasonable price for 
paddy and rice in the State
Shri Chintamoni Panigrahi: I beg

to move:

“That the demand under the 
head Agriculture be reduced by 
Rs. 100” (38)

Selection of site for the Dalimela Pro
ject without consulting the Orissa 
Government

Shri Chintamoni Panigrahi: 1 beg
to move:

‘‘That the demand under the* 
head Electricity Schemes outside 
the Revenue Account and other 
Expenditure relating to the Works 
Department be reduced by Rs. 100.” 
((39) ,

Need to extend the electricity supply 
line from Balakati to Banamnlipur 
business centre and from Chandan- 
pur to Khajuria in the district of 
Puri

Shri Chintamoni Taniffrahi: I beg
to move;

“That the demand under the 
head Electricity Schemes outside 
the Revenue Account and other 
Expenditure relating to the Works 
Department be reduced by Rs. 100.” 
(40) ‘

m
Need to provide lift irrigation in Brah~ 

magiri area from Bhargabi river

Shri Chintamoni Panigrahi: 1 beg
to move:

•That the demand under the 
head Agricultural Improvements 
and Research be reduced by 
Rs. 100." (41)

Failure to develop Paradip port as an 
all-weather port during the Second 
Plan period.
Shri Chintamoni Panigrahi: I beg

to move;

“That the demand under the 
head Capical Outlay on Ports 
(Paradip) be reduced by Rs. 100.”
(42)

Schemes of Government Trading and 
trading in iron ore

Shri Chintamoni Panigrahi: I beg
to move;

“That the demand under the 
head Capital Outlay on Ports 
(Paradip) be reduced by Rs. 100.”
(43)

Slow progress in implementing the 
subsidised industrial housing schemes 
for the industrial labour in the State
Shri Chintamoni Panigrahi: I beg

to move;

“That the demand under the 
head Subsidised Industrial Hous
ing Scheme be reduced bv Rs. 100.”
(44) '

Mr. Deputy Speaker: These cut mo
tions are now before the House.

Shri Chintamoni Panigrahi; Sir, we 
find that out of Rs. 25 crores which 
had been sanctioned for 1961-C2, about 
Rs. 16 crores to Rs. 17, crores are taken 
away by the following items: police, 
jails, Secretariat Administration, pay 
of officers, establishment, district ad
ministration, sub-divisional adminis
tration, Minisfcrs* salary and allow
ances, Governor's establishment, pay
ment of p rivy  purse to ihe ex-rulers 
and pa\mc:U of allowances to ex
rulers* relations, and payment of in
terest and loans to the Government of 
India. So, for the Orissa State, out of 
Rs. 25 crores for the first year of the 
third Five Year Plan, which is being 
talked of so much, about Rs* 16 crores 
are incurred for all this expenditure 
which I narrated. Orissa has the low
est per capita income in this country; 
it is completely backward in regard to
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industries; agriculturally also, it is 
not very much in advance, though 75 
per cent of its people are agricultur
ists, and 75 per cent of its income 
comes from agriculture. Therefore, for 
pure developmental purposes, only a 
sum of Rs. 7 crores to Rs. 8 crores is 
there, and out of this Rs. 7 crores or 
Rs. 8 crores, you must allow some 
amount for refalcation, misappropria
tion of public funds, and contractors’ 
fees, etc., which is not calculated.

*Mr. Deputy-Speaker: How much has 
he allowed for that in the cut motions?

Shri Chintamoni Panigrahi: It may
<*>me to about Rs. 2 crores to Rs. 3 
crores.

Mr. Deputy-Speaker: Has he moved
an econom , cut . o fu r as those amounts 
are concerned?

Shri Chintamoni Panigrahi: I have
moved my cut motions and I shall re
fer to some important cut motions in 
the course of my speech. Sof this is 
the position of the State of Orissa 
when we are going to discuss the De
mands for Grants for 1961-62 of the 
Orissa State.

When the Governor or Orissa ad
dressed the State legislature*—unfor
tunately the Stale lepi>lature was dis
solved within a few da\ s or within one 
week after he .Addressed it—he pointed 
out that there is a trennndou. f'ap so 
far as trained personnel in the State of 
Orissa is concerned. Ho had stated In 
his address that so far as Orissa is 
concerned there are very few doctors. 
He has said that there is an insuffici
ent number of doctors in Orissa. He 
has also said that there is an insuffi
cient number of agricultural experts in 
Orissa. He has also said that there 
are insufficient number of engineers in 
Orissa. Thus he has said that there is 
a tremendous gap in the trained per
sonnel in Orissa in all these respects. 
We would like to know from the Gov
ernment how far they have been eble 
to overcome these difficulties eo far as 
the lack of trained personnel and this

tremendous gap in the number of 
trained personnel in the State of 
Orissa are concerned.

Recently, this question came up in 
this House and the Minister of Health 
had to admit that of all States in India 
Orissa is lacking in the number of 
doctors and therefore the State Gov
ernment of Orissa is negotiating with 
a neighbouring Government for get
ting more than 300 doctors to meet its 
needs. After 13 years of Independence 
and ten years of Planning, Orissa has 
not been able to meet its requirements 
or needs go far as doctors are concern
ed. This is art important aspect con
cerning the health of the people of the 
State. So, in respect of facilities for 
giving training to engineers and agri
cultural experts, you will find that the 
facilities are lacking in the State of 
Orissa. Out of 02 medical colleges in 
India, Andhra Pradesh has six, Bom
bay 14. West Bengal, six. Assam, just 
like Orissa, has only one medical col
lege. Orissa also has got just one 
medical college. Only recently, an 
attempt hns been made to have a 
second medical college, but it is not yet 
a full-fledged one. But definite assur
ances were given that a third medical 
college in the State of Orissa will come 
into being in the first year of the third 
Plan. But in the demands for grants, 
no provision h«s been made for setting 
up a third medical college. It was 
decided to be set up in Berhampur in 
the district of Ganjnm in Orissa, but 
no provision has been made.

Coming lo the question of engineer
ing college'., in the whole of India, 
there are 97 engineering colleges....

The Deputy Minister of Fla nance 
(Shri B R. Bhagat): It is there In the
Plan.

Shri Chtntamoal Panigrahi: Many
things are there in the Plan. 
But we were told that some 
attempt will be made in the
beginning of the third Plan, eo that we
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may make a start. But no provision 
has been made in this budget, although 
assurances were given that provision 
would be made in the 1961-62 budget. 
It is not included in the budget. Some 
provision should be made so that the 
construction work of the third medical 
college may be started right from now 
on.

There are 97 engineering colleges in 
the whole of India. Madras has 12 en
gineering colleges, Andhra Pradesh 9, 
Bombay 15, etc. But in Orissa, there 
is only one engineering college. How 
then is it possible to fill this tremend
ous gap so far as trained personnel 
are concerned in this field?

Mr. Deputy-Speaker: Perhaps most
Df the >oung men become politicians 
rather than engineers.

Shri Warrior (Trichur): Politicians
are also few. We have to supply
some for their e.ections.

Shri Chintamoni Panigrahi: How is
it possible that the acute shortage of 
Orissa in regard to trained personnel 
can be solved when the ruling party 
and the Government have not moved 
in the right direction in the last 12 
years? We thought at least some 
efforts will be made in the beginning 
of the third Plan to remove all these 
difficulties.

I now come to the details of the 
various demands. In Orissa, it is 
known that there are no women
police. May be that women police 
were not necessary. But there is a 
provision made for an Assistant Lady 
Police Welfare Officer. I do not 
know whether it is to look after the 
childern of the police officers. If that 
is so then it is all right I thought 
a lady Police Welfare Officer is neces
sary only when there are women 
police, so that their interests may be 
looked after. But there are no 
women police and still provision is
made for a lady Assistant Police
Welfare Officer.

In respect of Utkal University, 
during the last 5 to 10 years, enough 
money has been given to the Utkal 
University. In this year’s budget 
more than Rs. 7 lakhs have been 
provided for the Utkal University of 
the most mismanaged universities in 
India is the Utkal University. Dates 
for the I.A., I.Sc., B.A., B.Sc., etc. 
examinations were fixed, but they 
were changed, because the question 
p a p  t s  could not be printed and 
could not be brought from the State 
where they were given for printing. 
So, the examinations could not be 
conducted. What a shame! So far as 
printing is concerned, more than 
Rs. 17 lakhs are provided in the 
budget for providing a good printing 
organisation and pr-ss for the Orissa 
Government. But the question papers 
could not be printed in that State; 
maybe it is for secrecy. It was given 
for printing in the neighbouring State 
of Bengal. Probably the question 
papers could not be sent by post or 
the man could not go. All the exami
nees came to the examination hall, 
but the question papers were not 
there. This is the position of the 
Utkal University and this is how it 
is conducting the educational affairs. 
For lack of time, I do not wish to go 
into the other details of the working 
of the Utkal University.

Then, there is one organisation 
called the Bharat Sevak Samaj. 
Every time we bring it to the notice 
of the House, we are told that this 
is a completely non-political organisa
tion devoted fully all the 24 hours 
to the service of the poor people of 
India. From 1059-60 to 1961-62, more
than Rs. 2 lakhs have been paid to
the Orissa branch of this organisation. 
Their accounts have never been
audited. I want the Minister to let 
us know as to how many camps they 
have run, whether all the accounts of 
the camps have been property 
checked and audited and if so,
whether there is any report to enligtu  
ten us on this matter. You will find 
that almost all the Congress workers
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are employed in the Bharat Sewak 
Samaj. In one branch, you will find 
that the father is the President and 
the son is the Secretary, but still they 
call it non-political. I do not mind 
your calling it non political, but at 
least spend the money well, so that 
we may know fia t at least the money 
which has been given to this organi
sation is being pent for the interests 
of the people.

When the second supplementary 
demand was put before the House 
and discussed, it was asked to provide 
Rs. 16 lakhs for improving the pay 
scales of the village watchmen in 
Orissa. But their pay scales have not 
been revised It is only Rs. 5 plus 
Rs. 7, i.e. Rs. 12 per month. A vil
lage chowkidar in Orissa gets Rs. 12 
per month and for a number of years, 
they have been claiming from the 
State Government to increase it to at 
least Rs 25. We were assured that 
something would be done in the 1960
61 or 1961-62 budget to this effect. 
When the Ministry was there, they 
gave the assurance in the Assembly 
that something would be done for 
them But I do not find there is any 
provision here. In the supplementary 
demand, we were asked to pay some
thing for that and we have sanctioned 
it. We would be glad to sanction it, 
but still the emoluments of the lowest 
paid vii’age chowkidars have not been 
increased. Still the agitation is going 
on and still they are discontented.

With regard to the privy purses and 
allowances given to ex-rulers, in 
1952—it was the beginning of the first 
election—the Prime Minister went to 
Orissa and said in a meeting that 
44these ex-rulers, who were the boot 
lickers of British imperialism, are 
now asking for the votes of the 
people, and claiming that they are 
the representatives of the people and 
I cannot tolerate this”. We then 
thought that the Prime Minister was 
very serious and we were very glad. 
But suddenly, in 1959, when the 
Prime Minister went to give his bles
sings to the Coalition Ministry, in a

statement to the Press, he said, “the 
ex-rulers are the natural leaders of 
people in their areas”. In 1952 they
were the boot-lickcrs of the British 
imperialism and in May 1959 they 
became the natural leaders of the 
people'!

Recently the Prime Minister went 
to Rourkela to address a public meet
ing and he said, “there is no room in 
India for these ex-rulers, who are 
feudalists”. So, we hope that at least 
something should be done in the 
1961-62 budget in regard to this 
matter.

Well. Sir. after the second elections 
when the Congress Ministry was 
there under Shri Mahtab, the Orissa 
Assembly unanimously passed a 
resolution in 1957 to the effect that 
the allowances paid—not the privy 
purses—to the relatives of ex-rulers 
and their relations should be stopped 
immediately. The allowances were 
then stopped. But it was again 
restored. When the coalition minis
try came, those allowances were again 
restored. Sir, at least we should
like to know for what you stand.
Sometimes you say that the Maha
rajas are bad Take the case of 
Bastar. There must be some princi
ples. You said that the Maharaja 
there was a maniac and he was too 
bad. We were very glad. When 
once the Maharaja went against you, 
you deposed him and set up another 
Maharaja as if you cannot do with
out the Maharaja. Now again, you say 
that if the Maharaja becomes a good 
boy you will restore him his gaddi. 
That means you can take the gaddi 
from somebody and give it again if 
you so choose. What I say is, you 
must have some principles about it.

I submit, Sir, with regard to these ex- 
rulere, if you are not going to do any* 
thing in respect of their privy purses, 
at least have their allowances stop
ped. It is a voted item, not a charged 
hem. So far as privy purses are con
cerned, though they are charged Mem* 
the people of Orisn are paying It*. 18

Demands for 13690
Grants



13691 Orissa APRIL 25. 1961 Demands for Grants 13692

[Shri Chintamoni Panigrahi]
lakhs are paid as allowances. So the 
poor people of Orissa pay Rs. 21 lakhs 
to the ex-rulers for nothing. We must 
do something in this respect. When 
you have issued an election manifesto 
in which you have said that the 
feudalist rulers have no place in the 
country, at least implement it in the 
1961-62 budget. You say you cannot 
do any thing about the privy purses 
because the Constitution has pro
vided it. But, as I said, at least stop 
their allowances.

Then, there was some clear direc
tive from the Government of India 
also—I am not discussing the ques
tion of governorship—that in the
changed conditions of the country the 
governors should try not to use the 
saloons and at least t r y  to see that 
they do not stop the normal traffic 
when they go in tours. Once the 
Prim e Minister also said that such 
things should be avoided. But what 
I find is, so far as Orissa Government 
is concerned—I am not saying anything 
about the Governor—there is a pro
vision for about Rs. 16,500 for main
tenance saloon and for tour charges and 
special train etc. to the tunc of 
Rs. 47,000. Whenever the Governor 
goes from one place to another, I 
find that the poor village chowkidars 
are kept s'anding at a distance of 
every half mile throughout the entire 
route, right from Bhubaneswar to 
Puri, an hour or two hours before the 
Governor’s arrival at that place. All 
traffic is closed when he moves from 
one place to another. Mostly it is the 
poor man's cart that is stopped because 
it is a slow-moving vehicle. At least 
Implement the directive that you have 
Issued. Ask the Governors in all their 
nobleness to forego all these things. 
Nobody is going to attack a Governor; 
especially the non-violent people of 
Orissa arc not going to attack any
body. Why do you spend so much 
money on all these things. At least 
request the Governor to forego all 
these. Let them understand that the 
time has come when all these things 
should be foregone.

With regard to the question of pro
viding hospitals and dispensaries in 
the villages, I must say Orissa needs it 
most. If you go through the provisions 
in the budget you will find that so fa r  
as mofussil hospitals and dispensaries 
are concerned the pay of officers, a l
lowances, contingencies etc. constitute 
Rs. 56,12,050 where as for medicines 
and clinicals it is only Rs. 6,900. What 
is this? There should be some propor
tion between the two. Here you are 
providing Rs. 56 lakhs for pay of 
officers and only Rs. 6,900 for medi
cines.

How many dispensaries are there in 
the Staite of Orissa? In my place there 
is one dispensary. Only Rs. 500 to 
Rs. 700 are given per year to that dis
pensary for medicines which serves 
the needs of a population of more 
than 60,000. When the people there 
ask the doctor as to what he is giv
ing, he says that he is helpless. It is 
not medicine mixed with water but 
water mixed with medicine that he 
gives. What can be done. Rs. 500 has 
to be divided among 60,000 people for 
the whole year. Therefore, what the 
doctor actually does is, whenever a 
big man, a president or chairman of a 
panchayat samiti goes to him, he says 
that a particular medicine is reserved 
for him. But when a poor man goes 
to him he does not get the proper 
medicine. At least something should 
be done to give them more medicines 
and provide the mofussil dispensaries 
with better instruments. You will 
find that most of the mofussil dis
pensaries do not have necessary and 
modern medical instruments. More 
provision should be made in that 
direction.

Under the Demand Medical Heed, 
out of a provision of Rs. 1,78,68,573 I 
find that R&. 1,30,00,000 go towards 
administration, pay of establishments 
and contingencies.

The most important department so 
far as Government is concerned is the 
Public Relations Departm ent You 
will find that this Public Relations



Department has been completely turn
ed into a Ministers Relations Depart
ment, literally and virtually.

An Hon. Member: Now there are
no ministers.

Shri Chintamoni Panigrahi: They
will come back in July. You will find 
a provision of Rs. 1,33,670 for hono
rarium to publicity workers. What are 
these publicity workers doing? In vil
lages they are called “Rs. 75 paid 
workers”. Some people say: “Who is 
that babu? He is the Rs. 75 paid 
worker”. It is because these workers 
will be found only when Ministers go 
there or at the time of elections. They 
go to support the ruling party. You 
have provided for these people. But 
take some work from them. When 
you are spending Rs. 1,33,000 on them 
at least persuade them to help the 
farmers in growing more food. If they 
cannot do that give them some other 
work. Let them do some work. What 
Is the use of publicising government 
statements. Let them work and that 
will be the greatest publicity for any
thing than mere propaganda.

Therefore, the Public Relations De
partment is working most inefficiently. 
When the second Supplemntary De
mands for Grants were being discus
sed here, there was a provision of 
Rs. 3 lakhs for supplying boats to the 
people who were affected by floods.
The Public Relations Department is
sued a statement in the Press that 
three lakh books have been provided 
under the second Supplementary De
mands for Grants for being distribut
ed among the flood affected student! 
of Orissa. When a certain newspaper 
man pointed out that the provision 
was for boats and not books, they 
again came out with a statement re
gretting their mistake and saying that 
the provision was for boats and not 
books. This is how the Public Rela
tions Department is working.
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With regard to the working of thcr 
Publicity Department there is one 
other thing. I once pointed out that 
whatever publications are being 
brought out by them, very few peo
ple read them. There is no proper 
accounting done in respect of that. If 
they propose to print 10,000 copies of 
a certain magazine you will find that 
paper has been consumed to that ex
tent, but the required number of 
copies are not printed. Hie paper 
which thus remains unused is sold 
out to others. There are serious alle
gations in the press against this de
partment.

You will find, in this demand there 
have been provisions for enhancing 
rent on lands and activising -the col
lection of revenues. Because, the gov
ernment wants to add to the income 
of the State thereby. But in all se
riousness I would ask the hon. Minis
ter: do you know how many thous
ands of acres of land the ex-rulers and 
their re la tio n s  now possess in the 
State of Orissa, which are not taxed 
and on which no rent has been fixed?
I want a direct answer from the hon. 
Minister. There are 71,162 acres of 
land under the possession of the ex
rulers and their relations, which is 
rent-free. No rent has been fixed on 
that. Why? I was calculating the other 
day that if at the rate of Rs. 2 per 
acre the land revenue is flxed on that 
land, because those people can afford 
to pay Rs. 2 per acre, every year you 
arc going to get more than Rs. 1,42,000. 
Why is it for all these 10 to 12 year* 
you have not fixed any rent on those 
lands? I think the hon. Minister 
should consider this point and, an soon 
as possiblet rent should be flxed on 
the lands owned by the ex-rulers and 
their relations.

Immediately after the 1957 elections, 
when the Congress party came to 
power and Dr. Moh tab was the Chief 
Minister, there was so much talk of 
corruption in public places in Orissa, 
and Dr. Mehtab thought it proper to 
have an enquiry committee set up. 
Members of the Orissa Assembly were
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associated with that committee to go 
into cases where public funds, which 
are advanced for sinking of wells or 
for excavation of tanks etc., or for any 
other development works have been 
misused or not spent for the purpose 
for which it was allotted. You will be 
surprised to know that more than 300 
public men were involved and most of 
them belong to a particular party or 
their associates. When so much money 
was spent for the setting up of this 
enquiry committee and when objec
tions were invited and the committee 
went into all these things and pre
pared its report, w hy js it that that 
report is not being published? I think 
the Government would be doing a 
good thing by publishing it, because 
then the misapprehensions in the 
minds of the people will not be there 
and people will know to what extent 
the public funds placed at the dis
posal of the people were utilized for 
the purpose for which it was placed. 
Otherwise, what is the use of appoi*

1 enquiry commltteeT

Recently, you will find, there was 
a question in this House about the 
way in which the Community Develop
ment Project is working in that State. 
Orissa has got 13 districts. Out of 
those 13 districts, in 9 districts, 
namely, Kalahandi, Balasore, Koraput, 
Cuttack, Ganjam, Sambalpur, Puri, 
Phulbani and Sundergarh, the BDOs, 
agriculture extension oflfcers and other 
officers have been misusing their posi
tion and more than 32 BDOs and other 
officers have been prosecuted and 
charge-sheets have been framed 
against them. In one case ft was more 
than Rs. 35,000, in another case 
Rs. 10,000, yet another place Rs. 500 
or 200 and in another place 2,800 lbs. 
of milk powder or 1,200 lbs. of milk 
powder. So, out of the 13 districts, in
9 districts this w how the Community 
Development Project.* and N.E.S. are 
working. Therefore, we say it is time 
that the Government at least publish 
the public funds enquiry committee 
report. It will be good to the Gov
ernment and also to the people, be

cause they will know as to really who 
are the people who are misappro
priating the funds which are made 
available for public development 
works. Then, coming to the Board 
of Revenue, it is really a white ele
phant. So much of money is allot
ted for the Board of Revenue. But 
what work is it doing. So far as the 
Board of Revenue is concerned, I think 
it is being allotted more money than 
it Is necessary for its functioning. Gov
ernment may try to see if something 
can be done to prevent so much 
money being spent on the running of 
the Board of Revenue

Recently, after the enforcement of 
the President’s Rule. the Governor 
made a surprise visit to the S.C.B. 
Medical College and Hospital at Cut
tack. Of course, the Governor had 
the power to make a visit even earlier 
when there ŵ as no President’s rule. 
When he saw how it was function i» 
he was very much distressed. Though 
he was in Cuttack for the last four 
years, only one or two weeks ago he 
paid a surprise visit to the hospital. 
He was so much distressed to see how 
the patients are being treated, how 
the doctors are dealing with patients 
and how the patients are lying in the 
verandah uncared for. He expressed 
his regret in a press conference which 
he held recently. This is the condition 
of the one and the only well-organised 
medical college and hospital in the 
State of Orissa. So, what did he do? 
He immediately appointed a com
mittee to enquire into all these things. 
But may I submit that more than 
Rs. 10 lakhs ha3 been provided in the 
1961-62 budget for this S.C.B. Medi
cal College hospital? So, I would 
submit that a thorough enquiry 
should be made into how this money 
is being spent, how the money allot
ted for the purchase of medicines is 
utilized and how the medicines pur
chased for the hospital are sold in 
the market and not supplied to the 
patients. I think there must be a 
thorough enquiry into the account of 
the S.C.B. Medical College and 
Hospital.



l^en, you must be remembering that 
wnen the second supplementary de
mands for grants were discussed in 
this House, we objected to the way 
more than Rs. 15 lakhs was granted 
by way of loan to J. K. Industries, 
and the hon Deputy Minister, Shri 
Bhagat, although he did not know 
anything about it, asked us to sup- 
pert this Joan of Rs. 15 lakhs. Now 
lh< Governor has stated that the loan 
was illegal, because the loan was not 
sanctioned by the Orissa Industries 
Poard. He has stated “I am not going 
to give it now unless the Orissa In
dustries Board sanctions it and unless 
some clarifications arc received from 
the Planning Commission”. When we 
«aid here ‘hat this v as a wrong loan 
at that tine, the hon. Minister went 
to the extent of accusing us. Now the 
Governor has stated that the loan is 
not going to be disbursed unless cer- 
ta;n conditions are fulfilled. I am glad, 
the Governor has stopped it.

In the second supplementary de
mands for grants, this House has 
sanctioned .

Mr. Depntv Speaker: Has the hon. 
Membe: much more to say?

Shri Chintamoni Panigrahi: 1 may
be given another ten minutes, because 
we have three hours at our disposal.

Mr. Deputy-Speaker: How many
hoi). Members want tc participate in 
♦his discussion?

Shri Chintamoni Panigrahi: I think 
only ore or two.

In the Second supplementary de
mands for grants here in this House, 
a prov'iion of Rs 5 lakhs was made 
for digging of tubewells for supply 
of drinking w?ter in the saline areas 
in the coastal districts of Orissa. Now 
the Governor has stated in the press 
conference that due to want of neces- 

y equipments it has not been po«- 
iible to spend that Rs. 5 lakhs. Well, 
we can easily understand the difficul
ties of the people living in the saline 
areas and how difficult it is to get 
drinking water. Only Rs. 5 lakhs 
was provided, which is not enough, 
and even that Rs. 5 lakhs could
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not be spent because, according to 
the Governor, equipments were not 
available to dig wells. What an ex
planation it is! When the Adibaaiaa 
were demonstrating at Bastar, firing 
was immediately resorted to on a 
gathering of 10,000 persona. When 
people agiiaie for something, in the 
name of law and order, they are 
either arrested or shot a t  Never have 
I heard the Government say that for 
want of cartridges they had to fire ten 
rounds or twenty rounds less. Tube
wells are very essential in saline 
areas. If the State Government could 
not get the equipment, they should 
ask the Government of India to get it 
from anywhere. The people of Orisaa 
want drinking water. Five lakhs of 
rupees were provided for this. But 
you cannot provide the necessary 
equipments for it, while for shooting 
people necessary number of cartridges 
could always be provided. 'TCiis is 
something which one fails to under
stand

15 hrs.

Apain, Sir, in the Supplementary 
Demands for Grants which this House 
approved there *as a provision of 
tis. 4 lakhs for Harijan.s and Adlbasls
10 fonn cjopcrative societies to im
prove their living conditions. Now the 
Govern j r  lias said that this amount 
could not be spent, because the Gov
ernment of India approve a scheme for 
the schemes yet. Wny cannot the Gov
ernment of India had not approve a 
scheme for which only Rs. 4 lakhs 
were necessary? Th:g scheme wa* 
formulatd mainly for Adibasis and 
Harijans to form cooprative societies, 
ment of India in approving this 
What was the difficulty of the Govem- 
scheme. I would like to know from 
the hon. Minister.

In the Third Five Year Plan there 
M a provision fo- a hydro-electric pro
ject between the State* of Andhra 
Pradesh and Orissa. That is called the 
BaJimela project. Sir, the site had not 
been selected. It was to have been 
selected after the agreement between 
the Governments of Orissa and Andhra
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Pradesh was finalised. Now there is 
President’s rule in Orissa. Reports are 
appearing m the press that the Andhra 
G o v e rn m e n t has gone ahead in imple
menting this Balimela project. The site 
originally thought of was to be in 
Orissa, because it war thought that if 
the project were to be constructed jr. 
Orissa, the iand submerged would be 
le3s. If it were to be located on the 
other side more than 65,000 acres of 
land would have been submerged. 
This point needs consideration and the 
matter should be decided after con
sultation between the Governments of 
Orissa and Andhra Pradesh, to the 
ratirfaction also of the people of 
Orissa.

In regard to the scales of pay of 
primary school teacher? in Orissa there 
was a Half-an-Hour discussion here. 
The hon. Minister for Education had 
to agree that the pay scales of Orissa 
primary school teachers are the lowest 
in India. Therefore he promised that 
Rs. 27.50 nP would be given by way 
of dearness allowance to the primary 
school teachers of Orissa. But till now 
no increased allowance has been given 
to them. In the Budget there is a pro
vision of Rs. 6,84,000 for North Orissa 
and Rs. 1,12,000 for South Orissa. It 
is not known whether this amoun! 
would meet the nerds of the entire 
primary school teachers who number 
more than 20.000, at t h ' rate of 
Rs. 27.50 nP each. I think enough pro
vision hao not been made and 1 do not 
know whether th '' t aehers would be 
paid the promised dearness allowance 
of Rs. 27.50 11P. I would like to know 
from t>ie hon. Minister whether this 
assurance would be impVrnentr'd, and 
if so from which month the teachers 
wou’d bo paid the enhanced allow
ances.

Immediately after the introducMon 
# of President’s rule in Orissa more than 

three hundred primary school teachers 
were discharged in the district of Puri. 
1 brought this to the nofice of the 
hon. Minister who promised that the 
Governor would look into their cases 
and that they would be reinstated.

But I have received letters only yes
terday tnat none of these prim ary 
school teachers who were discharged 
has been reinstated. When the Gov
ernment wants to introduce compul
sory primary education in Orissa from 
1961-62, 1 do not know how they could 
discharge these three hundred school 
teachers. I do noi know how these 
things take place. There must be 
something wrong somewhere.

I would now like to say one or two 
points about the Orrisa Sahitya 
Aakadami. Enough money has been 
provided for this organisation. But it 
has beei, monopolised by a few writ- 
ters. Those few also earn enough 
money by translating propaganda 
literature provided by USIS. They are 
in the Sahitya Akadami of Orissa and 
instead of looking to tha interests of 
the Akadami and improving its work
ing, they devote their time and 
thought to translate propaganda lite
rature provided by USIS. Some
writers get thousands of rupees for 
translating books which have no 
literary value. This is how the
Akadami is monopolised by a few who 
have no interest in the development 
of Oriyn literature and language.

Sir, in the Third Five Year Plan 
the State of Orissa is expected to 
spend Rs. 160 crores. The State’s
share comes to about Rs. 28 crores, and
the committed liability of the State 
Government during the Third Plan is 
of the order of Rs. 34 57 crores. It 
arises out of the implementation of 
the Second Plan targets of the State. 
Altogether the State’s liability is 
H i. 28 crores plus Rs. 34.57 crores. 
The total loan of the Government of 
Orissa 90 far comes to more than 
Rs 130 crores. The interest on these 
loans and the amortisation in this 
Budget of 1961-62 is more than Rs. 6 
crores 26 lakhs. How is it possible 
for a State like Orissa, or any other 
State, to repay all these loans and 
interests and then share its portion of 
the committed expenditure* to the ex
tent of Rs. 34.57 crores and meet its 
share of Rs- 28 crores for the Third 
Plan? How much does it come to?



It comes to more than Rs. 100 crores. 
One can as well imagine the policy of
the Government, as to how by this 
method th e y  are going to help under
developed areas of the country. The 
Finance Commission is now going to 
visit the different States. I would like 
to urge upon the Government of India 
that something should l>e done with 
regard to the writing off of all these 
loans which have been incurred for 
the river valley development schemes.
It may apply to all the States; I do 
not say that it will only apply to 
Orissa. Because it is now mounting 
up. All the States owe a loan of 
Rs. 1,200 crores to the Government of 
India. And the Government of India 
owes a loan of more than Rs. 1,200 
crores by now to the various foreign 
Governments. It is all by loans that 
things are going on. It is becoming 
difficult.......

Mr. Deputy-Speaker: The hon.
Member asked the Government of 
India to write that off; but the others 
will not write off their loans.

Shri Chintamoni Panigrahi: They
must try for it. Let them try  for it. 
Their relations with the U.S. Govern
ment have improved very much. They 
must impress upon them to write off 
some of th se loans.
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With one or two suggestions I would 
conclude. The Governor had stated in 
his address to thc Orissa Assembly 
that the State Government is explor
ing the possibilities of linking up of 
the mining sites in Sukinda area 
with the nearest railway station by 
means of a railway line. I do not 
know how a State Government can 
construct a railway line. The Rail
way Minister has never said that he 
is going to sanction a railway line 
there. If there is any understanding 
between the Government of Orissa .and 
the Government of India or the Min
istry of Railways that there is going 
to be some railway line in this port 
I would welcome it because that is 
badly n®c^^rv: but the Railway Min

ister says that they have never said 
anything t0  that effect. If it is going 
to be constructed, we will welcome It 
Let ther© be immediately a railway 
line constructed to reach the mining 
areas in Sukinda to connect it with 
the nearest railway station.

Shri Tangamani (Madurai): That
is just an announcement on the eve 
of the election!

Shri Chintamoni Panigrahi: In 1945
46 the Government of India advanced 
some loans to the Government of 
Orissa under the Grow More Food 
schemes. And the Government of 
Orissa advanced loans to the peasants. 
Now, suddenly, under the President's 
rule, all the officers of the State have 
become active to realise the loans and 
the rates of interests on the loans 
advanced in 1945-46 to the peasants 
which they had forgotten by now. We 
were told that the Government of India 
has written off the loons that they had 
advanced to the Orissa Government 
under the Grow More Food scheme in 
1945-46. I think Government must 
at least see to it that no forcible re
alisations of these loans are made 
from the peasants after all these 
thirteen years. This should not be 
resorted to and should be stopped im
mediately

I think Government must look to 
this.

Mr Deputy-Speaker: After writing 
off, he still something to say!

Shri Chintamoni Panfrrahl: Only
one or two minutes With regard to 
the development of Orissa State we 
find today that new* has appeared in 
the Orissa newspapers that almost all 
the development work* in the State 
have now been stopped. Why? Be
cause no cool is available, no cement 
is available, even no coal tar Is avail
able to black-top the roads. There is 
one cement factory In Orissa, but that 
cement does not come to the market 
of Orissa. It is now meeting the needs 
of the markets in Bihar and West 
Bengal. In thr first year of the Third
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Five Year Plan, after the President's 
rule almost all the development 
works have been stopped. At least 
coal was available, cement was avail
able. But after the President’s rule 
cement is not available, coal is not 
available and coal tar is also not 
available. So I think something 
should immediately be done to meet 
the needs of Orissa in this respect, so 
that all the development works which 
are necessary are carried out.

Dr. Samantginhar (Bhubaneshwar): 
The previous speaker, Shri Chintamoni 
Panigrahi, w h: c criticising the Gov
ernment as to why they are giving 
allowances to the families of the ^x- 
rulers, stated that those ex-rulers also 
are now going to the people for votes. 
Ours is a democracy and everyody 
has a right to go to the voters. Those 
who have roots in other countries...
( Interruption) and those who do not 
object to the occupation of our land 
by a foreign country, that is by the 
Chinese, have also got the power to 
approach the people for votes. So 
there is no harm in the ex-rulers ap
proaching the poopi * for votes. So 
my friend should not approach this 
question from this angle, so far as the 
ex-rulers are concerned. At least this 
House and the Legislative Assembly 
sanctioned their money, and through 
that the sanction of the people is 
there.

Coming to the Demands for Grants, 
as regards Demand No. 1 which re
lates to Elections, I am glad that dur
ing the very short period th e  officials 
entrusted with the election work have 
done very good work and they are 
very active, and within th e  short 
time at their disposal they have done 
enough. While saying this I also 
make this request, through you. to the 
Government that during June it will 
be very hot. Therefore, there should 
be provision of sheds and drinking 
wnter facilities at every polling stat
ion. There will also be introduced in 
this election thn new marking system 
of ballot papers to which the voters 
are not accustomed. There should be

enough publicity about this new sys
tem. There should also be provision 
of lady assistants to help the lady 
voters in the election.

I have found in same of the places, 
particularly in the Dashpala Assembly 
constituency, the polling station im 
more than nine to eleven miles away 
from the place of residence of the 
voters. In doing this perhaps the 
authorities have only seen to the total 
number of voters in that area, because 
for 900 to 1,000 voters they are pro
viding one polling station. But con
sidering the distance of places, and 
particularly having regard to the hot 
weather, even if the number of voters 
may be less the voters should not be 
put to this kind of difficulty in coming 
so far to the polling srtation.

The atm of introducing this new 
system of voting was to curtail the 
election expenses. But, as I see in the 
budget, though the new system is 
introduced, the election expenses are 
very high. So this matter has also to 
be considered.

The second point is this. Every 
year, from tho month of March on
wards generally the development 
works, particularly in connection with 
provision of water supply like sink
ing of wells, and all these things, are 
done. As most of the Revenue officials 
and those in charge of those develop
ment works are now engaged in this 
election work, that work has suffered. 
I request that something must be done 
to ensure that these development 
works do not suffer and that they are 
executed in time. For, every year, we 
find that a lot of money earmarked for 
development work is refunded, and is 
not properly utilised. This is due to 
want of staff. If even these small 
amounts that are provided for develop
ment works lapse, due to want of staff 
for execution, then that will be a very 
bad* thing. I suggest that something 
should be d©ne to see that these works 
are not hampered.

As regards the High Court. I would 
only say this much that the work is
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too much delayed, and there are ’ots 
of oases pending before the High 
Court, and it takes years together for 
the final judgment to be delivered. I 
hope that this will be looked into, and 
the matter will be expedited.

As regards fire service, you know, 
Sir, that Orissa State is full of villages. 
The only city worth mentioning is 
Cuttack, which is hardly having a 
population of more than one lakh. So, 
the whole State consists of only vil
lages, and the houses in the villages 
are mostly built of bamboo and wood, 
and the roofts are thatched roofs.' 
Every year, there is a lot of fire havoc. 
Many villages are burnt every year, 
particularly during the dry season, 
due to these accidental fires. But the 
provision of fire stations is very inade
quate, and people do not get the bene
fit of the fire services. I would parti
cularly suggest that there should be a 
fire station at Balugaon and Daspalla 
of my Bhubaneshwar constituency, be
cause the nearest fire stations are at 
Khurda and Chatrapur with a distance 
of 90 miles in between; and in bet
ween these two fire stations, if a 
station at Balugaon is established, it 
will help the people nearby. I re
quest that this matter may be looked 
into.

As regards Demand No. 3 relating 
to the police, I would submit that 
it is gradually becoming top-heavy. 
More and more higher officers are be
ing appointed, but at the same time, 
we are not looking to the welfare of 
the low-paid employees of the Depart
ment. I hear that the travelling allow
ance and daily allowance of the con
stables have been reduced as a result of 
which they get no encouragement to 
perform their duties properly. Also, 
the pay of th« village chowkidars is 
very low, and they are not also per
forming their duties properly. In 
Orissa, formerly, these chowkidars 
were having their night duties in the 
village, but, for the last three or four 
years, they have stopped that system. 
Their pay is very low, and even that 
pay is not paid to them in time. The 
result la that the number of crimes is

increasing inspite of having more of 
the higher officers and the I.P.S. 
people. While discussing the General 
Budget of Orissa I also pointed out 
that the number of the higher officers 
like those in the IAS and the IPS 
was more in Orissa in comparison 
with that in the other States.

As regards Demand No. 4 relating 
to ports, I am not satisfied with the 
progress of the Paradip p o rt The 
work is very slow, and they have not 
also reached the target for the Second 
Plan period. In this connection, 1 
would like to draw the attention of the 
Government to the fact that the Chilka 
Lake should be developed into a port, 
because it has got a vast hinterland 
which is full of high-grade minerals, 
and also very rich forest produce. Be
sides, that has a well-developed com
munication system. The Calcutta- 
Mad ras railway line passes nearby, 
and further, the National Highway No. 
5 runs nearby. So, that place should 
be developed.

As regards Demand No. 5 relating 
to community development and 
national exlension work, no doubt, 
much work has been done, but 1 am 
not satisfied with the progress; parti
cularly because there is shortage of 
extension officers and overseers, the 
progress of minor irrigation works is 
not satisfactory. I know of one block, 
namely Ranpur; though it has been 
established for the last four years, not 
a single irrigation project has been 
executed there, and this is due to want 
of overseers. One overseer is given 
work for about Rs. 3 lakhs to Rs, 4 
lakhs, which he cannot execute in 
pradtioe. Likewise, these works in 
other community development areas 
also are not being executed property, 
and the targets are not being fulfilled.

As regards roads, while on the one 
side, we are having new roads, on the 
other, due to lack of maintenance, and 
repair of the roads, the roads are 
spoilt in the coming year. So, as 
many new roads we build, so many 
old roads we are spoiling. I submit
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that there must be-sufficient provision 
to repair the roads.

Coming to Demand No. 9, I am very 
sorry that Government have not help
ed the farmers this year for getting a 
better price for their only commodity, 
namely paddy, and also a proper m ar
ket for their produce. You know, Sir, 
that paddy is the only crop, both cash 
and food crop in Orissa, and the peo
ple depend very much on paddy. But, 
this year, the price of paddy has gone 
down by Rs. 2 or Rs. 3 per maund, 
in comparison with the prices that 
prevailed during the corresponding 
period last year. Also, there is no 
purchaser for this paddy. While the 
prices of oth*r commodities are rising 
high daily, ths prices for the produc
tion by the cultivator are going low. 
So, there is much discontent in the 
rural areas, particularly amongst the 
cultivators. I am sorry that the De
partm ent has not moved properly in 
this m atter to help the cultivators to 
g&t a proper market and a better price 
for their produce. This is the time 
when they sell their paddy to pay their 
annual revenue and purchase im
plements for their agricultural oper
ations that ar£ coming very soon, and 
also to perform marriage and other 
functions. If their produce is not 
getting a proper market and proper 
price, then, naturally, there would be 
discontent amongst the people. I hope 
the neglect which has been shown so 
far towards these people by Govern
ment will be rectified, and these peo
ple would be helped to get a proper 
price and a proper m arket for their 
produce.

I am glad that in Demand No. 10, 
money has been provided for the poli
tical sufferers and their dependents. I 
hope the procedure would be a little 
simplified, and due help would be 
given to the political sufferers and 
their families.

Coming to Demand No. 11 relating 
to education much has been said about 
this already by my hon. friend, Shri 
Chintamoni Panigrahi. The recent 
university examination also has caused

much difficulty to the examinees, and 
there was a lot of irregularity in re
gard to the question paper and the
conduct of the examination. This 
should not happen in the future. The 
percentage of passes in the school- 
laving certificate examination is very 
low. I think this is due to want of 
proper teachers and also proper edu
cational facilities. The Education 
Department should look into these 
things.

In some of the Government-managed 
schools, there are no proper teaching 
staff. Teach or s are not appointed for 
years together.

Also, there there are various grades 
of the.se educational institutions. Take, 
for instance, the secondary schools. 
Some are graded ‘A’, some 4B* and 
some ‘C\ The education is the same 
and the curriculum is the same, but 
according to this classification the 
teachers get different kinds of emolu
ments. In future, there should be one 
uniform scale of salaries to the 
teachers.

As regards the primary school 
teachers, Shri Chintamoni Panigrahi 
was saying that after the issue of the 
Proclamation of the President, this 
has happened. Actually, this is not a 
fact. It is n«t due to the Proclamation 
of the President, the real fact is that 
when tht District Boards were abolish
ed, the primary schools were taken 
over by the Education D epartm ent 
This happened when the Ministry was 
in office in Orissa. This happened in 
my district Puri where a number of 
teachers had been thrown o u t and the 
District Inspector has appointed fresh 
men to those posts. So there is a lo<t 
of discontentment among the teachers. 
I had also asked a question on this 
subject and the hon. Minister replied 
tha* data were being collected and 
in due course they would be placed 
on the Table of the House. It has not 
yet been done. I hope that these 
teachers would be reinstated very 
soon. They must not be neglected any 
further. As regards the evaluation



branch under the Education Depart
ment—the evaluation is for secondary 
education examinations—people from 
various States were selected and they 
were given training here. One edu
cationist from Orissa also came and he 
got training here. But I am told that 
as th^re would bo some prospective 
candidate of the DPI or some other 
high-up in the Education Department, 
and as such that post is not being 
filled up. Though the whole amount 
has been given by the Centre still 
that work is pending perhaps till 
that prospective candidate comes. I 
request that this work should be 
expedited. It should commence soon.

As regards Demand No. 21—Tribal 
and Rural Welfare Department—I 
would like to say that there is one 
ME School at Takara in my constitu
ency. That school is doing very good 
work. That should be raised to the 
status of a H :gh School, because near
by thOTe is no High School for the 
tribal people. Also that is the meet
ing place of three Districts, Puri, 
Phulbani and G-anjam. The tribal 
students will be benefited if this 
school is upgraded to a High School.

Similarly, there is an Adivasi area 
in Banpur PS where practically no 
development work has been done. 
There is no water supply and there 
are no irrigation facilities. Two or 
three Sevashram schools have been 
established. But nobody is there to 
look after the students. The number 
of students is not large. I suggest that 
there should be one ashram school and 
two sevashram schools in that Adivasi 
area of Banpur.

One very vital thing is that in 1936, 
there were five colleges in Orissa and 
the number of students was about 
3,000—4,000. But now, in 1960, the 
number of colleges has gone up to 8 
times but the number of students is 
only 12,000. So in comparison with 
the number of oolleages, the number 
of students is very much less. I think 
the Education department should see 
to it that the number of students in 
every educational institution is In
creased
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There is one craft school at village 
Narendrapur where many of these 
scheduled caste and scheduded tribes 
students are taugfit. But they are not 
getting stipends and there is no hostel 
for their accommodation; so their 
studies are hampered. I request that 
this matter should be looked into and 
suitable provision made therein.

Demand No. 22 is about Medical 
matters and Demand No. 23 relates to 
Public Health affairs. A lot of things 
has been said about these two depart* 
men is in Orissa. I am also not satis
fied with the work. I know personal
ly about these things. About three or 
four months ago, I wrote a letter to the 
Minister of Health and also the Direc
tor of Health Services. There were 
no doctors in some of the government 
hospitals. But uptil now even my 
letter has not been acknowledged. From 
this I understand that there is no 
department which is looking after 
these things. In my constituency, 
therc are four dispensaries which have 
no doctors for the last four yean. 
The work is managed by the compoun
ders or by somebody else. Six or 
seven years ago, we proposed—and the 
Government accepted that also—that 
anti-rabied treatment should be pro
vided for in the old government hos
pital at Banpur. But this has not yet 
been attended to and no provision has 
been made.

Shri B. K. Galkwad (Nasik): Are
medicines provided there?

Dr. Samantslnhar: For 60,000 or 
80,000 people, the annual provision for 
medicines would be Rs. 1,200. So with 
that, what can be done? This is the 
position everywhere. T îere is ac
tually no medicine. Also the provis
ion of a lesser sum for purchase of 
medicinal has encouraged the doctors 
to prescribe medicines from chemists 
outside. This is happening every
where. This also means additional 
income to the doctors, because if they 
prescribe medicines which are fOt 
from outside chemists, they get a per* 
centage on every prescription. 80 ibis

1883 (SAKA)  Demands for 13710
Grants



137*1 Orissa APRIL 25, 1961 Demands for Grants 13712

[Dr. Samantsinhar]
is a sort of encouragement to the doc
tors to do so. The department is en
couraging the doctors by not making 
enough provision for medicines. I do 
not find a solution when this is the 
attitude of the department.

Without any further delay, doctors 
should be provided in Gania, Dorpa, 
Narayanpur and Nuagaon. There is 
another very peculiar thing. The vil
lagers near Gambharimunda were 
asked to contribute for the construction 
of a dispensary. They erected the 
building. This was about two years 
ago. But Government are unable to 
provide a doctor and open a dispensary 
there. What was the good of asking 
the people to build a building, when 
Government could not provide a 
doctor and equipment for the dis
pensary?

There is dearth of doctors in Orissa. 
Very recently they requird about 
300 doctors from West Bengal. I do 
not know whether these things were 
visualised when the Plan was first 
taken up. Why did they not make 
provision in the budget? Why was 
this work not properly done in the 
past?

They have established a second 
Medical College at Burla. I ;im told 
that proper teaching has not been 
provided there. That beinn an out-of- 
the-way place, the numbe: of patients 
is very much less. Students are taken 
to Sambftlpur and some other distant 
place for practical training. These 
things should be looked into. Also, 
there is no provision this year for es
tablishing a third Medical College 
proposed to be established at Berham- 
pore. I request that action should be 
taken for providing teaching staff in 
the Burla Medical College and also 
estalishing a third Medical College at 
Beihampore.

As regards public health I am not 
satbfled with the work; in a number 
oi places the epidemics of cholera and 
mxmH-fox are very virulent. So, I

would like to know from Government 
what action they have taken to com
bat these epidemics.

Demand No. 24 is about irrigation. 
On this Demand, the less said the 
better. During the Second Plan period 
7 medium irrigation works were to 
be done in Orissa but except 2 )r 3 
no medium works were done; and the 
others are in the beginning. I expect 
that at least in the Third Plan they 
would be finished. The progress of 
work in Salia and Budhibudhian is 
very slow. I request the hon. Minis
ter to look into the m atter and ex
pedite it.

Demand No. 31 is regarding Forests. 
I know there is large scale illicit re
moval of forest produce by the con
tractors. Very recently, one such case 
came to my notice in Balugaon range. 
One contractor removed lot of forest 
produce, \ \  y valuable timbers. I re
ferred the matter to the Minister and 
also to the Department but I do not 
know what happened because 110 
action has yet been taken; and, un
fortunately, the Minister in charge is 
not there.

This one forest range Balugaon gives 
about Rs. 7.8 lakhs as annual revenue 
to the State Exchequer. But due to 
bad roads, want of proper maintenance 
of the forests, the revenue has come 
down. I request that the forest road? 
should be improved.

In Khurda there are three kinds of 
forests. One is the demarcated pro
tected forest from which people 
take forest produce for household use 
and for that they pay about 6 pies per 
rupee of land revenue. There is a 
history behind i t  But, still the peo
ple are not getting the forest produce 
properly for their household uses. In 
Nayagarh and Daspala and other ex- 
Sta/te areas there is complaint from 
the people that th e y  are not getting 
forest produce in time and they have 
been much troubled by the forest staff. 
These things should be looked into.
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As regards fisheries, I am glad that 
the inland fisheries in Orissa have 
improved very much. At the same 
time I am sorry that the greatest 
single unit of fisheries in India, the 
great Chilka lake has not yet attract
ed the attention of Government. In 
this Budget there is no provision for 
the improvement of the Chilka lake. 
The production of fish is gradually 
being diminished. Whatever produc
tion is there is being exported and 
the local people, those who take fish 
as their secondary food, are not 
getting fish and the prices have 
become too high. Some provision 
should be made so that the local 
people may get fish at moderate 
rates, rates which they are able to 
pay. There should be no further 
delay in the development of the 
Chilka lake.

Demand No. 37 relates to Agricul
ture. You will be surprised to know 
that out of the 13 districts in Orissa, 
7 are State areas. In the former 
garhzat areas even a Police Sub
Inspector sometimes used to be 
appointed as the Director of Public 
Instruction. Perhaps with that back
ground even today in the Agricul
ture Department an IAS officer is 
appointed as the Director of the 
Department while there are highly 
Qualified agricultural people who can 
manage the Department well. I 
request that this system should not 
be prolonged further.

As regards Demand No. 38, Supply, 
I would say that this department is 
•nly taking the money we provide 
but actually they are not helping 
the people. The supply of cement, 
iron and coal is not very good and 
even Government work suffers. I 
would suggest that this department 
should be a little more active and 
that they should remove the difficul
ties of the people.

Now, I will draw attention to some 
of the grievances of the local 
People which have come to my notice

and they are regarding local develop
mental works. There should be a 
bridge over the river Madagni bet
ween Haj and Tankol. The Janardan 
M. E. School and Shankarpur M. E. 
Schore should be helped in the cons
truction of their school and hostel 
buildings respectively. There should 
be a flood protection embankment 
near Lakhanp^r and on Kaligini 
river because the land of 10 villages 
are affected during floods; though 
the Hadabandha and Taymangal 
dams had long been erected, the 
irrigation channels have not yet been 
dug for the last 4 years. I hope the 
channels would soon be constructed 
and the people would get the benefit 
of these projects.

1 am glad to note that after the 
establishment of the zila paiishads 
and the panchayat samitis, these 
samitis are very active and establish 
ing village committees for growing 
more food in the villages In each 
village they are establishing these 
committees and they are taking the 
asistance of the people. They arc alto 
encouraging the people to increase the 
agricultural production. I requeirt that 
the officials should also help the people 
in time; they should be supplied with 
better seeds, and fertilizers and also 
insecticides edc. The enthusiasm 
which has now been created should 
be? maintained and the Government 
should help in these grow more food 
compaigns.

Shri B. C. Muliick (Kendrapara— 
Reserved—Sch. Castes) : Mr. Deputy 
Speaker, Sir, floods in Orissa have been 
a terror for the laat 20 years from 
1940 to 1960. Within this period a 
large number of families have been 
rendered homeless. Many people have 
lost their lives and many cultivated 
lands have been sand-cast. But no 
effective steps were takert, no wise 
steps were taken mo far to save the 
people from the ravages of floods. We 
are told several times in thi* august 
House that the State Governments are 
responsible for the planning and exe
cution of the flood control works
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within their terrtories. In the case 
of Orissa, I do not find that any pro
per attention was paid to the problem. 
One reason is the lack of funds and 
the second is the inefficiency of the 
adminis’ ration or the Ministry.

The Minister who was in charge of 
the Flood control and Irrigation 
department devoted most of his 
energy and time to the development 
of his own area, the constituency from 
which he was elected.

The drainage scheme in Orissa is 
very bad. So, on account of the 
bad drainage scheme, the people of 
large areas in Orissa have been suffer
ing a lot. I will give one example. 
There are bunds which obstruct the 
drainage of flood water. There is a 
great demand from the people of 
Jajpur, Dharmasala, Barchana, Bin- 
jhapur, Patamudai and Aul for the re
moval of the Bagi, Gajiria and Aul 
ring bunds which prevent the drai
nage of flood waters of Brahmani, 
Birupa and Kharasroto rivers. This is 
a very vital demand. It should be con
sidered by the Government. They 
were demanding this for the last so 
many years.

Recently, the flood enquiry com
mittee under the chairmanship of 
Shri S  N. Bhanjdeo, an ex-Minister of 
Orissa, visited my constituency in 
Ja jp u r area. We had put our grie
vances before him. I do not know 
whether that committee will consider 
all the points because the complaint 
is against the Chairman, Shri Bhanj
deo. Even then, when there is Shri 
Ahuja, a very efficient engineer from 
the Centre, we hope that the grievan
ces of the people of my area will be 
looked into.

Floods of 1960 were unprecedented 
in Orissa. About 98-98 percent of 
the houses in a village had been des
troyed. According to the report of 
the Government more than one lakh

people had been rendered homeless 
and about 45-50 pe;sons lost their 
lives. The help that is being given 
to the people is very inadequate. 
From a minimum of Rs. 10, the help 
that can be given extends up to a 
maximum of Rs. 100. But even then 
it does not go to the people who are 
affected. Loans are also granted but 
loan forms are not given free. I 
understood in my constituency that 
the forms were sold at Rs. 5 or so; and 
for getting a loan of Rs. 50, a man 
had to spend about Rs. 5 by way of 
the cost of form, payment of illegal 
gratification to the clerks and so on; 
he has to satisfy some other people 
also. I hope that the Government 
will look into this matter.

In the usually flood affected areas, 
Government is not helping people to 
raise the homesteads. Instead of 
helping the people to do this, Govern
ment constructs some mounds or 
raised platforms here and there which 
cannot serve the purpose. These 
mounds are construcied with an idea 
that the people along with their 
cattle and other belongings can lake 
shelter at the time of floods. This 
is bad planning. I urge upon the 
Government to provide money for 
raising the homesteads.

Some money has been provided for 
being given to the people who have 
lost their professional tools and equip
ment. There are some persons like 
the Gokha and Baghuti who live on 
fishing. They have been neglected 
Their professional equipment had been 
washed away by the floods and they 
have not been given any help so far. 
I request that help should be given to 
these people who are poor Harijans 
to purchase the needed implements. 
The money allotted for the relief of 
such victims Is not being utilised pro
perly and I can give some examples. 
I was told that about Rs. 5 lakhs 
were collected for the Chief Minister’s 
relief fund. The Chief Minister dis
tributed a considerable amount 
among a few persons in the Sec re*
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tariat, Political and Services Depart
ment. How was the justified in dis
tributing this money meant for the 
millions of people who are affected 
by the floods? That requires careful 
consideration. I have got a list of 
people here but I do not want to give 
the names. It is surprising to know 
that this payment to the Secretariat 
staff ranged from Rs. 50 to Rs. 1500 
and right from persons of the status 
of Assistant Secretary down to the 
status of a peon these amounts had 
been given. I feel that this money 
should be properly utilised.

Dr. Samantsinhar had also spoken 
about the village chowkidars. They 
are the people* who serve the Govern
ment ai the bottom but they are paid 
the most inadequate salary of Rs. 5 
per month. 1  ̂ is a matter of great 
that their pay is just Rs. 5 per month. 
Even this amount is not regularly paid 
to them. Recently, I had been to 
Orissa on a tour of my constituency 
and I was told that in these hard 
times some chowkidars were not paid 
even this paltry sum of Rs. 5 for some 
months together. If for seven or eight 
months they are not paid even this 
salary of Rs. 5 per month, I do not 
know how they can be expected to 
live or to maintain their families.

Coming to the point regarding the 
housing colonies for the Harijans, the 
things are bad and hopeless here too. 
In the years 1956, 1957 and 1958 a sum 
of Rs. 80.000 was sanctioned for the 
const ruction osf houses in Sukinda 
P.S. at Buragodia, Dubri and Gobar- 
ghati. After construction of the 
houses, all these houses were again 
destroyed by the Government and 
the persons for whom they were con
structed were not allowed to stay in 
that place. Tliis is a serious situation. 
I hope the Government will look into 
this.

The stipend money that is sanction
ed to the students does not reach 
them in time. I have received several 
letters that the headmasters of some 
schools are delaying it and they are

not giving the stipend amounts in the 
proper time. I had written some 
letters to the Government to enquire 
into the matter. There is one such 
case in Kripa Sindhu Vidya Bhawan 
in my constituency and I do not know 
what is the result of investigations 
there.

The money sanctioned for the Sche- 
dul H Caste students is not al^o pro
perly wiiJised. About fifty per cent of 
the money sanctioned is taken away 
by the Secretary or the managing 
committee of the schools though the 
full amount is meant for utilisation 
by the students; the amount thus 
taken away is utilised for the con
struction of buildings. I do n o t like 
to give out the names here. But I 
hope the Government would set up a 
committee to po into it and see whe
ther the money meant for utilisation 
by the Scheduled Caste students at 
the pre-matric stage had been utilised 
properly.

The last point is this. About Rs. 12 
lakhs was sanctioned for being spent 
in five years in a block in my own 
constituency at Brinjharpur. Out of 
this amount about Rs. 60,000 was sur
rendered to the Government last year; 
the money could not be spent. If 
the moneys meant for such develop
mental works are not spent, how can 
•there be quick development? This 
m atter should be looked into.

16 hrs.

Shri B. R. Bharat: Mr. Deputy*
Speaker, Sir, the House has debated 
the Demands for Grants of the 
Government of Orissa, and I am 
grateful to the hon. Members who 
have participated in this debate. They 
have raised a number of points, and 
I would l ik e  to clarify same of the 
points raised during the course of the 
debate.

Shri Morarka (Jhunjhunu): It is
4 O' clock, Sir.

Mr. Deputy*Speaker: Then the hon. 
Minister may continue tomorrow.
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1«.01 hrs.

MOTIONS RE: ANNUAL REPORTS
OF THE INDIAN AIRLINES 

CORPORATION AND THE 
AIR-INDIA INTER

NATIONAL CORPORATION.
Mr. Deputy-Speaker: Now there are 

a large number of hon. Members who 
want to participate in this discussion. 
Separate motion^ have also been 
given. What time shall we fix for 
each hon. Member? For the Mover, it 
may be 20 minutes.

Shri D. C. Sharma: (Gurdaspur):
Whenever I raise a discussion a large 
number of hon. Members would like 
to participate in it. This is nothing 
new.

Mr. Deputy-Speaker: 1 have en
quired from the hon. Member whether 
he will be content with 20 minutes. 
Instead of giving me an answer he 
has said so many things.

Shri D. C. Sharma: I submit that
you may kindly give me 25 minutes 
at least.

Shri Ram Krishan Gupta (Mahen- 
dragarh): I have also given notice of 
a motion. 25 minutes may be given 
to me also.

Mr. Deputy-Speaker: If both the 
Movers take 25 minutes each, and if
I give the co-movers 15 minutes each, 
there will bv no time for the reply!

Shri Ram Krishan Gupta: I have
also given notice of a motion.

Mr. Deputy-Speaker: If he is also
a Mover, I would restrict the time to 
20 minutes for the Mover and 10 
minutea for each hon. Member who 
follows.

Shri D. C. Sharma: For the prime
Mover, you have already given 25 
minutes.

Mr. Deputy-Speaker: Both equally
are Movers.

Shri D. C. Sharma: It i* with a
feelings of pride that I rise to ini
tiate this discussion. I beg to move:
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“That this House takes note of 
the Annual Reports of the Indian 
Airlines Corporation and the Air 
India International Corporation 
for the year 1958-59, laid on ihe 
Table of the House on the 21st 
December, 1959.**

I think one of the wisest things that 
our Government has done in free India 
is the nationalisation of air transport 
in the country. This decision is going 
to have very far-reaching effects, and 
without being offensive to anybody,
I would submit that all kinds of 
transport in this country should be 
nationalised. This is in the fitness of 
things. The railways are already 
nationalised, and I believe that our 
inland water transport and other 
transport services will have the same 
future. I feel that this nationalisa
tion has resulted in the regularity of 
service conditions in our country. It 
has k\l to better service con
ditions in our country It has made 
our services, whether inland or over
seas, a byword for efficiency. This 
thin*' would never have happened if 
these services had continued to be 
under private management. The sit
uation at that time was scry different 
from what it is now. Moreover, no 
private company can cope with the 
everchanfiing picture of air transport 
in this world now They cannot pro
vide funds for it and they cannot 
provide active help for it. Therefore, 
I congratulate the Government on 
having taken this decision. But I find 
one thing which is very depressing, 
and it is this. The Indian Airlines 
Corporation and the Air-India Inter
national are looked upon a* two 
children of the same parents, but 
children who are not ro ’rt/* tr* have 
any collaboration with each other. 
After going through these reports, I 
find that both of them live in 
separate compartments and that 
the one does not share with the other 
its results, its experiments, its good 
fortune and it* goodwill This is a 
▼ery unhappy state of affairs.
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In  England there are the British 
£uropean Airways and the BOAC. I 
find that they are two separate wings, 
but they are working in a very happy 
and hearty collaboration with each 
other. I have before me the annual 
report and accounts of the British 
European Airways for 1959-60 and in 
that report, a very good point has 
been made that there should be active 
collaboration between these two wings. 
I am sorry to And that in these four 
reports which I have read, nowhere 
it has been said that there is an in
terchange of scientific date, an inter
change of knowhow or interchange of 
any oth^r kind between these two 
corporations. I believe that this is not 
a tfood thing for the efficiency of our 
air transport in this country.

Another point is this, I think it is 
for the first time that I am initiating 
a discussion on this matter. Perhaps 
.somebody else might have done it be
fore, but my feeling is, it is for the 
first time that I am raising a discus
sion on the reports of these two cor
porations. This shows that our Minis
try does not want the Parliament to 
take a more sustained interest in this 
venture of ours. If one were to read 
the House of Commons debates, one 
would find that the House of Com
mons takes a very lively, sustained and 
continuous in tru s t in air transport. 
But here I find that our interest is 
only sporadic. Of course, we take in
terest in the form of questions and 
other things, but beyond that, we 
leave these corporations to look after 
themselves under the auspices of the 
directors and the Minister in charge 
of civil aviation.

I would also submit that our coun
try is not so well provided with money 
and we cannot have our civil air 
transport and defence air transport as 
two separate entities, as we are doing 
°ow. They may live as two separate 
entities for some time, but the one 
should be able to merge with the 
other at a given time of emergency. 
Our civil air transport should be
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ready to merge itself into the defence 
air transport at any given time of 
emergency. I  find from these reports 
that the defence services have their 
own problems, a3 our civil air trans
port has its own questions to answer. 
But the two never come Together or 
if they come together, they do so in 
a secret fashion, in fashion of which 
I do not approve. I believe that this 
is not conducive to the development 
of air transport in our country, be
cause air transport is going to play a 
very important part not only so far 
as civil operations are concerned, but 
also so far as defence operations are 
concerned.

Moreover, I think almost 12 years 
have passed and in one of the reports 
it is said that the corporation is #oing 
to enter upon a new phase, a new 
stage of development. I am very 
happy to read that sentence. But I 
would suggest that a parliamentary 
committee should be appointed to go 
into the working of both these bodies 
and to suggest ways and means of im
proving them and of bringing about 
more collaboration between them. I 
And that in other countries the ques
tion of air transport is always kept 
under review. It is done very often 
by the Parliament there. Here the 
whole thing has become departmenta
lised. The whole thing has become 
something like a department into 
which you cannot get any new ideas. I 
think departments are good fn a Way, 
but these departments should some
time* have the advantage of advice 
from some outside agency, advice 
from technical persons and also from 
non-technical persons. Therefore, It 
1« necessary lh a t now we must have 
a parliamentary committee to go into 
the question of air transport, whether 
ft is inland or overseas.

I say thig from this point of view 
It is true that Indian Airlines Corpora
tion has shown a small profit this 
time. I am very happy to And that 
The Air-lndia International has also 
been showing some profit these years.
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[Shri D. C. Sharma]
Of course, profit is not the sole motive. 
But nobody would deny that these 
commercial utility services must 
justify their existence by showing 
some kind of profit. In the British 
European Airways I find that the net 
profit earned during a year is 12 per 
cent. I do not know what precentage 
of profit w£ are having. I think it 
will require so many years to wipe of 
the loss that we have suffered all 
these years, it will require so many 
years for us to pay back the loans. 
Both our corporations are living upon 
lioans, subsidies and things of that 
kind. I do not object to that. But I 
feel that this problem has got to be 
studied^ that they must be made pro
fit yielding oncerns in some way or 
the other.

16*14 hrs.
[Shhi J a g a n a t h a  R a o  in the Chair]

So far as the staff is concerned, I 
do not know how it is recruited. I 
do not understand how the staff, staff 
of all kinds,—operation, traffic engi
neering, finance, audit, stores and sup- 
p l i< s u r fa c e  transport, catering and 
canteen, general administration etc.— 
arc recruited. But I must admit that 
since both these corporations have 
become autonomous bodies I have 
been hearing so many complaints 
about the appointment of officers at 
all levels.

Shri V. P. Nayar (Quilon): In
cluding the highest.

Shri D. C- Sharma: I do not want
to say anything harsh because I feel 
proud of this Corporation. But I can
not help saying that the policy of this 
Corporation, so far as appointments 
arc concerned, has not been, like 
Caesar’s wife, above suspicion. There
fore, I would suggest that something 
should be done in order to have a 
contented and up to date and up to 
the mark staff. How that can be 
done, I leave it to the Minister to 
find out Of course, I will give my
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suggestions when I make my conclud
ing remarks.

So far as staff amenities are con
cerned, I do not think we can con
gratulate overselves very much. I was 
talking about appointment of staff. 
You will remember, last time there 
was a big strike, and that strike cost 
us several lakhs of rupees. That 
shows that there was something un
healthy, so far as the relations of the 
staff are concerned, with the Corpora
tion. It always happens when you do 
not follow particular rules or regula
tions, particular norms, when you are 
appointing staff.

When I think of the Indian Airlines 
Corporation, I find it is mostly an out 
of the date service. Look at the num
ber of Dakotas that they have. Of 
course, our Minister will get up and 
say “Oh! these Dakotas are giving 
good performance”. Everything gives 
good performance according to them. 
But, the fact of the matter is that I 
want our Indian Airlines Corporation 
to be up to date in this matter. We 
should not suffer in comoarison with 
other countries in this matter.

Shri Narayanankutty Me non
(Mukandapuram > An all jet ser
vice.

Shri D. C. Sharma: Of course, so
far as Air India International is con
cerned, I think we are not suffering 
so much from out-of-datedness. But 
u e very much b 'hind . . . (Inter
ruptions). 11 the hon. M inuter
pleases, he can listen to me. If he 
does not want to listen to me, he may 
go out. I will be able to carry on 
much better in that case.

I was submitting that we are very 
much behind other countries, go far 
as our internal airlines are concerned. 
Other countries are thinking of super
sonic aircrafts. Where are we? At
the same time, otiur countries are
thinking of self-sufficiency, so far as 
production of these aircraft is con
cerned. Where are we? We are
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making only experiments and alter 
a year or so wc learn that those ex
periments have not been so success
ful. So, the problem is this. We 
should be self-sufficient, so far as 
production of aircrafts is concerned, 
and I believe that something has got 
to be done about it.

Then I do not find any provision 
made in this report for research. Re
search is very very important, espe
cially research with regard to flying 
operations, ground operations and 
management techniques. All the pro
gressive airlines in the world hove 
research wings and they carry on re
search in all these fields. But I do 
not find any research being done here. 
I think we are living in an age which 
has no validity today.

At the same time, I would say that 
our publicity—I do not want to refer 
to that doggerel which was once ad
vertised—is not so up to date when 
compared with the publicity of other 
airlines. Take, for instance, the ad
vertisements of BOAC in India.
I read its advertisements in India. 
There is the human angle in those 
advertisements, which is missing in 
ours. Our publicity is either very 
queer or very fantastic. We do not 
try to introduce the element of nor
mality, the psychological normality in 
our publicity.

Shri Ifarish Chandra Mathnr 
(Pali): In the international compe
tition Air-India International got the 
first prize.

Shri D. C. Sharma: The hon. Mem
ber has got some brief from someone.

Shri flarish Chandra Mathur What 
•re you talking?

Shri D. C. Sharma: I am saying
what 1 know. I say ihe hon. Member 
has got a very good brief from the 
Library and therefore he is saying so.

I would very respectfully submit 
that our international contacts *re ex
panding. We are having new relation
ship with the countries of Africa and 
L*tin America. I would request the

hon. Minister that we should try to 
think out ways and means of expand
ing our services to these countries.

Having said this, I cannot help say
ing that our Air India International 
has earned a good name in the inter
national field and we all feel very 
happy about it. The Indian Airlines 
Corporation is also doing well. But
I am afraid of the competitions that 
we have got to face in the future. 
Shall we be able to face the competi
tion from other countriep? Unless 
we set our house in order, unless we 
try to introduce new techniques, new 
aircraft and new management, I think 
we would lag behind. Our pilots are 
a wonderful lot and they have done 
very good work. But up-to-date 
pilots being put in charge of out-of
date aircraft does not augur well for 
the future. Our first rate pilots should 
be put in charge of up-to-date and 
first rate aircrafts. Then alone will 
India be able to maintain her 
position in the world of competition, 
which is a very very ruthless one, a 
world which is moving very fast, a 
world which is not going to be tender 
to India or to her Air-lines Corpora
tions

Mr. Chairman: Motion moved:
“That this House takes note of 

the Annual Reports of the Indian 
Air-lines Corporation and the 
Air-India International Corpora* 
tion for the year 1958-59, laid on 
the Table of the House4 on the 
21st December, 1969.'’
*ft ijcff Sir. I beg to move:

“That this House takes note of 
the Annual Reports of the Indian 
Airline* Corporation and the 
India International Corporation 
for the year 1969-60, laid on the 
Table of the House on the 14th 
December, I960 ”

toR tr i w w  **r *an  nFr 
W t i / r  w tenr * m r  fr ftp
w m  9V ^  ffinrr tfrr-
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[*ft n v r ^ r  »j^r] 

t t  $  *r? s f t O T v t f i w f t
*ft sprft ^  ^ rrrf % flrcfr >ft fa^nsr
%  * f * f  t ,  3*PfiT ?frT3rr*f f a t f t  >ft 
y r t t  5Trwv lr M l -  t f t  f ^ i s r  Ir v * r  ^
$  1 ? *t%  i f  #  s t  src? * f t

v  w -fr  ^ r r  % i ^r^t
?ro? f a t f t  >ft *j ?*k  ^  T T T f^ r  ^ r

|  *r*r% fatr xrzn f a r .
t  ^n? T ftnrr ?r>? f o r ?  $ i 4' ?*t

j t r t  ipt rrrt? in ^ r  w n  v rv ^ r  f t
W m *  <P*tft * t  r r r t e  v r  ^ r r r r  s v * '
vth \ ^ i?rtt g i W k  * rr.^r »m

» :  ‘

“A vital factor in the financial 
results of an airline is the extent 
to which it can sell the seats it 
has on offer; the unoccupied seats 
in an aircraft can be used as a 
measure of failure. The standard 
of measurement used is called the 
Passenger Load Factor, which is 
defined as ‘the percentage rela
tionship of passenger miles of 
available seat miles’.”

O ff *T n  IT ^ ’ T W  ^  T j:r  i  f v  
WV 7fa3TT wt* f a x  IT *m<T 
tnrc stt ijn sn rr

j p f *  *£ ? *f * t  r r v r  J T ^ f f  ir folTT ^ W T
% eft *nr f a t f t  t ft  *r w  ?r i 

% tit* «tc ssj u ^ - y . c  *r
tfV T  ? P«U[ ^ T T ^ fR < T  T I  i f f y  'fiH iT
y .t  *  «rr « r t r  v f t  ^ f f  <n
<£T® ^tTo T T  X V . ' «  «TT w k  %0 
^¥To rn fo  *?t X S  . X «tt I * » f t  f f n r  
v r  HXV-X» »T tr^T tfTJT 
v r  artx < * f z r  s ,v  31 »n  i ^  o r  
vree «ft *mw t .  ^  * n ^  
f l p r w  «• *ft  i fin n  i e r f r f t m  v t  
w h fc p r t  I t  w m  |  i 

vr w ?  t  fa  «pit
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%ft? ?ft surer v t f w  qft 3ft^
*rn?% if ^  >̂*(1

’f tg  1 ^ 1% ^
qftfrm TT̂ fr qt»ft 

vfthn: # tr  r̂f 1 4  ^  
i  ft: w  i r m  it 

q?T 1 ftrcrr*r ^
cf\T 5ft? ^FHT

s*t «rr^t tr^rr »n:f̂ ?T
if ?n^T vTt? <K̂ Pr S(fT -TT 5JrtTT

srvr $ n >  s»ft 3 7 5  #
>ft |  1

^  w  «frr w
»rm frqfe ^nr #  qrrr ^raT ^
3?nt TTq5t j^ iw  j?rr ^  ?rr?n
?rq f̂tar#5r |  1 fc fr i if f^r »m  
^ ffr 5*t<pt *rar % ttto t «rr
fa  3T?f^t, u ^ »  ^  m irro r  v r 
JWT, «rr ftp w x  ^
FTTTr̂  H 5Tdt rfr ^Tii *r,*T «TT

^jtctt 5WT 1
$*lft »rtt m tH  I  fa  *PTT 5*T

f, f a  w :  r> farft
vrq^t it %*\ ^r?T If ^ tk t ^  «sr sttitt 
wVt ^  stq;ft ti7*nxR tfr cfi *̂f 

»rm 3ft ^  qr ?rm ?fYr
qr CTln n̂T q̂ TT I A  ?»T JTW Vt 
iiT Tft f  fa  ?9T
v t ?rr^t TT <Kt»WIT % 3JTTC1
r r  ^rrr q r  £  f a  q *fr r c r  I p r t t  %t «t t w  
5 t  %Crt q^ftw  Ip r tt frt «m*w«
•pt trr ^t ?rffaT ^ fa !pn^ sTrrr^R f 
% ^ t  t o  ^  q r  ^*r o t k t  *r s j t r t  
ftqri «rt, %fn rrffa t»*r if 
$1% v t v t f w  fa  v fh rfW f v t 1 
«<t era «nt ift T ^ rf ^t?ft 1 1 r»ftrn
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v wffrr «p̂ rr fa 5* vrn vt
tu t*  fe*TT VP3[ 1

f<rti *r anra vi vt fro  fa*r
ilffT I  f a  Vt fC T m  *ff 3nVt VlTfajsW
% Jrt fa in  »n>T ^ «rtr 
g 3 * i t  *rk ? i t ? t  fr i v  vt^wt £ 
fa vpt% ^ ttft *  vt srnj 1 v  
5? VFT rr^T'T *1? Tin jf fa  in£t rr+ 
^rfaT f, fav*r ir*r *r^ tvfav  
v ^ r  vt v tw r  *mt |  i 

rfmft SlrT ^ HfT VJFVT WTT 
;*TT fa  ifT JiTn-fpT fa*  Vt Tr» tffo
ir«ri itv t fa*rv *T3>ittt 
^  5fT?T vt £ fa ?V ViV% tj % 
fa\r ',7r=rarjR v  iw ^ i vr <*v vv#t 
spTitf srifT vtjpnfr trir: *rrfa*ri %
^fan VT <«? v t 7: T W t rJTt
v* * V  ■sr.sft fan *  1 55: v t i

«P*R nift f, I FTT3-T WTO -tW-T 
* vr favr tr̂ r ftm ? vrSr̂ t ^rrf 
vt 1 fsmrr 5r*i*rr v% vvt fvn vr 1 
vir 'fn  fascfr*r fa  Wisr *fra;ffa v f t  

5* *1=T fir v t t  v?n : vv vf. ^
ft* f  :V ft-TT ff V>T 7.rm »T CTpr *r*R
v f  ?<kt -35 vt v v r f. fa qsrfcpr 
V Vf 'T M  V* f-T ff 7V >  »JTrfaTV 
vt 'ufatft ft, vr fn rs p f *t jfrp r  
t f f m  t  i t o  qrfv»nv7 v t *«r*n 
v n fa rv  h =r<fi fa<n  vrai fvwvt 
faar vpn v.%* 1 w jw t vnpft 

v  ?v j? Vi* *r% |  # ?jt finr 
«it f r r ^ r r s  v r  fa r  vr*  ff fa  o f  
*£^zfr '■mi’ttMn t  jprfaor <pmwsn 
n(f ft m m*ft $ 1 it? w  upr jrrwr 
It fv r t - x  A  t r  5 *rr f a  <r*fr ' f i r f r  r * 7  
«Rtf  T fv * T iff 7*1 vr t t  frqfte ft 
n  ,*•: fr^iT fanr kpj nV f*ror-
fa^f TT ITTT fa«7 V I 4 an tin
r ’ln r r  <f? ryr j  f j f f a  an f*rm  

t  *5 *rv *r ff 1 r r  >rm*r *f
37«(Ai) LSD -4.

Air-India International 
Corporation 

5»nro ĵ rwT v  vt t i  ^5^ ^ jp.-jvsn
1 1 o rr in  arrvf iw  ijvnrarr r^ ri

S «ft ?*r vrft fw v .ito  wnWt 
iftr fir ^ rf otitt vnr ttvt
T hrr 1 %’i w ,* r srnff * 1  afr fa  #*r 
wnO1 *$i, ?*r friti ir vt fa r fan 
»m  t  *»>r arf x r t  *  t  :—

“Although the trend throughout 
the world towards mergers, con
sortiums or revenue pools will, to 
some extent, relieve competitive 
pressures, the fact remains that, 
backed by their respective Gov
ernments, the world’s airlines by 
and large provide a total capacity 
on most routes far in excess of 
the demand. With the exception 
of peak seasons on special high 
density routes like the Atlantic, 
load factors are likely to be un
economical ly low over many 
routes. The addition of large 
fleets of high capacity jet trans
port planes will aggravate the 
situation/*.

v? *tft >f% TsfaR vtfV |  fa anr

#r  fc *rtr ffprftaH t i  y n w i 
w tt t  ?ft jrK̂ fi wn jv tt

?rtfar v? ^ f a  p r  v w  ^  # e
TT 1 *fr 

wsft ^  f a  r r  w i t  bstvt

«nn  ̂ <ftr t*ttv f«wn ift 
fam amnn i

r»fa w r  cr, f a  4 tr  f i t !  h t r  
trwfrf A frav ip »rr*r% t^ rt v fs r  
1 1 v f r  jnrtfr* *nr -*ft ^ i q ifnm ik  
if -*ft htj ijwm v u n  <wr *rf*K T*r w w
m  WIV JfT MT*T̂t«T VWft % IV
tnrvhn ^  vptt v wvtt vt. fan vt i 
w m  v f v t fa  w t f?tf «»*ft ’nN hr 
i  fa  i v *  f f tv t  i z t ^ v w  v W t-  
t«pr«ftr#ftw (fcvnmf* vtrfttv^ 
frni vt v m  A itf w to  vt faqi vtv i 
f t  w i t  |  f a  «nv 9W ffV ftv  % f »  if
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lfil(\111'41., � f't7 ffl � � 
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?TTj? % 3rPTT fj?  V T  S t  4 1 ^ 1 1
v m v ff  <r T 5 * T f  m q T t

*  fa  ffw  % Jfnw  p T f  % ^rfr”  
»rqn: v t ^ t  j j t k i  v t t  *fY r 
rr^ifTj ipTtrr T T T  % ^ T t  T ? T t  I

sr^r m s  w r  an ^ tf tr  
^  q ^ t xnr f a  ’f t?  f rc r r  5*1% sre 
arM*rr f t  4  5 T  wti v t  * t H H  ^ t  4qTT 

jf * f t f a  ^ft 4 %  *r *ft  v i h ' i
•f rM l f  |  ^ v f  ir T ^ t £

f a  t o f t  s f t?  «rf*T * r r  ft 1 m r r  4  

JT?rf f a - H R  « r N %  TT*t% f a  
V *  f t  STPTfT Ti? T P T  T ^  ^ T f t  STfft 
f a  co—to  ^ sprfa
s f'K q T  f r  T T *T fi T T  f'-TO 3 °  5 r 3 R f a
fr?5% t h t  i  ;r m  >5 f ^ t t t
^rrfiT'71 if JTCRT faqT I tTTR zc?, fvVRFT 
? ft xra ft ir̂ T P. fa jjtrt n
7<TK1 T R T ?  3 > i  £3JTT T  i o
?snrr m  -  v T ^ r r t  ?'r & * f t r

f,iFr ~ m fr -r  ^rt'T? n  i ^ K t  T£> 
^f«n I IT a  'JTt fa'-TIT I? fa  ZH 3PT TT 

fa -^ rr fa q r  t p t 't t  vU  r » m  -*f» 
m r s f V  *? %  t t  ?rsgjr .-*rTt r t * m
fsHFR 'TJT'Tr I

W T fa T  it 4  f a *  v r  * 1 *  % f * w  
a m : < » n  f a  v m  p r  f r f t  v r r f t -
’ T T ^ f V I  r r ^ j j i r s R  T  V >  f t  V T  »t 
« n t  rh n  T^rsrpt f a m  x n t  ^  ^  
vir^t \ ^ ( 7. f t  amr fa  frnm  r r  f r f r  
T f l r f a f f  «r v r f n t R  5 *n r t  *t j i n r r  
V ttn fip fS P T  (ft ! * f  f *T  VPT T T

T tr !̂TT j  fa  3T?T rnfT ffown 
T T  W H  % T T ^ t *JT T O

vr t j j t t t  « t^ rrr  ^ 1 4*n fa  4%
VTTVt a’T’TRT fa  ^ tS  fo<IT {TT
^ ? v t  % r> r T ift It, * n t  ?*r^

% w r r a  sr<t r i  »» 

v r  ir<ft irnT=r *r w t t  m w f r  f i t  
*rff% % «rcr »r*V ft fa  ffan w

m  rg^ t  y m > » sT-t ^ t  x m r ^ f r  f f t  

9TRT 3TRt ?^T Jfff ?nft *jH'f«*>*i fft 'TT'Tt 
^  f t ’f f  %■ T<f*T*TM 3 Jfre i »t 3JTt7t 

^W rf% % 5R  * ^ T  VT<nT*6PT 4 ? t

f i  1 «t*n % ir*m sirret
fft »W rft t  1 «TH JTT f m t T  Jt 

fa  <f, fTT qt?ff f t  Jf 7T> JTT «TTiT 
fa rt jii^ 'ii 1

* n fa rc  *r f f a  ?<t wtt ^  

« f r r  >rt Tfl'iTH * r f» !  ^  f r « r r

f-T^ft iJH  r r ^ ^ f n ^ g i  ?«TT%c p p t  %

i r f r ^  npr v r ^ U T s r ^

sp *R!T ^7% tt «tVrt f*r?rr
«n j p  itPT  *Pr f i t  m
fcrt fa  fT^pTH ^»t 55t if 5TBt fa  TTfi- 
j f r t r ^  ? tr tc  3jmrr w  
fg^W M  £  ST'TT I f t t f T ^ r  rrr^t VI 
»TTTf»T? ?i=T3rnT i?t 'Tf'Tt f t  ^TTT 
% 5 » t t  i t  pW # * r ? w f r?  7n * w >  

f. f a  *st t t  f̂r 'T71?. Tqrrt '^tpt f?tn 
3m m  v *f ?T 'TPT IT 3ftf ^TT fa  TT
t^'+; ir*r « n r  ? r r  HTfrr flV #fa- 
^ ■ n r r  * t r  r t  w t* t HU t t  ■ ttp tt n  

■JTTTt VBBtT T^T TW  f ^ T t  VrflTT I

* n f g r  i j  ^  rT^ d r t r  ? T T f t t  T*I 

TMT HT?PTt J., f ^ rm  f^T. Tlf»TO? if
*ft m m  m  w V  m v f h r  * r^ f t  ft  *r i » t

T F T  f t  T F R  »t T T T T  ^  finrt *»! I 4  
•TTfPTT f  f a  ?H ̂  M W^TT TT n  V q 

J t f  >ft * t  T V m  Jt f a  T T T  f*t » ^ T
v t  4 e p n r r n t  fa m  arrt 1 T t i t  tfr 
p n f t  m r ^ f r  wv *n'4\ J| i n v  w -  

f e « R  % f^ T T T  it arc txz*i * m  
f r a t n  n  t m  * * n ,  -ft  b h  q r  r > i  r *  
l^ r f f  f t  f a  T(rt ? « t f t  t - n tz z  .ft 
M  arpf i f t r  f t  w  w r. ! ; 
e f v r i  «%  f« r  9, - t f t  ¥ .  </,*. ? ! w  
m m  |  i

The Deputy Mlni trr of Civil Avia
tion (Shri Mohiod4ii)): May I rcmirtd
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the hon Member that this question of 
catering was in connection with the 
Palam air-port which has nothing to 
do with the supply of food by the 
I.A.C. or by the A.I.I.

fTjTOt? % f=r VT
nijr

jflH ’f  if % *?T fPTTT-
*tf«T %dr*r srTft fvfln srrd, f a m  ^  
v*Tfa«ff vt w r v f r  i *rft «w f *f 
7 ?rt W f f l  f v  ??, J F 1T  T  S f f f  V F T fa m
»t l i i  h£i TT-^nr T^=n t *pp: ?T=ftO
vnfaqT v^f^n VT tm  ZT'J it k 
s-rvr j"TJrrtr v r  =ft 77*t jrwrft
sfi'U, fvm ?n7«fr vt
s?<ft, 5*t s tt  vr p̂rra im^hr ^«ft aft 
«R ? *Tv‘-f % I S'Tfaq *rfr ?T5Nt^ $ 
fv *mre4t vt ^  ift ?rctvr ft
*TV<TT I  fv %£ft*T f*T*T*T VT f̂ TTt- 
SterT -ftr tt ^̂ ttjtt 3tt$, »̂tt fv 
=T fvar $ i ^ t vt mus^t vt
f t  f*m T ft fv-st ^T t VT Tff ^  
*V:*t |  I
Mr. Chairman: Motion moved:

"That this House takes note of 
the Annual Reports of the Indian 
Airiines Corporation and the 
Air-India International Corpora
tion for the year 1959-GO, laid on 
the Table of the Hous-.* on the 
14th December, 1960”.

16.42 hrs.
RE: ORISSA DEMANDS FOR 

GRANTS 
The Deputy Minister of Finance

(Shri B. R. Bhagat): Sir, the Minister 
nf Finance had given notic* of De
mands in respect of Orissa Budget for 
the amounts shown in column 4 of the 
List of Demands circulated to Mem
bers.
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It is now seen that there are some 
minor discrepancies between theee 
figures and the corresponding figures 
shown in the Book of Demands.

The discrepancy has occurred on 
account of the procedural difference 
in the preparation of Budget papers in 
Orissa and at the Centre. The notice 
was issued according to our practice 
by rounding the amounts in thousands. 
According to the practice in Orissa, 
the figures are given in units.

With your permission, Sir, I would 
request that the list may be cor
rected** according to the revised list 
which I am laying on the Table. It 
may be circulated to the Members to
night.

Shri Nagi Reddy (Anantapur): Are 
you sure there are no other discrepan
cies?

Shri B. R. Bhagat: Not so far.

Shri Narayanankutty Menon
(M ukandapuram): Let us see later on.

16.44 hrs.
MOTIONS RE: ANNUAL REPORTS 
OF THE INDIAN AIRLINES CORPO
RATION AND THE AIR-INDIA 
INTERNATIONAL CORPORATION— 

Contd.
Mr. Chairman: May I know how

much time the hon. Minister would 
take?

Shri Mohiuddin: About 25 minutes.
It is a two-hours discussion.

Mr. Chairman: Shri Menon.

Shri Narayanankutty Menon: Mr.
Chairman, Sir, I join with Shri Sharma 
in expressing our legitimate sense of 
pricf • in the service of the Indian Air
lines Corporation and the Air-India 
International Corporation, confining 
myself to paying a compliment to the 
pilots, the flight service men and the

••The corrected figures have been incorporated in the proceedings, vide 
Cols 13660—75.
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mechanics and also the compliment 
restricted tp the service of these two 
corporations.

At the same time, there is another 
side of the picture which does not 
give us enough room for feeling it a 
matter of pride regarding the work of 
both these corporations. I wish to 
confine myself to those points which 
are not at all so sweet to the hon. 
Minister. But, reviewing the history 
of the working of these two corpora
tions I feel that these matters should 
be high-lighted in a discussion like 
this. The first point which I wish to 
place before the House is the approach 

the Indian Airlines Corporation 
about the acquisition of aircraft. The 
question of replacement of Dakotas 
had been engaging the attention of 
this House, the Public Accounts Com
mittee and the Government for a long 
time. We found that after four or 
five y e a rs  Government could not reach 
any agreed decision regarding its re
placement. A few years back the IAC 
purchased a fleet of Heron aircraft. 
This House has known the circums
tances which led the Government to 
b uy  this type of aircraft, whether it 
was warranted at that time, and whe
ther it was suitable for the IAC. The 
hon. Minister defended the deal and 
said that Heron was suitable for feeder 
flights but wisdom came six months 
later and all these Herons had to be 
sold in the international market at 
junk price. Because of this transac
tion and the Viking transaction, the 
IAC had suffered a serious loss. I 
may tell the hon. Minister that this 
mistake which was committed in the 
face of technical advice to the con
trary, cost us much and there was a 
serious loss. Let us not bury that 
serious loss. Much money has been 
squandered by officers who are respon
sible for the purchase of these aircraft 
and the responsibility had io be fixed 
upon them. Tliis House should be told 
as to who was responsible and what 
action had been taken instead of tak
ing an attitude: let bygones be by
gones; let the purchase of Viking and 
Herons be forgotten.

ISite (SAKA) Annual Reports 1J73S 
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When tht* hon. Minister Shri S. 1C 

Patil came to this Ministry and touch
ed upon this problem of replacement 
of Dakotas, he tried a hand at Fokker 
friendship aircraft and after sometime 
this type of aircraft had come in. But 
all of a sudden, even that has been 
given a go-by and new proposals are 
made by the Ministry. Now we are 
told that they arc relying upon Avro 
748, manufactured in Kanpur by the 
IAF. I have got nothing against the 
Air Force embarking upon an adven
ture of such a serious magnitude. The 
Press reports, consistently for the last 
six months, have told us that all the 
reliance that is placed by the Trans
port and Communications Ministry and 
the IAC upon this particular variety 
of aircraft is not going to materialise 
in the near future because there is 
something seriously wrong as far as 
the Avro manufacture is concerned. 
The Press reports have not only told 
that; they have also told us about the 
time factor involved in the flight of a 
prototype' before the actual aircraft is 
flown and these are to b<* utilised to 
replace the Dakotas and the far ex
panding nt*ed*s of the IAC are met. 
There is something seriously wrong 
technically as far as this is concerned. 
This morning I read that all that had 
been said in the Press is untrue and 
some prototypes are to be flown and 
so on. But certain information re. 
garding these planes had also come 
which had not been contradicted by 
the compankw themselves: even in the 
matter of designing some serious snag 
had appeared and it takes a long time, 
some months, in order to correct the 
designing faults that have been found 
in the first prototype. Secondly, ac
cording to the contract the necond 
prototype had to be flown and permit 
obtained in England by 31st July 1061. 
Could the Minister of Transport and 
Communications tell this Hou*c today 
that the second prototype would be 
flown before that date? The hon. 
Minister may laugh.

Shri Mohtoddia; What I meant 
this. It is a British company. How 
can the Member ask for a guarantee or
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[Shri Mohiuddin] 
an assurance from me whether a cer
tain thing will be done by 31st July, 
1961? It is surprising.

Shri Narayanankutty Menon: I did
not know that the hon. Minister was 
so ignorant about the transaction. I 
was not demanding anything from the 
British Government. I was demand
ing information because bon.
Minister was telling us that this Avro- 
748 was being manufactured for supply 
to the IAC by the IAF at Kanpur and 
that a British company had entered 
into a contract that the prototype 
would be flown by 31st July 1961 and 
theTe was also a penalty clause. A 
contract has been entered into by the 
President of India, and as representing 
the President of India, the Government 
of India and this Ministry are respon
sible to this House. Therefore, I put 
this question to him and enquire whe
ther that contract will be fulfilled.

Then there is another thing. Press 
reports show that there was an offer 
from the Lockheed Co. As a matter 
of fact, let mo say that I do not, in the 
first place, hold any brief for the 
Lockheed Co. But I wish to bring 
to the notice of this House that an 
offer, according to the press reports, 
has been made to the Government by 
this company I d<> not know any 
moiv details. I am mentioning only 
the press reports which say that this 
Lockheed Co. which had manufactured 
the notorious U-2 plane have made an 
offer to the Government of India to 
the effect that they will set up an air
craft factory here for the manufacture 
of the new prototype of the Lockheed 
electra plane and that the United 
States Government will supply the 
capital without foreign exchange res
trictions to the tune of Rs. 8 crores. 
adding that within 24 months the pro
totype will be ready. We are not told 
that that offer has been rejected. If 
it is a fact that entire reliance by the 
IAC and the Government is being 
placed on the Avro-748. this House 
should know the progress of the manu
facture of this Avro plane and when

Annulil Reports 13740
of the Indian Airliner 

Corporation and the 
Air-India International 

Corporation

this plane will be available. This is 
so important, and because of the ex
panding needs of the IAC it is not 
possible for the IAC to obtain the 
correct type of aircraft and because of 
the lack of proper aircraft, the ex
pansion programme of the IAC is seri
ously being undermined. Therefore, 
some 9erious thinking will have to be 
done on this m atter and some serious 
decision will have to be taken regard
ing the type of aircraft to be procur- 
red, whether it is Lockheed or Ilyshin 
or Avro-748. The Government should 
take a Arm decision. Though it has 
taken a very long time, there is yet 
enough time for the Government to 
come to a decision regarding this air
craft.

The next point that I wish to bring 
before this House has been a subject-
matter of serious discussion previous
ly, and that is about the private air
lines. Every side of the House will 
agree with me when I say that it is an 
anachronism in our country today, 
after the industrial policy resolution, 
after repeated assurances from the 
Government to this House, to see that 
still more and more licences and per
mits are being given for private air
lines to be operated in certain parts 
of the country. This House knows 
very well from the answers given by 
the Minister the story as to h o w ....

Shri Mohiuddin: May I remind the
hon. Member that this discussion is or. 
the annual reports of the two Corpora
tions. and these reports have nothing 
to do with private operators and licen
ces.

Shri Narayanankutty Menon: I will
show him how it is relevant. He has 
said that the IAC is not making en
ough profits. In the reports it is said 
that the IAC is not making enough 
profits because another arm of the 
Ministry'—the Government itself is res
ponsible for it—is giving permits and 
licences for private airlines to operate 
in certain parts of the country and 
because of such permits, these Corpo-
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Tations are not making enough profit, 
and these private airlines are being 
made an enemy of these two Corpo
rations. That is how it is relevant in 
this context. There are so many other 
things which I would like to point out, 
but because ol lack ol timef I am not 
mentioning them. But the one import
ant thing is this: unless the Govern
ment changes its policy of creating an 
enemy lor its own Corporations in this 
country for the purpose of feeding the 
private airlines, whatever has happen
ed in regard to the Kalinga Airlines 
and other airlines will continue to 
happen. Therefore, at least this year 
the Government should take a decision 
that the entire civil aviation in the 
country is nationalised and that the 
private operators be stopped from 
functioning.

Regarding aviation fuel, the Indian 
Oil Company has come into the picture 
now. It is another wing of the Gov
ernment. The IAC and the All are 
getting aviation fuel from the private
oil companies today. But in the inter
national market, even in the non
communist countries in the world, 
Soviet oil which costs only 60 per cent 
less than the other variety, is being 
utilised by English companies in the 
European aerodromes. I say that a 
serious attempt should bc* made now, 
with the Indian Oil Company in the 
public sector, to import superior kero
sene and high speed di«esel oil. The 
IAC and the All should make a seri
ous attempt in order to find out whe
ther superior aviation oil at lc>ss*jr cost 
would be available from the Soviet 
Union or Rumania, and during the 
course of this year an attempt should 
be made in that direction.

My next point is in regard to cater
ing. I myself have had occasion to go 
to the Palam airport the other dav. I 
found that one cup of tea costs 12 
annas, and a breakfast costs Rs. 3.75 
You will be surprised to know that 
even at the international airport at 
Zurich, you can have a dinner, toge
ther with the floor show and music, 
at two francs and that too in the con
tinental style. Compare this with a
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cup of tea and lunch for Rs. 3.75 in 
the Palam airport. There is something 
seriously wrong, and I think there is 
somebody interested in it down there 
and that is why every year they try to 
justify what is going on there.

Regarding the commercial pilots 
who are train*! and whose question 
has been dealt with by this House, I 
may submit that Rs. 52,000 per pilot 
has been spent by the Government of 
India for training them and there are 
about 70 pilots now. This Ministry 
has not been able to And an answer as 
to how to utilise these pilots. This 
morning, in answer to a question, the 
Minister said that there is a demand 
from the UAR for pilots for Viscount 
service. It is a simple proposition. As 
far as the IAC is concerned, there are 
more senior pilots than are required 
and some of them can be sent to UAR. 
In their place, these pilots can be ab
sorbed. Thus, a solution can be found 
to this problem.

In conclusion, I would submit that 
regarding all these matters, we And 
lack of thorough planning in IAC and 
All. Th<* Ministry should devote 
some more t*me, even though they 
may nol accede to Shri D. C. Sharma’s 
demand for a parliamentary commit
tee. and try to settle the matters re* 
garding the purchase of aircraft and 
also economy.

Shri Ilartnh Chandra Matfiur: Mr. 
Chairman. Sir, I think certainly there 
is justification for our feeling proud 
about the progress which both the air
lines are making. The Air India Inter
national has certainly established an 
international reputation. I do not 
think we can say anything light
heartedly in this House so far as the 
services and amenities of the All are 
concerned. In the international field, 
it is only th«* reputation that counts 
so much My friend who sponsored 
this motion talked about publicity and 
I just got up to say so far as the pub
licity of All is concerned, even in the 
international competition. All *Unds 
first as regards its publicity.

Apart from that, let us judge from 
the results. As the co-sponsor men-
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tinned, the load factor of A ll made it 
absolutely clear that their performance 
'Was comparable with that of any 
other air service in the international 
field. The other point was mentioned 
rfbout up-to-date aircraft. I hope there 
if  no aircraft today in the interna
tional field which is more up-to-date 
than the Boeing 707, which the A ll 
has adopted. The House knows that 
ATI has made rapid progress in chang
ing over to this jet aircraft ~af!d it is 
their proposal that by 1962, the entire 
service of A ll will be conducted by 
Boeing 707. It is the Boeing 707 which 
in its inaugural flight from Home to 
London established the world record 
and got approbation in the interna
tional field.

So far ps these points are concern
ed, there can be very little cause of 
complaint and grouse. I will also 
mention about the co-ordination be
tween the two corporations about 
Which mention was made by both hon. 
Members. Here again, if hon. Mem
bers had just looked at the personnel 
of the boards of both the corporations, 
they would find that the membership 
is almost common. Both the Indian 
Airlines and the All have their sepa
rate boards, but 50 per cent of the 
members are the same on both the 
boards. I do not think there can be 
any better co-ordination than should 
be feasible from the membership of 
these boards.

As I said, it is of course true that 
IAC has made some progress during 
these years. As we see from the re
port, they have turned the comer and 
from incurring heavy losses, they have 
shown that this year they are making 
a profit of about Rs. 7 lakhs. But let 
this House be clear that this profit is 
absolutely illusory. There is no profit 
which the Indian Airlines are making, 
because they do not indicate, they 
have not taken into account the inte
rest which should be payable on the 
loan of about Rs. 7 crores. The in

i' terest on the loan if it is calculated
would be about Rs. 35 lakhs a year.

I There will be another Rs. 35 lakhs on
I the capital outlay. So, until and un-
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less th e y  earn another Iis. 70 lak&j,. 
let us understand that they are' m ak
ing absolutely no profit. I see abso
lutely no justification w h y  the Indian 
Airlines should not be making a real 
profit.
17 hrs.

Another thing which I wish to sub
mit regarding *the Indian Airlines is 
that they have not planned fairly well, 
to anybody's satisfaction, the purchase 
of t h e i T  planes sufficiently in future.
I do not like to go into all the details 
as my hon. friend Shri Menon. We 
have the same grievance in this parti
cular respect, and I would like w ith
out taking the time of the House, to 
endorse what he has said. We would 
like to have a certain clarification 
from the hon. Minister. My immedi
ate point is, why is it that the Indian 
Airlines is not taking over the seven 
super-constellations which would be 
available from the Air-India Interna
tional b y  1962? What is the trouble? 
Air-India International has got super
constellations. Because they are 
switching on to Boeing service, these 
constellations, our own constellations 
would be available. But they are go
ing to be sold somewhere, and they 
are now hunting somewhere else In 
the market to sell them. Why sliotrtd 
we not be able to utilise these aero
planes? I put this question to certain 
people concerned, and th e y  said that 
we have not got now proper arrange
ments for their maintenance, and that 
because we are having a certain set 
of planes of a different type these 
seven planes if we take over will 
create a sort of difficulties for us.

Now, it is here that I feel comes the 
utter necessity of having these two 
corporations amalgamated. This am
algamation of the two corporations 
was resisted at the earlier stage for 
certain reasons. It was said that when 
the Indian Airlines was constituted 
they brought in various companies 
and th e  standard of service of the 
companies was so varying that they 
did not want to bring th e  two cor
porations together because it might 
affect the standard of Air-India Inter
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national. But now it is long enough 
that you haVe been working this cor
poration. Now you have standardised 
things. You have revised your salar
ies and scales of pay. You have given 
them higher salaries, higher pay scales 
which are quite adequate. Now I 
think there is no justification why 
these two should not be brought to
gether.

If these two corporations are am
algamated a considerable economy 
will be brought about. It is my ap
prehension that as in the private sec
tor so also in the public sector there 
are always vested interests created, 
and thr'se vested interests in the public 
sector are sometimes more dangerous 
than the vested interests in t h e  private 
sector, because we do not see them 
very clearly. If these two corporations 
are amalgamated I am sure there 
would be at considerable economy affec
ted. We can make certain arrange
ments by w h i c h — o f  course, their ac
counts would be kept separate—so 
many things will happen. There are 
hundred and one instances where In 
spite of co-ordination at the top or at 
any other level there have been diffi
culties. Unless and until there is com
plete agreement of these two corpor
ations things will not improve. I do 
not think personalities should come in 
our way. Sometimes we were told 
that that there was a serious talk going 
on about the amalgamation of these 
corporations but the Chairman of the 
Air-lndia Intemation was not inclined 
favourably towards this proposal, and 
he said that he would not like to con
tinue as Chairman of the Air-lndia 
International. I do not think we can 
be bamboozled into our decisions by 
the threats of any particular indivi
dual. I have respect for the gentle
man. He has built up the Air-lndia 
Intematianal. He has served Air India 
International very well. But there Is 
a limit to everyMng. That does not 
mean he should be permitted to in
fluence our correct decisions I 
should like to know the reaaons 
which are stopping you from doing 
th a t I would like to know whether 
there was a talk, whether there was a
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proposal or not, and whether that 
proposal was opposed by the Chair* 
man of the Air India Intcrnution.V 
and whether that was one of the re v  
sons why you have not been abb  
to do so.

Mr. Chairman: The hon. Member
should conclude, as many other hoh 
Members want to speak.

Shri Harish Chandra Mathur: I
will conclude in another two or thrc® 
minutes.

As I just now mentioned, the Air 
India International is now changing 
over to Boeings and will change over 
completely by Uu* 1 nd ot the year 
1962. Therefore, they wanted the 
Madras airport to be made worthy of 
receiving Boeing service. Now tihat 
airport cannot receive a jet plane 
because the runway has got to be 
lengthened. I do not know why no 
action has been taken on that. As u 
matter of fact, though my hon friend 
had denied it here, that they never 
wanted it hy the end of June this 
year, I think th ey  wanted <0 start the 
service to Sydney by June 1981. But 
we have not been able to do anything. 
The Government of India is responsi
ble for sitting over this proposal and 
not taking any decision It is affecting 
not only the development of the 
Madras airport, it is affecting the ser
vices of the Air India International, 
because it will gK'e us a big jolt in our 
competition in international services, 
because Madras airport is very much 
in the centre and unless we develop 
the Madras airport we will not be 
able to cater to the traffic which goo* 
towards Sydney and that side My 
information is that for the entire 
Plan they have provided only Rs 30 
lakhs, whereas Che improvement of 
the Madras airpore alone will need 
at least Rs 70 lakhs to 80 lakhs. I 
do not know how to reconcile these 
two programme*—the proposal of 
Air India International to «witch over 
bv IM2 entirely to Boeing service and 
the Madra* airport not being convert* 
ed and made ftt for the Boeing service 
even by the end of the Plan. I under-
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stand that the Air India International 
even made offers to the Government 
that you have not gat the money, 

-we 'will lend you money”. I would 
like the hon. Minister to make ^  clear 
whether it is correct or not and whe
ther they are taking any active de
cisions in this matter.

Lastly, I will come to a m atter of 
personal interests, and that is the 
extension of the services to the State 
capitals and to other important towns. 
The Indian Airlines Corporation have 
been good enough to have air services 
to Jaipur, Udaipur and Jodhpur. They 
have not done ^  entirely as a m atter of 
generosity; they have done it because 
the State Government has undertaken 
to pay them if they incur any loss. 
Bui they have done it in such a clumsy 
manner that if you take the air ser
vice from Delhi to Jodhpur, it is only 
twice a week. Do you think that it is 
going to be of any use? I want to go 
to Jodhpur from here today and re 
turn the very next day. If you have
only two services a week, it is useless;
almost useless. Of course, whatever 
little use can be made is being made. 
But if you want to give a fair trial to 
the route, you must have four services 
so that one can go to Jodhpur by air 
one day and would be able to return 
the next day. So, T would respect
fully reouest the hon. Minister to 
give serious consideration to this pro
posal and increase the number of fre
quencies of service from Delhi to
Jodhpur from two to four, to start
with. They can also take it up to 
Ahmedabnd. if they like, and experi
ment the present potential. T am sure 
that he Will be satisfied with the traffic 
that he is getting if ho is good enough 
to accede to this request of mine. 
Then the service will become paying 
in due course.

Shri Slnhasan Singh (GorakhpurV. 
Mr. Chairman, while discussing this 
motion I think a good point was made 
by the mover. In this connection, I 
may say that while going through the 
Annual Report of the Indian Airline* 
Corporation for the year 1958-59, I
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found the following passage:
“On 14th March, 1959, the Com* 

mittee submitted its report which 
was placed before Parliament on 
the 23rd March, 1959. The Com
mittee, while paying a tribute to 
the operational efficiency of the 
Corporation and the professional 
integrity of the management and 
commending the manner in which 
the Viscount operations have been 
carried on, has pointed out finan
cial, accounting and Organisa
tional short-comings and made 
recommendations for their im
provement.”

What I am not able to make out is 
whether they have given a good cer
tificate to the management or the 
opposite of it. This looks very odd. 
Here they say:

“It is apparent that the men 
concerned are extremely anxious 
to make the airline a successful 
undertaking.”

But on page 5 they say:

“ But it is also due, in our view, 
to the lack of a driving sense of 
purpose throughout the Corpora
tion The most immediate task 
of the I.AC. Management should 
be to establish an all-p 'rvading 
feeling that the Corporation exists 
primarily as a commercial under
taking; that its purpose is not 
only to provide good and efficient 
air services but also to operate 
these services at a profit. To es
tablish this purpose will require 
the adoption of improved tech
niques of communicalions within 
the Corporation but there is no 
reason why such a new cost con
sciousness and consequent higher 
morale should not be introduced 
quite rapidly "
As to the morale of the services 

they say that the morale of the 
junior staff is very low. When the 
morale of the junior management 
staff is low, one can understand why 
the Corporation is not able to make 
any profit.

APRIL 25, 1961



Motions re: VAISAKHA

The Corporation has been depend
ing on Government subsidy and loans. 
Even the report says that they want 
to have more subsidy. The Govern
ment of India have been advancing 
loans from time to time to reimburse 
the working capital. They have now 
agreed to teeat the losses suffered by 
the Corporation as subsides. 'Hie 
Corporation, it is said, is awaiting the 
manner in which the subsidy is to be 
treated and the losses being written 
off.

Any Corporation should be treated 
as a commercial body and should not 
depend upon Government subsidy. In 
this connection the hon. Minister 
pointed out that for the first time the 
Corporation has turned a new leaf 
by making a profit of Rs. 7 lakhs. 
Year after year they have been suffer
ing losses and Government have been 
subsidising them. On the other 
hand, the sister Corporation, the Air- 
India International has been making 
yearly profits for a lon^ time. The 
members of the Board of Directors 
are almost the same, excepting a few 
differences here and there Almost 
the same members rit on both the 
Boards. But w’hile one of the Cor
porations has been making a profit, 
the other has been suffering a loss.

A-- the time at my disposal is short. 
I do not wish to enter into details. 
A commercial corporation cannot de
pend for ever on Government sub
sidies . As my hon. friend Shri 
Mathur just now said, the Air lines 
Corporation should extend its services. 
On the other hand, som > of the ser
vices which were extended have been 
curtailed. No airline business can 
survive on one or two services in a 
week. There should be daily sche
duled flights, so that the customer 
may know that he could go and come 
back. For example, we had a ser
vice to Gorakhpur. These services 
operated only twice a week. Un
fortunately, the day scheduled for 
flights was Monday and Friday. Ai 
you know. Sir, there are seven fac
tories in Gorakhpur and moat of the 
factories are owned by a community
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of India which is monopolising the 
whole industry. But they are un
fortunately very superstitious. They 
are so superstitious that they would 
not go east on Mondays or go west 
on Fridays. These are the two days, 
Friday to the west and Monday to the 
east. And this community would not 
avail of it. Nobody would wait for 
three days to avail of the air service. 
The result is that the service has 
begun to work at a loos. I said every 
time, “Make it daily, so that this 
community may avail of it on the day 
which is auspicious to them.*'

I am submitting a plea for the 
service to be revived into a daily 
service Certain Members of Parlia
ment wrote to the Corporation about 
it, and we gave a certain alternative 
suggestion. There are three services 
running from Delhi to Calcutta every 
day, all of them going through 
Banaras, Agra and Lucknow. We 
suggested that one of them may be 
diverted via Gorakhpur without any 
curtailment of any service to any 
other place A copy of the letter 
that we wrote to the Chairman of the 
Corporation, 1 sent to ihe hon. Minis
ter The hon. Minister had t«ie 
courtcssy to reply to it, though in a 
negative form; he »aid Lhat he is try
ing and so forth. But ill I an*, 
awaiting even an acknowledgement c>l 
that letter from the Chairman of the 
Corporation. Even an acknowledge
ment has not yet come, I am sorry 
to say. The Ministerr’« reply must 
have been sent to him. But I had 
addressed the letter to the Chairman 
of th< Corporation and he should 
have replied to me a* to what he is 
doing in the matter.

I a m  s u b m i t t i n g  t h a t  t h e r e  i s  a case 
r o  far a s  Gorakhpur is  concerned. 
Gorakhpur is going to have a fertiliser 
factory. Recently the Japanese ex
pert* had come there. They found it 
difficult o n  seeing that there was no 
air service They have to  come there 
off and on, and they cannot afford to 
spend the time travelling by 
rail. The Collector of the 
district, and even the Government,
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fou^d it hard to persuade them 
£hd tell them that sometime 
there may be an air service. After 
the monsoon the Japanese experts are 
going to come there frequently, and 
one impediment is the lack of air ser
vice.

As I said, Gorakhpur has twenty- 
seven factories, it is going to have a 
fertiliser factory, the Japanese experts 
are coming there and going back. And 
Gorakhpur is on the air line between 
Calcutta and Delhi. It has got a uni
versity. it is the headquarters of a 
Railway. It is also the headquarters 
of the eastern districts of U P. There
fore, it is the most important place 
in tha t part of the country, that is bet
ween North Bihar and East U P. It 
should "have the air connection.

Then, there are two sacred places 
near about Gorakhpur, Lord Buddha’s 
nirvan place as also his birth place. 
Lord Buddha’s nirvan place is thirty- 
flve miles to the east of Gorakhpur 
and his birth place about sixty miles 
to the north of Gorakhpur. Pilgrims 
come from Japan, China, Malaya, 
Indonesia and other places. Pilgrims 
from all the Buddhist countries come 
there. But they are deprived of an 
air service to this place. The world 
today has become airminded and wants 
quicker service. The Japanese, 
Chinese and Buddhists from other 
countries feel the dearth of an air 
service to this place. (Interruption) . 
Communist Chinese will not come, 
they do not believe in religion. But 
the people who believe in religion 
will come.

I therefore hope that the Corpora
tion will consider the position. It will 
not be a loss to them, but a positive 
gain if ifcjgy adopt one of the sugges
tions that I submitted. My friend 
pointed out about private service. I 
say that the Corporation should have 
a regular services as well as shuttle 
services If they cannot connect it up 
with the regular service, they can 
have a shuttle service so that people 
<*an avail of it. In the railway also
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there are main lines and branch lines. 
This is also a commercial body. So 
there must be branch lines or shuttle 
services. They can put one line and 
connect it up. I would request the 
Ministry and the Corporation to con
sider it as a financial proposition and 
as a commercial proposition that they 
must link up Gorakhpur with the air 
line because of the fact that thev are 
going to have a definite scope in the 
future, because the Japanese are com
ing and going out every now and then 
and because of all the other reasons 
that I have mentioned. As my hon, 
friend has said, everywhere there 
should be daily service, and not twice 
a week only.

Shri N. R. Munlswamy (Vellore): I 
also join with my hon. friends in offer
ing my congratulations to the manage
ment as well as the Ministry in respect 
of the air services run by these two 
corporations, namely the Air India In
ternational and the Indian Airlines 
Corporation.

My hon. friends who have spoken 
before me have stated that the Air 
India International is making every 
year uniformly some sort of profit, 
and a huge pro&t at that. This indi
cates that the chairman of the board 
of directors, namely Shri J. R. D. Tata, 
who has been managing the whole 
affair is doing things on a commercial 
basis, and he sees to it that the corpo
ration makes a profit. But he happens 
to be also in the IAC as one of the 
directors, and I do not know why his 
wisdom has not been properly utilised, 
and why he does not co-operate with 
them to see that the IAC also run* on 
a commercial basis and makes profits. 
As the other Members have already 
pointed out. the composition of the 
board of directors is almost the same 
in both the corporations, except for 
some changes here and there; On the 
Whole, the main bra in-waves are there; 
nearly. 50 per cent of the membership 
of the board of directors is the same 
In both the corporations, and T do not 
know why still the IAC does not make 
a profit
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From the reports of the IAC and the 
All which I ha*e read I find that the 
commission that is paid to the agents 
who sell the tickets oomes to a huge 
figure. In 1959-60, I find that All has 
paid Rs. 86.67,168 by way of commis; 
sion alone per year; similarly, the 
IAC has paid by way of commission 
a sum of Rs. 26,46,537. I do not see 
why such a huge commission should 
bc paid to the agents who happen lo 
convass passengers for us by divert
ing them from other airlines. I only 
wish that either the number of agents 
should be curtailed, or the commis
sion should be given on a different 
basis altogether. I know that all the 
international airlines have got their 
own convention, and according to the 
convention, they might have their own 
tariff to give to the agencies by way 
of commission. All the same, I feel 
that this huge l^ym ent of commission 
to the tune o fR s . 86 lakhs per year 
so far as the ATI is concerned, needs 
to be looked into and it must be seen 
whether there is any leakage in this 
respect. By saying this. I do not 
mean to express any dobut about the 
audit and other things; of course, the 
audit people must have taken proper 
care to see that commission had not 
been paid unnecessarily. All the name, 
this amount seems to be a huge one. 
As a matter of fact, even the profit 
that they are making is not much, but 
the commission comes to so much 

The IAC has been making no pro
fit at all, and year after year, it has 
been incurring losses, except, of course, 
during this year, when It has road* a 
profit of Rs. 7 lakhs or Rs. 9 lakhs or 
so, which is nothing practically, bf- 
causie it is a drop in the ocean as com
pared to the huge amount tha* we are 
spending. Further, vrr are also deriv
ing no interest on all these amounts 
And yet. it pavs Rs. 26 or 27 lakh* by 
wnv of commission per yenr T in t 
looks somewhat odd. TWs has to be 
looked into At least this amount 
cotikl be curtailed After all. we pav 
■hw amount onlv to the local agencies. 
So. if we curtail the percentage of 
oQipmission that fc paid to them, we 
can thereby add to the profit
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Having made this preliminary ob

servation, I shall now proceed to make 
two other observations which, accord
ing to me, are very important. My 
hon. friend Shri Narayanankutty 
Menon has made some observations re
garding the private airlines, and he 
has stated that it is because of these 
private airlines that the IAC has not 
made any profit, because these private 

Airlines are running in competition. 
But I fail to understand how the pri
vate airlines can fly on the same route 
as the IAC does. As long as they do 
not run their services on the same 
routes as the IAC, I do not think that 
can account for the loss sustained by 
the IAC; I think the reason must b t  
sought for somewhere else I do not 
know how my hon friend has correct
ed the two things •

Shri Narayanankutty Menon: They
are u s in g  the same routes.

Shri N. R Muniswamy: If they jre  
using the same routes, then here is an 
ample reason. I do not know whether 
th ey  are running their services on the 
main routes or the trunk routes or In 
the feeder routes or air mail routes. 
Whatever be the cause, 'still, can th*t 
lead to a loss to the tune of crores of 
rupees, if th? private airlines are per
mitted to run on the same routes’

Another important aspect that X 
wish to bring to the notice of the 
House, and which has already bean 
referred to by the previous speakers 
is this, nainely that a committee hfs 
been appointed to go into the ques
tion of the feasibility of using the re
dundant Lockhe»*d Superconstelletlons 
This point has been raised also by my 
hon. friend Shri Harish Chandra 
Mathur as to why w* should not use 
them. By the introduction of the 
Boeing service, some at these super 
constellations have become redundant 
Some of them have been grounded. 
They might possibly N* sold to other 
countries The Committee has said 
tha* there are certain technical diffi
culties in the way of utilising these 
super constellations ;n the domestic 
service. We are unable to understand
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what those technical difficulties are. 
If they can be used for international 
services, what are the difficulties in 
the way of their being used for the 
internal services. So t h e y  should be 
able to throw some light on this 
point. The Committee’s Report has 
not been placed before the House; 
even if it is, it has not been discussed 
in the House. I only wish that the 
hon. Minister will throw some light 
on this point in his reply.

Then there is another thing. The 
Minister of Transport and Communi
cations had suggested to Government 
that the Ministry should have their 
own factory for the manufacture of 
aircraft for the feeder services. Sub
ject to correction, this has not been 
agreed to by Government. It was 
said that since Avro-748 is to be manu
factured at Kanpur not only for de
fence purposes but also for civil pu r
poses, this suggestion need not be 
accepted. As a result of this, the 
schema has not been proceeded with. 
I fail to soe why when there is so much 
local demand, the civil aviation re
quirements should be curbed. I think 
this is a wrong policy. The Ministry 
shouW Insist on having its own fac
tory for manufacturing aircraft to run 
the feeder services, or shuttle services 
as my hon. friend said. We are now 
having so many services. If we have 
shuttle services between distances of 
100 and 200 miles, one can go to and 
fro and come back the same day. This 
will help remove the congestion In 
traffic in other aspects also.

Therefore, the Ministry should 
throw some light on this, as to why 
its suggestion was not accepted. I 
only wish the Ministry had pursued its 
earlier suggestion for the installation 
of a factory for manufacturing small 
aircraft for its services.

When passengers travel, they insure 
their lives. I do not know why this 
business should be given to third par
ties. Why should not Government co
ordinate it with L1C and evolve a for
mula by which the money is collected
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along with the fare? It may be Rs. 5 
or Rs. 10, as the case may be. No
body would feel the pinch of it be
cause the premium is included in the 
fare itself. If any accident takes palce 
—I wish no accident takes place— 
Their nominees will stand to gain. 
So instead of a private company get
ting the business, LIC can be asked to 
co-ordinate and see that this business 
is taken up by them. If no accidents 
take place, it will only add to the in
come of IAC and A-II, because all the 
passengers will be paying the pre
mium which is already included in 
the fare.

I request the hon. Minister to reply 
to th(> points raised regarding the 
manufacture of aircraft for feeder 
services and also regarding the diffi
culties pointed out by the Committee 
in the way of the utilisation of the 
super constellations for internal ser
vices.

Some Hon Members rose—

Mr Chairman: There is no time. I
have to call the hon. Minister at 5:30 
P.M. '

Shri P. C. Borooah (Sibsagar): I
come from an area which is vitally 
connected with air transport.

Shri Morarka (Jhunjhunu): Let us 
have five minutes each.

Mr. Chairman: Is the House willing 
to sit 15 minutes longer?

Some Hon. Members: Yes.

Shri Joachim Alva (Kanara): Yes.
so that I can also get a chance.

Mr. Chairman: Each of the hem.
Members will take five minutes.

Shri Natf Reddy (Anantapur): I
may also have five minutes

Shri P. C Borooah: Mr. Chairman,
I thank you very much at the outset 
for giving me this opportunity. I do 
not want to waste my time and 
straight away want to go to the points.
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I first praise the Ministry for intro
ducing the Fokker Friendship aero
planes in the Assam lines from the 
1st of May. I also associate myself 
with those hon. Members who have 
congratulated the Ministry for their 
many achievements in the IAC and 
the All.

My second point is that. Assam is 
suffering very much from transport 
difficulties. We know that since parti
tion our direct transport has been dis
rupted and North-East India has been 
cut off from the rest of India except 
a stretch of 40 miles of land over 
which the Assam Rail link passes. It 
has not able to cope with the increas
ing traffic. A number of private air
lines are working there and carrying 
on tea and other things. Why is it not 
possible for this I.A C. to extend their 
activities and also take over all air
transport of Assam and make Rood 
profit? I request the Ministry to see 
to this and also see that the IAC can 
bring the teas and other things from 
Assam to Calcutta. I think that there 
should be a little bit of subsidising 
in air freight or air fare to Assam and 
I hope the Ministry will consider 
that.

I do not want to say anythting about 
the amalgamation of the IAC and 
the All. Enough has been said by 
Shri Mathur and others in this regard 
and I fully support that thing. That 
should be gone into.

As regards private operators I do 
not know why there are so many pri
vate operators operating in the Assam, 
Naga Hills and NEFA areas. They 
are operating not only for supply but 
for air-lifts also. We have got re
ports that while local people are not 
allowed to get there, foreign journa
lists could go and contact the Naga 
hostile* and meet our crew whom we 
have not been able to rescue in spite 
of our all e^orts for the 7 or 8 months.
I say that the licensing of private 
operators should be stopped Mid all 
their jobs should be taken over by 
the IAC
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should be given to and from Assam. 
The Assam State is actually neglected 
and no foreigner or tourist finds it 
convenient to come there. The tourist 
arrangement is not good there. But 
there are many good spots. There are 
so many places like Kajirange, Haftong 
and Shillong. Some facilities should 
be given for tourism in Assam lines, 
and get tourist traffic increased.

As rofiards services Nos. 211 and 
212, these are very important services 
so far as that State is concerned. They 
carry all mails to and from Assam and 
serve many stations. That service 
starts from Calcutta and goes via 
Gauhati, Tezpur. Jorhat, Lilabari and 
Mohanbari and thence to Along. We 
want that this service should bo im
proved If it is possible, instead of 
Dakotas, the Fokker Friendship air
craft should be introduced, as loon as 
possible*.

Another thing is that there is much 
irregularity in this service in the sense 
that there is cancellation of freight 
at the last moment and without notice. 
Of course, it is said, it is due* to wea
ther but creates lot of difficulties. A 
passenger coming all the way from 
Calcutta and Gauhati, at Jorhat he 
hears that the service to Lilaibari has 
been cancelled. TTiis happens very 
often In my own case also it hap
pened once. I was stranded. These 
cause difficulties to passengers; why 
should these be a cancellation at all on 
flimsy grounds7

Tlicn about Shillong. Shillong !• 
the capital of Assam. All the other 
State capitals are connected by Air. 
Shillong alone is not connected. I want 
the Minister to consider the queetlon 
of connecting Shillong by air as early 
as possible

In the Calcutta station. I find people 
experiencing difficulty in purchasing 
the tickets. Unless one waits for 
three or four hours, it is generally not 
possible to have a ticket. Better 
arrangements should be made for 
people to buy ticket* conveniently.
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I have no time to discuss other 

things; although I had some other m at
ters and 1 shall take another opportu
nity to bring them up here. But there 
is one small thing about serving 
meals. I do not know why the full 
meal service on the Assam section was 
suspended. It is said that heavy 
snacks are served. What is this heavy 
snack? From the Assam section, the 
I.A.C. are getting so much money. We 
want that instead of light meel or 
heavy snacks, full meal service should 
be introduced. The passengers there 
have to travel for two to four hours. 
Requesting the Ministry to consider it 
and Thanking you. I end.

Sliri Daman! (Jalore): Sir, the re
ports of the Air India International 
and the Indian Airlines Corporation for 
the years 1958-59 and 1959-60 are be
fore the House. It is apparent from 
the reports that the number of pass
engers travelling daring 1959-60 has 
increased considerably If we com
pare the figures with those1 of 1955-56, 
it shows that the public is becoming 
more and more air-minded and at this 
moment the services to important cen
tres are so crowded that it is difficult 
to find seats In scheduled routes. 
Therefore, the Corporation and the 
Government should consider the pur
chase of more Viscounts: if now ones 
are not available, secondhand ones 
should be bought to replace the 
Dakotas which we are holding in a 
large number so ffiat the public can 
g- 1 the benefit

The accounts of the All are audited 
by two chartered accountants white 
these of the IAC are checked by inter
na) auditors. The Act stipulates that 
they should be audited by the Audi
tor-General and I do not know whe
ther it has been done till now. The 
balance sheet of IAC shows that it is 
checked by the internal auditor. What 
is the reason for taking a long time 
in getting the accounts audited by the 
Auditor-General?

If we compare of the working of the 
All with that of the IAC we feel that
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the former has done much better. The 
All has to compete in the world with 
other airlines while the IAC has a 
whole monopoly in the country. In 
1957-58, the A ll made a profit of Rs. 71 
lakhs, in 1958-59, Rs. 15 lakhs and in 
1959-60, Rs. 18 lakhs while the IAC 
lost Rs. 103 lakhs in 1957-58 and Rs. 91 
lakhs in 1958-59 and has made a 
profit of Rs. 7 lakhs in 1959-60. The 
amount invested by the IAC is about 
Rs 15 crores and the return or profit 
works out to less than half a per cent 
on the total investment. This is the 
working result after getting so much 
passenger traffic. So, I think that the 
working is very unsatisfactory and 
there is room for improvement.

Sometime back the Government ap
pointed a committee called the Wheat- 
croft Committee and that committee 
made certain observations. They ob
served that while they appreciated the 
good quality of the services, they felt 
a weakness in planning and control of 
expenditure; there was a lack of cost 
consciousness throughout the organisa
tion and there was inadequate bud
getary planning and ineffective con
trol of the budget, etc.

This is also my persona! experience. 
In certain important centres, if any
body wants to book a seat, even four 
or five days earlier, he is told that the 
seats have already been reserved and 
that his name is put on the waiting 
list. If a person come* on the 
of travel at aerodrome on the sche
duled day, he gets a ticket and when 
he enters the plane he will find four 
or five *ea:s vacant. There is some
thing wrong in the booking system. 
If the system continues like this, na
turally the Corporation is going to 
los: annually. When a plane has 
got 40 seats and if it flies with just 
36 passengers, with four or five seats 
vacant, naturally il leads to a direct 
loss of revenue.

17:42 hrs
[M jl S pcakcr in the C hair)

I think that the booking system  is
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defective and there are some loopholes 
which have to be plugged and the 
defects removed so that the revenue 
can be increased and along with that, 
more passengers could be accommo
dated.

I would laso like to suggest that 
services from important centres like 
Bombay, Delhi, Calcutta and Madras 
and the number of service? on routes 
like Bombay-Delhi, Bombay-Calcutta, 
etc., be increased so that the public 
can get the required number of seats 
on these routes. It is very important, 
and it is also very paying Therefore, 
greater attention should be given to 
link these big cities with as many 
flight:-; as possible.

Shri Morarka: I only want to put
a few questions to the Minister. My 
first question is this From a perusal 
of the 7th report of the All, I find 
that every year, we are writing ofT 
as obsolescent spare-parts worth 
about Rs. 22 lakhs to Rs. 27 lakh>. In 
the year ending March. 1959. they 
wrote off as obsolescent spa re-parts 
worth about Rs. 22 35 lakhs. In the 
year ending 31st March, 1960, they 
wro'.t off another Rs 27*25 iakhs worth 
of span -parts and stores as being 
obsolescent. Why do they beVome 
obsolescent to such a great extent?

My s 'eoni question is this. Is it a 
fact that .as compared to the previous 
year , during the year 1960-61, the 
expenditure on salaries and wages 
alone increased by Rs. 80 lakhs in the 
IAC and as a result of this increase 
the Government is contemplating an 
increase in the air fares* If so, would 
it be possible for the hon. Minister 
to indicate to what extent the air 
fares are likely to be increased?

My third question is this. Is it a 
fact that th^ AIT is contemplating and 
have decided to sell the Constellations 
and Super-constellation* and, if so, is 
it also a fact that the international 
market price of Constellations and 
Super-constellation# being very low, 
they are contemplating to sell these 
aircraft at a much lover price than
476 (Ai) LSD—9
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the written down value? In that case, 
why do the Government not consider 
about the transfer of these Constella
tions and Super-constellations to the 
IAC for our internal services where 
the traffic is so heavy and is increasing 
every day and for which we do not 
get more Viscounts or other suitable 
planes?

Finally, I want to draw the atten
tion of the hon. Minister to the fact 
that to IAC, Rs 8 crores are given by 
way of loan by the Government t t  
4$ per cent. But the Government has 
decided not to charge any interest till 
October. 1966. If that is so, why not 
merge it with the capital? Why are 
you treating it as a loan when you 
are not going to charge any interest 
till 1966? I think from the point of 
view of accountancy, and company 
finance it would be much better if you 
increase the equity capital of this 
corporation, amalgamating this Gov
ernment loan, because otherwise, the 
picture is n o t  quite correct. The pro
fit which was shown this year 
of about Rs. 7 lakhs is not the correct 
profit, because if you make provision 
for the interest, which alone will come 
to Rs 35 lakhs, it will turn^ into a 
loss. I would like to know whether 
the Minister has »nv objection as to 
why they do not want to convert this 
loan into equity capital.

Shri Joachim Alva: 1 regret I was
not here when the debate started. Due 
to unforeseen circumstances, I came 
late and mine has been the loss that 
I have not hoard the valued speeches 
of my colleague*. Air India Interna
tional and Indian Airlines are two 
sister companies, each growing in 
strength, in admiration and beauty— 
to use the phrase—and it is no use 
comparing one with the other. The 
Indian Airline* wo* raised from a 
kind of me*.* in the sense that half a 
doafen private capitalists who did what 
they liked with each other; there w*f 
cut-throat competition amongst them 
and all kinds of compensations were 
asked for when the Bill came before 
this House to take over the Airlines.
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The Indian Airlines has passed 

through very hard days. Today we are 
fortunate that it is managed by one 
of the ablest and noblest officers of 
the IAF lent to the Indian Airlines. I 
shall not mention his name. On the 
last occasion, you said that no names 
shall be mentioned. But I shall not 
fail to pay my tribute to the General 
Manager of the Indian Airlines, who 
is one of the most trusted, efficient, 
silent and very unassuming officers 
we have ever had in any department 
of the Government of India. He has 
been aibroad on both sides of the cur
tain and visited aircraft manufactur
ing centres. He has pulled the Indian 
Airlines out of the rul and brought 
some kind of stabilily to it. today. 
His services have been lost to the Air 
Force in the sense that he should have 
been the Chief of the Air Force. He 
has made a sacrifice and ho is here. 
We shall not ignore the work he has 
done in the Indian Airlines

Shri Thirumala Rao (Kakinada): 
Can the hon. Member praise an indi
vidual officer like this? (Interruption)

Shri Joachim Alva: Please do not
interrupt. - I have only 5 minutes. I 
do not like; the arrangement by which 
an ICS officer who is the Secretary of 
one Ministry and who hops from one 
Ministry to another is made the Chair
man of this corporation. If the IAF 
has been asked to lend one of its best 
officers to manage the Indian Airlines, 
it is better that he does a good job 
under the direction of the Minister. 
We have got full confidence in th* 
Minister. He knows what to do; he 
has got a Deputy Minister who is 
capable The General Manager should 
not be impeded in the carrying out of 
his job by being given a Chairman 
who goes from one post to another 
and we should not have the luxury of 
a Chairman of the company, coming 
in the way of the administration of 
the Indian Airlines These an? very 
important point... I do not know whe
ther anybody was able to raise them.

1 wa’ched the career of this gentU- 
man. I n\iy it impartially: I say it only

Corporation and the 
Air-lndia International 

Corporation 
in the interests of my motherland. 
This Air Force officer has had unrival
led experience in the Air Force and 
having come and pulled the Indian 
Airlines out of the rut, it is time we 
put confidence in him and not put a 
Chairman who goes from one post to 
another.

Shri Narayanankutty Menon: Why
it it that he is more abroad than in 
India?

Shri Joachim Alva: I come to the
Air-lndia International. We must pay 
them a tribute. We are proud of our 
offices abroad. We are proud of the 
Air-lndia International offices every
where. Those Members of this House 
who have had the fortune to go abroad 
and who have seen these offices must 
be proud of our flag which is flying 
on our Air-lndia offices. Those flags 
in those offices render more service, 
I may say in all humility, than some 
o f  o u t  missions abroad. The boys in* 
the Air-lndia offices are doing a very 
good job and this Parliament must 
every time, every year, pay them a 
humble tribute.

These two corporations must go 
hand in hand, side by side. One is the 
weaker sister and one is the more 
powerful sister. We must help them 
to inarch ahead together as comple
mentary to one another and not in 
a.iv way destructive of each other's 
interests.

I would. Sir. ask the Minister to see 
that our plane; are equipped with 
storm radar signals. These are very 
essential for the safety of passengers. 
You may say today the storm radar 
signals are not necessary in India in 
the wcnther that is prevalent here. 
But I feel that a little more money 
will have to be spent and the safety 
of passengers has to be f o m l n d  by 
providing storm radar signals.

I am not for integration of the two 
airlines, though I have great respect 
for the opinion of Shri Mathur who 
has been taking a very lively interest 
in aviation. If you integrate these
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two airlines right away immediately, 
it wiTl result in disadvantage to both. 
Air-India International is in top class 
world efficiency. Indian Airlines will 
take sane time; perhaps five years 
hence we may be able to integrate. It 
is no use doing it now. We may think 
of another thing now. Now we may 
promote the air hostesses, the pilots 
and other officers or employees of the 
Indian Airlines and put them up above 
in the Air-India International. TTimt 
could be started rightaway, but integ
ration rightaway will be like mixing 
strong milk with diluted milk, and it 
will not be for the health of the 
nation as well as the spirit of the air
lines.

It is also time that the air fares are 
reduced. There is cut-throat compe
tition already in the Atlantic. The 
BOAC is trying to cut down their air 
charges. It has done it. Some airlines 
are going out of the International Civil 
Aviation Organisation to cut down 
their air charges. It is time we did it. 
India cannot afford very high rates. 
Even the Members of Parliament 
whose calls are very urgent are not 
able to afford air travel, and it is time 
that air fares are reduced. Shri 
Morarka has raised one point that 
the salaries have gone up and they 
are going to cope with that increase 
by increasing the air charge*. If that 
i* so, it is time that the salaries were 
less and there is no increase in air 
fares.

We must do something with regard 
to the manufacture of planes- It is 
time we allowed our producers to 
carry their names on the designs that 
they produce. Suppose a youngster 
produces a plane, it is time that we 
give his name to the design produced 
by him. It is done in Russia, wherein 
science has forged ahead. There I 
found that the name? of the producers, 
the names of the designers are given 
to the machines they have designed. 
There is the TUPTJLOV. There are 
Ilyushin and also ANTONOV They 
*re the people who have designed or 
Invented those machines. It is time 
that we give our young men credit fer
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inventing or making any designs so 
that their names could be put on the 
planes or machines they produce. We 
must do something.

The Indian Airlines or the Air-India 
International cannot shake off their 
responsibility by saying that it is not 
their business. They must train pilots. 
They must have a separate wing, and 
they must pool their resources and 
produce helicopters and gliders, so that 
we may build up a fine body of young 
men who can man them. As in sports, 
if you catch them young and put them 
on the airlines we may not be wanting 
in a time of emergency when there 
will be no planes and no pilots and 
when, if there is a war, we may not 
have the people for manning the
planes, even if we have ttn»m in 
plunty.

Shri Mohiuddin: Mr Speaker,
Sir. I am obliged to Shri Sharma 
and Shri Gupta for raising the
discussion on the Indian Airlines 
Corporation and the Air-India Inter
national in this House this evening. 
Shri Sharma raid that the air trans
port industry should remain cons
tantly under review, and that we are 
not discussing the problems of air
transport industry as often as we
should I hope Shri Sharma was 
not inclined to blame us for not giv
ing n chance to the House for discus
sion. We always welcome the dis
cussion. and the suggestions and the 
criticisms made by hon. Mcmbera 
are always welcome.

Sir, some important points hare 
been raised regarding the collabora
tion bi-tween Air-India International 
and the Indian Airlines Corporation, 
and in this connection some hon. 
Members have suggested that these 
two Corporations should be* amalgam
ated. Shri Mathur has already 
informed the House that the boards 
of both the Corporations have got a 
common membership of a very large 
number of members. 1 think seven 
or eight members of the board are 
common members. Hie Chairman of 
both the Corporations, and the Gene-
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ral Managers of both the Corpo
rations are members of the other 
board. There are other common 
members from Finance and Air Force. 
So, practically for all purposes it is 
a common board and they are in a 
position to bring about collaboration 
and co-ordination in many respects. 
There is always exchange of ideas 
and, as my hon. friend, has stated, 
scientific data.

As far as the amalgamation of the 
two Corporations is concerned, I am 
really surprised at the statement 
made by Shri Mathur. He said that 
the Chairman of the Air India Inter
national refused to continue as Chair
man if the two Corporations were 
amalgamated I think that is not 
correct.

Shri Harish Chandra Mathur: It
Was reported in newspaper:; all over 
India.

Shri Mohiuddin; I repudiate1 that 
statement, if it ever appeared in the 
newspapers. As a matter of fact, the 
question whether the two Corpora
tions should be amalgamated or not 
has been under consideration from 
time to time As my hon. friend has 
Stated, amalgamation would not be 
opportune at this moment.

Shri Harish Chandra Mathur: Who
has stated?

Shri Mohiuddin: My hon. friend, 
Shri Alva. I hope he is my friend. 
Shri Alva stated that this is not an 
opportune moment for the amalga
mation of the two Corporations. I 
think to a large extent I agree with 
him. We do realise that there are 
advantages as well as disadvantages 
in amalgamation At the present 
movement, there is balance of dis
advantage. I hope, in due course of 
lime, we will be able to amalgamate 
both the corporations so that theaa 
two work togethere more efficiently.

Shri Harish Chandra Mathur: What 
are the advantages and disadvant
ages?
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Shri Mohiuddin: Shri Alva has men
tioned some of the disadvantages. 
Now one Corporation is running at 
a loss and the other Corporation is 
making a profit. So, that is not a very 
healthy amalgamation. Of course, 
the profit of Rr>. 7 lakhs of IAC is 
not a real profit because it does not 
include the interest which should be 
paid to the Government, while the 
profit made by the Air India Inter
national, though they do not pay 
interest on the capital advanced to 
them by Government, includes pay
ment of full amouii* of interest on 
the loan borrowed from the World 
Bank and the commercial banks in 
USA. Tli '.v also pay the instalments 
and they make profits after these 
payment: have been made. It will 
not therefore be a very healthy 
amalgamation if the two Corpora
tions are amalgamated now.

Then Shri Gupta wanted to know 
the reason why the Air India Inter
national, though it shows a load 
factor of 59 per cent, makes a profit 
while the IAC, though it shows a 
load factor of 74 per cent, is running 
at a loss. Of course, it is true that 
the IAC has a load factor of 74 
per cent and this year it will perhaps 
be even more. One of the reasons is 
that the IAC has got to pay duty on 
petrol, while according to the Sea 
Customs Rules, if a commodity is 
exported from India the duty is not 
paid. The fuel carried on board the 
Air India International as soon as it 
flies out five miles from the Port of 
Bombay is free of duty and that 
makes a very big difference-

IS hrs.

Mr. Speaker: What is the total
duty that is being paid by the Indian 
Airlines Corporation per year?

Shri Mohiuddin: The duty paid by 
the IAC on fuel is abaut Rs. 1 crore 
and the sales tax levied by State 
Governments comes to about Ra. 30 
lakhs. That is one of the reasons-

APRIL 25, 1061
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Of course, my hon. friend Shri 
Mathur knows, that as soon as the 
Viscounts were introduced they had 
a public appeal. They are air-condi
tioned; they are pressurised and the 
public prefer to travel in the Vis
counts instead of in the trains and 
traffic has increased during the last 
three years and it is mainly due to 
Viscounts that we introduced in 1958 
that revenues have considerably 
increased and the IAC hai> been able 
to show a slight surplus of about 
Rs. 7 to 8 lakhs in 1959 GO. If we are 
able to get better equipment for IAC 
in replacement of Dakotas, I am sure 
that traffic in those sectors where 
bet:< .■ •nirpment is introduced will 
rise very rapidly and IAC will turn 
the corner

My hon. friend also referred to the 
lack of equipment.

Shri Harish Chandra Mathur; May
I s.ek a clarifi'.:ation? If this duty of 
Rs. 1 crore and the sales tax of Rf. 
30 lakh: is taken into consideration
we will find tha. the IAC is making 
a much belter profit than the Air 
Ind ia International. Thnt is what 
the hon Deputv Minister argues. If 
it is so. . . .

Shri Mohiuddin: I said it is one 
of the factors.

Shri Harish Chandra Mathur: That
will show that it is making a large 
profit and the argument that it is a 
weaker section and cannot be amal
gamated does not hold good.

Shri Mohiuddin: I do not agree: Air 
India International *lso pays duties 
wherever they have got to pay duties 
or sales tax or other raxes not only 
in India but also in other countries 
where they go and where they pick 
up fuel. They also pay taxes. That 
is not a very strong argument. I 
only mentioned that as one of tha 
points.

Shri Morarka: Some subsidy is
given on this duty.
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Shri Mohiuddin: We do not | iv t

any subsidy on fuel. We give subaidy 
on the losses. That is shown in tha 
balance-sheet not as a rebate on 
duty.

It was mentioned that the Indian 
Air lines Corporation are still m *  
ning the Dakotas. They are; they 
have to. There is no way out of it  
My hon. friend said that the Ministar 
would say that Dakotas are vary 
good planes. I still say that they are 
very good and very sturdy planet. 
They are quite safe. But they hare 
not got that public appeal, because 
they are not air-conditioned, they are 
not pressurised, and they are not
so fast as the turbo-prop aircraft are.

But there are difficulties in the
way of replacing Dakotas Only five
Fokkers have been purchased, with 
great difficulty. They are now arriv
ing and we are putting them mostly 
on the Assam route, ind I hope the 
hon. Member, Shri P. C. Borooah 
will be satisfied . . .

Mr Speaker: So long as it is a
monopoly, they have to travel in 
Dakotas Why does the hon Minister 
worry?

Shri Mohiuddin; What I mentioned
was that if there wa# better equip
ment, air-conditioning and pressuri- 
satinn, more public will travel by 
these aircraft, just as it has happened 
in the case of the Viscounts. It ia 
our experience' that better aircraft 
attract more trifle. That has been 
seen all over the world.

I have already dealt with Shri 
Ram Krishan Gupta's point as to why, 
when the load factor is 59 for Air 
India and 74 for I AC., there ie 
difference in the working results

Shri Damani referred to the recom
mendations made by the Whcatcroft 
Committee and suggested that all 
t hr recommendations should be 
r i out I assure the House that 
as far as we are concerned, wc nre



13771 · Motions re: APRIL 25, 1961 Anniu,l Reports 13772 

[Shri Mohiuddin}. 
pressing the Indian Airlines Corpo
ration to carry out those recommen
dations which have been accepted. 
One of the important recommenda
tions was regarding the standard cost. 
We are still going ahead with it and 
ihe Indian Airlines Corporation is 
also working at it and we hope that 
the recommendations ot the Wheat
croft Committee about cost structure 
will be ful ly given effect to in the 
near !uture. 

Recruitment was criticised. I assure 
,. 1,on. Member that recruitmait in 

!1 .C. is made according to 
rUlLa approved by the Government. 
I ·  may admit that some mistakes 
m3v have been made, there may be 
�cni,, complaints. But I assure the 
H,,u·"· that there is no discontent 
amo,1gst the lower staff, as has been 
mentioned here. 

Shr:i S.nh•.san Singh: It is �aid 
;here is n:, morale. 

Slu'i Mohiuddln: The morale of 
the staff is going up. They are now 
thinking more in terms of making 
the Corporation a commercial success. 
The last year's surplus of Rs. 6 or 7 
lakhs has provided them with an 
urg<> has inspired them for better 
work, and I hope that this spirit will 
cont'cme an d that th e  workers and 

.other members of the Corporation will 
work more hard. 

Shri Sinhasan Singh: What about 
the shuttle service? 

Shri l\'lohiuddin: As regards Gorakh
pur, I had already replied to my 
hon. friend Shri Sinhasan Singh. He 
comi,lair..ed that the ..::hairman of the 
Corporation did not reply to him. I 
assure him that it was on the report 
from the Chairman of the Corpora
tion that I repEed to him. I could 
not have ,:!p' ;�d to him about Gorakh

pur service without asking for their 
v:iews in the matter, I think the 
complaint was· rather uncalled for 
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when he said that the Ch'lirman of 

the Corporation had not had even the 
courtesy lo reply to him. I may 
assure my friend that the Chairman 
and the GenPral Manager are very 
courteous; they al v.,ays . 

Shri Sinha:;an Singh: My onl:,· com
plaint is that I wrote directly to him 
but h·� did not c,-en acknowledge 
receipt of the letter 

Shri f>wl>imlllin: /I. copy of my 
friend's l!'ttPr to the Chairman was 
given to me also at the <;j<.l.me time, 
and I had immed;ately sent to the 
Chairman of the Corpnr;ation my 
f1iend's ktte; addressee to me. 
Sin<'e "'··'"' ur ... n ,-.,,.�1"c: here, we had 
to take C'.':.�.. the hon. 
friend's letters. I am not aware of 
what has actually happened, ·but 
that is rny reading, of the situat ion. 

As regards the Madras ail·port, my 
hon. friend Shri Harish Cli.andra 
Mathur has again protest �d that we 
are very Jax m not looking forward 
to the necessary requirements of 
the important airports. I am not 
aware whether they wanted to begin 
the Boeing service to Sydney from 
June, 1961 ,  They have no-:: got the 
planes for i:. They havn i?Ot only 
four Boeings at the pre.,c, t m"mcnt. 

Shri �arish Chandra M'\qmr: My 
hon. friend is just compellmg me to 
say that I speak from the notes given 
by the AII, but : ·· ve o!l-tcr sources 
of informa,ion also. 

Shri lohiuddin: Uy ,nformation 
is that with the number of aeroplanes 

. that thzy have g�t, they will not be 
able to opcratr " sc:vice on the 
Sy-'ney line till 1962. · :.t, 

Of �curse, the airport will require 
considerable amount of money. The 
question is actively under �onside·ra- · 
tion, and I ::im sur<> that the neces
sary sa'1cti<'ns havP ei t),Pr been is
sued or will be issued very soon. 
But I am sure that my hon. friend 
Shri Harish Chandra Mathur also 

·" !1 
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tlid not have this from the notes 
*iven by the AH that they will 
-advance to Government the money 
needed for the construction of the 
rsnway in Madras. After all, that 
is also Government money. We 
advance them the money even for 
th<?ir ordinary supplies and so on. 
I am really surprised ’ they can 
advance the money to Government 
for the construction of the runway 
at Madras.

As far aa the Jodhpur services are 
con- med, it is on the basis of the 
agreement with the Rajasthan Govern
ment that the services were introduc
ed. and if the Rajasthan Government, 
according to that agreement with the 
IAC, want more frequency, it will be 
for the Rajasthan Gove^-mmt to 
negotiate and settle the maUer.

Th amoun' pa.d to the commission 
aaen's has been criticised. So far as 
the All is concerned, they iiave to pay 
to their »*T',»nts fho f--»i^n coun
tries. In Europe and America and 
everywhere, a trav e le r simply phones 
lit) tlie agent to resen’L a .,cat for him 
on '■uch such a flight. He usually 
does ~.ot go to the offices of the a ir 
lin e . That is the common practice. 
If we do not have Oui booking agents, 
'ho bminess wir  N* r. r'o-^r)lp4f failure. 
I ns^i’re vou ^ir. tha* whatever com
mission is LK*!:»g paid paid only for 
the attraction of mor jnd n. >n bu&\~ 
n r 3s. A* far .as the po’-rentage of the 
cofr^'ssiim  fhat \s r''-id is concerned, 
I thH k it is not very lu^h.

h ri N a^ P*?d<Jy: What is the per
cer. •?

ShH Mohi addle: T îe operation
revm'’p i<$ nbcTit Its. 13 crores to Rs. 
14 r ôresi. It may be workoi out.

8hr* Harish Clian.ira Mathur: The
agei.*5 a~e ‘'i c r e  a ll ov*t . So, it can
not 1 3 workc-d out It has got to be 
given.

Shri MettMdla: Shri Mmtrk* baa 
aaked •  few questions regarding the 
SuperaxtfteUatioos and the obeolee-

Corporation 
cence amount provided for in the 
balance-sheet of the All. Obsoles
cence is provided for because the 
Superconstellation is going down in 
price. The piston-engine price all 
over the world has gone town. It *v*w 
the forethought of the A ll board that 
even during the last three years, they 
have begun to provide for increased 
depreciation for the Superconstella
tions. I do nof remember exactly 
what the figures previously were. But 
I remember very well that in the last 
three :*ears their depreciation amount 
was increased deliberately, because 
they knew that the piston engine 
prices all over the world would go 
down. Similarly, they have got the 
spares. The spares have got to be 
written down as rapidly as possible. 
Even then, I am sure that Air India 
will have to bea** a certain amount of 
loss on account of the snares.

Shri Morarka: Writing down i- one 
thing and declaring obsolete is quite 
another.

Shri Mohiuddin: It is a provision
in th' balance for their obso*es-
cence in due course. In three or four 
years Tine, they will be obsolete and 
they will not hi* of any use either for 
airc~"" or for snle.

Shri Morarka: Even though the*
sparer .»re nnv,

Shri Mohiuddin: New spares are
purchased only for the immediate
nf*eds of the aircraft.

Now, the *uprr constellations will 
bc~om' surplus in due course, ir» about 
two years* time.

Shrt N. R MnnWwamy: Whv two 
years?

Shri MoHtadrita: It is hopec* to be
ro in KHW The fourth Boeing has 
arrive^ this time in April.

ffcr* N. R. Muukwamy: There are
already three or four.

Shri Mohiuddin: The fourth Boeing 
arrived in April These four Boeings
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will be mainly used on the Europe 
and New York sefvice and on the 
Tokyo service, and I hope for once 
a t least in a week in the Nairobi ser
vice from May or June 1961. The 
super constellations will continue to 
be used . . .

Shri Harish Chandra Mathur: All
the constellations?

Shri Mohiuddin: W hatever are
required. The super constellations 
will be continued to be used on the 
Sydney line, the Singapore line and 
the Middle East line, and also on the 
Czechoslovakia service. Some super 
constellations w ilh continue in service 
for some time to come.

Th? Minister of Transport and Com
munications (Dr P. Subbarayan):
Also on the Moscow service.

Shri Mohiuddin: Yes, also to Mos
cow. I forgot about that.

Even now, in 1961, I hink one or wo 
will be surplus to A ll’s requirements. 
A committee was appointed to exa
mine the possibilities, the comparative 
cost of super constellation service in 
India. It was a technical committee, a 
departmental committee. Reports of 
departmental committees are not gene
rally placed on the Table of the House. 
The com mitt 00 has recommended that 
the cost will be much more than what 
was anticipated for ita running in the 
trunk routes .in India. The Viscounts 
now give about Rs. 50—60 lakhs 
(approximate figures) of profit after 
meeting every expense. This profit on 
the Viscounts on the trunk routes will 
be converted into a loss of about Rs. 
40—50 lakhs. That is the estimate 
made. If IAC cannot make better use 
of them, of course Government will 
have to decide what use can be made 
of the super constellations.

Shri N. R. Munfewamy: They will
have more capacity.

Shri Mohlsddin: Yes, that capacity 
has been taken into account in calcu-
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lating the loss. 60—65 per cent capa
city is presumed to be used by the 
super constellations in the trunk ser
vices. That has been taken into 
account.

So far as the air fares are concerned, 
the cost of fuel has gone up. The cost 
of every item used by IAC has gone 
up in the last three years. Fuel, I am 
told, has gone up by Rs. 7 lakhs in 
1961. The wages have gone up. Simi
larly, other costs have gone up. On 
account of these increased costs, either 
Government shoudd bear the losses 
that wou?d result by running these 
services or if the losses are to be 
covered in some way, one of the means 
or cover ng tbo'-e losses is to increase 
the fare.

Shri Slnhasan Singh: Have more
services.

Shri Mohiuddin: I m a y  a ss ur e  m y
hon.  f r i end  h e r e  that  t h e  Vi sc ount s  are 
1 unni t  r  lor  2500 h o ur s  and  this  is re 
g a r d e d  as t he  m a x i m u m .

Shri Sinhasan Singh: I refer to
other small feeder services like the 
railways.

Shri Mohiuddin: Feeder services
are verv difficult. The Herons were 
purchased for feeder sen*ices. But 
they proved a complete failure. My 
friend from the other side said that 
we defended its purchase. I remember 
Shri Patel said in this House or in the 
other that it was a mistake. We have 
repented it on more than one occa
sion. I do not know what is the use 
of raising that question again. It was 
a complete failure.

Shri Narayanankatty Menoe: If
that was a mistake resulting in finan
cial loss, who is responsible for that? 
That is what I wanted to know.

Shri Mohlnddln: It is the joint res
ponsibility -of all those who were con
cerned, who were consulted in the 
matter and who took the decision, in* 
eluding Government. The IAC could
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not purchase the aircraft without the 
sanction from Government because 
according to the Act not more than 
Rs. 15 lakhs of investment can be 
made without the sanction of Govern
ment. It is, therefore, the joint res
ponsibility of all concerned and I say 
that it was a mistake.

Shri Morarka: What about the fare?
Shri Mohiuddin: We are consider

ing whether the fares should be in
creased on account of the fact that 
costs ha Vo gone up; the wages have 
gone up; the cost of fuel has gone up 
and all other items have gone up. 
But the Government has not yet taken 
a financial decision in the matter. Of 
course. I am not in a position to say 
anything more.

Shri Morarka: The wages have in
creas'd by Hs m  lakh*;.

Shri Mohiuddin; I think that is 
approximately the correct figure. 
Wages and salaries and some other 
items like provident fund and other 
items that fall under the general head
ing of wages and salarins have gone 
up by about Rs. 80 lakhs per annum.

I think I have dealt with almost all 
the important points.

Shri Narayanankutty Menon: With
your permission. Sir . . .

Mr. Speaker: Let him finish. The
hon. Member may put a question later 
on.

Shri Mohiuddin: I may mention
one point Shri Damani raised a point 
about the auditing of accounts. The 
Auditor-General audits the accounts. 
Of course—I do not remember exactly 
—only last session I placed the Audit 
Report on both the Corporations on the 
Table of the House. I think it was not 
for 1960 but for a previous year. 
The Auditor-General does audit the 
accounts. I think it is a very healthy 
practice that a Chartered Accountant 
should check the accounts.

Moreover, there is another factor. 
Because the All have borrowed money 
from foreign banks, they also require 
that the accounts should be checked 
by a Chartered Accountant. That is 
also one of the reasons.
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A ri Damani: I appreciate that.

In the Indian Air lines the balance 
sheet has not been audited by the 
Chartered Accounant but in the All 
it was audited by the Chartered 
Accountant. Why was not the Indian 
Airlines so audited?

Shri Mohiuddin: That is a fact. The
All is audited by a Chartered Account
ant while the accounts of the A.I.C. 
are not audited by a Chartered 
Accountant. They are audited by the 
Audi tor-Gen oral After that, we place 
th0 report on the Table of the House.

Sir, I think 1 have covered almost 
all the points.

Shri Narayanankutty Menon: There
is just one point.

Mr. Speaker: Let him finish.

Shri Mohiuddin: Sir. I have finish
ed.

Dr P Subbarayan: Sir, I want to
say a few words. Shri Alva is not 
her(. unfortunately. He referred to the 
chairman and the general manager. 
As the Deputy-Speaker said and as 
you yourself Sir, have said, we should 
not refer to particular officers. No 
do; 1b 4 the name* was not given hut 
everyone in the streets knows who is 
the general manager of the IAC and 
who is the chairman of the IAC. I 
think is is my duty to tell the House 
that as far as the general manager is 
concerned. I am glad that Shri Alva 
complimented him No doubt he has 
done very well. We have nothing to 
do with what happened in the Air 
Force; we have nothing to do with the 
Air Force: they lent this officer kindly 
to us and we are grateful to the Air 
Force for having lent this particular 
officer The chairman ha«i done very 
well indeed and we have continued 
him because inspite of his having gone 
to another department, he is still cap
able of doing this work and, in my 
opinion, is doing it quit* satisfactorily. 
He know* the working of the IAC and 
it is good that my hon. colleague, the 
Minister of Food 4and Agricuture 
agreed that he should continue as 
Chairman of the TAC Of course things ,
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will change in course of itime when we 

find we hav,e got somebody who can 
take care of it so that the additional 
responsibility ot this officer is not too 
much for him. 

Again, I would like to say that as 

.far as the internal ional air lines are 
concerned. we have got planes which 
are comparable <to planes �un by the 
other services. In fact we are run
ning the same planes as most of the 
international airlines are running. O! 
.course we would like to run a Boeing 
also on the Sydney route but it is not 
po,;sible for us to do so because all 
that we could get with the loans and 
with the Government's h0lp was six 
Bocings. The other +wo hP deli
vered, as my J1on. collc·abu. .... 'l..A.p1ained, 
in 1962. So, we may have to run some 
Constellations and othe1·s on the Aus
tralian and Singapore routes. 

Wilh regard to the Indian Airlines 
Cocporation, we al'e trying to do the 
best we can to get planes to replace 
the Dakotas. We have not been silent 
over it and the purchase of tlhc fi vc 
Fokkers was due to the fact that we 
had not pressurisEd modern planes in 
our internal servic,es, especially on the 
Assam side, which my hon. friend 
Shri P. C. Borooah---J am glad- appre
ciat<>d. At the same time we had an 
inten Lion to have a civilian aircraft 
factory. But ,after due c:msideration, 
the Planning Commission felt that 
there was no .room for ttv� iac.�'),ries in 
this ,country and, as nlrc>0 ,Jy Avro 748 
was bein<( manufactured by the De
fence Mi.1istry, we migltt wait to see 
what the results would be. But o! 
course ;r we did have a cjvilLJ."1. aircraft 
factrry, we could r.ot ha,·e it for 
merely the plar.cs which would be re
quired by the IAC. We knew we will 
want a market ,or th"" �.,..·ra planes we 
produced. A factcry will not be pro
fitable, I was told b,· the advisers who 
came, unless at least l bO planes are 
manufadtured. Of course, fortunately, 
we had the backing of the Corporation 
that they would tt able to sell these 
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planes outside and they proved to us 
also that they could dispose of 
it and even get the foreign exchange 
which may be needed, repaid out of 
the sales of these aircraft. In spite of 
it, after due consideration, they telt 
that there was no place for two fac
tories and therefore we must patiently 
wait to s�e the performance ol Avro 
748. I know people have their own 
doubts about it; I do not want to 
enter into this controvc, -v because I 
have an opinion of my own on this 
aircraft that arc to be produced. But 
at Lhe same t.tme, the Government is 
one and the decision of the Govern
ment is as much !'ny decision as that 
of any member of the Government. 

Shri Narayanankutty Menon: When 
do you propose to get it--Avro 748-
for service? 

D•. P. Sullbarayan: I told him that 
it is not possible to i;:ive a date. As 
there are so many factors Pntering 
into this, it is n0t pos.siblc for us to 
find out what exactly happened at the 
other end, r•1t at the same time, as I 
said, a decbion of the Government 
must be taken by the Member of the 
Government because the decision of 
the Government is o! the Government 
as a whole of which I am o.lso a part. 

1-hl'i Morarlt:i: Has the w�ight of 
Avro 748 increased by 3,000 lbs. 
and therefore the ir.itial advantage has 
become comparatively less? 

Dr. P. Sl!l:barayan: I do not know 
a1: much as my 11011. friend dces about 
these load factors, but all this has 
been considered before the Govern
ment came to the decision. 

Shri Narayan.ankutty Men<m: Tho 
free weight is 3,000 lbs_ 

Dr. P. Subbarayan: Th�t, J- another 
thing. My hon. friend from this side 
was thinking of pay-load, and the hon. 
Member on the opposite side is think

ing of the- cost being £ 3,000 more 

.. 
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and all that. That is what I under
stood him to say. These are two 

.different factors altogether. 

Mr. Speaker: Order, order. The 
.hon. Member must get up and put 
.a question, and nol speak while sit
ting. 

Dr. P. Subbarayan:  Therefore, I 
.hope that the House rc:ilises that what 
i• being ctone for these two Corpora
,i,:n, is 111 the best interests of the 

-country. 

Some hon. :Members mentioned 
about the strike. It is true that there 
was a strike, but there were factors 
.leading to strike and I think they will 
.admit that the Governmcn,t and the 
Corporation managed the strike as 
well a; it could be done by anv indi
vidu"l concerned. If my hon. friend 
Shr, Narayanankutty Menon was in 
charge of it, I do not Lhink he could 
have c..une better. 

Shri Nagi R.eddy : The Government 
have done better; not the manage
ment. 

Dr. P. Subbarayan: The Govern
ment and the management together 
did h; not only the Government. 

Shr, Naraya.nankutty Menon: I 
would not have handed over a free 
ticke; b ,he arbitrator. 

Dr. P. Subbarayan: I want also to 
pay f. tribute to Mr. J. R. D. Tata be
caus� he is the real person who has 
brow:;· ,t t.he AII to the stage in which 
it is today, and I would be very sorry 
to lc_<c him if ai any time he does 
decide to go, but fortun.atelv for us 
he has decided to remain, and I am 
really izrateful to Mr. Tata for thls. 
I am sure the House will realise that 
the Government are doing the best 
they can by the air services and are 
bringing crerut fo our international 
as well as our internal air •en>ices. 

Shri Narayanankutty Menon: One 
-of my points was answered by the 
llon. :Minister and two important 

Corporation 

points were not am;wered. One point 
is--this has not been, answered-in the 
inter.national market aviation fuel is 
available at 60 per cent of the cost of 
the oil supplied b:v the Wes.tern oil 
companies. The IO...:: has started im
porl ing fuel :,j!. I want to know 
whether any st<eps are taken by the 
IAC and ihe AII-to get their :iviation 
fuel at a cheaper cost-avial'on fuel 
of superior quality. 

Secondly there is a cut-throat com
petition i,n ' certain place.,, l.,y the pri
vate airlines agaiinst the IAC. I want 
to know whether steps are t nken to 
abolish these private services. 

Thirdly, Government have invested 
Rs. 36 lakru; in the ·.-training of com
mHcial pilots. What steps are 1aken to 
absorb them? 

Lastly, the .price of articles in tbe 
restaurant is exorbitant, when com
pared to the prkes even at tl.e res
taurants in international air-ports 
elsewhere. What steps arc bebg taken 
to cut do,wn the prices, especially at 
least the price of a cup of tea? 

Dr. P. Subbarayan: I do not think: 
catering has anything to do with 
thes·e reports which are under discus
sion. Secondly, about the ;purchase 
of fuel oil, naturally my hon. friend 
on the other side would like to pur
chase oil from Russia. 

Shrl Nagl Reddy: If it is cheaper; 
not i1 it is costly. 

Dr. P. Subbarayan: They wodd like 
to buy it in the competitive ma:rket, 
as they call it. But we think there 
may be something attached to it! It is 
like the Trojan horse, an.cl we may 
not like to carry it. 

� Then, he referred to private airlines 
for which we are giving licence. We 
give them licence because they are 
doing &<>me useful work which can
not be done by ourselves like carry
ing food and food-dropplng for our 
soldiers. We have not got enough 
planes for this purpose. These private 

.. 

... - . 

.. 
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[Dr. P. Subbarayan]
planes take the risk. Some of our air 
pilots were not quite prepared to 
undertake this risk and in fact we 
have lost one of our best pilots in this 
air-dropping. Therefore, if the private 
companies are willing to do the ser
vice, I think we should welcome it, 
and that is the reason why we are 
giving permits, and they are under 
strict surveillance also.

Shri Sinhansan Singh: The Govern
ment have said that the feeder service 
system was tried and it was found 
to be a failure. Are they prepared to 
give these services to private compan
ies who will run them at their own 
risk? The private companies are pre
pared to do it. The G overnm ent cruld  
then make the people air-minded. If 
the Government cannot do it, if they  
cannot afford to do it, w h y nnt give  
it to the private companies?

Secondly, in Gorakhpur the Govern
ment are investing- a lakh of rupees 
in constructing the aerodrome build
ings. In this budget also you have 
provided Rs. 50,000 for lighting the 
aerodrome. Why are you spending 
the money and not having air service?

Dr. P. Subbarayan: There mav be 
something behind spending the money. 
The hon. Member will rest satisfied 
with the hope that the service may 
come.

Shri D. C. Sharma: Anyone who
has listened to this debate coolly and 
calmly will come to the conclusion that 
the compliments that we have been 
paying to the IAC and All are just 
formal compliments. There is hardly 
any aspect of their working that has 
not come under scrutiny and under 
grave criticism. There is hardly any 
aspect to which any satisfactory ans
wer has been given. All the same, I 
would say that two persons have 
emerged very gloriously out of this 
debate and a reference has been 
made to them by Shri Alva. Other
wise, we have found fault with both 
these Corporations on almost every 
score.

Corporation and the 
Air-India International 

Corporation
I am afraid that this is not the im

pression that I wanted to give to the 
public or to the House. I agree with 
my hon. friend, Dr. Subbarayan, that 
these Corporations have done well. 
They are like two sisters; since I have 
no sisters, of mine, I think very kind
ly of sisters. But the fact of the m at
ter is, how long are we going to keep 
these two pale, anaemic, bloodless 
sisters going? How long are we going 
to supply thorn with oxygen and trans
fusion of blood? IIow long are we 
going to do it? Here is the BOAC 
which has reaped a profit of 12 per 
cent, and th r fTgfUres run into crores. 
But h»re is our Corporation which can
not oven pay its way. T ’mt is the 
point I want the hon. Minister to .iOte 
and I hope that will be examined.

I do not want to say anything about 
the board of directors. But I think the 
cat is out of  the bag. These  two 
boards are a family concern. Five 
p e r s o n s  from one board are on the 
other board and vice versa. I want 
that thccc boards should not have that 
sort of intermingling of interest. I 
think each board should be indepen
dent and they should not give the im
pression of a private limited company, 
with the members of the same family 
on so many boards.

The third point I want to make is 
this. I do not want to go into details, 
but I want that the hon. Minister 
should scrutinise the appointments 
which have been made by the All and 
al^o the administrative appointments 
of the IAC and see what kind of per
sons have been appointed. I may be 
thought of as raising a question of re
gionalism; somebody might say that 
I am raising a question of casteism, 
nepotism or indirect pressure. I do 
not want to enter into that sort of 
thing. But I want the Minister to 
scrutinise the appointments. If he 
does that, he wil? And very very—T do 
not want to use the word 'sensational* 
—interesting revelations I want that 
these two Corporations should be run 
in the interests of our country and the 
whole nation, the whole of this great
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sub-continent and not in the interests 
of a State, community or a few per
sons. I do not want this to happen. 
Therefore, I would request the Minis
ter to look into it.

Lastly, I want that a parliamentary 
committee should be appointed to go 
into the question of these Corporations 
and they should suggest improve
ments.

In the end. Sir, I say that I do not 
yield in my admiration to anybody so 
far as those two Corporations are con
cerned. But I would also say that 
these two Corporations can give a 
better account of themselves, if we 
change the board of directors, if wo 
change the rules and regulations gov
erning appointments^ if we change the 
whole set-up, if we tell them that they 
are not going to live upon the vita
mins of loans, the vitamins of subsi
dies and the vitamins of loan-free 
capital. If you tell them that, I think 
they would do better. I am sure the 
Minister wil kindly look into it

As I have said, I have also been 
travelling by railways and occasional 
ly by air. I find that oi4r services 
compare very favourably with the 
service in other countries. I think 
there are only throe or four service* 
by which I have yet to travel; other
wise I have travelled in almost all 
the services in the world. I am happy 
to gay that our services compare very 
well with the other services. But I 
would say. Sir, if you remove these 
flaws in the ointment, I am *ure the 
Corporations will yield better divi
dends in terms of money, better divi
dends in terms of labour relations, 
better dividends in terms of service to 
the country.

5, 1883 (SAKA) Annual Reports 13786 
0/  the Indian Airlines 

Corporaaon and the 
Air-India International 

Corporation 
Shri Joachim Alva: Just one point, 

Sir. Shri Sharma—I do not know 
whether he raised that point in his 
speech—said that he wants a Parlia
mentary Committee to be appointed. 
That is a major point that he has rais
ed. We did not get a chance to talk 
about it. I rtfust say it is not suitable 
at present and we should not have 
a Parliamentary Committee going into 
these affairs at present (Interruption).

Mr. Speaker: Order, order. I am
not going to allow any more discus
sion. Hon. Members, whoever wants 
to speak, must get up and then speak.

I must now put the motions to the 
vote of the Mouse. The question is:

‘That this House takes note of 
the Annual Reports of the Indian 
Airlines Corporation and the Air- 
India International Corporation for 
the year 1958-59, laid on the Table 
of the House on the 21st Decem
ber, 1959/’

The motion w a s  uriopted.

Mr. Speaker: I shall put the otftat
motion also. The question is:

‘That this House takes note of 
|*he Annual Reports of the Indian 
Airlines Corporation and the Air- 
India International Corporation for 
the year 1959-00, laid on the Table 
of the House on the 14th Decem
ber, 1900°

The motion was adopted.

18.41 hrs

The Lok Sabha then adjourned till 
Eleven 0/ the Clock on Wednesday, 
April 26, \96\/Vaisakha 0, 1883 (Sara).
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Co l u m n s

ORAL AN SW ERS T O
Q U E ST IO N S . . • 13505—43

S.Q. Subject
No.

17 11. Ram Ganga River Project 13505— 08
1712. Legislation re : Private

Nursing Homes and clinics 13508— 10
1714. Gan dak project . 13510— 13
1715. “ Teller System”  in G.P.O.

’ N<*w Delhi. . 13*13-14
1716. Civil pilots fur African

countries . . . 13514— 16
1719. Die?;cl Locos from Ger

many . . . 13 s16— 21
1720. Process for refining sugar

cane juicc . 13 s 22-2 3
1721* Shifting of D.V.C. head

quarters . . . 13 23— 26
1723. Enquiry into fire in Dhil

wan Railway Tibme 1 
Depot . . . — 28

1725. Medical facilities for T.B.
patients in Delhi . 13*28— 34

1726. Departmental catering on
N. Railway . 13534 35

1727. Removal of fish-plates near
near Dehra Dun . 13*35-36

1728. Production of rice . 13536— 38
1729. Road Transport Corpora

tions in States . 13^38— 41
1730. Special trains between

Delhi and Madras . 13s41—43
W R IT T E N  ANSW ERS TO  

Q U E STIO N S . . 13*44—95
S.Q.
No.

1713. Pradipport . 13*44
I7IT. Panchayati Conferences

in Himachai Pradesh . 13544-45
1718. Silting of river Hoogly 13545
1722 Shipping freight for

fn>dgrain9 . . . 13 <4 <5-46
1724. R. M. S. Zones . . 13M&-47
U.S.Q.
No

3783. Road accidents in Delhi 13547-48
3784. Telephone connections in

Chandigarh • 13548-49
3785. Corruption eases in Bika-

~ ner Division,N. Railway 13549
3786 ‘ ‘Diamond Crossing”  near

Delhi 1 unction . 13549-50
3787. Agricultural Development

in Maharashtra . 13550
3788. Rural water supply and

sanitation schemes in 
Maharashtia . . 1355°

WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.S.Q. Subject
No.

3789. Drainage scheme for
Kolhapur . . .

3790. P. & T. Offices in Punjab
3791. P. & T. Officcs in Punjab
3792. Primary Health Centres

in Punjab . . .
3793. Primary Health Centre* 

in Himachal Pradesh .
3794. Vice-President of I.C.A.R.
3795. Family planr.irg amorg

fishermen . . .
3796. Stenographers jr p. & t .

3797. Fertiliser projects
379X. Dietary Allas in India
3799. Mental Hospital in Orissa.
3K00. Maulana Azad Medical

College, Delhi . •
3801. Draft amendment to D.

V. C. Act . . .
3802. Greater Calcutta’s water 

supply and drainage .
3803. Truck Terminal, Delhi
3804. Wood for fruit packirg in

Himachal Pradesh .
3805. Nurseries in Himachal

Pradesh . .
3806. Irrigation survey in Hima

chal Pradesh
3807. Sugarcane crop in Orissa
3808. Export of iron ore to Japan

from Paradip Port .
3809. Purchase of railwa> re

quirements from small 
scale units • .

3810. ‘Packagc Programme’ for
intensive cultivation ol oil 
seeds . •

3811. Grape-vine yards -
3812. Doombur Hydro-Electric

Project, T  ripura .
3813. Level crossings .
3814 Imported wheat in Pur.jab
3815. Development of fishing in 

Punj ab. . . .
3816. “ Pay While You Earn"
* Scheme . . .
3817. Beas Control Board .
3818. Tughlakabad Marshalling

Yard . - .
3819. Recruitment of Class IV

employees . . .

C o l u m n s

13551

13551
13*51-52

13*52

13 s 52 
13552-53

13553
I3r53 
1?* 54
13C55 

l3555-5*>

13556

13557

13557
13557-58

135*8

13558-59*

13559-60
13560— 62

13561

135,6 1-62

13563
13563-64

13565
13565-66
13566-67

13567-6g

13568-69
13569-70

13570 

* 3570-71
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WRITl'BN ANSWERS TO 
Qtm9'l'IONS-contd. 

U.S.Q. Subject 
No. 

3bo. Departmental namination 
for P. & T. Cleric-al pc'Sts 
in Madras Circle 

3b1. Devel..,pment of Imphal 
Town 

3822. T. R. Clinic a, Imphal 
3823. Land revenut' arrt'ar• in 

Manipur 
3h4. Richt Bank r .. ,wr Bl 

Bhaltra 
3b5. Warchoul<'< in l'u11i11h 
3826. Wheat in Puni•h 
3627. Training of Primul) Sl·h,-.,1 

T..:xher• 
3lll8. Pilaria 
311l9. WinJ Mill a1 R ,shanpur 
3!130. 0:ath of an ekctric-1111 in 

Aprtala 

3831. Break-down in pt>wC'r 
111pply in Agar1al1 

311�2. G�ncral �urwy t1pC'r�1i,,n 
Tripura 

31!33. Price or rict' in Tl'ipura 
3834. P..ducation o

f 
w,1men in 

Medioal Sdenc�, 
3ll3s. Pricx of rice an,1 raJdv in 

Ori- . . 
.

. 
31!36. G.T. Exrrt'�, ltwll 11 

ViJi,ha (M.l' I 
31137. Cent raJ P, ,stal C:, rdt' 

383M. Rt',igna!ion by Rt'<<'atd1 
Offia'.rs in I.A R. I 

3t:39. All India ln•1i1u1c of 
Medical Scit'ne1·, 

3S40. Electricity r>:rartmt':it 
in Ori.-

3141. State Bkctr1ci1v H,•rJ nl 
Ori»a 

3841. Traininc of Gram Sahayak, 
in Hiinachal PraJe,h 

)143. lfflll'ion in Ori, .. 
3'44. P. A T. fecili1ie, in lully 

dntrids of t;. P. 
3'4,. Law Jnspeanrs ,n E. 

Railway 
3'47. Erad.:.io., o( vmt'tcal 

di-. 
3'41. Doubli111 ul Ycrrur.Jy;un. 

Vi;.,..-.ia Tradt 
3'49. Suppty of eln:trkity ,,, 

apiQllruria11 
3150, lniplt'd land& 
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COLUMNS 

t3S71 

13571- 72 
13�72 

13�72 

13572-73 
13573 
t JS73 

t :,�13-1� 
1357� 

1357.1--;s 

1 .1�76 
1 35i6- 77 

13579-llo 
13 .Ro 

1.3511 
1)5� 

WRJ'l'TEN ANSWERS 
QUESTION�cmtcl. 

U.S.Q. Subject 
No. 

TO 

38s 1. Coal ,iJing near Kishan-
pnj Clllon�·· Delhi 

3852. Railw11v Hi�hcr Secon-
dary Sch,>(11. Rotlam 

38S3. Railway Hi,::hcr Scc,mdarv 
Schoel. Ratlam : 

3854. D<"J'llrtm,·nt11l ca1cnn11 <'11 
W. Railway 

3855. E .. amir.1111°11 ,•I 1' ... ,1al 
I 11�rc,:1 .. rs 

31!56. D·:11,i Milk Sdwnw 
31157. AJ,·crt,�<'lllt'nt "111<11ilwa�, 
3858. T<"kph .. re ,,, 111t'l'li1111s in 

V 1sald1;1p,1t 11�m 
3lis9. m, ..... 1 .t,,111, 11•11• 
386o. l.t\.C. fit'11tht d111r11,·, 

CALI.INC >,ITFNTION TO 
MATTEI< OF URGENT 
PUBLIC IMl'ORTANCE 

Shri P.C. Rorn,-,,h c&llc:d the 
1tten1i,1n of the Minmcr 
of Irrigation wnJ Power to the 
l'CCC'nt occident in the l\1wer 
Hou,e ul Bhaha Dam rckult· 
ing in the dC11th oftWQ wvrlr.n� 
and injuric� ,., 111any utht'n. 

The Deputy Mini,ter of lrriJa
tion and Po"·cr (Shri Harhi) 
mad.: • uatcmcnt an rcrlld 
th.c:ttto. 

PAPHRS LAID ON THE 

COLt.lMN� 

I �.'91 

IJS92 
1359!-1}3 
IH�J-9� 

1)�95 
13�.,.5 
I )59S' 

TABLE 1J�7<r-91t 

(1) A c:opv of Annual Report 
o( tht' bamoJar Valley Cor
pnra1jon ind Audit Rtr<1rt 
thcttt,n for the vcar 19S9-l'>O 
unJer •uh-1e .. ,ion () I of "'t.· 
lion .cs or the DamoJar 
Vlllcy C•lfl'!•rat1<,n Act. 
194k. 

(J) A cop�· nf No1ilia11i1tn No. 
<.i.S.R. HS Jatc:d the 15th 
April. 1961 makina ixnain 
amendment 111 Schedule I or 
11w Emrloym. Pmvwent 
l'und• Act, 19Sl, under sul>
lldion (Ji or Sea U1f'I 7 of I he 
llid At1. 

STATEMENT Ill: . IJl:.MANDS 
POK EXCESS GRANTS 
(GENERAl.1 , 19,11.,9 , tH� 

The Oqtutr Mini1ttf ,II' f>mancr
(Shri H.K. ffhapt) r,ncnt«t 
a .. torment •howtna thc De. 
mands for l;.x.cr" c; ranu in 
� of the 8udct'1 (<icn
c:nl) for 19$�S9-

• 

I )(77-79 

13�711 

13 112 

13s�2 8J 

I .)'83 

1 3�83-84 

13�81-llS 

1,lSB! !Ji\ 

1 }�117· !IM 

13•111 

1359 %' 

.. 
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Co l u m n s

S T A T E M E N T  RE. DEM AN DS 
FOR EXCESS G R A N TS 
(RAILW AYS), 1958-59... . 13S98

The Deputy Minister of Rail
ways (Shri Shahnawaz Khan) 
presented a statement show
ing the Demands for Excess 
Grants in respect of the 
Budget (Railways) for 1958-59,

REPOR T OF JO IN T C O M 
M IT T E E  ON O FFICES OF 
PR O FIT— PRESENTED . . 13598

Third Report was presented.

B IL L S  PASSED . . 13^98— 13660

(i) The Minister of State in the 
Ministry of Home Affairs 
(Shri Datar) moved lor con
sideration of the Orissa State 
Legislature (Delegation of
Powers) Hill, 1961, as
passed by Rajya Sabha. The 
motion was adopted. After 
clause-by-clause considera
tion the Hill was passed.

(11) The Deputy Minister of fin 
ance (Shri B. R. Bhagat) mo
ved lor consideration of the 
Medicinal and Toilet Prepa
rations (Excise Duties) Am
endment Hill. The motion 
was adopted. After clause- 
by-clause consideration the 
Bill, as amended, was 
passed.

C o l u m n s

O RISSA D EM AN D S FOR •
G R A N T S, 1961-62 . .  13660— 13718

Discussion on Demands for 
Grants in respect of the Bud
get of the State of Orissa 
for 1961-62 commenced.
The discussion was not con
cluded.

M O TIO N S RE. A N N U A L RE
PORTS O F TH E IN DIAN 
AIR-LIN ES CO RPORATIO N 
A N D  TH E  A IR -IN D IA  IN 
T E R N A T IO N A L  CORPO- 13^19— 35, 
RA TIO N  . . . .  13736— 86

Sarvashri D.C. Sharma and 
Ram Krishan Gupta moved 
the motions re. Annual Re
ports of the Indian Air-Lines 
Corporation and the Air- 
India International Corpora
tion. Shri D.C. Sharma re
plied to the debate and both 
the motions were adopted.

AGEN D A FOR W EDNESDAY.
APRIL 26, 1961 VAISAKH A 6 
1883 (SA KA )—

Further discussion and voting 
on Demands for Grants in 
respect of the Budget of the 
State of Orissa for 1961-62 
Consideration and passing of 
the following Bills :

(/) Essential Commodities 
(Amendment) Bill •

(it) Legal Practitioners 1»• 11
as reported bv fhc !i m 
Committee.




